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$ _
LEGISLATIVE ASSEMBLY.I
Wednesday, 24th September, 1924.

r'he Assembly met in the Assembly Chamber at Eleven of the Clock,
Mr. President in the Chair.

QUESTIONS AND ANSWERS.*

TEMPORARY AsSISTANTS AND CLERKS IN THE (GOVERNMENT OF INDL&
SECRETARIAT.

2358. *Khan Bakadur Sarfaraz Hussain Khan : Will the Government
be pleased to lay on the table a statement showing :

(a) Number of temporary assistants and clerks employed in each
Department of the Government of India Secretariat,
separately.

{b) Total length of their temporary sérvice.

(¢) Number of assistants and clerks who have been confirmed
since the leave reserve system was enforced.

(d) Total length of temporary service with the Government of
India of the men mentioned in (e).

The Honourable 8ir Alexander Muddiman : (z), (») and (d). The
information is not readily available "and Govemment do not consider
that it would serve any useful purpose to colleet it.

(¢) T1 Assistants and Clerks have been confirmed smce the leave _

reserve system was sanctioned.

PERMANENT APPOINTMENTS FOR TEMPORARY ASSISTANTS AND Cnmxs m
THE (OVERNMENT OF INDIA SECRETARIAT,

2359. *Khan Bahadur Sarfaraz Hussain Khan: (¢) Is it a fact that
men with greater length of service have not been conﬁrmed and ‘the men
with less temporary service have been made permanent ! ~

(b) If so, will the Government please give reasons ! . .

The Honourable 8ir Alexander Muddiman : (a) and. (b} The
Honourable Member is referred to the. reply which I gave to a mmﬂar
questian by Sardar V. N. Mutalik the other day (No.2247).

ProvisioN oF FAMILY QUARTERS IN SIMLA FOR DAFTRIES EMPLOYED IN THE
GOVERNMENT OF INDIA SECRETARIAT.

2360, *Khan Bahadur Sarfaraz Husain Khan: (a) Is it a fact that
the questiom of providing family quarters in Simla for the Daftries
employed in the Government of India Secretariat is under the considera-
tion of Government ?

*(b) If so, will the Goverriment please state ‘since’ when the®question
has been under consideration, and when it is likely to be disposed of-

)4037 ).
L248LA ' . A

4



4038 . LEGISLATIVE ASSEMSTY. [24rE SepT. 1924,

The Honourable Sir Adexander Mu.fdjman: (a) The answer is in
the affirmative.

(b) The question has been under consideration for many years.
Burt the matter has not been lost sight of, and Government are doing what
they can with the limited funds available for the purpose. I under-
stand that some additional quarters are now under construetion, but it
cannot be said definitely at present when the scheme wifl be completed.
It depends to some extent on the question of the occupation of the

permanent quarters at Delhi, as to which nothing has yet been definitely
settled.

GRANT OF TECHNICAL AND OVERSEAS ALLOWANCES TO RAILWAY OFFICERS.

2361. *Lieut.-Colonel H. A. J. Gidney : (a) Will the Government be
pleased to state whether technical and overseas allowances are permissible
to the following class of officers :—To Railway officers with British train-
ing, British Railway experience, and British qualifications [AM.I.C. (E)]
entertained as such in India and confirmed in their appointments

-prior to April 1921 when the Rules controlling these allowances came into
effect on Indian Railways ?

(b) If the answer is in the affirmative, will the Government be pleased
to state why these allowances are being denied to certain Railway officers,
and in particular to some officers on the M. and S. M. Railway ?

‘Mr. A, A, L. Parsons: (a) As regards technical allowance, India
recruited officers other than of the Traffic and Stores Departments posses-
sing the qualifieations stated are eligible on State lines for the allowance.

The orders were, however, not brought into effect in respect to all officers
from the same date.

__As regards ovcrseas allowance, the reply is in the affirmative provided
their domicile is elsewhere than in Asia. Officers of the Stores Depart-
meént are, however, not eligible for the allowance.

i (b) The Honourable Member does not state to what particular
officers he refers but the orders above referred to are applicable to State
lines only-and diseretion to adopt them was left to Companies concerned.

GraNT oF House RENT ALLOWANCES TO THE CLERICAL ESTABLISHMENT
. OF THE INDIAN STORES DEPARTMENT.

2362, *Eumar Ganganand 8inha : (¢) Is it a fact that the Indian
Stores Department move between Simla and Delhi along with the Govern-
ment of India ?

(b) Isit a fact that members of the staff of the Indian Stores Depart-
ment get neither hounse rent allowanee nor free accommodation in Simla %

(¢) Are Government aware that clerks in lower grades find it

almost in.lpossible to secure a, sanitary house on reasonable rent compatible
with their emoluments ?

(d) Are Gove nment aware that most of the clerks have to pay
between 25 and 30 per cent. of their emoluments as house rent for private
houses in Simla ?

(e) Is it a fact that the maximum rate of rent of Government quar-
ters even in ordinary stations fixed by the Government is 10 per cent. as
laid down in 45 (b) of the Fundamental Rules § |
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(f} If replies to (a) to (e? are in the affirmative are the Government
prepared to allot a proportionate number of Government ¢uarters to
the Indian Stores Department also or grant them house rent allowance in
case no quarters are available ?

The Honourzble Mr. A. C. Chatteriee : (¢) The present arrangement
which is puregy temporary, is as stated.

(b) Presumably the Honourable Member is referring to the eclerical
establishment of the Chief Controller’s office. It is true that they do
not enjoy either of the concessions mentioned. I may state, however,
that while at Delhi they get a camp allowance on the same scale as is
granted to men of corresponding status in other attached offices.

(¢) and (d). The Government have no information.

(¢) The Honourahle DMember can himself interpret Fundamental
Rule 45. _

(f) Government do not propose to make any alteration in the
existing arrangements, which are the same for the Indian Stores
Department as for any other attached office. ’

]

STENOGRAPHERS IN THE AxMy HEADQUARTERS.

2363. *Kumar Ganganand 8icha : Is it a fact that .the services of
stenographers are utilized in the Army Headquarters, if so, why are there -
no sanctioned appointments analogous to those of Civil Secretariat Offices 1

Mr. E. Burdon: The services of part-time stenographers are
utilised in the Army Headquarters offices, on varying allowances in
addition to pay of clerical appointments. In one- office only is a full
time stenographer employed. The conditions obtaining in Army Head-
quarters do not justify the employment generally of whele-time steno-
graphers as in offices of the Civil Secretariat.

ALLOWANCES T¢ CLERKS WHO HAVE QUALIFIED IN STENOGRAPHY. =

2364. *EKumar Ganganand Sinha : Is it a faet that -the depart-
mental men who used to pass the test in stenography of the Education De-
partment prior to the creation of the Staff Selection Board were granted an *” -
allowance as a compensation for their labours and for the maintenance
of their speed. If so, why is this allowance not granted to the qualified
departmental stenographers now ?

The Honourable 8ir Alexander Muddiman : The answer to the
first part of the question is in the affirmative. These allowances were
withdrawn in February 1923, in view of the fact that the strength of
stenographers in each Department is now generally fixed with reference
to the amount of shorthand work to be done. It was therefore considered
that the payment of these allowances to encourage clerks to become
proficient in stenography was unnecessary.

Cast or Mr. Ram Saran Das Puny, o CLErk IN 2HE Punyas EpucaTioN .
DEPARTMENT, ON DEPUTATION TO THE INDIAN MUNTTIONS BOAED,

2365. *Lala Duni Chand : 1. (@) Is it a fact that one Mr. Ram Saran
Das Punj, a clerk in the Punjab Education Department was taken in the
Indian Munitions Board on Rs. 90 per mensem in November, 1917, retain- -
ing bis lien for 5 years on his orig'ma‘l substantive appointment ?
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(b) Isit also a fact that after the expfy of 5 years, the P. Il. Depart-
ment refused to extend the lien any further and consequently the Chief
Controller (Surplus Stores) permitted him to resign his substantive post
on an undertaking of a permanent appointment having been given to him
in the Government of India, Department of Industries or in the Indian
Stores Department 1

(e) Isit alsoa fact that in pursuance of the arrangemant above refer-
red to Mr. Punj was given a permanent appointment by the Sta(f Selection-
Board on Rs. 140 per mensem from the 30th July, 1923 in the P. W.
Branch of the Department of Industries and Labour ?

(d) Is it also a fact that only about a week after he had joined the
permanent appointment, his services were dispensed with without any
reasons being assigned 1

(e) Isit also a fact that on a representation having been made by the
said Mr. Punj, the charge disclosed against him was that ‘‘ he was respon-
sibie for the issue of anonymous petitions against Government otticials ”’
while he was serving in the Indian Munitions Board ¢

(f) Is it a fact that for 3 years, after the alleged wrongful hehaviour
on his part, the said Mr. Punj was allowed to remain -in service in
"the ofiice of the Chief Controller (Surplus Stores), was grantel promo-
tions (rising to Rs. 200 per mensem from Rs. 90 per mensem on which
he joined in November, 1917), and was permitted to resign his substantive
appointment in the Punjab Education Department by the same officer
‘who had charged him with writing anonymous letters ?

(g) Is it also a fact that no charge was framed against the said
Mr. Punj and he was absolutely given.no opportunity to disprove the
charge ? .

(k) Are the Government prepared to reconsider his. case ¢

. The Honourable Mr. A. C. Chatterjee : (a) Yes.

£ (b) No. Mr. Ram Saran Das refused to rejoin his substantive
appointment in the Punjab Education Department on the expiry of the
period for which he was granted a lien on his appointment. No promise
of a permanent appointment under the Government of India was given
to him.
(¢) and (d). No. He was given a temporary appointment in a leave
vaeancy in the Public Works Branch of the Department of Industries and
Labour.

(e) Yes.

(f) It is a fact that Mr. Ram Saran Das remained in the serviee of
the Government of India for a considerable period after the incident
referred to, beeause it was not brought to the notice of Government
earlier. As already stated, he voluntarily refused to rejoin his substantive
appointment in the Punjab Education Depdrtment.

(g) Government are not prepared to reconsider the case.

MOVEMENT AGAINST 1HE PAYMENT OF THE CAPITATION TaX 1IN THE TaAvoy
' DisTrICT, BURMA.

" Mong Tok Kyi: (1) Has the attention of the Government becn
drawn to a press communiqué, dated Rangoon, the 19th September 1924,
‘gtating ‘‘ movement to refuse payment of Capitation Tax has spread widely
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in Tavoy Distriet. Is it a faet that prosecutions having proved ineffec-
tive, Government have decided to declare more prominent Associations
engaged in agitation, unlawful and to quarter additional police in
villages where disturbance is expected '’ ¢ '

(2) Are Government prepared to direct the Burma Government to
suspend action in the matter ?

The Honourable Bir Alexander Muddiman : I have received infor-
mation from the Government of Burma that Tavoy districet is in a disturbed
state owing to a serious movement to refuse payment of Capitation Tax,
and of their intention to declare certain Associations unlawful under the
Criminal Law Amendment- Act. I have asked for a full report on the
situation, and, in the absence of details, am unable to make any further
statement.

(At this stage Mr. President called out Mr. Ranga Iyer’s name, as
there was a question for answer at short notice in his name. The Honour-
able Member was not in his place.)

Mr. Pregident : The Honourable Member gave private notice of a
question and asked me to waive the period of notice. He is not now
in his place to ask it. I consider that that is not the proper way to treat
either the House or the Chair or the Honourable Member vf Government
who is asked to answer the questien.

UNSTARRED QUESTION AND ANSWER.
Pay, rc., oF THE DEPUTY CONTROLLER, PRINTING CLEARING OFFICE.

470. Lala Hans Raj: (a¢) Is it a fact that the officer in charge
of the Printing Clearing Office is in receipt of a grade pay of Rs. 750—
50—1,000 per mensem in addition to a special pay of Rs. 150—50—200
per mensem $ .

(b) If the reply be in the affirmative, will Government be pleased
to state what the officer’s duties are and the necessity for granting him
special pay in addition to the grade pay 1

(e) Isit a faet that the officer in question was until reeently a Superin-
tendent in charge of an ordinary Branch in the Department of Industries
and Labour ¥ If so, what were his emoluments as such

(d) What is the rate of pay drawn by the Superintendents of the
Simla, Delhi and Caleutta Presses and how long have the incumbents of
these posts held them ?

(e) What establishments does the Printing Clearing Office comprise
compared with those under the control ef the Superintendents of the
three Presses named ? .

(f) Is it a fact that in addition to the officer in charge of:*he
Printing Clearing Office there are two other highly paid officers ¢ " 50,
what are their pays and is it a fact that one of these officers was a Super-
intendent of a Press in Simla ¢

(9) What is the reason for granting the officer in charge of the
Printing Clearing Office higher pay than that of Superintendents of Gov-. N
ernment Offices and of Presses t :

The Honourable Mr. A. ©O. Ohatterjee : (a) Yes ; except that the
rate of increment in the case of special pay is Rs. 10 and not Rs. 50,

(b) The main duties of the officer are the control af primting work
and its distribution to the presses, and the control of the use of forms.
The special pay has been given partly as compensation for the loss of
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all Simla allowances to which the officer. was entitled in his former
appointment and partly to cover the extra responsibility involved.

(¢). Yes. His emoluments as a Secretariat Superintendent were
Rs. 600—40—800 plus the usual house rent allowance admissible nnder
the Simla Allowances Code. -

(d) The Superintendent, Government Printing, India, Culeutta, is in
receipt of Rs. 1,250, plus exchange compensation allowance, and has held
this appointment for eighteen years. The posts of Sup¢rintendent in
Simla and Delhi have been abolished and the presses are in charge of
Managers.. The Manager at Delhi-is in receipt of Rs. 770 and has held
his post for eighteen months ; the Manager at Simla is in receipt of
1,000 and has held his post for six months. -

(¢) The number of persons employed in the Printing Clearing Office
is 16. The numbers employed in the three presses named gre 374, 362,
and 1,098, respectively.

(f) The Deputy Controller has two Assistants on Rs. 550—40—-750
and Rs. 500—25—700, respectively. One of the Assistants was a Deputy
Superintendent in charge of the Government Monotype Press, Simla.

(g) The pay is not based on the scale given to Managers of Presses,
whose work is of an entirely different character. It is in excess of that
given to Secretariat Superintendents because the post of Deputy
Controller is cne of greater responsibility and demands greater capacity.

ELECTION OF MEMBERS TO THE STANDING FINANCE
COMMITTEE FOR RAILWAYS.

Mr. President : The House will now proceed to elect. members to
the Standing Iinance Committee for Railways. 29 members have heen
nominated for eleven seats. Instructions are printed at the foot of the
ballot paper. Members will now come to the table and receive their ballot
papers. I think it will be more orderly than it was on the previous occasion
if they come in the order in which T call them.

Nawab Sir Sahibzada Abdul Qaiyum (North West Froniicr Province:
Nominated Non-Official) : Sir, I beg to withdraw my name.

Mr. President : All T can do now is to ask Honourable Members
to take notice that Sir Abdul Qairum does not wish to serve on the
Committee. His name is printed on the ballot paper.

(The ballot was then taken).

Jir. President : I do not expect to be able to announce the result of
the dection before the end of to-day’s proceedings. Therefore, the official
announcement of the result will be made in the Gazette.

*"PROPOSED PRESENTATION OF AN ADDRESS TO II. E. THE
VICEROY RE THE NEXT SESSION OF THE ASSEMBLY.

(Mr. V. J. Patel rose to speak.)

Mr. President : The Honourable Member (Mr. V. J. Patel) hLas

given notice of his desire to move the presentation of a formal address
L]
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to the Governor General under Standing Order 74 in the following
terms : *

¢ That a humble address be presented to His Excellency the Governor General
requesting that he be pleased to summon the next session of the Legislative Asscubly
on some date after the expiration of four vears from the time of the first meeting
of the Assembly, 8o as to enable the Assembly to exereise its right of electing its
President under section 63C (1) of the Government of India Aet.”’

The Honourable Member proposes to use a method which~is not
available. Standing Order 74 is not in itself an operative Standing
Order, but only provides the means whereby communications, under
other provisions of the procedure, shall be transmitted to His Excellency
the Governor Gencral ; that is to say, to give an instance, where this
Chamber and the otler Chamber fail to agree on a Bill and there is no
other course of action open, then report is made to His Excellency the
Governor General of the fact that there i8 nc agreement. [t is for that
purpose and other such purposes that Standing Order 74 provides the
channel, but not for the purpose of such a mction as this.

RESOLUTION RE ABOLITION OF THE COTTON EXCISE DUTY—
contd.

Mr. President : The House will now resume the debate on the Reso-
lvtion moved by Mr. Kosturbhai Lalbhai on the 20th March 1924 in the
following terms :

‘¢ That thie Assembly recommends to the Governor General in Council to take
early sieps to abolish the cotton excise duty as recommended by a majority of the
Indian Members on the Indian Fiseal Commission and to be pleased to dircet the
Tariff Board to furiler examine the question of protection to the Indian cotton mill
industry at an early date.’’
 Mr. Harchandrai Vishindas (Sind : Non-Muhammadan) : Sir, my
right to speak on this subject arises from the fact that I myself have got
a very vivid recollection of the occasion when this excise duty was imposed
in the year 1896. I distinctly remember the shriek of indignation and
horror that it evoked throughout the length and breadth of the ccuntry
both amongst the Indian Press and the Indian public as also amongst scme
impartial Anglo-Indian newspapers. But, Sir, the history of the struggle
between Lancashire and Indian industries goes far back. Now, Sir, the
reason why a shriek of horror and indignation was caused in the country
by the imposition of this unholy duty was that not only was it considered
to be against the interests of the country that this duty should be imposed,
but that there was a clear, unabashed admission on the part of the Govern-
ment Members that it was so. It was at the dictation of the Home Govern-
ment in the interests of Lancashire industries that this duty was to be
imposed, otherwise there was no justification for it. But, Sir, if we go
into the history of the struggle between India and Lancashire, for_ the
matter of that, the struggle between India and England, over the cottod
industry or pieece-goeds industry. we have to go somewhat far back. Lecky
in his ‘‘ History of England in the 12th Century »’ says :

‘¢ At the end of the seventeenth eentury great quantities of cheap and graceful
Indian calicoes, muslins and chintzes were imported into England, and they found
such favour that the woollen and silk manufacturers were seriousl’y alarmed. Aectas
of Parliament were accordingly passed in 1700 and 1721 absolutely prohibiting,
with a very few sepecified exceptions, the employment of printed or dyed calicoes
in England.”’

Then it was said :

¢¢It is indeed very doubtful, had prohibitive duties not been imposed omn
Indian goods, whether the cotton mill industry in England could ever have made
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the progress which it did in the first half of the nineteenth century ; in any case,
it is certain that owing to the ];olitical domination in India England was able to
cripple very seriously the great hand-loom industry of India.’’

Having done so, the next stage to which I refer is 1874. For fiscal purposes
it was found necessary to impose import duties on piece-goods coming from
England, 3% per cent. on yarn and 5 per cent. on piece, goods. This
naturally created a great howl in Lancashire and memorials were sent by
the Manchester Chamber of Commerce to Parliament to inquire into this.
The Duke of Argyll, who was at that time the Secretary of State for
India, sent these memorials to the Government of India for investigation
and Teport. The Manchester Chamber of Commerce found-a very opportune
time here, because at that time Mr. Gladstone’s administration, which
was very unpopular, was tottering ; it was found that there would be an
election very soon and the Lancashire vote would be a very valuable one ;
and so it happened that lots of Conservative members promised their
support to Laneashire and the result was that when the Government of
India sent theéir report to the Home Government to say, in response to the
Secretary of State, that really there was no justifieation for the abolition
of these import duties, the Home Government insisted, with the result that
Lord Northbrook, who was a very conscientious and just Viceroy, was
obliged to resign rather than to submit to this dictation. Well, Sir, as
you are all aware, Lord Northbrook was- suceeeded by Lord Lytton, who
was of a different stuff altogether, and for his Finance Member he had
8ir John Strachey, who was, according to him, a confirmed free-trader.
Well, Sir, the long and short of it is that these duties were abolished. The
next stage is when these duties were reimposed. But at the time of the
abolition it was found that the Government of India did a great wrong to
the people of India and to the piece-goods industry of India and also
to the finances of India, because at that time there was a great financial
stringency on account of the Madras famine and also on account of the
Afghan war. So much so that one Member of the Executive Council made
a very strong protest against this imposition. As a matter of fact, even in
the Executive Council there was a majority of members against the aboli-
tion of these duties, but Lord Lytton overruled them under the powers
which are now known as powers of certification in the interests of the
peace and tranquillity of India. But, Sir, there is one significant remark
made at the time by Sir John Strachey which is worthy of consideration.
Before I come to this remark of Sir John Strachey I would like to refer to
one remarlk of Lord Salisbury, the Secretary of State for India at the
time. When this discussion came up in the House of Lords, he made
the following remarks in reply to those people who said that the interests
of India should be looked into in the first instance :

¢¢ It is surprising to find the interests of the English manufacturers treated
(in the debate) as matters of small acecount.’”’

Then, Sir John Strachey said :

‘¢ We are often told that it is the duty of the Government. of India to think
of Indian interests alone and that if the interests of Manchester suffer it is no
affair of ours. For my part, I utterly repudiate such doetrines ; I have not ceased
to be an Englishman because I have spent the greater part of my life in India
and have become a member of the Indian Government. The interests of Manchester,
at which foolish people sneer, are the interests not only of the great and intelligent

ulation engaged direetly in the trade in cotton, but of millions of Englishmen.

., am not ashamed to say that while I hope that I feel as strongly as any man the

duties which I owe to India, there is no higher duty in my estimation than that
which I owe to my own country.’’
L

L a
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So, Sir, here is a man who is not ashamed to state that, although he
is a member of the Indian Government, he is quite prepared to sacrifice
the interests of India.to those of England, because that is his country.
Now, Sir, I do not know whether there is any such statesman now who
will be prepared to utter such remarks because I am quite sure he will be
afraid of being jumped at by our Swarajists and being torn to pieces for
making any such utterance. (H onourable Members: ‘* He will be attacked
by all.’’")

Now, Sir, I remember having read that at the time of his death young
Pitt cried out ‘‘ my country, my country ’’. I think that is a very laud-
able cry, but I also think that Englishmen who reside in India and who
are members of the Government in India, when crying like young Pitt
‘“ my country, my country ’’, should mean India and not England. But
I am sorry to say that the Englishmen who eome here, whether officials
or non-officials, find a very fleeting interest in India and sometimes do
not care to look after the interests of India except when they are identical
with their own interests. I remember a veterinary surgeon informed
me that he had discovered a cure for the glanders and pharcy disease of
cattle. So he reported to his chief, who said that he did not want that
discovery becanse it would interfere with the trade of his countrymen’ in
hides and skins. From this you will see the length to which this English
patriotism is carried. And that is the reason why these duties were im-
posed at the time. It was said that, if such considerations had not weighed
with those who were in the Government of India at the time, these duties
would not have been abolished. That was the time when there was a
question only of the removal of the duty that had been imposed upon im-
ported cotton goods. The true history of these excise duties begins from
1894. PFirst of all, a countervailing duty was imposed upon yarn in
189+. In 1894 it appeared that the exigencies of finance were such that
it was very necessary to impose duties on imported piece-goods. But, in
order to placate Lancashire, Sir James Westland also proposed excise
duties on yarns produced in India. But Lancashire was not satisfied with
this and the result was that in 1896 these excise duties were imposed. In
fact, the summing up of the whole legislation comes to this :

‘“ In 1879, cotton duties were surrendered. In 1882, all import duties, except
on salt and liquors, were repealed. In 1894, import duties were reimpcsed, and
an excise duty was imposed on such Indian goods as competed with ncashire
soods. But the surrender of 1896 went farther and deeper. It imposed an excise’

uty on all cotton goods produced in India.’’ :

Now, Sir, it was distinctly stated by Sir James Westland that it was not
because this excise duty was considered to be good on its merits that
the Government of India imposed it, but it was in obedience to the dicta-
tion from home and in the interests of Lancashire that it was done. But
Sir Jumes Westland at that time considered himself to be quite helpless.

Now, Sir, the next stage in the history of this exeise duty is that it went
on until the year 1911 when a Resolution was moved by Mr. (now Sir)
Maneckji Dadabhoy in the late Imperial Legislative Council. That Reso-
lution was moved with the object of putting a stop to this excise duty.
That Resolution was defeated; but it was distinctly remarked even by
English publicists that, if the members of Government had been allowed
to vote according to their ccnscience, that Resolution would have been
carvied by a majority. Next, Sir, comes the stage in 1916 when Sir Ihrahim .
Rahimtullah moved a similar Resolution. At that time both the Finance
Member, Sir William Meyer, and Lord Hardinge, the Vieceroy, made a

L248LA ) Ag
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kind of promise that the Members should refrain from pursuing that sub-
jeet further, hut they gave an assurance that as soon as the war was over
and as socn as the financial condition permitted; this question wou]d
be taken up and the request of the people complied with. So much so, Sir,
that Indian members, who were mill-owners themselves, like Sn: Fazulbhai
Currimbhoy, got up and asked Members not to pursue this question further.
This is what Sir ¥azulbhai Currimbhoy said then- N

‘¢ We feel encouraged that the Government of India is with us in this matter
and is fighting our cause with all the weight of its position and authority. I would
not embarrass such a powerful and ecarnest champion with ill-timed controversy
over this guestion. Government has the moral support of the whole country. Our
Oongresses and Industrial Conferences have repeatedly demanded the abolition
of this Excise Duty—non-oficial members of this Council have before now echoed
the feeling of the country. hen the war ccases, there will be no lack of opportunity
to express onee again our united opinion on the subject should such an expression
of opinion be found necessary. I accordingly held that no good purpose will be
served by agitating the point now.”’ :

"That was, Sir, in 1916 and it is 1924 now and still we do not see any signy
of improvement. :

Well, Sir, it is said that *‘' promises like pie ecrusts are
made only to be broken.”” If this is the case in the present instance I
have ricthing more to say exeept that I had always thought that promises
were made to be kept. _

Now, Sir, there are cogent and palpable reasens why this excise duty
should not remain. Government know those reasons and have admitted
them. In the first pldce, the cotton industry of India works under a
very great handicap. When an Indian mill is started, as compared with
an English mill, in the first place the total debit of the Indian manufac-
turer stands close upon Rs. 70,000 yearly as against n:il for the Lancashire
munuiacturer. Then, Sir, upon ‘that you impose this excise duty of 3%
per cent., which totals another Rs. 1,50,000 per annum, swelling the debit
of the Indian mill-owner to over Rs. 2} lakhs recurrent annually. So the
effect of retaining this excise duty is not only tiat you aliow the competi-
tion: that already exists very unfavourahly against the Indian mills, but
the unfaveurable circumstance is enhanced by the imposition of the excise
duty.

That is cme ccnsideration. Then there are various reasons which
‘militate ageinst this excise duty, namely, that in the first place it violates
every principle of excise taxation. There is no other country in the world
where a similar tax on any industry is imposed, unless such an industry is
a State mornopoly as the mateh trade in France and the manufacture of
sait in this ccuniry. Besides, this duty is unfair and inequitable. It is
against the latest declaraticn of Government in pursuance of the Fisecal
Conrnission’s recominendations to give protection to India.

_Now, Sir, the two great objections raised against the abolition of {his
excise duty were summed up in the speech of Mr. Bell delivered last
March when this debate was inaugurated. One is that a deficit of 2 crores
would result, and it would be necessary to find those 2 ecrores. The reply
to that is that it is very easy for Government to manipulate the finances
in such 2 manrer as to find these 2 crores. We are budgetting for 130

crores, of which, if you exclude railway finance estimated at 30 erores,
. there still remain 100 erores.

Mr. President: Order, crder. The Honourable Member is embarking
on a very large sanecg and I think T had better warn him that his time
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is drawing to a close. (The Honourabie Sir Bassl- Blackett : ‘‘ Hear,
hear. ’’) -

Mr. Harchandrai Yishindas : Of course this would please the Honour-
able Sir Basil Blackett who shouts ‘‘ Hear, hear ', because he will not
be able to reply to my arguments.

The other point made by Mr. Bell was that the hand-loom industry
would be affected. That theory has- been exploded by the Honourable
Mr. Kasturbhai. As regards the 2 crores I said that that could be very
easily adjusted. At any rate it is not a question which cannot be solved
in course of time. I dare say if Governmznt were good enough ‘o abolish
the excise duty, we could very easily come to some understanding. In the
case of readjustments, there are sure to be some demands which are
likely to lapse, as, for instance, the expenditure on new Delhi, which will
shortly be done away with, and so on.

I will conclude now with only a short story lasting for one minute.
There was a Professor in an Indian College who was lecturing his students
on the immorality of any Government taxing the industries ¢f its own
country ; and he also said that it was the duty of every Government {o
protect its own industries. Then a student got up and said: ‘‘ But your
Government of- India is acting entirely contrary to that. ’’ The Professor
hung his head and simply said, ‘‘ My dear fellow, polities should not be
-discussed in a class room .

Bir. President : It will simplify the debate if I indicate to Members
the course the debate should take. Honourable Members will observe that
the Resolution itself is strictly confined to the fiscal treatment of a parti-
cular industry ; therefore, practically, all Mr. Joshi’s amendments are
out of order, except parts of (b) which are a little difficuit to disentangle
from the rest.

The second half of Dr. Lohokare’s amendment is also out of order.
The part where it is proposed to reduce the excise duty is in order.

No. 3, Khan Bahadur Sarfaraz Hussain Khan’s amendment preposes
to make a small change in wording, substituting the word ‘‘ immediate *’
for the word ‘¢ early . :

No. 4, Mr. K. C. Neogy’s amendment, is of the greatest substanece,
because it proposes to omit the second half of the Resolution and therefore
raises not exactly a negative but an alternative suggestion to the Resolution.

The next amendment by Khan Bahadur Sarfaraz Hussain Khan will
be covered by the debate whick will arise on Mr. Neogy’s amendment.

The next will only arise if Mr. Neogy’s amendment is defeated.

Mr. M. K.. Acharya’s amendment, preposing to raise the customs duty
on imports by 5 per cent. all round i3 clearly out of order.

The same remarks apply to the amendments of Dr. H. S. Gour, Haji
S. A. K. Jeelani and Seth Govind Das.

Honourable Members will realise that I cannot allow a debate arising
out of a restricted Resolution of this kind to develcp into a debate on the
whole fiseal policy of the country, which would be the case if I admitted
these amendments.

. Mr K. C. Neogy (Dacca Division : Non-Muhammadan Rural) :
Sir, I beg to move :
‘¢ That all the words after the words ¢ Indian Fiscal Commission ’ be omitted.’”’
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The House will realise that this Resolution raises two distinct issues.
The first is about the abolition of the cotton excise duty, the second is
an inquiry into the present condition of the cotton industry so as to find
out whether it deserves protection, apart from the abolition of the cotton
excise duty. Well, so far as the first issue is concerned, Indian opinion
is practically unanimous in support of it, and there may be Members of
this House who are prepared to support the first issue but may hesitate
to give their unstinted support to the second. In this view I think that
it will be better, in the interests of the main question that we are now
discussing to circumseribe the scope of the debate and leave the
second portion of the Resolution to be debated on some further occasion.
I will therefore request my Honourable friend, the Mover of this Resolu-
tion, to accept my amendment.

I recollect Mr. Bell trying to make out a strong case in favour of
the retention of the excise duty on the ground that it acted as a pro-
tection to the hand-loom industry. I believe his has been the only speech
so far that has pleaded in favour of the retention of this unjust impost.
I was therefore very much interested to read a copy of a letter which
our late colleague. Mr. Bell, in his capacity as Director of Industries,
Bombay, has addressed to another former colleague of ours, Mr.
Manmohan Das Ramji. The letter is dated Bombay the 2nd May, 1924,
and there Mr. Bell points out that it was not his intention to support the
retention of these duties on the ground that they acted as protective
duties so far as the hand-loom industry was concerned. This is what he
B8YS :

““T hope that my speech has not been interpreted as a suggestion that the
3% per cent. duty should be retained as a protection of the hand-loom. I certainly
kold no such view.’’

%

This statement of Mr. Bell’s clears the ground very considerably.
Now, Sir, so far as the hand-loom industry manufactures from fine and
imported yarn, I do not think my Honourable friend Sir Charles Innes
will contend that these duties act as a protective duty to that industry.
And coming as I do from Dacca, I am in a position to state that, so far
as the finer kinds of cloth woven with the help of hand-looms are
concerned, they will not at all be affected by the withdrawal of these
duties. Then as regards the coarser kind of cloth, which are manu-
factured by hand-looms, I believe Bihar manufactures a very large
quantity of coarser cloth with the help of hand-looms, and I am assured
by my Honourable friend Mr. Gaya Prasad Singh that that industry
in Bihar will not also be affected if these duties were removed.
We must remember that the manufacturers of the coarser kinds of
cloth use very largely Indian yarn, the surplus which the Indian
mills cannot consume for their own purposes, and in that view of the
matter it will be seen that if, as a result of the removal of these duties
the cost of produetion of the Indian mill yarn is reduced, the hand-loom
industry in India, in so far as it utilises the eoarser Indian yarn, will
also be greatly benefitted. 1 yield to none in my desire to see the hand-
loom industry established as a large cottage industry throughout India,
and therefore I submit that Government should give their earnest eon-
sideration to the recommendations of the Fiscal Commission with
regard to giving some direct protection to this industry. My Honour-
able friend Mr. Kasturbhai Lalbhai has already pointed out that, when
we come to the tariff schedule, we find that the duties that are at
present levied on the parts of machines which are worked by manual
or animal labour, which ofy course include all parts which

&
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are used for hand-looms,- are- subject to a high duty of 15 per
cent., whereas the partss of other machinery, including the
power driven cotton mills, are subjected to the duty of 24 per cent. only.
I think it is up to the Government to reduce the duty on the parts of
the hand-loom machines. Furthermore they should consider the question
of the abolition of the import duty on yarn, and-in that way they ean
help the hand-loom industry a great deal. Now, Sir, I am aware that
the main argument on the Government side will be that we are not in
a position to sacrifice this large revenue that is at present derived from
the cotton excise duties. The argument comes to this, that although
this impost was initiated for other than revenue purposes, and although
the continuation of this impost cannot be justified on economic
grounds, this has got to be continued because my Homnourable friend
Sir Basil Blackett cannot afford to do without it. I thought that my
Honourable friend was very anxious to investigate the incidence of
taxation in this country and to find out whether any particular impost
weighed unusually heavily on the poorer classes, and it was with that
view that he initiated the taxation inquiry, about which we had a
discussion only very lately. I therefore hope that my Honourable
friend, when he finds that Indian opinion :is unanimous in condemning
this impost as unjust and iniquitous, wiil find no dificulty in alolish-
ing these duties altogether.

The Honourable 8ir Basil Blackett : What is the substitute ?

Mr. K. C. Neogy : Substitute ¥ That is for you to find out, not
for us. Well, I want to test this argument a little furtker. The Cotton
Excise Aect, in its all-pervading incidence, includes even that small,
struggling industry, the cotton hosiery industry. I do not think my
Honourable friend derives any very great revenue from that source,
and yet what is the position ? "There is a struggling cotton
hosiery industry in Bengal at the present moment. I took some ecare
to inquire into the history of this industry, and I find that in the year
1906 Bengal started this industry mainly for the purpose of manufactur-
ing socks, but the industry died out in a few years. In 1915, taking
advantage of the high prices during the war period, this industry
revived and about 60 concerns sprang up in Bengal, out of which
only 15 survive at present. The total capital invested in these con-
cerns will not, I beliecve, exceed even 10 lakhst Some of these are
driven by power and some are.worked by manual labour. We find that
since 1922-23 the general tariff was raised from 11 per cent. to 15 per
cent. and the tariff on cotton twists and yarn was raised to 5 per cent.
from nil, with the result that this industry, which utilises imported
yarn, as also imported cloth for the purposes of plaiting and other
processes. involved in the manufactufe of under shirts and vests, has
been handicapped to a very large extent. And on the top of that the
cotton excise duty of 3% per cent. was put on with effect from 1923-24,
This is an instance of an unjustifiable system of double taxation, and
what is the result ? We find that this industry is struggling hard to
keep its head above water, but it cannot hold its own against the cheap
imports from Japan. The competition is not at all with the British
manufacturer because that is of a much betier quality and com-
mands a much higher price.

I find that in 1921 the total value of cotton hosiery imported into
Indie was over 73 lakhs. In 1922.it was over 71 lakhs. In 1923 it
. L] s
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was over 96 lakhs ; but out of this large amount the United Kingdom
coniributed in 1921 only 7 lakhs ; i 1922, 2,78,000 ; in 1923, 3,64,000 ;
and Japan came in for 48 lakhs in 1921 ; 56 lakhs in 1922 and 78 lakhs
in 1923. So with the imposition of this duty with effeet from 1923-24
Government are only making things much easier for the Japanese com-
petition and are helping to kill this infant industry in Bengal. I
should like to know what is the net amount that Government derive
from this source of revenue. Now, Sir, while talking of our revenue
position I find that our former co!learrue, Sir Jamsetjee J e.}eehhoy,
speaking at a Bombay mecting, observed as follows

¢ We shall be told by an agonised Finance Minister that the Government
can ill spare a couple of crores and that he does not possess the purse of Fortunatus
or the lamp of Alladin. If Bir Basil Blackett owes certain duties .as keeper of
the King’s purse, he as member of the Indian Government owes other duties equally
insistent to the people of this country. Even allowing in full for the paramount
need of rupees, annas and pies, there would be a morality about a budget minus

the excise duties which would be none the less an efficient budget, as it would swell
the credit side of Government’s prestige and save it from moral bankruptey.”’

I have no doubt that my Honourable friend cares for the moral aspect
of his Budget quite as much as for the financial, and if I find my
Honourable friend going into a different lobby than myself it will be
because he has no option in this matter. And in this conneection I
may quote what Mr. Austen Chamberlain said to a Lancashire deputa-
tion :

 You are not asking that you shall be preserved from a special disability
jmposed on yon alone of British traders competing in India. You are asking that
you shall have preserved to you a special position of privilege which has not been
accorded to any other British trade. If to-morrow I gave the order that a counter-
vailing duty be impeosed, not only no Indian in the Legislative Couneil would vote
for such measure, or abstain from voting against it, but no British official would
vote for that measure, except as the result of instruetions, because it was his duty

and he was left no choice.’’
If I find Government seriously contesting this Resolution I will con-

clude that they have no cheice in the matter and that they have their
instructions from abroad.

The Honourable Sir Charles Innes (Commerce Mcmiber) : Sir, for
the second time this session it is my p!easant duty to congratulate the
House on a change of heart—I believe that is the correct technical term.
A few days ago I had the pleasure of complimenting my Honourable
friend oppomte on his changed outlook towards the late Legislative
Assembly. To-day I have the pleasure of congratulating the House upon
their changed outlock in regard to this economic question. I had always
understood, Sir, that the flame of India’s indignation against this cotton
excise duty burnt very fiercely. Sir, in March last that flame had died
very low. Now, fresh fuel has been added to the fire. I will not offer any
explanation of the reasons. It may be the propaganda which has been
carried on by the Bombay Millowners’ Association or it may be another
cause ; but whatever the cause I am delighted to see that this House is
now prepared to settle down and consider this very important question.

Now, Sir, I do not propose to go into the past history of this thorny
and vexed question. I do not think there is any reason why I should
occupy your time or my own in doing this. The history of this question
js stated in the fullest detail in the Indian Fiscal Commission’s Report.
It has been repeated by the Honourable Mover of this Resolution. It has
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been repeated by Mr. Harchandrai Vishindas. Therefore, Sir, I do not
think I need travel ovgr the ground again. But there is one thing I should
like to say and it is this. I say that there is no Britisher in India who
does not regret that this tax was ever put on, and I say with confidence
that that is the feeling of every one of us on this side of the House. Also,
Sir, I should like to say that we on this side of the House recognise that
there is a nhtural desire on the part of Indians that the Cotton Excise
Duties Act should diszypear from the face of the Statute-book. But, Sir,
I must safeguard myself. I do not wish to be misunderstood. I regret
very much that this tax was ever put on because I believe that the tax has
done us great political harm ; but I am not prepared to go further and say
that I believe that this tax has seriously harmed the Bombuy cotton indus-
try. Let me give the House some statistics. I am aware that the statisties
are familiar to this House, but at the same time they are necessary for the
purposes of my argument, Also, Sir, I sould be sorry to disappoint my

Ilonourable friend, the member for the Indian Merchants’ Chamber, who
*I sve is at once beginning to take notice. The excise duty was put on
in 1896. Between 1896 and August 1923 the number of mills in India
increased from 167 to 323. The capital increased from 134 crores to 43
crores. The looms increased from 37,000 to 145,000 and spindles from
less than 4 millions to approximately 8 millions. (Mr. Jamnades M.
Melita : ““ It might have been more.’’) That, Sir, is a reeord of which
any industry may be proud. I am quite well aware, Sir, that the Bombay
Mitlowners’ Association discount those figures. They say ‘‘it is per-
fectly true that this industry has progressed very much,”’ but they go
on to say ‘‘ had it not been for this excise 'duty it might have progressed
still further,’’ and they ask us to compare with the progress of the industry
in India the progress of the industry in Japan and China. Well, Sir,
I shall have something to say about the progress of the industry later on.
In the meantime what I say is this. This tax, this 33 per cent. tax, is so
small that I do not believe that it has hampered to any appreciable or
material degree the progress. of the industry. It might be different
of course if tho House were to say that had protection been put on earlier
the industry would have progressed faster. That is quite possibly an
arguable point. - But the answer to that is this, The statistics that I have
given you are proof positive that this industry did not require protee-
tion—and I think I am justified in saying that, until a few months ago,
not-even the Bombay Millowners ever asked for protection—that is certain-
ly the evidence they gave before the Fiscal Commission. Moreover, Sir,
the fact is this—unaided by protection and in spite of the slight handicap
of this exeise duty, this cotton mill industry in India has reached its
present heights. It is the stronger and the better industry for having
reached those heights without any aid from us. Protection, Sir, as the
Bombay Millowners’ Association themselves have said is a homaopathie
medicine which should be taken in very small and discriminating doses. It

is a bad thing in itself. It is a thing the use of which may be justified
in certain e¢ircumstances. *

Now, Sir, let me come to this Resolution. The first part of it argues
that we should take early steps to abolish the cotton excise duty. The
second part argues that there should be an examination of the need for
protecting the industry. That is one elementary fact that I wish to point
out, that is, that if the first part of the Resolution is accepted, namely, an
early abolition of the excise duty, the ximmediate effect of it will be that

!
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you will increase the protection now enjoyed by the cotton mill industry
Prom T3 per cent. to 11 per eent ; and that possibly is the reason why the
Hononrable Mover of this Resolution will have no difficulty in accepting
the amendment moved by my Honourable friend, Mr. Neogy ; that is to
say, the Bombay millowners and the other millowners in India will certainly
raise no objection if this House increases the protection they now enjoy
from 73 per cent. to 11 per cent. But, Sir, that was not the intention of
the Indian Fiseal Commission when they proposed that the claims of this
industry to protection should be examined by the Indian Tariff Board.
What they suggested was that we should wipe the slate—I believe that
we owe that phrase to my Honourable friend opposite—and abolish the
cotton excise duty. They recognised that that would involve a sacrifice
of something like Rs. 2 crores ; and therefore they suggested that after
having wiped the slate we should refer the whole matter to the Tariff
Board for examination, so that the Tariff Board might decide how much
protection this industry required, and they then went on to say :

¢¢ If the rate of Auty thus determined is sufficient to meet the revenue ncces-
gities of the country no question of an excise duty will arise. If on the other hand
the Government hold that their revenue requirements make it obligatory to levy
taxation on cotton cloth in excess of this amount, it will be necessary for them
to formulate proposals in accordance with the principles we have explained and to

lay those proposals before the Legislature. That body will then be in a position to
decide the real point at issue.’’

They went on to say that they had the fullest confidence in the Legis-
lative Assembly. If we required more revenue then the protective duty
would give it to us ; they led us to understand that the Legislative Assembly
would make no difficulty about restoring the excise duty. Well, Sir, that
was the very attractive programme drawn up by the Indian Fiscal Com-
mission. But we all know, Sir, that the roseate hues of early dawn fade
soon away. Those roseate hues faded away when the last Legislative
Assembly passed out of existence. Now, Sir, the storm clouds have come
over and we have got another Legislative Assembly ; we have got a new
race in this Assembly which knows mnot Joseph—I mean of course the
stalwarts of the late lamented Democratic Party. If my Honourable
friend opposite will not mind my saying so, this Legislative Assembly is
not exaectly distinguished for meeting the proposals of the Government in
a spirit of co-operation and sweet reasonableness. That programme there-
fore of the Indian Fiscal Commission has passed into the ecwigheif—or
at any rate out of the realms of practical politics. But I propose to ex-
anine this claim for protection on the part of the Bombay JMillowners’
Association. 1 do so for various reasons ; and one of them is this. The
Bombay Millowners’ Association in a published representation to the
Government of India have made a formal applieation to us for protection.
Now, Sir, if I may say so, I have the very highest respect for the Bombay
Millowners’ Association. They are a body of business men who stick
almost entirely to their business, and if they do venture into polities, they
generally do it purely for a business end. . (Laughter.) Any representa-
tion which the Commeree Department of the Government of India get’
from the Bombay Millowners’ Association requires the most careful con-
sideration. Consequently, Sir, at the beginning of April, when by a
surprising chance I had four days to myself, I devoted those four days
to as careful a study as I could make of the claim for protection by the
Bombay Millowners’ *Association and T propose, if the House will indulge

r
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me so far, to let them have the results of my examination. T am afraid it
will mean the House following ma into some rather dull fizures ; but this
matter is a very important one, and I hope the House will listen carefully
to what I have got to say. As the House knows the present position is
this. The mill industry in India has a protection of 5 per cent. in yarn
and 74 per cent. inecloth. Now, Sir, I propose to take yarn first.

I have hgre statisties of the amount of yarn available for consumption
in India in the three years ending 1914-15 and again in the year 1923-24,
and I beg the House to remember that the year 1923-24 was a bad year
for the Bombay millowners at any rate because they lost two months’ work
owing to a strike. I have calculated the amount of yarn available for
consumption in India by deducting exports from production and re-ex-
ports from imports. The results are as follows : on an average of the
three years ending 1914-15 the total amount of yarn available for consump-
tion in India was 541 million lbs. Of that amount Indian production
supplied 92 per cent.—imports only 8 per cent. In 1923.24 the total
amount of yarn available for consumption in India was 613 million lbs.
and of that amount Indian produetion supplied 93 per cent. and imports
only 7 per cent.

.\ow, Sir, kowever high a tariff wall you may have you will never
stop imports altogether. I put it to the House that when you liave got
your local mill industry supplying 95 per cent of the yarn used in this
country it cannot be pretended that there is any very strong case for
protection. (An Honourable Member : ‘“ What year, will you kindly
say ?'') The average for the three years ending 1914-15 and the year
1923-24—those are the years that I have selected for comparison.

Mr. Kasturbhai Lalbhai : May I ask the Honourable Member
whether the Bombay Millowners’ Association have asked for protection in
the case of yarn ? They have not.

The Honourable 8ir Charles Innes : They have asked for protee-
tion of the industry. But I wish to carry this matter a little further ; it
may be that taking the question broad and large there is no case for pro-
tection in the case of yarn. But I want to carry it a little further into the
different counts. Between counts 1 and 20 Indian mills have matters
practically all their own way. In the last few years there is one noticeable
feature of the position, and that is that Japan has been sending us a cer-
tain amount of yarn of counts between 16’s and 20’s. This import from
Japan began in 1918-19 and in 1923-24 amounted to 12 million lbs. I
admit at once that we in the Commerce Department have got to wateh that.
As I say it i§ quite of recent growth, this trade in 16’s and 20’s, and it has
now reached 12 million lbs. and we have got to wateh it. But the point
to notice is that in these eounts, 16’s and 20’s, the Indian mills produced
217 million lbs. and so there again you cannot say that there is any need for
protection there. As regards 21's to 30’s the position is exactly the same.
Indian mills produced in 1922-23 209 million pounds. Imports were only
5 million pounds. Tt is between 30’s and 40’s that the Indian production
and foreign production begin to compete and of course beyond 40’s most
of the yarn used in India is imported yarn. But the millowners them-
selves. as Mr. Kasturbhai Lalbhai verv properly pointed out, at any rate
in their evidence before the Indian Fiscal Commission, did not ask for -
any protection in yarn. On the contrary they rather objected to the im-
position of any import duty on yarn on the ground that it might handicap
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the hand-loom industry. It was put to them that they had to mcet com-
petition above 30°s, but they definitely went on toesay that that was a
question for the future and that as regards present Indian mills, many of
them were not organised to produce eounts of yarn above 30’s.

Now, Sir, let me pass on to piece-goods. I have got some statistics
here which 1 think will interest the House. In the three years ending
1914-15, the Indian mill produetion in piece-goods averaged 1,173 million
yards. In the same period imports averaged 2,855 million yards. In
1923-24, the Indian mill production had risen to 1,700 million yards a.nd
the import had dropped to 1,466 million yards. That is to say the Indian
mill production had increased by 45 per cent., and imports had decreased
by 49 per cent. Again, taking the amount of piece-goods available for
the Indian market, that is to say, the Indian mill production less exports
plus imports less re-exports, on an average of the three years 1 have
mentioned local production supplied 28 per cent. and imports 72 per cent.
In 1923-24, the position was reversed. The local produetion supplied 52
per cent. and imports supplied 48 per cent. Now, I should like to include
in these figures hand-loom production. Here. of course, we get more or
less on to estimates, but it is comparatively easy to make a fairly reliable
estimate of hand-loom production, if we proceed upon the assumption
that one pound of yarn is equivalent tc 4 yards of cloth—that is the hasis
adopted by Mr. Couborough. Now, we know the total amount of yarn
available for consumption in India. If we convert that to cloth at one
pound of yarn to four yards of cloth, and deduct from the total the
known production of the mills, the balance represents hand-loom produc-
tion. Now, taking the periods that I have heen using, in the three years
ending 1914-15, the total amount of cloth available for consumption in
India was 4,917 million yards. The hand-loom production was 20 per
cent. of that ; Indian mills provided 22 per cent., and imports contribnted
57 per cent. In 1923-24, the total amount available for consumption in
India dropped to 3,711 million yards, and this is a very signifieant fact
to which I shall have to refer. Hand-loom production contributed 20 per
cent., Indian mills 41 per cent. and imports 38 per cent.

That is to say, local produetion—mills plus hand-looms contributed
- about 62 per cent. of the total amount of cloth available for consumption
in India. Now, I would like to summarise these facts.

As regards yarn, the Indian mills supply 93 per cent. of the varn
consumed in India, Japan is sending a relatively small amount of the.
coarser counts and these imports require watching ; but it ig absurd to
say that any general measure of protection is required. The imports come
mainly fronr the United Kingdom and are of the finer counts. The mill-
owners themselves pointed this out in their evidence before the Fiscal

Commission and, so far from asking for any protection, rather objected
to the imposition of a duty on varn. ’

As regards eloth. the Indian mill production has increased by 45 per
eent. since 1914-15, imports have decreased by 49 per cent., and Indian
production now accounts for 62 per cent. of the total consumption.

As between Indian mills and imports, the proportion is now 52 per
cent. for the former and 48 per cent. for the latter. But here, again,—
and this is a point I wish to bring out—the position is very much the
fame as In respeet of yaen. The imports come mainly from the United
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Kingdom and these imports are of the finer qualities of cloth, in which the
Indian mills do not ordinarily compete. This fact has been admitted
several times ; it was a¥lmitted by Sir Vithaldas Thackersey in this House,
and in his evidence before the Fiscal (lommission, and it was admitted
by the millowners themselves in that evidence. They said in their memo-
randum presented to the Indian Fiseal Commission :

¢ From- the* preceding paragraphs it will be observed that India’s chief com-
petitors, both in the home market amd elsewhere, are Japan and the United States
of Ameriea.’’ .

The fact of the matter is that, as between Lanecashire and Indian mills;
the field of competition is very small. Each has its own sphere. The
spheres overlap to a small extent, but the field in which they compete
is small. The main competition—and I think I am correet in saying that
it is the competition that the mill industry in India fears most—is com-
petition from Japan. The United States of America haye practieally
dropped out and the only serious competition which we get in piece-goods,
in the class of goods which the Indian mills ordinarily make, eomes from
Japan. Now, in 1923-24, the Indian mills supplied for consumption in
India 1,535 million yards of cloth. Japan sent 121 million yards. Thus,
as between Indian mills and Japan, the former supplied 93 per cent. of
the consumption in India and Japan less than 7 per cent. That is why
I say the position in regard to piece-goods is practically the same as in
regard to yarn. In those classes of goods which the Indian mills produece,
they have practically captured the whole of the Indian market. And it
is only in those classes of goods that the mill industry in India has what
is known in economic language as a comparative advantage. Therefore,
Sir, it is difficult to say that even a prima facie case has been made out
for protection for the mill industry in India. I have admitted that the
matter requires watching in certain aspects and you may depend upon
it that we shall wateh it verv very carefully. And I wish to safeguard
myself in regard to one point. I reserve judgment as regards ‘‘ hosiery *’.
Mr. Neogy devoted a lot of time to hosiery and I should like to, tell
him that we have that portion of the ease under examination at the present
moment. There is another point I have got to make. The House must
understand that whether they accept Mr. Neogyv’s motion or whether
they do not, I reserve the right in the event of this cotton excise being
taken off or even earlier if necessary. to ask the Tariff Board to examine
the whole of this case. Because you have got to remember this. The
proper thing to do is not merely to take off the cotton excise duty but
also to reduce the import duty. That is the only way in which you can
bring any benefit to the consumer in India. And therefore that is a
case which may require examination by the Tariff Board. whether in
the event of the cotton excise duty being taken off, the import dutv
should be reduced. and whether, in any branches of the cotton trade,
hosiery, particular counts, and so on, the industry requires protection. .
I may say that when the millowners gave their evidence before the Fiscal
Commission, the only things for which they asked for protection were
hosiery, cotton blankets. and ecalico printing. And they said that, as
regards the last two—cotton blankets and calico printing—their request
was a contingent one—contingent on the progress of the trade. Now, Sir,
let mie come to the cotton excise duty. In the public representation made
the Bombay millowners say that Lord Hardinge publicly pledged himself
- to the necessity of the abolition of the cotton duties at the earliest possible
date. .That, Sir, is not a correct quotation. The matter is so important
- that I have brought an extract from the lpeech of Lord Hardinge in order

- -
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to let the House know exactly what the assurance was. The exact words
are :

¢ The excise duty should for the present remain at its actual figure and an
assurance given that it would be abolished as soon as financial considerations
permit.”’
There is some difference between ‘‘ at the earliest possible date’’ and
‘“ as soon as financial considerations permit ’’. Now, Sir, the Government
of India are always being accused of finding some argument to justify
the retention of the duty. The suspicion is always voiced that we are
retaining this duty in the interests of Lancashire. I hope I have exploded
that latter feeling by the figures I have just given. I have pointed out
that there is practically very litle competition between Lancashire and
India either in the matter of yarn or in the matter of cloth. Mr. Kasturbhai
Lalbhai said that official memory in the redemption of pledges is apt to
be short. Mr. Harchandrai Vishindas said that the Government of India
apparently regarded promises as— (A4 Voice : ‘“ Seraps of paper.”’)—pie
erusts made only to be broken. Well. Sir, I deny these statements abso-
lutely. The fiscal history of the last few years shows how absolutely
untrue these charges are. In the first place, the import duty was raised
to 73 per cent. in 1917 and to 11 per cent. in 1921 while the excise duty
remained at 334 per cent. That does not look as if we favour Lancashire,
does it ? Again, the House knows perfeetly well that the period that
has elapsed since Lord Hardinge gave that pledge has been almost
uniformly a period of deficit budgets. Sir Basil Blackett, speaking in
this House in his first budget speech in 1923, pointed out that for five
successive years the Indian Budget had been in deficit, and that the
accumulated total of these deficits was no less than 100 crores. Now, Sir,
that period of deficit budgets in the Government of India coincided with
a period of absolutely phenomenal prosperity for the mill industry in
India’ I have got the figures here.

: Mr, Kasturbhai Lalbhai : What about Sir Malecolm Hailey’s state-
ment in 1922 ¢

The Honourable 8ir Charles Innes : I will come to that later.
Between 1905 and 1914 (this is Mr. J. A. Wadia’s statement) both years
inclusive, the mill industry paid an average dividend of 103 per cent.
on an average capital of 64 crores. In 1915 to 1922 both years inclusive
they paid an average dividend of 53 per cent. on an average capital of
124 crores, and they paid away in the 8 years ending 1922 a sum of over
50 crores in dividends.

i+ Mr. Kasturbhai Lalbhai : May I know what the jute mills paid
out in Calcutta ?

The Honourable 8ir Charles Innes : That has nothing to do with
the question of cotton mills, Sir.

Thus., Sir, on the one hand, there were large deficits in the Govern-
ment of India and on the other hand you have the mill industry under-
going a period of absolutely phenomenal prosperity. Would it have been
reasonable for the Government of India to say in those circumstances :
‘“ Now the time has come to fulfil Lord Hardinge’s pledge. Our financial
circumstairces now admit of our taking off this tax ’’ 1 If we had ventured
to put that ridiculous preposal to the Irdian Legislative Assembly, would:
the Legislative Assembly have consfdered it for a moment ! Of coyrse

’ ]
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they would not ; and what is more, they did not. In 1922 the whole
question of cotton exeise duty was open for discussion in this House. My
Honourable friends qpposite might have proposed that that cotton duty
should be taken off, and had they carried that proposal, we would have
been in great difficulties. But we could not stop them earrying that pro-
posal. Sir, what happened ! Not a single non-official Member of this
House ever suggested that that cotton duty should be taken off in spite
of the fact that it was open to them to do so. Mr. Harchandrai Vishindas
has been talking about our pledges being pie erusts, but he never thought
of doing so. Sir Vithaldas - Thackersey never thought of doing so ;
Mr. Manmohandas Ramji never thought of doing wo, and I claim, Sir,
that in not taking off this duty up to this date, we have behind us the
full support of the Indian Legislative Assembly.

8ir Purshotamdas Thakurdas : That is rather a good turn to it !

The Honourable 8ir Charles Innes : There has been reference to
a pledge, Sir. 1 know the Indian politician dearly loves to hasten a pledge
upon the Government of India. The other day, Sir, I had a very good
example of this. I said that we required certain powers in reserve but
that we had no intention of making use of them at present. An Honour-
able Member opposite, Sir, missed out all about the necessity of keeping
those powers in reserve but read out what I said about having no present
intention of using those powers and then said that the Government of
India had pledged themselves that they would-not use those powers. And
when 1 said that I had not given any such pledge, he said that my pro-
mises were not worih much.

Mr. Jamnadas M. Mehta : That is not what 1 said.

The Honourable 8ir Charles Innes : Weli. Sir. this pledge of Lord
Hardinge of course stands on an entirely different footing. It was a
definite assurance. Ife said that when financial eircumstances permitted
this duty would be taken off. and naturally the Government of India
must honour a pledge of that kind. But I bez the House to observe that
since that pledge was made, circumstances have changed in two material
respects. The first respect is that it is no longer within the power of the
Executive Government to take off a duty. It requires the assent of this
House and also of the Council of State. Secondly. since Lord Hardinge
spoke, another question has ceme into prominence. namely, the question of
provineial eontributions, and T helieve, Sir. that my Honourable Colleague
on my right has said mere than once that the finances of the Gdvernment
of India will be ordered towards the reduction of these provineial gon-
tributions. Thus, when the day of a permanent disposable surplus arises,
what will happen is this, the Government of India and this Legislature will
have to decide between whether this disposable surplus should be devoted
to the abolition of the cotton excise or to the reduction of provincial con-
tributions. ' -

8ir Purshotamdas Thakurdas : Nat to reduction of import duties
on piece-goods !!! )

The Honourable 8ir Charles Innes : | do not propose to attempt
to-day to decide that issne. I am getting too old a hand in this Assembly—
(Laughter)—to commit myself or the Governmen‘ to anythinz until 1he
‘need arises. Otherwise, Sir, my Honourable frignd Mr. Jamnadas Mehta
will read out what I have said and read into it what I did not say. So,
I propose to be very careful. I am not going to prophesy. I am not going



4058 LEGISLATIVE ASSEMBLY, [24TH Sepr. 1924.

[Sir Charles Innés.]

to say when my Honourable Colleague on my right will have this permanent
disposable surplus. and therefore, Sir, I propose fmerely to balance the

considerations which this House will have to weigh when the issue comes to
be decided.

Diwan Bahadur T. Rangachariar : Not now ?

The Honourable Sir Charles Innes : I first put the casé¢ of the mill-
owners as I sce it. As I said just now, the Millowners’ Association and the
cotton mills generally have a strict eye to business. This is a very
important matter to them because it means money, it means 14 crores of
rupees into the bargain. (A Voice : ‘‘ Into their own pockets ?’’) Yes,
into their pocket and the pocket of their shareholders, and being business
men they put in the forefront of their case their strongest argument, in
fact, T was nearly going to say, their only strong argument. That is to
say, they make this appeal to political sentiment and political feeling.
I do not wish for a moment to depreciate in any way the strength of political
sentiment or the importance which should be attached to it in a matter
of this kind. But I do wish to point out that to some extent at any rate
this grievance, which I admit to be a real grievance, has lost some of its
force in recent vears. When there was a 33 per cent. duty on imports
and an equivalent excise duty undoubtedly the mill industry in India had
a very real grievance. When it was a D per cent. import duty and 33
per cent. excise dnfy. undoubtedly they had a grievance, but that material
grievance has been diminishing and now the House has got to remember
that there is a gap of 71 per cent. hetween the excise duty and the import
duty. and I think that even the millowners themselves will admit that theyv
do not want more protection than 73 per cent. I notice, Sir, that the
millowners and their representatives in this House are apt to concentrate
mainly on that ground just like Mr. Harehandrai Vishindas who devoted
a great portion of his speech to the history of this question. I notice that
these gentlgmen are apt to shy off the economic grounds because they
realise that they are on weak ground really. (Mr. Kasturbhai Lalbhat :
““ Not a bit.”’) Mr. Kasturbhai referred'to a statement made by Sir
Maleolm Haijley in this House. When we read that speech we find that
that begins in the following way. He pointed out that the days are past
when members of Government come down to the House and read out a
carefully prepared and reasoned statement and that he was going to make
some impromptu observations. Sir Maleolm Hailey was arguing in favour
of a 4 per cent. increase in the excise duty and he did make that statement.
Bwt, Sir, I think my ITonourable friend opposite has forgotten that since
Sir Maleolm Hailey made those statemenis we have had a really authorita-
tive exposition of the whole subject in the Iiscal Commission’s Report.
Theoretically the exeise duty is sound enough. I would refer Honourable
Members to paragraph 145 of the Report, page 84. What you have got
to remember is this :

‘¢ In India, although ubout twoethirds of the cotton cloth consumed is locally
produeed, the imports are the main factor detormmmg prices. This fact has been
elearly brought out by Mr. A. C. Couborough in the tubles and grapha appended to
his Notes on the Indian Piece-Goods Trade. In the case of this commodity, therefore,

the excise duty falls on the producer who is, however, able to meet it from the enhanced
price that he obtains for his gooda owing to the duty on imported cloth.'’

If the House will app]y the financial canon quoted in paragraph 145 of the
report, that is, tte eanon laid down by Adam Smith that ‘‘ every tax
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ought to be so eontrived as to take out and keep out of the pockets of the
people as little as possible over and above what it brings into the public
treasury of the Stateq’’ you will find that there is a very strong theoretical
justification for the tax and it is this. If you take off this tax to-morrow
you will not reduee the price of piece-goods by one anna. The price of
piece-goods will still continue to be determined by the import priee, and
the only regult will be that the eotton excise duty will still be paid by the
consumer in India but it will be paid to the millowners and the share-
holders and will not be paid to my Honourable friend, Sir Basil Blackett.
That is the difficulty that the House is going to be in when it comes to
decide this question.

Mr. Kasturbhai Lalbhai : Will you kindly give the table prepared

by Mr. Couborough showing what is the difference between the price
of imported piece-goods and the price of piece-goods produced by the
Indian mills ?
) The Honourable Sir Charles Innes : 1 think that the Honourable
Member has a right of reply later. I am aware that the Indian mill-
owners and. their friends in this House make statements that if the
excise duty is taken off they will be able to reduce the price to the
consumer. KFor ihstance, at this public meeting to whieh Mr.
Harchandrai Vishindas referred, Sir Jamsetjee Jejeebhoy stated :

¢¢ Had there been no Excise, the Indian millowner would not have been put to
the necessity of tacking this item on to his cost sheet and recovering it from the
consunier, and in times of depression and high Prices hp_ would have been able to
cheapen his cost by 23 per cent. to the benefit of his poor client."’

‘Well, Sir, I have had a lot to do with business men in my life, and I may
say that I have received the greatest assistance from the business men
in India. both Indian and European. Throughout my time as Com-
merce Member they have been my guides, philosophers and friends. At
the same time I must say that when you are discussing with a business
man a matfer of business in which there is money going, well, I have learnt
by experience to look after myself very closely indeed, and when, Sir, the
Indian millowners and Mr. Kasturbhai tell me that if this duty were
taken off, the millowners would promptly in a fit of generosity and justice
reduce the price to the consumer, I take leave to disbelieve them. State-
ments of that kind must be received with a verv strong pinch of salt. Let
me prove that fact. I have devoted a great deal of time to this matter.
I fear I have exhausted my time and [ am afraid I cannot go into it
in great detail but, Sir, in 1913-14 there were very heavy imports of
cloth into India and when we began the war we had very heavy stocks
in this country. The price of cotton was low, the price of cloth was
low and it remained low till 1915-16. In 1916-17 the imports hegan to
fall off, the price of cotton began to rise. the price of cloth began to
rise faster. As time went on, the millowners got the position more and
more under control. The imports fell more and more away. The
price of cotton rose fast. the price of cloth rose very much faster still.
The high water mark of mill prosperity was reached in 1920-21 and
1921-22. The imports were still small and the price of raw cotton aver-
aged between 388 and 411 per candy. only a little over 30 per cent.
above the price of raw cotton in 1913-14. Bat, Sir, the price of longcloth
in 1913-14 was 10 annas and 3 pies a lb., and of cheddars ten annas per yvard.
In 1921-22 the price of longeloth was Rs. 1-13-4, or nearly three times the
price of it in 1913-14. (Mr. Kasturbhai Lalbhai : ‘° What was the price
of cotten 1"’) Tt was 30 per cent. above the price in 1913-14, and the
)
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price of cloth was three times, and that gives you some measure (Mr.
Kasturbhai Lalbhai : * 1 challenge that statementf’) of the profits made
by the mill industry in those years. Now, Sir, I brought out these figures
so that the House may be under no misapprehensions about the state-
ment of Mr. Kasturbhai Lalbhai and of the millowners generally that
if you take off this cotton excise duty the price of cloth will go down.
It will not, because it is not business and it would not be right that it
should. I have no sentiment in this matter at all. The millowners
are perfectly entitled to sell their cloth at the market price and their
shareholders would eall them to account if they did not. You cannot
introduce sentiment into business. That does not alter the faet that if
you take off this eotton excise duty and do not reduce the import duty,
the excise duty will be paid all the same, but it will be paid to the mill-
owners and not to the Government. I will not touch on this point
any further. The other question which will have to be considered, is
whether or not this House is going to bring about a reduction in the
provincial contributions. We have been told recently in committees and
elsewhere that diarchy is dead. I express no opinion on that point at
all. But, Sir, if diarchy is dead, I hold myself that one reason why it
is dead is that the Ministers had never had a fair chance. And why
did they not have it ¢ Because they have never had any money to burn.
It will be for the House to decide whether they should utilise the perma-
nently disposable surplus whenever it occurs in reducing these provineial
eontributions in order that Ministers in the provinces may have money
to spend on edueation, sanitation and the like or whether we should
utilise this surplus in removing what I know is a grievance on which this
House and India generally feels strongly, namely, the removal of these
cotton execise duties.- That, Sir, is the issue which will have to be decided
when Sir Basil Blackett is able to say that he has this permanently
disposable surplus. *

Diwan Bahadur T. Rangachariar : I am unwilling to interrupt my
Honourable friend. Is that the only alternative ?* Can you not put
a super-tax on the profits of companies ?

Mr. President : The Honourable Member has invited the Honourable
the Commerce Member to trench on ground which is out of order.

The Honourable 8ir Charles Innes : I have tried to state my case as
fairly as I can and I have also refrained definitely from offering any
opinion one way or the other, but I regret very much that I cannot accept
this Resolution in its present form, because it goes bevond the pledge we
gave. The pledge was that this duty will be taken off as soon as financial
circumstances permit and I do not think it is right for this House to say
that we should take it off now. The question is one that will have to be
decided when financial considerations permit

8ir Purshotamdas Thakurdas (Indian Merchants Chamber, Indian
Commerce) : Sir, the House may have anticipated I rise to support cordial-
ly the Resolution that is before the House and also the amendment moved
by Mr. Neogy. The Honourable the Commerce Member for once at
any rate has spoken with approval of some Bombay merchants who
attend to their business and do not mix themselves up in politics except
when polities affects their businezs. May I, Sir, point out to the Honour-
.able the Commerce Member, or rather remind him of those good old days
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when the Bombay business men did not at all take part in politics and may
I ask him to bring to his mind the result of that ! The result has been
that commerce in Brigish India is so much mixed up with polities and
with sauch steps as the Government of India do take, not because the
steps are good either for the commerc2 or industry of this country but
because they are good for commerce and industry somewhere else. That
opened the mind and the eyes of the Indian comme{'mal community to the
great recessity of men in commeree and industry taking part in polities and
taking part in legislative assemblies like this. Sir, no better example
of that can be cited than the one that is before the House. It is well
known and it is admitted that as far as the Union Jack is concerned, it
has always followed British commerce and British trade. In fact the
East India Company which laid the foundations of Britisk supremacy
in India started in India, Sir, on commerce and on industry. But perhaps
still better example as to why Indiars in commerce and industry should
take part in polities is given in a note by an es-Colleague of my Honourable
friend over there, the Honourable Mr. W, Stokes, who, writing in a minute
on 13th March 1879, said as under :

‘¢ The proposed exemption of cotton if made by i mere executive order will
resemble what lawyers call a fraud on the power ; and there is, unfortunately, no
Court of Equity to relieve the people of India against it.’’ .
It is, Sir, this Court of Equity, the want of which men in business in
India have felt acutely, that has made me take ecgnizance of all the poli-
tical factors which may underlie any proposition. And I do not think that
it is any humiliation or shame to admit that whilst I think commercially
and whilst I devote myself to commerce and industry, I feel that I should
be fuiling in my duty to my country if I did not take cognizance of the
political factors which go side by side with commerce and industry and
which must either develop it or tend to put it down. (Hear, hear.) I
appeal to this House to-day as the Court of Equity which Mr. W. Stokes
said in 1879 was absent for India: I plead before this House not in the
interests of rupees, annas and pies; I plead before this House in the
interests of justice for India and in the interests of the fair name of India
and, if T may add with the permission of my friends opposite, in the
interests of the dignity of the Government of India. It will be a long
time still before we can call this Government the Indian Government. I*
still is the Government of India. But I am sure His Excellency Lord
Reading and my friends opposite still retain their sense of self-respect
and that they will not hesitate to say the excize duty must go first and we
will side by side with our Iouse look after the finaneial part as regards a
substitute if required for financial purposes. I repeat what I said befcre
the Fiscal Commission, clean the slate: take off the existing duty whick
was put on at the dictation of Lancashire, the most selfish and wicked stepr
ever taken by any Government, even by the British Government. That
must disappear from Indian financial statements, and then we will talk
as to how to replace it. I expected that the Honourable the Commerce
Meiriber would have said that the Government of India are quite prepared
to agree that this should gzo; and then the House might have said ‘‘ All
right, if the Honourable the Finance Member wants a substitute for it,
we will consider it in a committee ”’. (A4 Voice : *‘ Now the question
should be put.) (Laughter.)

Sir, the Honourable the Commerce Member referred all the time to
the millowners of Bombay and the cotton mills of Bombay. I am sure
he eonld not have meant it, but I think I would kke to complete the full

L248LA I B#
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names of the interests involved in this. It is the cotton spinning and
weaving industry of India which includes not only Bombay mills but
also those of Cawnpore. where 1 have not heard that a single Indian owns
a coiton mill. It includes eotton mills in Madras and cotton mills in
Caieutta. I think a good deal of prejudice which should have been avoided
is being created by referring to the Bombay millowner who is alleged to
be greedy and all the rest of it. I do not think there is any idea of giving
this relief only to mills in Bombay and Ahmedabad from which latter
place my Honourable friend on my left hails. It is, therefore, only fair
to say that the whole question refers to cotton mills all over India, a very
respectable part of which is to-day owned by Britishers also. But unfor-
innately Bombay many a time has got to di: the spade work. and I assure
the Honourable the Commerce Member that whether the millowner in
Cawnpore and Madras joins the millowner in Bombay or not, the mill-
owner in Bombay is determined upon not giving any rest to the Government
oi Indie until this obnoxious duty is off the Statute-book.

Sir. there is a very dismal and a very sad history behind this cotton
excize duty. which T am very glad the Honourable the Commerce Member
has made it unneeessary for me to dwell upon, by saving that every
Britisher in India now recognises that the duty was bad and unjustly
levied. I only wish he bhad said that every Britisher in India is anxious
that tbhis duty should be removed as early as possible. To that extent T
ca!l the remarks of my Honourable the Commerce Member very disappoint-
irg even at this very late hour, Sir. The Honouwrable the (‘fommerce Mem-
ber referred to protection for the eotton industry. Where does the gues-
tion of pmtection come in ? How can the Ilonourable the C(ommerce
Member talk of protection to the eotton industry when that industry is
still groanmg under the very obnoxious burden placed by this duty,
which is unjust and mequltable, wicked, and all the rest of the adjectives
that you can apply to it. We want no protection vet. We first want
relicf from this duty which was put on us not because the Government of
India approved of it, but against the Government of India at the dicta-
tion of somebody else. I do not think the cotton mill industry want any
proiection until they are given what is their due and just relief. Sir, the
Commerce Member also quoted figures, telling the House that they were
very dry and difficult to be followed and still trying to make out a case
that since the war broke out, the product of Indian mills has gone up
and that imports have been reduced. 1 really wonder what is the inferenee
that the Honourable the Commerce Member wants to be drawn from that
stztement. Do I understand him to say or imply that those figures show
that ihe Indian cotton industry is in an ideal position ? Surely if we have
raulriplied our mills, our spindles, and our looms from what they were
before 1914, is that a thing which the Government of India look up to
with any jealousy or with any disapproval ? Ilow much leeway has to be
made up before India can supply all the demand in India for piece-goods,
and if there is that leeway to be made up, is the Honourable the Com-
merce Member justified in complaining that despite this handicap of the
excise duty, and despite the Government of India giving no encourage-

ment to the Indian industry that the men engaged in the eotton industry
have stood on their own and have built up the trade as they have ! But,

Rii, their progress does not remove their claim befere this House to insist
.
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upon what is due to them, for freedom fron: a tax which was wicked in it
ineeption and whieh is wicked in its continuation.

Now, Sir, we have¥again got in this matter another of those taecties
—-and T use the word without meaning anything objectionable about it--
that we have seen used by the Government benches when such questions
cone up. The Honourable Member wound up, or very nearly wound up,
his case by saying that when the Honourable the Finance Member is able
to spare the money, he will put the subject before the House to
decia» whether they want the exeise duty off or provineial econtributions
o'f. What connection, Sir, is there between the two ! And may I ask
i the House is prepared even to tolerate the idea of touching this tainted
money of cotton excise duty ? (Laughter.) It is tainted money—tainted
withoit the least doubt—in spite of the Honourable the Commerce Member
laughing it out, money which comes from the dishonour of the people
of India and the dishonour of the Government of India. money which
comes in spite of the Government of India saying to the Secretary of State
** We will not have this money ”’. Look at the speeches which are printed
very profusely im this hook. There is not the least doubt about it, and
I amn really surprised at any Member on the opposite bench saying that
he would recommend to the House to barter between what is the just
due of Madras. the Punjab and Caleutta and this wicked duty the immedi-
ate removal of which is the just due of the whole nation. of the people
of India as a whole irrespeetive of provinces or irrospeetive of any other
differentiation. But. Sir. is it not also this that this House should insist
cn the provireial coniributions and remissions which can be done owing to
the retrenchments which have been made and which should continue to
be made 4 The other uestion stands quite apart. Here."I ccme. Sir,
to anothicr very dismal aspect of the financial part of the British Govern-
ment in India. Sir. the liquor excise was put on in order to check eon-
sumption of liqguor. The cotton excise is put on owing to dictation from
Lancashire. Naturally. these duties go on increasing as population in-
creases and as other factors contribute towards them. When Mahatma
Gandhi says—and there has been agitation for it for yvears ncwv—that con-
sumption of liguor should be j-ut down, we are asked 1o replace the revenue
from it. We want to assert ibe claims of the people now that we have
got this Assembly which is responsible to the tax-payer. I would like
to point out to my friends opposite with regard to the financial part
of the question that it is no use the Honourable the Commerce Member try-
ing to set off Madras and Bengal against what he thinks is the interest of
Bombay alone. But I may assure him that it is not Bombay alone. It is the
whale of India. Does he expect us to fight for the removal of the excise
duty amongst eurselves ! Let me warn the Honourable the Commerce
Member that we will not fight in that matter. I am sure Honourable
Members on both sides of the House. both from Bengal, Bombay and the
Punisb will say with one voice that this obnoxious duty must go first.
Arnd, then, if the Honounrable the Finance Member says that he still wants
money, I assure him that we will sit down and consider what methods
can be devised in order to get the money. But we shall not retain this
duty for the miserable rupees, annas and pies, which it brings into the
Indian treasury and which, I repeat, is tainted money.

Pandit 8hamlal Nehru (Meerut Division: Non-Muhammadan
Rural) : May I suggest, Sir, whether extra money ean be had by increas-
ing the duty on imported cloth ?
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Sir Purshotamdas Thakurdas : Sir, the Honourable Mr. Neogy
thonght that the Government would not think of their prestige and
would look at this question from the only aspect that the people of
India ean look at it, namely, the aspect of the national honour and,
1 repeat, the honour of the Government of India. But the speech
delivered by the Honourable Member opposite, who presides so ably
over the portfolio of Commerce and Industry, does not give one much
hope that the Honourable Member himself proposes to look at it from
that very correct and the only reasonable point of view which the people
of India demand. I am afraid, Sir, the insistence on prestige may be
asserted the wrong way. The fine sentiment of prestige may be worked
in & wrong way if Government think that they imposed this duty on
India in spite of their shrieks and in spite of the agitation in 1396 and
{liey now propose to keep it there in spite of anything that may be
urged, and that on one excuse or another against its removal. Sir,
if this House claims to be the representative of the tax-payer and claims
1o be the protector of what is just and due to India, 1 submit that it can
give only one verdict which will be that this duty must go tirst, that the
duty cannot be considered on any other consideration ard that those
other considerations whiech any Honourable Member oppostte may lave
to urge will be considered on their own merits when that duty is off our
‘Statute-book. -

I wish, Sir, to add one word regarding what my Honounrable friend
upposite thought fit to charge my IHonourable friend representing the
Ahmedabad Millowners here in connection with the greed of the cotton
millowners., 1 wish to put to the Honourable the Commerce Member a
very straight and direet question. Wiil the Honourable Member, when
he gets up to reply, tell this House quite frankly how mauy uwerchants
and how many industrialists during the war period have been found to be
profiteering as badly, or at least equally, as the cotton millowncrs ¢
The cotton millowners are not angels and they have never claimed to
be angels. They are as human as anybedy else. And, if anyhody has
taken them to be angels, he must be a very great simpleton.

The question is, will the Honourable the Commerce Member tell the
Heouse how many profiteers there are engaged in industries in India ? [
would remind him of one that I wrote to the papers about. Will he
tell us how badly the jute millowners of Calcutta profitecred during the
war period ¥ The jute millowners bought their raw jnte at 45 per
cent. of the index number of the pre-war index, and sold their manufac-
tures at a profit of over 200 per cent. (the figures are rough as I speak
from memory). There could not have been a worse case of prefiteering.
Did the Government of India do anything to bring this under contrel ?

Mr. President : Order, order. I cannot allow this debate to be
made a competition between profiteers.

8ir Purshotamdas Thakurdas : 1 would not have referred to it at
all, if the ITonourable the Commerce Member had not referred to it him-
gelf. I would remind the Honourable the Commerce Member that if
cotton industrialists didl profiteer in India during the last war, there were
many others who profiteered more. It is hardly fair to prejudice one
particular class :nd not to mention others,

Mr. A. H. Llsyd : What about the export duty on jute goods 1
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Sir Purshotamdas Thakurdas : The Honourable the President has
closed this discussion, otherwise I would have given you a reply, Mr.
Lloyd. \
I do not think this House, claiming as it does to represent the
tax-payer, can afford to look at this question, in spite of any appeal which
my Honourable friend opposite has chosen to make to this House,
in any channel other than that of a great political wrong done to
India. I still think it is not too late for the Honourable Member opposite
to declare, on behalf of the Government of India, that the Government
are prepared to take this obnoxious duty off. They may eclaim that
they are acting under orders, and I will not quarrel with them for that,
but I expect them forthwith to declare to this House thuat they agree
that the excise duty must go. Then if they feel that they would
want the money to be replaced, let them say so.to this House. I for one
am quite prepared to consider various alternatives that exisi, a few
of which I will detail and close my speech.

If you are so fond of an excise duty, you can have excise hut on
the decision of this House ; and then too not only on cotton: but on silk,
wool, leather. or'any other articles you like ; but that exeise can only be
at the dictation and command of this House. and not at tke dictation
of Lancashire. You can have an inereased duty on profits of industrial
concerns if you choose to put further burdens on them. Last year the
Bembay mills lost rupees one crore and seventeen lakhs and jaid one
erore as excise duty. Does he not think that at any rate is a burden
from which the industry which is in his charge should be free ? I
appeal to this House in the name of the national honour of India to pass
this Resolution unanimously.

ELECTORAL ROLLS OF THE COUNCIL OF STATE.

Mr. C. 8. Ranga Iyer (Rohilkund and Kumaon Divisions : Non-
Muhammadan Rural) : Will the Government be pleased to state : (a)
whether the Government’s attention has been drawn to the inter-
pellation in the meeting of the 11th September 1924 of the 1Tnited Pro-
vinces Legislative Council regarding the amendment of Courcil of State
Electoral Rules ¢

(b) When and on what date the reference from the United Provinces
Government was received by the Government of India ?

(¢) Whether it has been disposed of by the Government of India ¢
If not, why not *

(d) Whether it will be possible for the Government of India to
dispose of the reference in question from the United Provinces Govern-
ment before the end of this month or sometimes before the Couneil
of State electoral rolls now published for objections in the United Pro-
vinces are finally printed ?

(e) Whether }he Government are aware that the subject in question
affcets the legal rights of members of four universities of the United
Provinces ?

The Honourable Bir Alexander Muddiman {Home Member) : The
answer to (a) is in the affirmative. Government have seen a newspaper
report of the interpellation in the United Provinces Legislative Council
referred to by the Honourable Member.
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(b) The reference from the Government of the United Provinces
was received by the Government of India on the 2§th January, 1924.

(¢), (d) and (e). Although the letter from the United Drovinces
Government was received in January last, the Government of India post-
poned its consideration pending receipt of similar references from other
Local Governments in regard to defects in the various electoral rules. Ax,
however, the Honourable Member appears to attach partieular import-
ance to the question we will examine it now separately frum the other
questions which have been raised and will endeavour to arrive at a
decision at an early date. We have not, however, regarded the question
as one of urgeney as it is possible under rule 9 (6) of the Council of
State electoral rules to amend the Council of State electorai rolls now
heing prepared any time hefore the next election to the Counmeil of
State.

The Assembly then adjourned for Lunch till Twenty Minutes Past
Two of the Clock. -

The Assembly re-assembled after Lunch at Twenty Minutes Past Two
of the Clock, Mr. President in the Chair.

RESOLUTION RE ABOLITION OF THE COTTON EXCISE DUTY—
coneld.

Diwan Bahadur Ramachandra Rao (Godavari cum Kistna : Non-
Muhammadan Rural) : Sir, the Honourable Sir Charles Innes made a
very eomprehensive speech reviewing the history of the subject from 1896
- and set out various conclusions based upon statistics of imports from and
exports to this country, and the manufacture of cotton goods in the mills
of this country. With his main eonclusions, Sir, I have no quarrel. The
Honourable Sir Charles Innes said that my Honourablefriend, Sir Purshot-
amdas Thakurdas entered politics strietly with a view to business. Sir,
so far as I am concerned, I represent a eonstituency of agriculturists who
are interested in seeing that their wants are supplied with as little cost
to them as possible. Therefore from that standpoint I am convinced that
a remission of this duty will not necessarily be followed by a reduction in
the prices of cloth, and therefore to that extent I am in agreement with
the conclusion of my Honourable friend, Sir Charles Innes that, unless
the present duty on imported cloth is reduced, the prices of cloth in this
country will not be brought down. Sir, after expressing my agreement
with that conclusion, I am still of opinion that the political aspeet of this
question, to which reference was made both by the Honourable Sir Charles
Innes and Sir Purshotamdas Thakurdas, cannot be ignored. Tt is a
question as to whether the financial arrangements of this country should
be dictated to suit the requirements of Lancashire. Whatever may be the
force of the argument of my Honourable friend, Sir Charles Innes, namely,
. that the evil effects of this duty have to some extent been minimised by
the differentiation in the rates of duty on imported goods and of the
excise duty on cotton manufactures, we are still of opinion, Sir, that this
duty has heen put on at the dictation of Lancashire, and for that reason
it ig our unanimous desire that this duty should disappear as early as
possible, as stated in this Resolution. Sir, reference has heen made to
possible alternatives, should there be a surplus at the end of this year ;
and Sir Charles Innes,expressed the opinion that the Ministers had not
been given a fair cLance and that the question of provincial contributions

will have to he horne in mind in,a consideration of this problem. Sir
i
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Charles Innes apparently wants to place us on the horns of a dilemma
in case there should be a surplus ; he has actually asked us, ** Assuming
there is a surplus would you have the scheme of provincial contributions
given effect to or would“you like to have this excise duty remitted ?’’ I
do not propose to answer that questien at present. I am perfectly certain,
Sir, that if my Honourable friend will place before us those proposals
which may eventuate in the alternatives which he has suggested, he may
rest assured that this House will give its best consideration to this question
in the spirit of e6-operation which my Honourable friend so ardently
desires. He made a reference to the late lamented Democratic Party
and expressed his belief that he did not see in the present Assembly that
spirit of co-operation which he got in the last Assembly. Sir, I will at
once say that I plead guilty to thet eharge. I have no hesitation in say-
ing that if co-operation means wholesale acceptance of proposals placed
by the Government before this IHouse, without any econsideration and
solely with a view to facilitate the schemes of Government without any
thought as to the wishes, aspirations and sentiments of the people, my
Honourable friend may rest assured that he will not have that co-operation.
But I would ask my Honourable friend at the same time whether he has
any ground for complaint, seeing that at least in two important matters,
namely, the Steel (Protection) Bill and the separation of Railway Finance,
we have shown very considerable co-operation with the Government. I
think therefore nothing will be gained by coustantly telling us that-we are
not co-operating with the Government. 1 trust that if co-operation means
that active association of both parts of this House in evolving any scheme,
either of finance or legislation or administration, he may rest assured—I
say with great diffidence also of my Swarajist friends—that we also shall
not at all hesitate to co-operate with the Government.

Having said so much on this..... (Mr. V. J. Patel : *‘ Speak for -
yourself.”’) My Honourable friend says that I should speak for myself.
I never spoke for him or his party. But I venture to think that I see.
now and then proposals emanating even from my friend, Mr. Patel. con-
struetive proposals for the modification of legislation and also on other
matters which show that they desire to do their work in this Assembly in
the same spirit in which I am doing mine. I do not wish to develop any
quarrel with my Honourable friends on this side. T wish to state that
we are not anxious, Members on this side are not anxious, to put money
into the pockets of the millowners of RKombay, Cawnpore or Calecutta
(An Honourable Member : *‘ Or of Madras.”’) Or of Madras, certainly.
My Honourable friends also recognise that there are very few mills in
Madras and very little of the profits will get into our hands. at any rate.
If after abolishing the cotton excise duty it becomes necessary to formulate
proposals involving financial burdens, we are perfectly willing to look at
those proposals of the Honourable the Finance Member. So far as I am
concerned, I am willing, speaking for myself, to examine his proposals.
The only way in which he could make up the revenue would be hy some kind
of additional burden on all those who are making profits in industrial
coneerns. 1 do not wish to go further than that. We are not anxious to
line the pockets of millowners and, if Government can bring forward pro-
posals which, while unconditionally accepting the abolition of cotton
excise duty, would if necessary make wp the revenue thus lost by further

t;xina: the profits of all industrjal concerns, we may be willing to look at
them. . :
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The Honourable 8ir Basil Blackett (Finance Member) : Sir, I have
been invited so often to-day to make proposals for increase of taxatiom
that I really hardly know where I am. I remember only two days ago the
very thought that a Committee to inauire into our(existing taxation might
possibly make proposals for new taxaticn so frightened this House that they
proceeded to vote that the Committee Le dissolved. It is true that they went
on to say that another one with much the same terms be established in its
place, but they voted that it be dissclied for fear that it might suggest
increased taxation. Now, from all quaviers of the House I am being asked
to invent new taxation to take the place of the cotton execise duty. (An
Honourable Member : * Effect more rctrenchment.’””) I will come later
to your retrenchment. Now, the ecotton excise duty is a tax for the history
of which I have not a word to say. It was, 1 thiuk, a tax bad in its
origins, bad in its incidence when first imposed, and, when the Taxation
Committee comes to inquire into it now, I think it will very likely say
that it is a tax which even now is not ultogether desirable in its operation.
It is true that it is less undesirable vow than it originally was because it
has now no true protective effect as rezards Lancashire as it had when
introduced. With the duty at 11 per cent. for imports. an exeise duty of
‘33 per cent. on cotton goods produced in this country does not add to the
cost of cotton cloth for the poor people. That is to say, it does not take
money out of the poor people. It is import duty that does that. It merely
takes money out of the pockets of the— T will not say Bombay millowners,
but I will say the millowners who are represented by the Honourable
Member who moved this motion. The efeet of my Honourable friend the
Commerce Member’s speech on the Honourable Sir Purshotamdas Thakur-
das was very interesting. He dropped all pretence that this was any-
thing but polities. He said it was a tax that was bad in its origin and
that it was tainted money and without any question of rupees, annas and
pies the Government of India ought to abolish it. T should not be averse.
to being the Finance Member in whoue period this historie wrong was
righted. But that is not to say that the present is necessarily the moment
at which it ean or ought to be done. The effect on the Honourable Sir
Purshotamdas Thakurdas was to make him even more vigorous in his

" method of speech than usual. He thumped the table, he spoke of tainted

money, he said that it would be a most wicked and selfish step if we did
not now abolish this duty. He was very indignant because it was sug-
gested that the Bombay millowners were profiteers. But he was warned
by the Chair that it was undesirable to enter into competition with others
in the matter of profiteering. But let me grant all his arguments that there
are other profiteers. What do thev prove ? They prove that business men
are business men and that if this duty is abolished every penny of it will
go into the pockets of the millowners. -

8ir Purshotamdas Thakurdas : That has to be proved.

The Hononrable 8ir Basil Blackett : If none of them are the angels
with wings I cannot see, it is quite sure that none of them will, if they
can help it, allow any of this to go anywhere except into their own pockets,
with the one possible exception that they may allow a little of it to go a
little further on political grounds.

8ir Purshotamdas Thakurdas : Have they no competition at all
amongst millowners in India ?

_ The Honourable Sir Basil Blackett : That is to say, if the jute
millowners are all that Sir Purshotamdas claims they are. Sir Charles
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Innes has clearly made out his case that the abolition of this duty at the
present moment means the taking away of 1} crores from the Finance
Member—the angel onMthis side of the IIouse to give it to the angels who
represent Bombay...... .

Sir Purshotamdas Thakurdas : Will it go only to Bombay 1 Will
it not go to Cawnpore 1

The Hondurable 8ir Basil Blackett : ....and it will still be paid by
the agricultural labourer whom Mr. Ramachandra Rao represents. Sir
. Purshotamdas Thakurdas, Mr. Neogy and Mr. Ramachandra Rao have
accused us of trying to put them in a dilemma—between provineial contri-
butions and this duty. Sir, it is not we who are putting them in a dilemma.
The dilemma is there. It eannot be avoided. This Assembly has a res-
ponsibility in the n.atter, and 1t is a responsibility which it cannot avoid.
Mr. Neogy said that it was for me, not for him, to provide a substitate.
It is undoubtedly for the Government of India, when the time comes,
to suggest a substi‘ute if necessary. But it will be the responsibility of
the Assembly to chcose. 1 remember that when we were discussing pro-
vincial contributions just before last year’s Budget, the House eventually
decided that rather than recommend an immediate reduction in provincial
contributions it would prefer to adjourn the discussion because it was
afraid that if it recommended an immediate reduction of provincial con-
tributions, it might encourage the Finance Member to suggesi additional
taxation for the purpose of meeting them. But now the House is
apparently prepared to recommend the immediate abolition of the cotton
excise duty and at ‘he same time to recommend that we should find some
substituted taxation. It will not be in order for me at the present moment to
go fully into the guestion of substituted taxation. I have heard several
suggestions. Mr. Shamlal Nehru interjected a suggestion that we should
increase the import duty on cotton. Since that would simply inerease the
charge on the oagricialtural labourer and put additional sums into ihe
pockets of the millowners, I am sure that I have only to put the snggestion
to be rejected. Anoiher suggestion’ that T have heard put forward—it is
quite an interesting one— is that we should impose some special duty—
a sort of corporation profits tax—that is what it comes to—on the profits
of all companies registered in India. We are not in a position to-day to
discuss the merits or demerits of that suggestion, but I note it. One of
the advantages-of the cotton excise duty is that it is a comparatively certain
and stable revenue which does not vary with the profits.

Mr. Kasturbbai Lalbhai : It variés with the price of eotton.

The Honourable 8ir Basil Blackett : It does not vary to the extent
a duty on profits varies.

Mr. ‘Kasturbhai Lalbhai: It varied from Rs. 50 lakhs in 1917 to
Rs. 2 erores and odd lakhs in 1921-22.

The Honourable 8ir Basil Blackett : I wish the Honourable Member
- would retain his intevesting remarks for his later oppartunity of speaking.
It does not vary in the way that duty on profits varies. Another alter-
native which might be considered would be a small annual tax on the
capital of all companies in Tudia. I shall be interestéd to hear how these
suggestions are received by the country at large. But another suggestion
is made that it be met by retrenchment, and I do want to put before the
House the position therein. As I explained in my budget speeeh this year
we are faced with an initial deficit of 2 crores of rupees at the beginning
L]

L248LA ¢
L}
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of next year on the basis of this year’s firures—I do net say
that we shall not be able to avoid it, but we shall have to
find an increase of revenue or a reduction of expenditure te the
extent of two crores before we balance at all next year. In addition, we

have got something like over 9 crores of rupees of provincial contributions,
that is to say, we huve got to retrench to the extent of 11 erores or we have

to get out of improved revenue from our existing taxes an extra 11 erores
before the Government of India budget balances without the provincial .
contributions. In those circumstances, it is quite obvious that this question
whether the excise. duty has to go first or the provincial centributions are

to be begun to be reduced first comes before s in the form of a dilemma

which we cannot avoid. There is no hopé next year, or the year after

next, or the year after that that we shall be in a positien both to get rid

of the cotton excise duty and to give up the provincial eontributions. There

must be a choice hetween them unless as I say we are to take some addi-

tional taxation from some other quarter to make good the cottom excise

duty. Itisnota dilemma that the Government are cleverly putting before-

the House. It is a2 dilemma that exists and cannot be avoided. When we

do come to consider that, I think-the House will have te consider whether:
we are justified in making this moral gesture the value of which I do net

underestimate of getting rid of a tax which historically had an origin

which is not deferded but which has now probably comparatively little to
be said against it—unless you were simultaneously, as my Honourable

friend, Sir Charles Innes said, to reduce the import duty so that the peor

man would really get the benefit of the relief—we shall have to consider

whether that tax which is an old tax should be got rid of simply on political

grounds because it is tainted money which I noticed Sir Purshotamdas did

not in the least object going into the pockets of the millowners.

Sir Purshotamdas Thakurdas : It ceases to be tainted money then.

The Honourable Sir Basil Blackett : If I find a rupee on the road,
it goes into my pocket even if it has a nasty spot and I do not regard it
as tainted, but l?should be inclined to warn a friend if he took it that it
might be carrying disease. Sir, all I want to put before the House is this.
We are to-day asked to pass a very definite Resolution recommending that
early steps be taken to abolish the cotton excise duty. We are not in a
position to-day to consider it really on its merits other than its political
merits. We are not in a position to-day to consider on its merita
whether it is the first tax that in the interests of the people of India
ought to be got rid of, or whether it is desirable to get rid of it and put
another tax in its place. 'We are not in possession of the facts, nor would
it be in order to discuss that sort of question in full here. We are asked
therefore on political considerations to tie ourselves to a point of view
which it is impossible for us to discuss fully and which I do urge this
House to consider may not be in the interests of the people of India as
a whole. Wé were discussing only two days ago the economic condi-
tion of the masses. Is this crore and a half more likely to help the
economic condition of the masses if it is put into the pockets of these
millowners who will not regard it as tainted, or if it is devoted to the
reduction of the provincial contributions and improving the education
of the masses 1 ‘These questions are all before us and we cannot get
rid of them by saying that we are voting solely on political grounds.
I do not for a moment contend that on political grounds there is not a
great deal to be said for this' Resolution, but I do say that there are
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many other grounds on which it ought to be considered, and neither I,
as the Finance Member, nor you as the Assembly, are justified in making
a moral gesture at thegpossible expense of the people of India as a whole
-even if it is for the bbnefit of particular individuals.

Colonel J. D. Crawford (Bengal : European) : I wish to emphasise
one point which has been brought forward by the (Government benches
and Governmgnt benches alone. I have listened to the fierce, I might
say almost indecent, advocacy of the millowners in this House for the
removal of the cotton excise duty. I will admit......

Pandit Madan Mohan Malaviya : I rise to a point of order.
Is the Honourable Member entitled to use the word *‘ indecent ’’.

Mr. President : Did the Honourable Member aise that word !
Colonel J. D. Crawford : Yes.

Mr. President : Then the Ifonourable Member must withdraw
that word.

Colonel J. D. Crawford : I beg to withdraw the word *‘ indecent *’
and to substitute the word ‘‘ improper ’’. I will admit the desirability
of the withdrawal of this excise duty on cotton on political grounds,
but I have one suggestioni to make and that is that the money thereby
obtained shall go to the people. I listened to the brilliant speech
which has come from the Commerce Member and I. waited longing to
hear the representatives of the people get up and insist that this
maoney shall go into the pockets of the people of India. Not one word
has been said. On the last occasion when the debate on the Taxation
Committee took place my friend Mr. Patel told us of the horrible con-
dition of millions of Indian masses in this country, conditions which
we all know, and which we all realise but when the case comes to be
put to the practical test he is not ready to stand up in this House and
demand that this money instead of going into the pockets of the mill-
ewners shall go to the masses. I trust Mr. Chaman Lall will stand up
in this House and repeat the facts which he told us on this point, about
the deplorable condition of the workers in the Indian cotton mills which
are Indian-owned. 1 trust Mr. Joshi who %is the only Indian Member,
so far as I know, who has realised the necessity of getting this money
for the benefit of the people in India will also rise and support me in
saying that the excise duty on cotton will be removed only if measures
can be found to place it in the hands of the people. The Honourables
Mr. Neogy said that the popular voice of India was behind him in
demanding the repeal of the cotton exeise duty. I contend that there
is a different tax the repeal of which will probably receive more sup-
port in the country than even the repeal of the cotton excise duty.
That is the repeal of the income-tax. This is not a debating society.
We are here to provide revenue for the administrative work of the
country, and if we suggest the withdrawal of one tax it is up to us to
say how we intepd that the revenues of the country shall be made up.
The question is one really of general expediency. The injustice, it
will ge admitted, which was done has been made good by the increase
of the import duty on cotton and we are now asked to consider the question
of its withdrawal quite apart from the question of other taxation which
is placed on the country. I hold that it is not a separate question.
If we consider the withdrawal of 4his duty, we must consider what
other duties have a- right also to bhe withdrawn, and I say that some
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of those duties which have recently been put on with a view to balance
the budget are those which call for primary cofsideration. I feel alsa,
that one of the great needs of the country to-day is the reduction of
provinecial contributions, so that we may have money for the education
of the masses and for the improvement of the conditions under which
they live. These are questions which to my mind come before the
withdrawal of this particular duty on political grounds. I stand here
somewhat disgusted, that the so-called representatives of the masses have
not urged, as the Government Members have urged, that «if this duty
is repealed the benefit shall go, not into the pockets of the millowners,
but into the pockets of the people. On these grounds I beg to oppose
the Resolution. . e

Pandit Madan Mohan Malaviya (Allahabad and Jhansi Divisions :
Non-Muhammadan Rural) : One of the punishments to which Indian
Members of this House are subjeeted, amongst others, is to listen to dis-
eourses on their duties and to receive chastisement for sins for which
they are not responsible. Members of Government and some other
Honourable Members get up to tell us what our duties are, and to remind
us that we are not doing our duty here. Well, Sir, I wish that every
one who has spoken in this debate and every Member of this House would
pin himself to the consideration of only one question which arises in this
debate, namely, is-the repeal of the cotton exeise duty which is recom-
mended by the Resolution for the good of the people, or is it not ¥ I pin
my faith to that proposition. If it can be established in fair argument
that the repeal of the cotton excise duty is not demanded in the interests
of the people I will oppose it with all my heart in spite of all that my
capitalist and millowner friends urge. But I ask that the facts should
be looked straight in the face. There are two aspects of the question :
one is the political aspect, the other the economic aspect. The political
aspect has been dwelt upon a little too much and I do not mean to em-
phasise it beyond saying that there never was a duty imposed on any
people which had less justification and which could be more strongly
condemned than this cotton excise duty. I do not wish to dwell any
further upon that. I wish to dwell upon the economic aspect of the
case, and that embraces two points ; one is the aspect of the development
of national industries : the secord is the incidence of the tax upon the _
consumer. First, so far as the development of industries is concerned,
*every sensible man, every school boy, will recognize that, after food,
the people required clothing. The people of India may do
without machinery, they can do without a good many other things,
but they cannot do without elothing. Clothing is needed and
will  be needed, it was needed in the past. it will be needed in the
future. Cotton is grown in plenty in the country. The people onght to
utilise all the cotton to clothe themselves. They are not able to do so.
The cotton industry in India is not the property or the perquisite of the
millowners alone ; the millowners are a part of the people, they work
for the people, they belong to the people. Unaided by the Government
of the country, unassisted in the matter of finance, unhelped in the matter
of protective duties, placed under a most unjustifiable burden by reason
of the cotton excise duty, the millowners of India, the Indian millowner
has struggled to build up the cotton industry to what it is, which has
extorted the admiration of the Memﬂer for Commerece. Has he done so
for his own selfishends only * He has not. He is a part of the com-
munity ; he belongs to the peop%e ; he has worked for the good of this
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country, for the good of the people ; and because he has done se he is able to
supply a considerable quantity of cloth to the people. That is his
Lreatest reward, that % his greatest satisfaction, and to enmable him to
produce more, it is the duty of Government and of the public to render
him all the ascistance which the people and Government honestly can.
Instead of that assistance being given him, how has he been treated 1?
He has been burdened with an impost for which there can be no justifica-
tion, for which there can be no parallel found in any civilised country,
except when you go back to England in the old days of Pitt, when there
was such an excise duty proposed for a short time only to be remcred as
soon as the people raised a clamour against it. That is the position. Eco-
nomically, then, from the national point of view, it is of importance that
this industry should grow ; and how is this industry situated now ? This
impost was not placed upon the Indian cottog industry in order to coun-
tervail against the duty imposed upon the cotton imports of England.
The Honourable the Member for Commeree has told you that the import
duty has now been raised to 11 per cent.—the import duty on cotton—
and that this cotton excise duty is therefore less undesirable, the Finance
Member also told us—than it used to be. He has looked at the question
in an entirely misleading manner. I regret to think that the remarks
of the Honourable the Finance Member also are misleading in that
connection. What is the truth, Sir ¥ Was this duty imposed because
the cotton piece-goods of Lancashire were in danger of competition by
Indian mills ¥ Did Indian cotton piece-goods really compete at the
time with the cotton piece-goods of Lancashire ¥ It has been admitted
throughout that they did not. This duty was imposed siraply at the
bidding of Lancashire, because Lancashire could not bear to think
that the Indian cotton industry should be allowed to grow healthily
under the =gis of the Government of India. I challenge anybody to
say that there was any justification for this duty being put on. Times
out of number Englishmen, very honourable Englishmen, some of them
occupying higher positions than many of those who advocate the reten-
tion of this duty, have said that this duty was imposed upon the Indian
cotton industry merely at the dictation of Lancashire, that the fact
constituted a most shameful piece of history in the annals of British
administration. Therefore, Sir, the raising of the import duty to 11 per
cent. does not affect the question before us. The question is, was there
any justification for putting this 33 per cent. duty on the cotton
piece-goods produced in India ¥ If there was no justification for it
initially, how is its retention justified now ¥ Not in order to benefit
the Indian cotton industry, not in order to place the Indian cotton
industry at a less disadvantage have you raised the duty on piece-goods
imported, but because of the revenue necessities of the Government.
Therefore, this enhancement of the import duty does not affect the question.

Now, the second aspect, the aspect which is of national importance is
this, that if the mill industry grows it will benefit the people. Could
there be anything more melancholy to imagine than that the people
should have been reduced to the greatest hardships and privations during
the period of the war because the country could not produce sufficient
cloth for them * Can there be a greater shame for the Government of
this country and for the people than that huge quantities of our cotton
should be taken away by Japan to be manufactured in Japan and to be
brought back here ¥ Is it not the duty of the Government and the
people to combine to develop this cotton industry, so that every single
ounce of cotton produced in the coul;try could be manufactured in



4074 LEGISLATIVE ASSEMBLY. [24TH Sepr. 1924.

[Pandit Madan Mohan Malaviya.] :

the country to meet the demands of the people of this country in the
first instance ¥ Is it not the duty of the Goternment even to- sees
that more cotton should be imported from outside, if need be, in order
to supply Indian made cloth to the people of this country ? That is the
direction in which the Government and the people ought to work, and
that demands that the cotton industry should be helped, that this unjust
and unjustifiable burden should be taken off its shoulders, that it should
be developed and assisted in every way in order that it may grow until
all the cotton produced in the country is utilised by it.

Now, I come to the second question, the question of the burden on
the consumer. Is the consumer going to be benefited by reason of this
duty being taken off. It has been assumed in the debate by some
speakers that he will not be. The Honourable Member for Commerce was
asked by the Honourable Mr. Kasturbhai Lalbhai to quote the comparative
figures of the prices of imported piece-goods and of the piece-goods produced
by Indian mills during the last ten years or so. He said he left it to
Mr. Kasturbhai to quote these figures. By the courtesy of my friend
Mr. Kasturbhai Lalbhai I place these figures before the Assembly. They
will show how little justification there is for the proposition which has been
urged by the Honourable Member for Commerce, and the Honourable
the Finance Member that the consumer will not benefit if this duty is
taken off. In 1909-1910 the price of imported piece-goods was as. 2
p. 53. The price of Indian goods as calculated from excise duty paid
was as. 1 p. 113, the difference being 6 pies. In 1910-11 the difference
in favour of Indian goods was 9 pies. In 1911-12 the price of imported
goods was as. 2 p. 9} and of Indian ‘goods as. 2 p. 04, the difference being
91 pies.

The Honourable Sir Charles Innes : May I interrupt the Honourable
Member ¢ Would he explain what these figures are ¥ What is the
unit of comparison and whether he has taken the prices of different
kinds of cloth ? I entirely fail to ynderstand his figures.

Pandit Madan Mohan Malaviya: I will hand over to my friend the
Government publication from which these figures are taken. He wiil
* find all the details there.

I wish to go on with the figures which I was giving to the Assembly.

Price of
Year. imported piece- Price of Indian Difference
goods. goods.
As. Ps. As. Ps. As. Ps.

1912-13 2 o 2 2 0 73
1913-14 2 105; 2 23 0 8%
1914-15 2 9% 2 1 n 8§
1915-18 2 of 1 7 1 2
1916-17 3 of 1 43 2 4
1017-18 5 13 2 3 2 102
1918-19 6 11 4 6 2 5
1919-20 7 8} 4 7 3 1}
1920-21 “u 8 11 7 1 1 10
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Now, Sir, this will show that the statement of the Honourable the
Commerce Member that the prices of imported cloth determine the prices
of Indian cloth is ng. to be accepted without a qualification. This
«will show that the In®ian mills have not fixed their prices merely by a
consideration of the prices of imported eloth. And there is another
very important point which is to be borne in mind in this connection.
The price of cloth has gone up and the consumption of cloth has gone
down. The people of this country are unfortunately very poor. The
people of this country were using 18 yards of cloth per head before the
war. That consumption went down to 9 yards per head. It is now
rising to something like 11 yards per head. That will show how much
loss has been inflicted upon the people of this country by the rise in
the prices of eloth. How is that rise to be brought down t If you
keep up this duty, who will say that this duty is being paid by the mill-
owner out of his own money. It is being put on the head of the con-
sumer. The consumer has to pay it. When the profits are very high,
it will come out of the profits of the millowner. But when the profits
are not high and are nermal, the duty is paid by no one except the
consumer. The millowner is not so foolish as not to take this duty
into account in determining the price at which he will sell his eloth. This
fact has been recognised by all sensible eritics whether English or Indian.
T will quote only one opinion which ought to suffice in this connection.
It was published in the London Times of the 5th March 1917. Writing
on this subject the Times said :

‘¢ The Indian ecotton excise duty has always been politically, economically and

above all morally indefensible. It has made a grave breach in the moral basis of
the British control of India. It was deeguy rezented from the outset and has remained
an open sore. At the bidding of Lan re, the Hindu peasant has had to pay more
for his clothing for twenty ycars because, although it is made in his own country,
it is subject to an excise duty.’’
Every fairminded Englishman will recognise that this duty falls upon
the consumer, and it is absurd for anybody to try to persuade us Indians
here that the duty does not fall upon the consumer, that if it is taken
off, the money saved will go into the pockets of the millowner. The
millowner is a business man. If the Government of India recognmised
the wisdom of having a piece post-card and thereby made a large
income, the millowner knows that if cloth is cheap it will find a larger
market, a very much larger number of people will use it. And in
normal conditions in his own interest, apart from any humanitarian or
patriotic considerations, the millowner will have to sell his cloth as
cheap as he can. He has so far not been able to sell it as cheap as
I wish he would, because the price of cotton has gone up. But the
price of eotton is going down, and I expect, that as the prices go down,
the millowner of India will be able to sell cloth at cheaper rates.

Now that being so, I submit that it is not right to say that if these
duties are taken off, the money will go entirely to the millowners. It
must be recognised that at least a part of it will remain with the con-
sumer; that in the long run there is a greater chance of the consumer
being benefitted than the producers. If the present state of
things is allowed, if you do not ‘take off this duty, it only
means that Japan will make further inroads into the markets
of this conntrv. Japan. onlv a few vears aco. in 1919-20. sent to this
country 2,000 lbs. of yarn. Now I find that the imports from Japan have
risen to twelve million pounds. The Japanese imports are steadily

growing. .
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The late Sir Vithaldas Thackersey sounded a note of warning in
his speech in the Legislative Assembly in 1922 wh/n he said : .

¢¢ The principal eompetitor in the Indian market is not Lancashire. It is Japan.
With their bounty-fed freights for importing raw materials both from India and
America and sending out their productions in their bounty-fed boats ; with their home
markets fully protected where they can sell their goods at a higher rate in order to
enable them to dump goods in India and elsewhere ; all these reasons make Japan a
great competitor of India.”’

The quantity of imports which come at present from Japan is an
index of what is likely to come in the future, if we do not help the
Indian millowher to. earn more money and to manufacture more yarn
and cloth in this country. It is in the interests of the people therefore
that the millowner should be helped and encouraged to increase his manu-
facturing power so that he can manufacture-all the cotton that may be
available in this country. It is in that way alone that you will help
the people to clothe themselves with Indian-made cloth. For these
reasons 1 strongly support the motion which is now before the House,
and I hope that it will be carried unanimously with the support not
only of the Indian Members but of those European Members also

“who look at this question from the right point of view, without any
political prejudice or economic bias.

Dr. L. K. Hyder (Agra Division : Muhammadan Rural) : Sir, T have
only two comments to makeé on this Resolution. One refers to the ques-
tion of justice and the other to that of incidence. As regards justice,
I think it has been admitted that originally this eotton excise duty was a
duty which ought not to have been imposed. I ask you to consider
when the duty was put forward. It is now 30 years ago, and in the
course of these 30 years the cotton industry in India has expanded, so
that it is now in a flourishing state in spite of this impost. The industry
has readjusted itself to this impost and in the cotton industry that
has happened which is known to medical men as ‘‘ tolerance ’’ that is to
say, that when a hurt is inflicted on a body, the body adjusts itself to
the hurt which has been inflicted ; so that after 30 years the expansion
of the cotton industry is not hindered by this impost. Further I ask
you to consider this question of justice in connection with a fiseal maxim.
It was a Frenchman who said that ‘‘ every old tax is good, every new
tax is bad, but the new becomes good in course of time.’”” When you
come to vote on this question I ask vou to hear this fiseal maxim in mind,
when you decide to vote for or against the Resolution.

As regards the question of incidence, it is plain that the man who
pays is the consumer, so that the question resolves itself into this,
whether it is right that the money that now goes to the collective purse,
to the purse of the State, should go to the purses of a few individuals.
It is not the question whether the consumer will be benefitted, the only
question is whether this transference of money from pockets which are
very narrow, which are very empty, which are torn, whether
this transference of money should take this direction, from
the ecollective purse to the purse of a few individuals. I think
if the issue is made clear like this, perhaps the Members of this Assembly
will have no hesitation in coming to the decision that on the whole it is
better that what is obtained from the people should be spent for the benefit
of the people (An Honourable Member : *“ Is it *’ 1). If you decide it the
other way, it will eome to this, that you are transferring moncy from
relatively poor people to relatively rich people. I have no more com-
ments to make on this, Sir, .
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Mr. H. G. Cocke (Bombay : European) : Sir, I desire to support this
Resolution and I do so mainly on two grounds. I do not want to dwell on
the historical aspect of this question, which has taken quite sufficient time
to-day, but I think it has been admitted from the benches opposite that the
day that this duty becomes expunged from the Statute-book will be a very
good day for everybody. It will deprive this House of a very interesting
subject for debate, no doubt, but on every other ground I think we shall
all be pleased to see the end of this tax owing to its objectionable associa-
tions. But I oppose the tax mainly on the ground that it is a tax on pro-
duction, and a tax on production of an article which is in use by the
masses. We have been told, and it is not disputed, that the cloth which our
mills manufacture is the eloth which is mainly used by the masses, and
therefore on that ground I say a duty on the produection of an article of this
sort is a bad tax. If you have got to have an excise duty on produetion,
then I think it should be at a smaller percentage and it should he much more
widely spread. It would not be difficult to name other industries in India
on which a tax on production could be imposed, and if the rate were more
moderate it would obviously make it easier to deal with and easier to collect.

I wish alsé to say a word about the argument which has been used
from the Government benches, that if this tax is removed to-morrow, the
whole amount will go into the pockets of the millowners. That may be
very good as an election ery, but I do not think it is a sound argument to
put forward in this House. It is obvious that, if at the present time when
your mills are making a loss, you take off this duty, that will in the first
place remove that loss, and we will assume no profit and no loss will be
the result. To a mill to-day which is not making a loss and not making
a profit, but is just paying its way, it is obvious again, that if you take
off this duty, you will be allowing a small profit to be made and possibly
a-small dividend to be paid. In that sense the amount goes into the
pockets of the shareholders, or it may go to the reserve, which is much the
same thing, although the sharcholder may not perhaps think so. But
take the case of a ‘mill which makes half an anna per lb. marzin on its
cloth. After all mills deal in margins, for they have got to work for a
margin between the sale price and the production price. They have got
to try and keep machinery running at full swing and they have got to
dispose of their total Production. If they are now making a margin of
half an anna a pound, it is obvious that, if you take this duty off, you are
going to give them a bigger margin, and the result of this must be a tend-
ency to a reduction of prices. Thry are going to be able to compete with the
Japanese article more easily, and that is going to help to keep the mills fur-
ther to work, and it is going to enable them graduilly to reduce the
price of their cloth. I do not say that if you take this duty off, the imme-
diate effect will be that the consumer will get the benefit of the whole of it.
But I do say there must be a tendency in that direction and that must be the
result in the end. The question of Japanese competition has been referred
to, and the Honourable Sir Charles Innes, I was glad to hear, stated that
it was being watched very carefully. I am very glad of that because it
is certainly a menace and unfortunately the competition between the Indian
mill and the Japanese mill does not seem a very fair ecmpetition. In a
speech made by Captain Sassoon in Bombay a short time back he spoke as
follows :

‘“ When we realise that Japan has 48 lakhs spindles againet our 79 lakhs and
yet consumes the sume amount of cotton as we do, roughly 2 million bales, I musth
point out that they work 22 hours a day, in two shifts, whereas our Indian mills are

.
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i working week of 60 hours, and I 'might here meation that though
fie:;?;tfnistxg:eeﬁ to rgtify the Washington Lours of labour conditions, they have not
to date done so, but keep on putting the world off with an excuse. Besides the
advantage of these long hours, they have been using cheap female and child labour
against our male labour, they have a high protective tariff which enables them to
dump their surplus into India at a low rate, backed up as they are with favourable
freight rates i.rough the subsidies paid to Japanese lines.’’ )
The Japanese competition is a very important factor at the present time

and I am glad to know that it will be watched.

If, this duty is removed it will, it is true, give the Indian mills a
greater protection than they now have over the imported article, but I
am not quite sure, in view of those remarks of Captain Sassoon, whether it
is not desirable that that additional protection should not be given, cer-
tainly so far as Japan is concerned. .

Sir, you have ruled that we must not go into other questions of taxa-
tion to any extent, but the matter has been debated to some extent and the
Finance Member this morning suggested that if we were going to support
the abolition of this tax we should be prepared to suggest substitutes. He
“has named this afternoon two or three. He did not refer, however, to
any regrading of the income-tax. It seems to me if the masses of this
country are so¢ poor that they cannot stand a very small extra charge for
their salt, and so on, then we shall have to leave the masses alone. This
question will be subjected to the investization of the Taxation Inquiry
Committee, but if that is proved to be the case, that we cannot tax the
masses, we shall have to consider the question of taxing the smaller incomes.
I refer to incomes, we will say, of Rs. 500 upwards, because it is obvious
that additional super-tax in this country is going to yield you very little.
The number of incomes liable to super-tax is very limited, and you have
got a great mass of humanity earning very little. We are told you cannot
tax them at all. We are told they cannot bear the salt tax, which is one
remedy for the abolition of this excise duty, and therefore to my mind you
will have to consider the question of regrading the income-tax. At present
no income under Rs. 2,000 pays any tax and the tax on an income of Rs.
3,000 only pays Rs. 78 or Rs. 6|8 a month. That is another method of
taxation. I know the income-tax is as unpopular as any other tax but you
have got to get money somewhere. We must have this cotton duty re-
moved and we must have the provincial contributions attended to at the
earliest possible time. I am not going so far as to suggest that the removal
.of this duty necessarily comes in the forefront of everything else. That
is a matter for the Taxation Inquiry Committee and a matter for this
House ; and it may be that in view of the fact that the import duties
have gone up and the excise duty has remained the same, it will be
desirable in the interests of the country gerierally to keep the excise duty
at the figure at which it now stands for another year or two ; but that
does not prevent me from supporting this Resolution to the effect that it
should be removed,—that the Governor General should take early steps to
abolish it ; and I hope it will be possible for him to take those early steps
and at the same time take steps to remove or alleviate the provincial con-
tributions by a general amendment of the taxation system of the country.

Mr. C. 8. Ranga Iyer : I move that the question be now put.
The motion wassadopted.

- _l[r, Easturbhai Lalbhai ( A.hmedabad Millowners’ Assoeiation :
Indian Commerce) : Sir, Mr. Neogy’s am®ndment desires me to drop the
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latter portion of my Resolution dealing with the protection to the textile
industry. Although 1 would much desire an investigation by the Tariff
Board to devise somefymeans to afford protection to the industry against
the inroads of Japan, which is selling yarn and piece-goods in the Indian
market below the cost to the Indian manufaecturer, I accept Mr. Neogy’s
amendment rather than allow Government to use the Tariff Board as a
peg whereon, they can hang the considered decision of this House and
defer action as they have done in the case of bounty-fed African coal.

8ir, it has been a painful surprise to me to listen to the defence which
the Honourable Sir Charles Innes has ventured to put forward in favour
of the cotton excise impost. The tax had not so far been defended on
merits by any responsible official from Sir James Westland ts our ez-
Finance Member, Sir Malcolm Hailey. It has been condemned by Prime
Ministers in England, representing three different schools of political
thought, namely, Conservatives, Liberals and Labourites, the last among

them being our present Premier. Viceroys after Viceroys from the time-

of Lord Curzon onwards have also condemned it ; and it would have
been more consistent if the Honourable Commerce Member had cared not
to go back on the considered opinions of all these personages. In fact
when he laboured the point of showing the percentage supply of yarn
and cloth by Indian mills to this country, I eould not persuade myself to
the thought that I was listening to the Honourable Member in charge of
the commerce of this country whose sole interest, I believe, should be the
advancement of the commerce and, if I may say so, of the industries of
India and India alone.

Sir Charles tried to prove that Indian cotton mills supply about 90
per cent. of the loecal demand for yarn and have little to fear from foreign
competition in this line. But in arriving at that percentage, he has
conveniently forgotten to mention that the cloth produced by Indian mills
and hand-looms from this 90 per cent. of yarn represents only about 60
per cent. of the country’s mormal requirements. Sir Charles Innes has
also referred to the profits of cotton mills. It would have been more
illuminating if he had given us comparative fizures of profits made by the
textile industry elsewhere, e.g., England, America, Japan and so on, during
the same period. I think the House would have been glad also to have
figures of profits made by jute, woollen and such other concerns in India
during the war time. I ask, Sir, have cotton mill profits been higher than
those of jute, which declared 130 per cent. dividends during the war period?
I venture to submit that taking a number of normal years the profits of
Indian cotton mills have not been more than 10 per cent. '

The House is familiar with the position of the last and eurrent years
in which cotton mills were made to pay the excise impost on cloth produc-
tion in spite of losses. Without dilating further upon this point, I need
only remind the Honourable Commerce Member of what his Colleague,
Sir Maleolm Hailey, said in 1922. He observed :

‘‘ We realise that our conduect in regard to the Bombay and Ahmedabad mill-
owners must be one of caution........ Allusiod has been made to the profits made
by them........ but they have earned these in fair trade and no one need grudge a
:):sinﬁs,a man the profits earned by industry and enterprise. We least of all grudge

em.

I may also be permitted to say, Sir, that while the profits earned by
the Indian textile industry have returned to the community in' one forme
or another, those which our foreign competitors made were simply a drain:
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on India. The phenomenal progress of the industry was also referred to.
Percentages in such cases are misleading and in sl:fte of all Sir Charles
Innes may say the fact remains that while during the last 28 years in
which the industry has been burdened with an excise impost, the increase
of spindles in America has been 2 crores and 74 lakhs, in England- one
crore and 11 lakhs, in Japan 43 lakhs, (working night and «day, t.e., 86
lakhs), in India it has been 41 lakhs only. In looms also we continue
to remain in the background in the same manner. America increased its
looms by 3 lakhs 82 thousand, England by 1 lakh 88 thousand, Japan by
58 thousand, (working night and day, i.e., 1 lakh and 16 thousand), while
this country could only add 1 lakh and 9 thousand to its looms in all these
years. 1 leave it to the House to judge for itself whether the progress
conld be at all deemed satisfactory when we consider the resources and
the needs of this vast country.

It was suggested that the continuance of the duty is not a grievance
as it is low and that in 1922 nobody asked for its repeal. It is sufficient
to quote Sir Malcolm Hailey again who said during the course of the dis-
cussion on the Finance Bill in 1922 :

‘¢ Both Lord Hardinge and Sir William Meyer gave expression to the sentiment
which I still feel and my colleagues, I am sure, still feel that the cotton excise duty
in itself gua countervailing duty was undesirable and that it ought ultimately to be
Temov
‘Where was the necessity of this apologia by the Finance Member if there
was no grievance against the duty ! The Government desired to raise it
and had ultimately to keep it at its original level, not because people did
not want its repeal then, but merely as a compromise for the time being,
i.e.,, pending the considered verdict.of the Fisecal Commission which was
then sitting but which has now condemned the tax unequivocally.

Sir, we are told that, before the Fiscal Commission, the Bombay Mill-
owners’ representatives did not ask for protection to cotton textile mills.
As stated in my speech, the present difference of 73 per cent. in the import
and excise duty is illusory. We have to pay duties on machinery, stores
and in some cases on yarns from which the foreigner is exempt. .I find,
moreover, that the Bombay Millowners’ Association in its written state-
ment emphaticaly asked for protection and added that, while adhering to
that policy, it did not approve in theory or practice of the imposition of
excise duty in the case of any article with the possible exception of spirituous
liquors. The millowners’ point of view has been clearly expressed in the
latter half of paragraph 168 of the Fiscal Commission Report and by the
majority of the Indian members of the Commissiorr in paragraph 20 of
their able minute. The recent representation of the Bombay Millowners
is also in the hands of Government, which shows what their present views
are. I may add that Mr J. A, Wadla who is an authority on this subject,
urged in his last year’s review of the cotton mill industry for a protective
duty of 22 per cent. on foreign cotton goods. This is not more than what
Japan and America have done and India may well take a chapter from their
books in this case.

It has been said, Sir, that cloth prices in India are regulated by the
foreign imports. The statement given by the Honourable Pandit Madan
Mehan Malaviya should prove to the satisfaction of the House that the
prices of Indian piecegoods are not controlled by imported piece-goods but
by the internal competition. «
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Sir Charles Innes has tried to make much of the expression ‘‘ financial
considerations ’> used by Lord Hardinge while assuring this country of
the Government’s iffention to repeal the cotton excise impost. This
assurance, Sir, bears a strange, yet close, analogy to a similar assurance
given in 1877 by Lord .George Hamilton, Under Secretary of State for
India, and the Secretary of State, Lord Salisbury, to the textile manu-
facturers of ,Manchester to repeal the import duty on cotton goods as
soon as the financial condition of India would permit. That assurance
was given in spite of the unanimous and considered verdict of the Fiseal
Commission of 1874, which was, that the low import duties then prevail-
ing on cotton yarn and piece-goods were fair and equitable and that the
contentions of Manchester regarding their supposed protective nature were
without foundation.

‘Lord Northbrook’s Government was also opposed to its repeal. But
noné of them were listened to and the assurance to Manchester was given
effect to partially in the next year, 1878, which was one of adverse finance
and fully in 1882, again in the face of a deficit budget and famine.

But what.is the fate of the assurance given to the Indian textile
industry in 1916 ¥ It hangs fire on one ground or another. The year
1924 opened with a balanced budget accompanied on the other hand by
widespread depression and -consequent unemployment in the textile in-
dustry. If I read the revenue figures correctly for the current year, I
feel that Government may be expected to earn at least about 3 crores of
rupees over their estimates in customs duties.alone. In faet, the last
fite months returns are already Rs. 3 crores above that of the previous
vear and the-highest so far recorded in the same period at any other time.
Railways are expected to bring in at least a crore of rupees more than the
budget estimates. Exchange, which has been calculated at 1s. 43d. for the
purposes of the budget has remained higher by about three-fourths of a
penny in the year so far ; and to my mind, there are no signs of its going
down. This may give an extra crore or two to the Government. Revenue
estimates in respect of other heads are not also wide fo the mark, and I have
no hesitation in saying that if Government will it, the time is opportune
to redeem their solemn pledges to the indigenous industry. I contend,
Sir, that even if no surplus were available and if revenue is required,
there can be no justification for discriminating the cotton textile industry
from others such as jute, silk and woollen mills for the imposition of an
excise tax. Why do not Government spread the burden equally over all
industries if revenue is indispensable ?

The Honourable Sir Basil Blackett referred to the profit tax and said
it was not desirable as it varies. Sir, the variation in cotton excise duties-
has been from Rs. 50 lakhs in the year 1917 to Rs. 2 crores and odd lakhs
in the year 1921.22.

Sir, the cotton excise impost has heen resented in this country from.
its inception ; the whole country excluding a Chamber or two interested
in the import trade is at one in asking for its immediate repeal to-day,
and before I close T may be permitted to sound a note of warning that
India would not placidly submit to step-motherly treatment in the matter
of this tax any longer. She is not going to aceept the unhappy position
thut assurances given to English manufacturers alone are euforceable while
those given to Indians are a mere scrap of paper. It is up to this House,
Sir, to see that the indigenous manufacturer is not denied his natural and
just rights in his own native land. .



4082 LEGISLATIVE ASSEMBLY, [24tH SepT. 1924.

The Honourable Sir Charles Innes : Sir, I do not propose to keep
the House very long. In fact, I do not think there is any need for me
to do so, because, in spite of the long debate we haye had, I have not been
able to discover that my arguments have been seriously challenged by
any one. Mr. Kasturbhai Lalbhai has accused me of grudging the mill-
owners their profits during the war. Mr. Kasturbhai Lalbhai had no
right to make that statement at all. What is the history of,this matter #
In his opening speech Mr. Kasturbhai Lalbhai stated that in regard to
pledges, official memory was short. He has just now stated that we regard
these pledges as a scrap of paper. I had to take up that point, and in
order to meet it, I compared on the one hand our deficit budgets and on
the other hand the profits made by the millowners during the war. I
never said that I grudged them those profits and I do not grudge them
those profits for a moment. But if the millowners and their representa-
tives in this House make statements of that kind, they must not be sur-.
prised if these profits of theirs are brought out into the light. He seemed
to me to be unduly sensitive about it.

‘While I am on this matter I should like to make an apology to my
ifriend Sir Purshotamdas Thakurdas. He accused me of referring all
through my speech primarily to the Bombay millowners. I am afraid I
did and the reason why I did so was this. - I regard the Bombay Mill-
owners’ Association as the Association which is entitled to speak with
authority for the whole of the cotton industry in India, and when I refer-
red to the Bombay millowners I hope, Sir, the House wiil recognise that
I was referring in short terms to the Bombay Millowners’ Association which
as I say is the recognised authority on all matters connected with the
cotton mill industry. Let us get back to this matter. I have been accused
of having tried to place the House in a dilemma. I assure the House that
nothing was further from my thought. As the Honourable Sir Basil
Blackett has pointed out, we did not create the dilemma, the dilemma is
there. It has been suggested that this tax is to be kept on for the benefit
of Lanecashire. Surely, the House must realise that a statement of thai
kind is absolutely untrune. We have a measure of fiseal autonomy in India.
That fact is proved by the Steel (Protection) Act which we passed last
July, and the House may take it from me that, when this question does come
to be considered, if this House and the Government of India arrive at an
agreement the Secretary of State will not interfere nor will Lancashire.
The whole question will be decided, and must be decided, solely with refer-
ence to the interests of India. That is why I ventured to bring out in
my speech the economic aspect of this question. If the question is one
-merely between the Indian tax-payer and the Indian producer, surely
this House and the Indian people are robust enough to look at the matter
purely from the economic aspect with reference to what they consider to
be the interests of India. I have no doubt that they will take into account
‘the unhappy history of this matter. I myself, speaking personally, would
be glad to see the Cotton Excise Duties Act off the Statute-book if only
for the reason that then I should not have to engage in these very acri-
monious debates. But if I defended the tax I defended i‘ solely in
order that when the House does come to conmsider the question it may
consider it purely in a dispassionate manner. The Honourable Pandit
Madan Mohan Malaviya may talk as much as he likes, but he cannot alter
economjc facts, nor Mr. Kasturbhai Lalbhai, nor Mr. Cocke. The economie
fact is, and it has been brouglyg out in the report of the Fiscal Commission,
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that the price of piece-goods in India is governed mainly by the impox_-t
price. That is the difficulty we shall be up against. If you take off ihis
tax you will not reduje the price of cloth. The excise duty will still be
paid but it will be paid to the millowners and not to the Government. That
is a fact which will have to be borne in mind when you weigh the claims
of this tax for abolition and those of provincial contributions for redue-
tion. There.s no good blinking that fact. There is no good trying to
cloud the issue, trying to take this question away from the economiec
sphere altogether and bring it back to the political one. This House has
got to stand up to its responsibilities to the people of India, and Sir, when
the question does come to be decided I have no doubt but that they will.
That, Sir, is all that I have to say.

Mr. President : The original question was :

f¢ That this Assembly recommends to the Governor Genmeral in Council to take
early steps to abolish the cotton excise duty as recommended by a majority of the
Indian members on the Indian Fiscal Commission and to be pleased to direet the
. Tariff Board to further examine the question of protection to the Indian cotton mill
industry at an early date.’’

Since which an amendment has been moved : _
To omit all the words after the words ‘‘ Indian Fiscal Commission *’.
The yuestion that I have to put is that that amendment be made.

The motion was adopted.

Mr. President : The question is that the *Resolution, as amended,
be adopted.

The motion was adopted.

RESOLUTION RE APPOINTMENT OF A COMMITTEE TO INQUIRE
INTO THE CAUSES OF RECURRING FLOODS.

Mr. Bhubanananda Das (Orissa Division : Non-Muhammadan) :
8ir, I rise to move the Resolution standing in the name of my friend
Mr. Yusuf Imam. It runs as follows.....

Lala Duni Chand (Ambala Division : Non-Muhammadan, : I rise
on a point of order. The Honourable Mover, Mr. Yusuf Imam, is not
moving the Resolution, and in fact he is absent He has given no authority
to the Honourable Mr. Das or asked him to move the Resolution on his
behalf. I pray the Honourable the President to give a ruling.

Mr. President : I am afraid the Honourable Member from the
Punjab is speaking without his book. I have received authority from
Mr. Yusuf Imam to call upon Mr. Bhubanananda Das to move his Resolu-
g;n in his absence. I do not know why the Honourable Member interrupt-

Mr. Bhubanananda Das : Sir, the Kesolution runs as follows :

‘¢ This Assembly recommends to the Governor General in Council that a committee
of experts be immediately appointed to inquire into the causes of the recurring floods
all over India and to advise the Central and Provincial Governments on the best
romedies against such floods.’”’

Sir, I gave notice of the original Resolution in the Assembly and I am
happy to find that I am now moving the same Resolution in this House
&nd by the time I finish moving this Resolution I hope I shall get the

® (¢ That this Assembly recommends to the Governor Gemeral in Council to take
early steps to abolish the cotton excise duty as gecommended by a majority of the
Indian members on the Indian Fiscal Commission,’’
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support of the House in the proposition that I put forward in this Resolu-
tien. It has always been taken for granted thatefloods are due to pro-
vidence, like epidemies, famine, ete. But floods are due mainly to human
factors. Members of the Treasury Benches may not agree with me but
1 hope by the time I have finished I shall convince them that it is the hand
of man that is responsible for these floods. In the February session of
this Assembly I had the temerity to ask a question in this House which was
as follows :

¢« Have Government inquired into the causes of the floods which are happening in
several parts of the country !

Are Government aware of the popular belief that the ravages of the floods are
due to natural waterways being blocked up by railways which have failed to provide
sufficient bridges and eculverts ¥ .

Have the Government made or do they propose to make a full inquiry into the
matter 17’

Mr. Butler, the former Secretary in the Agricultural Department replied : .

¢¢ The Government of India are not aware of the popular belief referred to in
the question and havé no information justifving any such idea. In individual cases
where a flood has been proved to be partly due to the insufficiency of watcrway in the
railway embankments the necessary addition waterway has been provided as early
as possible.”’

I am glad the Department of Meteorology was not asked to reply to
these questions. The Agricultural Department is concerned with the
after effects of floods. They are not concerned with the causes that
bring about so many floods. 1 wish the former Secretary of the Agri-
cultural Department had replied that it is the sun that is responsible
for the floods, because the sun heats the water, clouds come and thereby
floods are caused. But of course the Honourable Mr. Chatterjee wus
saved from a reply to those questions and they were thrust on the
Agricultural Department. (The Honourable Mr. A. C. Chatterjee : *‘ 1
was not aware even of these questions.”’) We on this side of the 1Touse
asked a series of supplementary questions that ereated quite a furore in
the Anglo-Indian press. Sir, none of us believe that the Government of
India, spending the rainy season on the heights of Simla, can ¢ver imagine
that floods happen in the country. I know occasionally there are land-
slides in Simla that sweep away the poor huts inhabited perhaps by
some poor member of the staff of the Secretariat. But I do not think
the Treasury Bench can realize the troubles and disasters of floods.
Sir, since then my very assiduous friend Mr. Gaya Prasad RSinha has
tabled interpellation after interpellation quoting chapter and verse from
Government reports and proving that railway and simliar cibankments
are the reasons why there are so many recurring floods in India, *At
last, only this session Government had to admit that the facts were as
they were stated and that railways were partially responsible for floods:
in India. Yet it is curious of the mentality of the Treasury Bench
that to a question of Mr. Gaya Prasad Sinha in the Delhi session ahout
the causes of floods my Honourable friend Sir Henry Monerieff Smith
replied that it was a question for Local Governments to decide and it
was a matter in which the Government of India had very little interest.
Sir, the waterways, rivers as they are commonly known to the people of
India, .are the natural courses of drainage of rain water to the sea.
India has many mighty rivers extending over thousands of miles, run-
ning from east to west, north to south or west to east, depending upon
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the watersheds of these rivers. These waterways did shape their
course taking the natural path of low level flow to the sea. In the
formation of the topography of our country, as in the geological forma-
tion of land in any ofher country, rivers were the natural drains of
surplus rain waters. There was little obstruction from man. Embank-
ments were raised at places. But people took advantage of high-levelled
Jands to build their towns and hamlets centuries ago. There were few
roads and those that existed had sufficient waterways. There was little
obstruction to waterways and rivers flowed merrily to the sea. If floods
ihere were, water subsided after a few days of floods.

With the advent of the British ruie, not only rivers were forded,
but almost all rivers and streams were banked, leading to the raising
of river-beds above the surrounding lands. Modern civilisation has
hrought also a great hankering for roadways. (The Honourable Mr, A.
C. Chatterjee : *‘ Are you objecting to roads ?’’) No, Sir. I do not
ohject. I am showing you how floods come. India is interlaced to-day
with roadways. Homourable Members who come from districts may
testify to this hankering among district board and local board members
to run roadways ‘from their town to their villages. Sir, this process
is going on every day and the topography of the country is intersected
and interlaced into small areas, which are lakes in the rainy season and
dry beds in the dry season. The irrigation works of the State, now
provineial departments, added their quota to such impounding. Canal
embankments where they exist, go on obstructing natural drainage of
waterways of India. Besides, they tap the water from » river from a
certain point, thereby diverting the course of the old natural drainage—
the rivers. Rivers have flow of water only during rains and this process
has raised the beds of rivers still higher above the surrounding locality
and river beds are now silted up with sand and mud.

Lastly, came the Railways with their embankment, sledge haminered
lincs, running mostly parallel to the many waterways in India. These
Railways first came to exist under the guaranteed system. Their engi-
neers had charters from the Secretary of State or the Government of
India. Little did they pay attention to the occasional complaints of the
Provineial Governments or to the comforts of the children of the soil.
I can quote extracts here to show that such objections had been taken
by different Provineial Governments. Some of these quotations are
from the Distriet Gazetteer of Rajshahi and Dinajpur districts. Their
Governments complained—it has been stated—that the floods had been
due to the railway embankments of Bengal in those years.” The great
floods in Northern Bengal in 1922, floods in Bihar and in my own province,
Orissa, in the same year, disastrous’ floods in South India, the Punjab,
Rajputana and the United Provinces have again crystalliscd in men’s
mind that some inquiry must be made into the causes of tloods. Dr.
Mecghnad Saha, that renowned mathematician of Bengal, instituted such
an enquiry under the auspices of the Bengal Flood Relief Inguiry Com-
miitee and wrote a very precise article in the Modern Review of Novem-
ber 1922. He quoted eminent authorities, specially Dr. Bentley, the
Director of Public Health of Bengal, confirming the views that raiiway
entbankments are a good deal responsible for flood disasters. After that,
the Railway Board also appointed an inquiry committee and appointed
Rai Bahadur Ralla Ram, retired Engineer in Chief of thke Eastern Bengal

Railway, to that Committee. That gentleman also submitted a report
L248LA ) D



4086, 1EGISLATIVE ASBEMBLY. [24tH SePT. 1924,

[Mr. Bhubanananda Das.]

to the Government confirming similar views apd recommending that
certain waterways of railways should be expandéd. Rai Bahadur Ralla
Ram has also mentioned the very valuable report of Dr. Maghnad
Saha and though stated that it was quoted in the appendix the Govern-
ment publication department has expunged the same valuable report.

My own considered opinion on the subject is that thé hand of man
in crecting these embankments of railways and of canals and highways
without taking into consideration the general waterways of the country
is solely responsible for these ever-recurring floods, recurring «lisasters
to millions of the teeming population of India. Epidemies, cholera,
malaria come in the wake of the floods—they attack people when all
their little hoard of grain has been washed away. People die like rats.
Who is responsible for this great calamity, a permanertly inflicted
calamity on the people of India ? I admit Government have made
grants but what is the use of granting relief. Why not remove the
causes of these floods ¥ It was reported in the papers that in the other
House there was an interesting speech made by the Member for Revenue
and Agriculture in which he said that the Government of India are
granting one crore of rupees to the Madras Government. The Honour-
able Member "is reported to have stated that Government have a soul
and are sympathetic. If the Government have a soul and have considered
it necessary to make a grant, why should they not consider some means
by which the causes of these floods may be removed. What’s the use
of throwing crumbs of bread to the sufferers of the floods ¥ What's
the use of famine codes and famine funds ! Remove the causes ¢f floods.

Who is responsible for this great ealamity, a permanently inflicted
calamity on the people of India ? Not the Railway alone-—I ahsolve
my Honourable friend Mr. Hindley from the complete charge, but all
classes of engineers—the road engineer, the canal engineer and the rail-
way engineer. Sir I myself am an engineer. It is no pleasure to me
to accuse my own profession. Yet I maintain, the short sizhtedness and
lack of foresight of my profession have brought the couniry to a land
of famine, floods and epidemies. The Chief Commissioner of Railways
will tell us what a great amount of money is spent on the maintenance
and replacement of Railways in India per annum. He may, if he pleases,
enlighten us and every member of districts knows what money is spent
on replacement and repairs of roads and canals. What about the main-
tenance and repairs of nature’s highways—the drainage outlet of nature’s
surplus water. You have too long interfered, blocked and obstructed
such waterways. Has the State any waterway enginecr to look after
proper drainage ! No. Canals and roads are provincial subjects. How
can you co-ordinate their work 7 In the United States of America great
engineering works have been undertaken and in some cases completed
for preventing the ravages of floods. We have no department in the
Government of India for such preventions and precautions. Yet the land
revenue of India is about 40 crores of rupees. Nearly 90 per cent. of
the people live on the land as agriculturists and labourers. No money
is spent to maintain waterways which bring the Central and Provincial
Governments -crores of income and which is the source of maintenance
of 200 millions of People.

Your Railvays only bring in a nett revenue of 5 to 6 erores to the
central exchequer. You spend.crores on maintenance of railways, while
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you neglect maintenance of the waterways of ) India which bring you
such a large income and is the source of maintenance of nezrly 300
millions of agriculturiat people of India. There is something wrong,
very wrong. Let there be a committee to inquire into this. Let there be
representatives of Railways, P. W. D., Irrigation, and the representatives
of the agricultural classes in it. That is my submission. I hope the
Government will recognise the mischief and neglect done to the people
in not maintaining waterways and will accept my Resolution and take
early steps to avoid famine, starvation and epidemics in India. I hope
Government who pose as the ma-bap of the teeming millions will recognise
this obligation to the teeming millions and will aceept my Resolution
without a marmur.

Mr. Mahmood Schamnad 8ahib Bahadur (West Coast and Nilgiris :
Muhammadan) : Sir, in supporting this Resolution "I shall point out
how the floods are in a great measure due to railway bridges and
railway and road embankments. The part of the country that is worst
affected on account of the floods this year is Malabar and the adjacent
districts of the West Coast, which I have the honour to represent. Now,
1 will explain to you with reference to the West (oast what happens
during heavy rains and floods, how the railway lines are respensible for
the floods. The West Coast is made up of the distriets of South Kanara,
North Malabar, and South Malabar. It is a narrow strip of land lying
between the Western Ghats and the Arabian Sea. Its breadth is from
10 miles to 50 miles.The coastal strip is a low-lying land consisting of
paddy flats and cocoa gardens. There are nearly 100 short and fast
running rivers and streams which traverse this low land originating
from the Ghats in the east and emptying their waters in the Arabian Sea,
in the west. - The railway line runs along the coast from one end to the
other, south to north. But as this part of the land is very low, they had
to make high banks for the railway line which not only has narrowed the
breadth of the rivers but has also altogether blocked all minor streams.
Formerly, whenever there was excessive rain and floods, all the water used
to be emptied soon through all these rivers and streams ; and if there
was still more water it was overflowing and passing along the low flats
by the river side also. But now the high banks prevent all that and
as it is not possible for all the water to pass through the few waterways
kept in the middle of the rivers, all the country round is inundated
and all these catastrophes happen.

Therefore while asking this House to support this Resolution, I
shall also request the Government to make some contribution to the
flood relief of South India, chiefly Malabar.

Maulvi Abul Kasem (Bengal : Nominated Non-Official} : Sir, at this
fag end of the day and fag end of the session I do not like to take up
the time of the House ; but I feel it my duty to impress on this House
and the Government a particular matter. In the speech which in-
troduced this Resolution made by Mr. Das, he referred to the reply
given by the Government that the prevention of flcods was a provineial
matter, and should be dealt with by Provincial Governments. I sub-
mit, Sir, that the Provincial Governments are nct in a position either
to ‘make sufficient inquiry or to take effective measures for the preven-
tion of floods. It has been said with justice that flcods are becoming

too numerous these days, and when they come my countrymen suffer
by the hundreds. » )



4088 LEGISLATIVE ASSEMBLY, [24TH SEPT. 1924.

[Maulvi Abul Kasem.]

The Provincial Governments cannot do it because a river passes
through various provinces, and the steps that hafe to be taken for the
prevention of floods have to be taken at the catchment area and not
on the banks of the river. We cannot prevent the floods by embank-
ments on both sides ; it has to be done by control at the catchment
area of all hill-fed rivers. But, Sir, the railways are to’a very large
extent responsible for these floods because they have waterways,
culverts and bridges only where they are needed for the maintenance
of the railway system, and they do not look into the condition of the
other areas or of the agrieultural population and see that the water
passes freely. It has been clearly stated that the bed of the river has
risen higher and the reason is that the flow has been obstructed by rail-
ways and by the irrigation canals that have been opened. 1 fully
realise the importance of irrigation canals, but at the same time I think
the natural channels and waterways should be maintained and should
not be negleeted. And, Sir, T may inform this Ilouse that, before the
introduction of the Reforms, and before the Provineial Governments
were enfrusted with responsibilities, a big scheme of irrigation and
prevention of flood was drawn up by the Government of India under the
supervision of the Director General of Irrigation about the floods of
the Damodar-and two other big rivers in Bengal. A model was drawn
up and much money, several lakhs, were spent on it, but immediately
the Reforms came in, that was given up, because the Government of
India said it was for the Provineial Governments to do it. The Govern-
ment of Bihar and the Government of Bengal are the two Governments
who are concerned with these schemes, and neither of them are taking
any interest in the matter begause their resources would not permit
them and besides that, unless the Government of India move in the
matter, the Provincial Governments can take no steps, and neither do
their resources enable them to do so, and the railways are not under
their control. Therefore I submit, Sir, this is a Resolution which
affects the agricultural population. We have had enough of heroies
and of polities ; this proposition moved by my friend is a practical
proposition to benefit the agricultural population and for the national
welfare of the country, and I hope the Government will treat it sym-
pathetically and not throw it out, as they usually do others.

Mr. Amar Nath Dutt (Burdwan Division : Non-Muhammadan
Rural) : Sir, coming as I do from a flooded district, namely, the district
of Burdwan, I think it will not be proper for me to record a silent vote
in support of the Resolution moved by my friend Mr. Bhubanananda Das.
Now, Sir, what has been the effect of the floods in my distriet and the
adjoining distriet ? The whole of my constituency is in the Burdwan
district. If one takes the trouble to go through the distriets of Burdwan
and Howrah, he will see thousands of villages which have been devas-
tated by these floods during the last 30 or 40 years. I remember in myv
younger days villages which used to yicld harvests and where the peasantr‘v
was happy and contented, and the gentry had not to go out of their
village but eould maintain themselves in their own villdges. Now when
I pass ‘through those devastated traets.I find solitary houses left un-
inhabited by the pepple, and a few fields only here and there cultivated.
This has been all 1ué to the railway embankment by which the river Damo-
dar Jhas caused the right bank of tke river to be devastated. So I think it
i3 high time an inquiry was madg and a committee appointed to investigate.
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Kumar Ganganand 8inha (Bhagalpur, Purnea and the Santhal
Parganas : Non-Muhammadan) : .8ir, I would first support the Resolu-
tion and then briefly srefer to my amendments as apparently they are
of an explanatory character. Sir, it has been said in this House times
out of number by almost every speaker who has preceded me that for
the last few years we have noticed that floods are a matter of common
occurrence. A heavy monsoon is always attended by floods in some
part of the country or other. Look baek upon the past three years. In
the first year we had floods in Bengal, in the next we had heavy floods
in Bihar, and yet in the third, this year, we have had very very heavy
floods in Madras, not to speak of small areas all over the country that
are visited by floods almost every season unless it happens to be a very dry
one. Speaking for my own constituency, Sir, I must enlighten the House
that a-large part of the country drained by the Kosi and the Ganges is
year*after year suffering from floods for the last seven years.- Other gen-
tlemen who have preceded me have said that such is the case in their part
of the country too, and I am sure those who will follow me will also
bear testimony to this very fact by citing the example of their own
part of the country ; and if all this information is put together I feel
sure that it will go a great way to substantiate the urgencyg and the
necessity of the adoption of the motion before the House.

Now, Sir, I need not tell the House what these floods mean to the
country. Not only do untold miseries attend when floods visit the
country but also when they go away they are followed by famine and
pestilence, and further they are followed by financial embarrassment of
the sufferers whom it takes years to regain their normal way of life which
they lose by floods. Now, Sir, the Government gives them relief at the
time of distress. I do not blame them for that ; but I must say that they
do very little to mitigate the people’s sufferings. They do very little
to prevent the recurrence of these floods. The Central Government shift
the burden on the Provincial Government and the Provincial Govern-
ments say they have no means to do anything. Here is my friend Mr.
Gaya Prasad Sinha whose voluminous questions on floods are printed
in the pages of the proceedings of this Assembly, and if you look at
the replies given to him you will find that he has very often been
referred back to the Bihar and Orissa Government. And here is the
authoritative administrative account of the Bihar and Orissa Govern-
ment entitled ‘‘ Bihar and Orissa in 1923 *’. I ecrave the indulgence of
the House while I read a passage from this book which is pertinent tn
the question. At page 33 in the paragraph dealing with the effects of
embankments on floods, it says :

‘¢ The problem, however, is one which it is not possible to solve completely by
any local action. The only method by which floods -ean be completely controlled is
by constructing retarding basins at a sufficient number of places in the upper reachées
of rivers to enable a flood to be spread over a long period, which will allow the
channels to carry off the drainage without overflowing their banks. The cost of this
method of ﬂo_od protection would be altogether prohibitive in a small province. What-
ever action is taken in the lower reaches of a river can only be palliative. The
channels of all rivers adjust themselves to carry the normal discharges, and any sudden
increase above the normal ean only be met either by continuous embankments or by
allewing the rivers to spill over their banks. The construction of continuous embank-
ments is attended by three dangers. The beds of embanked rivers tend to rise, owing
to there being no exit for the sand brought down ; secondly, the intensity of flood
low- - down is increased, and lastly, when breaches do occur, the damage is much
more gerious than when the river is allowed to spill over its own banks. The solution
of the problem, thercfore, lies in the provisiop of adequate spill-ways and careful
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control over the construetion of railway and private embankments likely to interfere
with the natural drainage.!’ B
‘Where are the people to go ?

This Resolution, Sir, is a very modest one as it only wants an inquiry,
the first step toward a scheme for the prevention of the occurrence of
these floods. My amendments supply some of the details. My first
amendment is that the following be inserted after the word ‘‘ experts '’ :

‘¢ possessing special knowledge and experience of the physical features of the

different parts of India.’’ )
The effect of the amendment is only to qualify the word ‘‘ experts .
Experts ‘may be brought from England having knowledge of the physical
features of European countries but they cannot be of much use to us
here ; and it is only proper that ‘they should be qualified in such arway
as to give us the right men for the work intended to be done.

My second amendment runs as follows : That the following be
inserted after the words ‘‘ all over India ’’ :

¢¢ with special reference to Railway embankments.’’

There is%a general feeling among the people, Sir, that railway embank-
ments play an important part in bringing about such calamities. Gov-
ernment deny it. We ask for an inquiry to let us know where we are,
and whether the suspicions of those who have no technical knowledge
have any ground. For the technical wisdom of the amendment I rely
on my Honourable friend, Mr. Bhubanananda Das, who is an engineer,
and he says that I should not press this amendment for technical reasons.
I accept his advice as that of an expert.

Further, 1 associate myself with the Mover of the Resolution and
those who have followed him in asking the House to adopt the Resolution.
I represent here millions of suffering humanity and I beseech the House
on behalf of them to give unanimous support to the Resolution as amend-
ed by me. With these words ‘I move my first amendment.

Mr. C. D. M. Hindley (Chief Coramissioner, Railways) : Sir, I am
rather sorry that my friend, Kumar Ganganand Sinha, has withdrawn his
amendment which included in the Resolution special reference to railway
embankments. Because of the withdrawal of that amendment I feel that
I am rather out of place in dealing with this Resolution. I was hoping
to be able to thank him for bringing in that reference so as to justify my
standing up here on behalf of Government to deal with this Resolution.
T suppose he would not like to move it now ?......

Kumar Ganganand 8inha : I would like to have the statement of
Government on that matter.

Mr. C. D. M Hindley : I wish to say on behalf of Government, Sir,
that the Resolution as placed on the paper is opposed not because Govern-
ment have no sympathy with the objec*s of the maver of this Resolution.
Government have the very greatest sympathy for the sufferers from
these floods, regarding which we have heard so much during the last few
weeks, I would like to say here, Sir, that I repudiate altogether the sug-
gestion made by Mr. Bhubanananda Das that Members of the Government;
Benches here have no'knowledge of the effects of floods on the country and
on the people of India. Mr. Bhubanananda Das’s picture of the Govern-
ment sitting perenially on the hgights of Simla, watching an occasional
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trickle of stones down the sides of the hill and saying ‘‘ I wonder how
that has affected the people down below *’ is really rather ridiculous when
it is applied to peopleslike myself and other Members sitting on the Gov-
ernment Benches who have spent most of the working years of their lives
among the people of India. I, Sir, have spent the best part of 25 years
working on the plains of India and have never spent more than five or
gix days in any hill station until last year, and I do claim to speak with
a certain amount of local knowledge—not only local knowledge but actual
practical knowledge extending over a very large area in India, and I think
extending over a considerably larger space both of time and of distance
than the knowledge of Mr. Bhubanaranda Das, my fellow engineer in this
House. I am very glad to hear from Mr. Bhubanananda Das that he
has studied the matter as an expert, but I can tell him that the engineer
who has to build and maintain a railway embankment across country with
diffitult drainage problems gets to krow intimately far more of the effects
of embankments on the diversion of drainage than anyone can ascertain
either by casual inspection of village ficids or by reading text books.

I think, Sir, it is rather unfortunate that the Resolution is couched in
such wide terms because there is apt to be considerable econfusion of
thought in dealing with sueh words as ‘‘ floods ’’. This description, this
word ‘‘ floods '’ is applied indiseriminately to cases varying from a
small interference with agrieultural operations which may extend to the
loss or impairment of a crop on the one hand, and at the other end of the
scale to such vast cataclysms as thet which occurred recently in South
India, both on the west coast and on the east ecoast, and the terrible floods
that have occurred on the borders of the Indus. There is really ve
little connection between these two ecla:ses of floods and it is extraordi-
narily difficult to connect together the vast range of natural phenomena
which occur between these two limits, Primarily speaking, these floods,
whether large or small, whether the damage is very great or compara-
tively negligible, primarily speaking, these may be put down to excessive
rainfall. Now, I know that that is an expression which is very often
scoffed at because people say ‘‘ But, nhat is excessive rainfall >’ and then
we turn to the figures given to us by the Meteorological Department and
see that the average has been so much, the maximum has been so much
and the minimum has been so much, during the last year, and the rain-
fall in question is greater than anythine which has been recorded by our
Meteorological Department. Well, so far as our experience goes, such a
rainfall is an excessive rainfall and it leads wus, I think, to this,
that, with the ecomparatively limited knowledge of the history of
rainfall we have in diferent parts of the country, we are to some
extent limited in the measures which can be taken to foresee
and to prevent the effects of vzinfall far above the maximum
which has ever been recorded. TUntil human knowledge and the result of
observations is extended a great deal further, I think ‘it will be agreed
everywhere that it will be impossible to foresee, even with the very best
arrangements which can be made by the Meteorological Department the
effects of excessive rainfall. I am presuming that the Honourable Member
in moving the Resolution does not intend to refer to such an extension of
scientific activity as would lead us in the early future to understand how
to predict. say, the course of a eyclore in the Bay of Bengal. That may
seem at first sight to be rather far-fetched in regard to this matter. but
is an instance of one of the causes of serious floods I should like just to
refer, while speaking on this subjeet of excessive rainfall, to the disaster
which occurred in the neighbourhood of Waltair and the southern distriets
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of Orissa last year. That disaster, Sir, due, as far ecan possibly be ascer-
tained, to the course of a cyclone which started sonlewhere in the centre
of the Bay of Bengal and could be followed up, by the observations of the
Meteorological Department, until it crossed the coast somewhere near
Waltair. Its direction at the time of crossing the coast was known and
jt could be predicted to some extent where it would trafel. Instead,
however, of travelling in a straight line after causing very severe damage
at Waltair and Vizianagram, it procecded in a slightly northerly direction
and remained in the neighbourhood of the hills lying to the north-west of
Vizianagram for a considerable period for 12 or 15 hours—and during
that time it gave an enormous amount of rainfall in those hills. As far
as I can remember, there was no actual reeord because there was no
.station which recorded that particular rainfall. There was therefore no
actual record of the amount that fell, but judging from the amount of
water which came down the rivers along the coast there, it must have been
a most abnormal rainfall. Those rivers which lead from the hills to the
sea across a fairly flat piece of country became flooded and in the course
of a few hours the floods spread out over the banks of the rivers and the
whole country was inundated on a frcnt of something like 50 miles. The
floods near the coast came in contact with the railway embankment.
Now, Sir, looking at that picture of the hills in the background and the
flat piece of eountry running down to the sea, looking at it on a proper
scale, you can see that the railway emliankment was a mere thread across
the country and it had practically no effeet at all upon the onward march of
the flood. As a matter of fact, the railway embankment was almost des--
troyed for a distance of between 80 and 100 miles. I am giving that as
an instance of the impossibility of being able to guard aganist or prevent
floods which are quite obviously due to excessive rainfall.

Now, 8Sir, as Mr. Abul Kasem has pointed out, the effect of rainfall
on localities depends very largely on the amount of rain which falls in what
he called the catchment area. I gather what he meant was that there may
be comparatively small rainfall at the place where you are living at the
time, but owing to very excessive rainfall elsewhere. you may
come in for the serious effects of flooding. Those members of this
House, Sir, who come from the South of India will under-
stand what I mean when I refer to the floods which recently oceurred in
the Tanjore district and round about Trichinopoly. The rain which caused
those floods fell primarily in the Anamalai Hills. the Palni Hills and the
hills lying to the west of the Presidency, somewhere between 150 to 200
miles away from the place where the damage occurred. I am mentioning
this as one of the causes of floods and as illustrating the extraordinary
difficulty of ascertaining accurately what the causes of floods are. Another
insfance which again brings me to Mr. Abul Kasem’s mention of catch-
ment areas would be the recent floods in the Muzaffargarh district in the
Punjab, where I have read that the Indus rose to a height of something
like 50 feet above its normal level. Now, where did that water come from
If Mr. Abul Kasem’s contention is correct, the authority which controls
the catchment arca should take care that these floods do not oceur by pro-
viding impounding works and seeing that the flood is properly regulated.
I do not know. Sir, whether the authority which controls the sources of
the Indus would be iikely to meet the requirements of the ogse by eoming to

an amicable finaneial arrangement with this House with regard to the cost
of such works. ‘
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Now, Sir, I have dealt with one of the many causes of floods, namely,
excessive rainfall. There is another cause which I think Mr. Bhubananan
Das perhaps will undemsstand, but I am rather doubtful if any other Mem-
bers of this House will readily follow me as far as I should like to go. In
the first place, there are known to be gradual changes in the beds of rivers
from time to time and extending over very long periods for which so far
we have very little definite scientific explanation. We know from obser-
vations that silting takes place and a gradual change of the course of the

" river takes place through obscure causes. A study of large scale survey
maps from the earliest times down to the present day would give Mr.
Bhubanananda Das a very interesting amount of information with regard
to these changes. There are, for instance, marked on the survey maps s_uch
things as the old bed of the Ghaggar or Hakra in the south of the Punjab.
Can any one readily explain why there sould be an old deserted bed of a
river running right across a stretch of country which but for the operations
of the Irrigation Department would be an arid plain. This particular case
has nothing to do with the advent of what is called the British rule in
India ! Such old river beds exist in various parts of the country and I am
not sufficiently acquainted with geology to kmow their exact origin, but
they indicate how the rivers as we now know them used to run in one
period of their history and we cannot predict how they are goirg to move
in the course of, say, 30 or 40 years. Every one who has lived near one
of the larger rivers of India will know that there are cases where rivers
have ehanged their cour:e unexpectedly and with very serious losses to
localities. I know one case myself in the Monghyr district where the
Ganges as shown on the earliest maps available was something like 16 miles
north of the point where it runs now. No railway embankment, no
canal embankment, no road, not even the District Board road, is going to
interfere with the eourse of the Ganges. The Ganges at that point in the
monsoon is sometimes as much as 13 miles wide and of unknown
depth and no humwan agency is going to interfere with it.

At that particular place I speak of it has changed its course dnring

the last 70 or 80 years from a position 16 miles north of its present
* position to its present course. These great changes of the great water-
ways of India result possibly from changes beneath the surface of the
earth and are things which no human ageney can affeet. In regard to
silting up and changing of courses of rivers, of course as Mr.
Bhubanananda Das will remember a very large amount of seientifiec work
has been done to ascertain the esnses of changes. As an illustration of
one of these changes oceurring which might quite easily have been consi-
dered by the local inhabitants to be due to the existence of a railway bank,
I would like to mention a case where I had under my own charge a railway
line running across an island between two branches of a very large river.
Over the two branches of that river we had bridges of something like
half a mile in length. It was a very large river indeed. dry most of the
year but a raging torrent during the rains, The river bifurcated five
miles above the railway and went down through these two bridges, the
bridges being ample to carry all the water that came down year after
year. In the centre of this island, there was a small flourishing village.
One year for no reason that I could ascertain—Mr. Bhubanananda Das
might possibly have ascertained it—the river tock it into its head to run
down the centre of this island. It washed away the village. Tt burst
through the railway embankment between the two bridges and caused
a very great deal of destruction to cultivated land. That is a case where

L248LA ' »e
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the people in the locality would undoubtedly cmﬁ%;ler that the railway

embankment was much more to blame for their disaster than the hand
of God.

Now, Sir, I wish to refer to one or two other natural causes of
floods and these will interest Mr. Gaya Prasad Singh afd those who
come from the province of Bihar and Orissa and feel so acutely with
regard to the shortcomings of the Bengal and North Western Railway.
There are cases, and many cases, where there are what we call conflu-
ences of large rivers. There are the Gogra,.the Kosi, the Gandak,_and
many others which run into the Ganges and form confluences, that is to
say, the running together of two rivers. Now the piece of country
between two rivers at a confluence is every year flooded. Whether
there is a railway embankment or not, for generations that piece of
country between two rivers must have been flooded. The flood is some-
times higher on one side and sometimes higher on the other depend-
ing on the amount of water coming down one river or the other river.
One of the particular cases which Mr. Gaya Prasad Singh has most
persistently questioned me about was the case of a railway embank-
ment, a very high railway embankment, running along a watershed
between two rivers forming a confluence. That, if I have made myself
clear, will indicate the difficulties of dealing with a problem of the kind
which he has referred to. He complains that the eountry is flooded on
both sides of the embankment and sometimes more on one side than on
the other. Now the country in that partieular place would be flooded
in any case. If the Ganges gets the better of the other river and spills
over into the area of the other river and similarly if the Bur Gandak
spills over towards the Ganges, that is to say, has to bring down more
water than the Ganges is bringing down, then it will eertainly spill over
the intermediate country and cause floods. The railway embankment
has been placed on the most suitable line between these two rivers and
although there may be a differenece of level between the water on one
side and on the other, the presence of the embankment is generally to *
the benefit of some of the landholders for the water is held back to its
natural area rather than allowed to flow across the country. Now Sir, we
come to artificial causes. I Lave mentioned several of the natural causes
which we are quite unable to eontrol. I would now just refer briefly to
artificial interferences. First of all, Sir, I think it is not generally recog-
nized that agricultural operations themselves do interfere very largely
with the flow of water acrosss the country. Those Members of this
House who come from rice-growing countries will know that interference
with natural drainage is of the very essence of the most elementary forms
of agriculture. The man who has to divert and direct the water into
his rice field is interfering with natural drainage. He gets water where
he can, and instead of leaving it to flow by its natural watercourse into
a river and so sweetly on to the sea, as Mr. Bhubanananda Das desires,

he stops it on the way and uses it for growing his rice. Incidentally he
uses it for breeding mosquitoes,

And this brings me to Dr. Bentley. Now Dr. Bentley has written a
gord many pamphlete and propounded very emphatie views that railway
exnbankments are tne cause of poverty and distress and malaria in Bengak
1 have never been able to understand on what lines of reasoning Dr. Bentley,
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who is a public health officer, not an engineer, has arrived at this con-
clusion. I can only imagine that his mind worked in the same kind of
logical way as it did when he propounded the theory whieh he considered
to be a certainty that on the opening of the Panama Canal India was to be
infeeted with yellow fever. He raised the battle cry in Bengal agaimst
the stegomya mosquito and the Government of Bengal was very nearly
pushed into earrying out an enormously expensive campaign against this
poor little insect, millions and millions of whom inhabit peacefully the
rice-fields of Bengal. The little stegomya mosquito, according to Dr.
Bentley, if it once got infected by yellow fever brought by ships coming
through the Panama Canal, would spread yellow fever all over India, and
that. said Dr. Bentley, would be the end of British rule in India. I ds
not know whether my friends on the opposite side of the House have con-
sideped this as a possible course for their future activities. So much for
Dr. Bentley. Agricultural operations interfere with drainage from the
work of the agriculturist on his rice-field to the work carried out by the
Punjab irrigation engineers which interfere with the natural flow of the
water down the five rivers of the Punjab, much to Mr. Das’s sorrow because
the water cannot go on flowing down to the sea. It is taken off in canals
and used for irrigation purposes with fairly satisfactory results. That
also is an interference with natural drainage. The other causes of inter-
ference with natural drainage we come to now are road embankments,
vanal works and my own particular subject, railway embankments. Now,
Sir, I can well understand and have always understood with a good deal
of sympathy the feeling that railway embankments do interfere to some
extent with natural drainage. But I do think it is necessary for me to
explain quite clearly that from the very earliest times of railway construe-
tion the very greatest care has been taken by construction engineers to
secure that as far as possible natural drainage shall not be interfered with.
It is assumed sometimes that the interests of railways and the interests
of ugriculturists are not the same. I would like to point out that they
are very much the same. If a flood occurs which can damage fields and
villages, it is also going to damage the railway. The greatest danger that
a railway can have is a flood that may earry away an embankment or root
up o bridge. Some of the most terrible aceidents that have oecurred have
been due to this cause. Now the very greatest precautions therefore and
the utmost scientific care is taken to see that adequate waterway is pro-
vided when a railway is construeted. T do not think that I need read the
sectinn, but it is the custom in this House to get an Aet and read a section
out of it. But I will content myself with saying that section 11 of the
Railway Act makes it incumbent on a railway administration to make and
maintain the necessary accommodation works for waterways and other
public requirements. In connection with that, I would like to explain
the actual procedure which is gone through when a new railway has to
be constructed. At the time of the survey, the engineer who surveys the
line has very strict instructions that as soon as he has deecided on the
waterways in the embankment which he is going to recommend, the whole
of the scheme, the plans, sections and all his ealculations, are te be sub-
‘mitted to the Liocal Government and the Local Gavernment is asked to
send any remarks it has to make to the Railway Board. The Railway Board,
therefore, always has available the opinion of the Local Government, whick
no doubt consults its local officers, before deciding finally on the waterways
which- are to. be allowed to be made in the reilway. That, Sir. ta my
Fnowledge, is a live matter and a mAtter which Liocal Governments dc
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not overlook; particularly in provinces where they have a highly developed
Public Works Department and have engineers who cn study these projects.
We in fact usually have a considerable amount of diszussion and argument
before finally settling in concert with the Local Government the amount of
svaterways to be provided.

I do not think it would be quite fair for me te take the House into
- the lengthy calculations which are gone through by an engineer when he
has to construct a bridge in order to ascertain the amount of waterway
to be allowed. Mr. Bhubanananda Das probably knows the formulae.
We have laid down for many years past in our instructions to engineers
making surveys fhe exact amount of detailed information which shall be
obtained at the time of making the survey, in order that the calculations
for the waterway shall be as accurate as possible. We have, theretore,
the first stage when the engineer makes the survey and makes his calcu-
lations, the second stage when the Liocal Government and the local officers
are consulted as to the amount of waterway required and we have a third
stuge as well. Before the line is actually opened for traffic the Senior
Goverrment Inspector satisfies himsclf and satisfies the Railway Board
that tbe amount of waterways provided are sufficient for public safety.
That, Sir, is the actual procedure which indicates that the matter is not
haphazard and that the railways are not driven with a sledge hammer
force, as I think an Honodrable Member has suggested, across the face
of the country without reference to natural drainace. I should like again
to refer before I come to my last point to the Local Government’s position
in the matter. It is not correct to say that Local Governments have no
redress and are unable to move the Government of India to effect im-
provements where improvements are indicated in the waterways. There
have Leen many cases in recent years where Local Governments them.
selves have held inquiries as to the sufficiency of waterways in particular
distriets, and in such cases the Government of India have generally at the
same time appointed either a Committee or a special officer to inquire into
the matter and to submit a technical report on the particular case at issue.
In fact, wherever a prima facie case of inadequate waterway is made
by the Local Government to the Central Government, I may say that the
Railway Board make local investigations at once by expert engineers. I
would refer to certain cases of this kind probably within the memory of some
Members of this House, to the investigation made by Sir Robert Gales
in 1017 on floods at Manse-Pasraha on th: Bengai and North Western
Railway, to the Committee which was appointed hy the Government of
India in 1921 on the flood damages near Amroha and to the investigation
made by Rai Bahadur Ralla Ram on the Northern Bengal floods in 1922,
That, I think, Sir, meets the point which Mr. Bhubanananda Das made when
he indicated that no action can be taken by the Local Governments tc
induce the Central Government to look into these matters.

Now, Sir, I come to my last point. My friends who have moved and
snpported this Resolution will want me to say, if we do not agree to appoint
a Committee, what steps we propose to take. My view and the view of
the Government is that where cases occur and where there is a local feeling
that a railway emvankment or a road embankment or any other work
designed by the hand of man are interfering with natural drainage caus-
ing damage to land and danger to, the lives of the people, then it is the
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bus:ness of the Local Governments primarily to také up thq investigatinn.
This is a very large subject if it is looked at from the point of view of
+he whole of India. It is a very large and very important and very
ser:oms subject. But % is primarily the duty of the Local Governments
to icok after the rights and property of the people. And it is the Loeal
Governments who should institute an investigation in the first instance. 1t
is not a matter in which we wish to throw the responsibility on to somebody
else. Under'the constitution it is one of the functions of the Local Gov-
ernments and it is their duty and it is a duty which they would not wish to
evade. Now, with regard to our conmection with this matter, that is to
say, where railway embankments affect drainage, we are perfectly willinz
at any time to assist J.oecal Governments in their inquiries by lending
them special officers and engineers and by appointing a committee. We
are perfeetly willing to investigate any case which is brought to our notiee
by the Local Governments, and there I think the duty of the Central Gov-
crument as regards investigation really ends. The duty of investigation
an ! (xamination lies first with the Loeal Goverrments and only secondarily
with us. - We are perfectly willing by mearns of our expert officers o
assist in arriving at proper decisions as to any alterations
that may be mnecessary. I gathered . from some remarks which
fell from the -Honourable Members who spoke in favour of this
" Resolution, that they expected to have very serious oppositior
from the Government in regard to this Resolution. I do not
however in the least object to this matter -having been brought forward.
In faet, I very much welecome the opportunity that it has given to the
Memhers of this House to let us know what they think about the subject
and also the opportunity it has given to me of letting those Members know
what I think about it. It has been a useful discussion. 1 hope my friend
who moved this Resolution will agree with me that I-have to some extent
cstablished the case for the care with which the Government and the Rail-
ways deal with these matters when they are brought to their notice. I
wou'd like to suggest that the matter be left with us for the present and
we will look into it generally to see whether it is necessary to address
Lozal Governments, with an invitation that we should assist them in any
particular case in which they may be concerned. T am perfectly willing
to d» that and suggest that if those gentlemen who have moved and support-
ed this Resolution have sufficient confidence in me to leave the matter where
it is, thev might perhaps withdraw their Resolution.

Diwan Bahadur M. Ramachandra Rao (Godavari cum Kistna : Non-
Muhammadan Rural) : Sir, the Honourable the Chief Commissioner for
Railways has made a most interesting and instrietive address to us
both on the natural and artificial causes of floods.

With regard to this matter the Honourable Member proceeded to state
that the removal of the causes of floods is essentially a matter for Loecal
Governments, and that the Government of India would be willing,
when a case was brought to their notice, to investigate the case lend-
ing their officers, and to take such other steps as may be necessary to
remove the grievances of the people in this respect. I think, Sir, that
the two departments that are concerned in the matter are the Public
Works, and the Railway Department.

In regard to the first of these departments, it is clear that irriga-
tion is a provincial subject, and to the extent that floods are caused by
deficiency of proper drainage arrangements, this matter is within the
sphere of the local administrations, but to the extent to which floods
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are caused by defects in railway embankments, it seems to me that it is

essentially the duty of the Government of India to take measures
to prevent them.

The Honourable Member very rightly pointed out that under section
11 of the Railway Act accommodation works have to be provided for.
May I point out to him that under section 7 enormous powers have
been given to railway administrations and to railway companies for the
purpose of altering the courses of rivers, streams, water-courses, ete.,
for the purpose of providing tunnels, bridges, passages, etc., and to divert
and alter the course of rivers, streams, ete. It is true that this pro-
vision has been made for accommodation works under section 11, but I
would like to point out that many of the railways in the country were
constructed by Government several years ago when there was<no
public opinion in the country, and the provision of accommodation
works and suitable wentways had been altogether inadequate. I can-
not cross swords with an expert like Mr. Hindley as regards what
provision should have been made for the drainage of the country ; but
there is no doubt that the general feeling throughout the country

is that the railway companies as well as the Government of India have
not made sufficient provision for drainage. ’

The Honourable Member made some reference to-day to the floods
that occurred in the northern districts of the Madras Presidency. I
believe that the Government, when they restored the line again, went
to considerable expense to provide additional culverts for passing the
drainage of the ccuntry across the Railway embankments. May I ask
the Honourable Member if I am right.

: Mr. C. D. M. Hindley : That is correct.
ways have been made. :

Diwan Bahadur M. Ramachandra Rao : That is exactly my point.
The East Coast Railway was constructed in 1892. Many other lines
were constructed several years ago. Our contention is that sufficient

consideration has not. been shown in the way of providing adequate
waterways across the railway lines.

Certain additional water-

The Honourable Member then proceeded to refer to Dr. Bentley.
Dr. Bentley is an expert and my friend is an expert and each is wedded

to his own theory. I knew Dr. Bentley years ago. I met him at one
of the All-India conferences.

I may also point out, Sir, that there was another gentleman, who
was the editor of one of the most influential newspapers, Mr. Motilal
Ghose, who as a delegate to one of these All-India Conferences, traced
the present position in Bengal in regard to malaria mostly to want
of insufficient provision for the drainage of the country. I wish the
Honourable Mr. Hindley would peruse some of those papers because
Mr. Motilal Ghose was not an expert, nor was he wedded very much
to the mosquito theory. But however, so far as the general feeling
is concerned, it is thought that the railway companies as well as the
Government of India were more intent to have their schemes put
through as cheayly as possible and very very little consideration was
shown to the people who are affected. Speaking from memory, I
think there are adequate provisions in the English Railways Act which
require that, when any big scheme for the construction of a railway
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is made, the scheme has to be published in the locality and objections
invited. That is a statutory provision for the protection of the people.
May I ask if there is anything in the Indian Railways Act to protect
the people who are affected by alteration in the course of rivers and
streams ¢ There is no statutory provision either for publication or for
invitation of objections. Sir, I feel that the railways are very in-
fluential corporations, and the Government of India and the railway
administratiohs have had it all their own way hitherto and we believe
that much of this present trouble is due to  insufficient attention to
the drainage needs of the country. Sir, my Honourable friend would
find considerable support for what we have urged. I therefore think
that this matter should be sympathetically considered. I am not at
all satisfied with the reply the Honourable Member has made that the
matter should be left entirely in his own hands. We have confidence
in jim, but there is this question which we have to face, that floods
have occurred in various parts of the country, and there is this volume
of opinion that a portion of this is due to artificial canses which can
be removed by the provision of suitable waterways. 1 only wish to
say one word - with reference to the floods in the South of India. I
see the Honourable Mr. Hindley’s theory is that there was a good deal
of rainfall in the Anamalai hills and that the floods which resulted in
three or four districts is due entirely to this excessive rainfall on
the Anamalais. .. ..

Mr. C. D. M. Hindley : I did not say ‘‘ entirely.”” I do not know
my geography of Southern India as well as the Honourable Member
does, but I believe some of the branches of the Cauvery river start
from the Anamalai hills.

. Diwan Bahadur M. Ramachandra Rao : My remarks with regard
to the general cause of floods apply equally to Southern India, and I
do not know that the South Indian Railway constructed its water-
ways with such consideration for the people and their requirements
that it should be taken out.of the general remarks I have just made.
I believe Sir, it is very necessary, at any rate at the present, to call
for some information as regards the causes of these floods, and then
to undertake investigations in various parts of the country where these
floods have occurred and if the railway administration, as we contend, is
responsible. Some portion of the very ample funds in the hands of the
Railway administrations should be devoted to providing additional water-
ways for carrying off the drainage of the country,

The Homourable Mr. A. C. Chatterjee (Industries Member) : Sir,
I do not happen to be an engineer like the Honourable Mr. Hindley or
the Honourable Mr. Das, but unfortunately for the House I am at the
present moment in charge of Irrigation and Roads and Buildings so far as
the Central Government’s functions extend in those directions. The
debate has been an exceedingly useful one, and personally speaking I am

very glad indeed that a subject of this description has engaged the
attention of this House.

_ As the Honourable Mr. Hindley has already stated, Government are
in great sympathy with the object of the Resolution. He has also ex-
plained that it is not much use appointing one committee to go into the
causation of floods allpover the country. I do not think ‘a committee of
that nature will terminate its labours for the next 25 years and in the
meantime a great many floods will occur and will remain unremedied. Mr.
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[Mr. A. C. Chatterjee.] ‘ :

Hindley has given the assurance that the matter will engage the attention
of Government. I would add this much, that we shall communicate wi
Local Governments. After all, as Mr. Hindley hds pointed out, it is the
Local Governments who are primarily interested in the matter, and Tunless
they make the first move it is very difficult for the Government of India to
find out where floods have actually occurred, and where special investiga-
tions are necessary. We do not disclaim responsibility for any damage
that may have been occasioned by railway embankments. If we suggest
that the Local Governments should first move in the matter, it is not in
order to disclaim responsihility on the part of the Government of India
in cases where the damage has been occasioned by railways. My Honour-
able friend Mr. Ramachandra Rao has admitted that so far as irrigation
is concerned it is the councern of Loeal Governments. I may in passing
mention with reference to what tell from Mr. Amarnath Dutt and*Mr.
Abul Kasem that the Damodar and the Ajai projects in Bengal had heen
initiated by the Government of Bengal and not by the Government of India,
and it was the Bengal Government which abandoned those projects and
not the Government of India. The remedy of both Mr. Abul Kasem and
Mr. Amarnath Duit is in the Bengal Legislative Council and not here.
Mr. Ramachandra Rao seemed to suggest that the people who built the
railways in the early days did not really take much interest in the welfare
of the country through which (he railways passed. I do not think that
that is a very fair assumption because after all the railways live on the
prosperity of the country, apart from the fact that if there is a heavy"
flood and the railways are breached the railways themselves sustain very
heavy pecuniary loss. I do not wish to detain the House. I think we have
given enough assurances to satisfy the House that the matter is receiving the
attention of the Government and will continue to engage the attention of
the Central Government in consultation with Provineial Governments.
In view of these assurances, I hope that after this very useful discussion
the motion will be withdrawn.

- Mr. Bhubanananda Das : Sir, I am glad that the debate on the
Government side was led by such an eminent engineer like the Honour-
able Mr. Hindley. I wish Mr. Hindley had not been so very partial
to his own subject of railways and had not forgotton other artificial
causes of floods like the canals and roadways. I wish also that his
observations had not been so much blurred by politieal considerations.
However, I am glad to have the assurance given by my Honourable
friend Mr. Chatterjee, that the Government will investigate into the
causes of floods. I maintain that such investigations as this inquiry
must be undertaken by the Central Government and not by the
Provineial Governments. 1 desire co-ordination of work between all the
Provineial Governutents and the Central Government. Provineial Govern-
ments generally are henpecked by the Central Government and the
Central Government’s engineers (The Honourable Sir Basil Blackett :
‘‘ What about the provinecial contributions ?’’) boss over the Provincial
Government engineers ; so naturally the Government engineers in the
Provinces and the Provincial Governments cannot look after the wel-
fare of the agrieultyral population unless the Central Government, who
look after the int rests of the whole of India, instjtute such an inquiry—
whether by a departmental committee or by dn outside committee
matters little. However, I am glad of the assurances given by the two
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Honourable Members on the Government side and T hope they will keep
this subjeet in view and not let it drop. With these remarks I beg
leave to withdraw my Resolution.

The Resolution was, by leave of the Assembly withdrawn,

Mr. Pregident : I have to acquaint the Assembly that the Belect
Committee on the Soldiers Litigation Bill which has been set down for
to-morrow at 12 noon is now postponed until further notice, which I
presume will be some date in winter.

RESULT OF THE ELECTION TO THE STANDING FINANCE
COMMITTEE FOR RAILWAYS.

. Pregident : I am in a position, contrary to expectation, to an-
nounce the result of the election to the Standing Finance Committee

for Railways ;
Sir Purshotamdas Thakurdas,
Maulvi Abul Kasem,
Mr. M. S. Aney,
Mr. W. S. J. Willson,
Mr. V. J. Patel,
Mr. Darey Lindsay,
Sir P. 8. Sivaswamy Aiyer,
Maulvi M. Samiullah Khan,
Mr. K. C. Neogy,
Mr. Jamnadas M. Metha, and
Mr. K. Rama Aiyangar.

MESSAGE FROM H. E. THE VICEROY PROROGUING THE SESSION.

Mr. President : Message from His Excellency the Governor General :

(The Members of the Assembly gtood during the reading of the
Message.) .

‘¢ In pursuance of sub-section (2) of section 63D of tRe Government of India Aot,
1, Rufus Daniel, Earl of Reading, heroby prorogue the BSession of the Legislative.
Assembly on the comolusion of its busincss on Wednesday, the £4th of Septomber, 192471

SrMra : (Sd.) READING,
The 23nd Stptember, 1924 = Viceroy and Govergor General.”
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Question thtﬁoMu&'&w&:&Qum arze.
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Question re transmission to the International Opium Conference of the opinion
of the on the opivm policy of the Government of India. 3032--34.
ALL-INDIA SERVICES—
Question re applications from eandidates of non-Asiatie domicile for appoint-
ments in the -——in 1921, 1922 and 1923. 3369.
Question re differential treatment in matters of appeals of the members of
the and the Provincial Berviees. 3043-44.
ALLIANCE BANK OF SIMLA—

Quae:ltz)on re advantages secured by Messrs. Boulton Brothers from the —,

-11.

‘Question re allegations contained in the Report of the Committee of
Investigation. 3009-10. = .

Question re smounts due by the==ewfo the Imperial Bank. 3011,

Question re diffierity of securing #he presenee in India of the Directors and
|13 Managers of the——, 3377,
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ALLIANCE BANK OF SIMLA—contd.
Question re institution of eriminal proceedings against the Directors and
Managers of the—1—. 3717.
Question re liguidation of the 3376-77, 3417, 3463-64, 3629. -
Question re payments to Indian and European depositors of the —. 3009.
Question re prosecutions of the Directors of the —. 3377.
Question re repayment of advances made by the Imperial Bank to the —.
3377.
Question re report of the —— Inquiry Committee. 3010-11.
ALLOWANCE (8)—
Question re granted to staff of the Eastern Bengal Railway for working

on Sundays and holidays. 3608-09.
Question re —— to clerks who have qualified-in stenography. 4039.
Question re grant of Technical and overseas to railway officers. 4038.
Question re pay and —— of British Officers and other ranks in the Army in

India. 3774-75.
Question re payment of an ——to Mr. Amir Chand Bombwal during the

period of his internment. 3467-70.
Question re working hours, increase of leave reserve
employees. 3789.
ALLOWANCE, COALFIELD—
Question re grant of —— to postal officials, Burdwan Division. 3379.

ALLOWANCE(S), COMPENSATORY—

,ete, of postal

Question re to Divisional Accountants of the Public Works Department.
3788.

Question re to postmen and postal menials employed on the Frontier.
3492,

Question re grant of to employees of the North Western Railway station-

ed at Karachi. 3592,
Question re grant of —— to the postal and R. M. S. officials in the muffassil

in Burma. 3814.
Question re grant of —— to the postal staff at Dharamsala. 3610-11.

ALLOWANCE, CONVEYANCE—
Question re grant of —— to postal officials in the Poona Division. 3716.
ALLOWANCE, DUTY—
Quais;izon re grant of —— to Head Clerks to Superintendents of Post Offices.
ALLOWANCES, HOUSE RENT—
Question re of Europeans, Anglo-Indians and Indians on Company-
managed railways. 3117, :
ALLOWANCE, SUBSISTENCE—
Question re grant of to Mr. Girdhari Lal, sub-record clerk, Railway Mail
Service, Jullundur City. 3899.
ALLOWANCE(S), TRAVELLING—
Question re for journeys by sea of the Indian superior personnel of the
Indian Army Service Corpa. 3484.
Question re —— of Divisional Aeconntants of the Public Works Department.

3788, :
' Question re —— of European and Anglo-Indian employees of the East Indian
Railway. 3406 »

L202LD 2
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ALLOWANCES, TRAVELLING AND DAILY—

Question re—— drawn by Mr. J. H. Green whilo Secretary of the Indian
Mereantile Marine Committee. 3030-31 ¢

AMALGAMATION—

Question re of the G. 1. P. and E. I. Railways. 3615,
Question re —— of the Posts and Telegraphs Department with the Railway
Department. 3767.

AMBALA— )
Question re allegations against Colonel E. T. Carwitten, late Cantonment
Magistrate, —. 3707-08.

Question re case of Mr. Harbhagwan Das, postal clerk. 3409.

AMBALA CANTONMENT—

Question re case of Pandit Ghugar Chand, Head Clerk of the office, —
. 3708.

Question re legal expenses of Pandit Ghugar Chand, Head Clerk, 3710.
AMBALA CITY POST OFFICE—

Question re undesirable surroundings of the —. 3491.
ANDAMANS—

Question re Moplah colonisation in the ——. 3687.

Question re removal of political prisoners from the —— to Indian jails. 3584,

ANEY, Mz M. S.
Cotton Ginning and Pressing Factories Bill—
Motion to circulate. 3065-68.
Election of to the Standing Finance Committee for Railways. 4101.

Imperial Bank of India (Amendment) Bill—

Consideration of —.
Clause 2. 3436-37.

Question re Bureau of Public Information. 3581-82.

Question re cost of production of the Moral and Material Progress Report.
3580.

Question re prefatory note to “ India in 1922-23 . 3581.

Question re publication of official correspondence regarding the dead lock in
the Central Provinces. 3582-83.

ANGLO-INDIAN(8)—

Qneatzon re appointment of two — as gua;-ds on the Eastern Bengal Railway
in preference to qualified Indians already in the service. 3606-07.

Question re East Indian Railway schools for European,——and Indian
children. 3496-97.

Question re European, —— and Indian Tra.'ﬂle Inspectors on the East Indian
Railway. 3497-98.

Question re policy rela.tmg to the recru:tment and promotion of Indians and

to the superior services of State Railways. 3771

Question re promotions of Indian and —— subordinates to the superior services
of State Baﬂwuya. 3770-71.

Question re provision of quarters by the East Indian m‘uy for ita European,
—— and"Fndisn Btaff at certain impoftant jumetibns. 3407,

Question re travelling allowances of Eumpean and —— employees. of the East
Indimy' Enilway: 3486.
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ANGLO-INDIAN STEAM NAVIGATION COMPANY, Lrp.—
Question re pmsez;;iti‘on' of the Directors of the —. 3377.

APPARATUS—
Question re installation of a train stop ——on the G. I. P. Railway. 3884-85.
Question re purchase of for the wireless branches of the Department of
Posts and Telegraphs. 3587,

APPEAL(S)—

Question re of Mr, {lamji Das, elerk, Peshawar Post Office, regarding his
promotion. 3410. :

Question re of the employees of the Eastern Bengal Railway against the
orders of Distriet Officers. 3606.

» Question re —— of the office establishment of the Direetor (ieneral, Posts and

Telegraphs. 3981-82.

Question re differential treatment of —— of members of the All-India and
Provincial Services. 3043-44.

Question re result of the —— {0 the Privy Couneil in the ease of the levy of
enstoms duties on stores imported by railway companies. 3376.

APPLICATIONS— )
Question re from colleges to possess wireless telegraph apparatus.
3208-09.
APPOINTMENTS—
Question re —— made in the various Departments of the Government of India

since January 1924. 3211. .
Question re supersession of senior I. M. 8. Indian officers for administrative

— 3899.

APPOINTMENTS, PERMANENT—
Question re for temporary Assistants and Clerks in the Government of

India Secretariat. 4037. )
Question re provision of —— for men retrenched in the Government of India

Secretariat and Attached offices. 3800.

APPRENTICES—
Question re racial discrimination in the matter of pay of Anglo-Indian and
Indian , etc., on the B. N. Railway. 3909.
Question re seales of pay of Anglo-Indian and Indian —— in the B. N. Railway.
workshops. 3908.
ARCHZEOLOGY— _
Excess grants for 1922-23 under “ —— ”. 3873
ARJAN SINGH—
Question re case of ——, clerk, Rawalpindi Post' Office. 3202-08.
ARMSTRONG, WHITWORTH AND COMPANY, Mzssrs.—
Question re purchas from —— of lecometives for the Bengal Nagpur Railway.
3026-29:
ARMY CANTEEN BOARD—
Question re ——. 3890-91. o ) .
Question. re :munt of advances made ta the —— by the Imperial Bank of
India. 293 .
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ARMY ESTIMATES—

Question re reductions or inereases in the British nnd Indian —smee 1920-
21. 3775.

Questlon re retrenchment in the —— for 1924-25. 37 74

ARMY HEAD QUARTERS—

Question re pensions of Secretariat and —— daftaries. 3898-99. ¢
Question re reduction in the staff of —. 3776.
Question re stenographers in the ——. 4039.

ARMY IN INDIA—

Question re increase in the pay and allowaneces of British Officers and other

ranks in the —. 3774-75.
ARMY IN INDIA RESERVE OF OFFICERS— .
Question re Indians in the——. 3117-18.
ARMY, INDIAN—
Question re admission of Indians into various branches of the ——. 3392-93.
ARMY OFFICERS—
Question re discontent among -—— on account of deductions from their.pay.
. 3480-81.

ARMY REMOUNT DEPARTMENT—
Question re compuisory retirement of Risaldar Major Habib-ul-Rahman of
~ the 2981-82.

. Question re differential treatment of the staff of the ——and the Civil
Veterinary Department. 3203-04.

Question re Indianisation of the —. 3206-07.
Question re liability to active service of members of the Veterinary Branch of
the 3204.

Question re memorial from members of the Veterinary Branch of the ——
regarding their pay and allowances. 3204-05.

Question re Military or Civil Line Overseer in the ——. 2980-81.
Question re status of Deputy Superintendents in the Civil Veterinary Depart-
ment and the ——.  3204.

ARMY REMOUNT DEPOTS—

Question re tenders for stores for the —— at Sargodha and Mana. 3178-79.
ART, INDIAN—

Question re conference on —— by the Indian Soeiety in London. 3464.
ARTILLERY—

Question re Indian officers in the ——. 3916.
ASADULLAH KHAN, KHAN SAHIB SARDAR—

Question're anonymous eomplaint against ——. 3399.

Question re provision of water. for land owners in Madi village by ——. 3401.
ASTATIC CLERKS—

*
Question re allegations against—— and Indian money lenders in the report

of the Commission on Agrieulture appomted by the Zanzebar Government.
¥ 3023-24,
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ASSAM—
Question re exodus of labonrers from the tea gardens, ——. 3421-22.
Question re extractipn of sulphur from coking eoal in ——. 2918-19.
Question re paucity of votes polled in —— during the last Legislative Assembly
elections. 3100.
¢ Question re recruitment of labour for the tea gardens in —. 3600.
Question re transfer of the Surma Valley Division from ——to Bengal.
3780. -

Question re unrest among workers on the —— tea gardens. 3218.

ABSSAM BENGAL RAILWAY—
Question re alleged highhandedness of travelling ticket eheekers on the —.
3181. .
'Question re erection of a passenger shed at Rasidpur on the —— 3365.
ABBAM MAIL—
Question re detention of the —— on the 6th July 1924. 2074-75.
Question re inconveniences caused to passengers by the detention of the ——

on the 6th July 1924. 2975.-76. .
ASSAM TEA PLANTATIONS—
Question re conditions of recruitment of indentured labour in the ——. 3181.

ASSBAULT(S)—*
Question re alleged —— by Mr. Gasper, Loco. foreman, Katihar, on Phool
Mohammad, pumping driver, Katihar. 3607.
Question re by soldiers on Mr. Sidhva at Karachi. 3392,
ASSEMBLY—
Proposed presentation of an address to His Excellency the Viceroy re the
next session of the ——. 404243, .
Question re date of commencement of the winter session of the ——in 1925,
3903-04.
Question re discussion in the —— of the instructions to the Indian representa-
tive at the conference on the eontrol of the opium traffic. 3768-69.
ASSENT TO BILLS—
See under “ GQovernor,General.”

ASSISTANT CONTROLLER OF TELEGRAPH STORES—

Question re appointment of an outsider as ——. 2932,
ASSISTANT SECRETARY—
Question re irregularities committed by a provisional —— in the Commerece

Department. 3785.
ASSISTANT STATION MASTERS—
Question re grievances of —— on the metre gauge section of the Madras and
Southern Mahratta Railway. 3586-87.
Question re recruitment of Indian —— for special class stations on the
Eastern Bengal Railway. 3606.
Question re working hours of station masters and —— on the North Western
Railway. 3802.
ASSISTANTS, TEMPORARY—

Question re —— and clerks in the Government of India Secretariat. 4037.

Question re permanent appointments for —— and elerks in the Government
of India Secretariat. 4037, -
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ASSOCIATION(S)—
Question re representation of Passengers’ and Traffic Relief —— on the Ceptral
and Loeal Railway Advisory Coupeil. 2936-37.
Question re xepresentation of the local Passenger add Traffie Relief — on
the Advisory Board of the North Western Railway. 3691-92.
Question re Royal Aymy Temperance —. 3883-84.
ATTACHED OFFICES— ‘

Question re number of permanent employees retrenched in the Government of
India Seeretariat and ——. 3908.

Question re provision of permanent appointments for men retrenched in the
“Bovernment of India Sesretariat and —. 3800,

AUDIT INSPECTION NOTE—
Question re and Andit Objeetion Statement relating to the Lady Hardinge
Medieal College, Delhi, for the period ending 30th September 1923. 2944,
Question y¢ ——of the Lady Harding Medical College, Delbi. 2920.
AUDIT OBJECTION STATEMENT—
Question re Audit Inspetion Note and —— relating to the Lady Hardinge
) Medical College, Delhi, for the period ending 30th Beptember 1923. 294d.
AUDIT OFFICE—

-Question re dismissal of employees of the —— of the B. and N. W. Railway.
3103.

AUDITORS—

Question re Chartered and Inecorporated Aeccountants and —— holding certi-
fieates under section 144 of the Indian Companies Aet. 3474.

AUXILTARY FORCE—

Question re clerial establishments of the —— and Territorial Force. 2976.
Question re officers of the——. 3385-86.

AVERAGE INCOME—
Question re —— per head in India. 2984.
AVIATION— ‘
Execess grants for 1922-23 under “ ——"”. 3874,
AZAD, Mavrana ABUL KALAM—
Question re refusal of passports to Babu Shiva Prasad Gupta and ——. 3896.

B
BADI-UZ-ZAMAN, MavLvi—
Oath of Office. 3087.
BAGHDAD—
Question re medical examination of pilgrims to —— and Kerbala. 3884.
BALUCHISTAN—

Question re purchase of wheat products required in military centres in —.
3585.

BANDEL-BARHARWA LOOP SECTION—

Question re gneva_ces of passengers travellmg by the —— of the East Indian
Railway. 3180.



INDEX TO LEGISLATIVE ASSEMELY DEBATES. 15

BANDEL-KEATWA LINE—
F‘E:.%op ragnevanees of ‘pasgengers travelliug by the — of the East Indian
v

BANGALORE—
Question re establishment of a Military College at —. 3778.
Question r# Indian Institute of Seienee at —. 3717.
BANK RATE—
Question re increase in the —. 3807-08.
BANNU—
Question re limitation of the period of retention of postal officials at Post
Offices beyond —, Kohat and Derr.. Ismail Khan. 3492
BARLEY—
Question re system of centraliced ernshing of —— and gram reqmmd Lox

‘Military purposes. 3585.
BARSI LIGHT RAILWAY—

Question re pilgrim traffie on the —. 3089-91.
BASIS, LINGUISTIC—

Question re territorial redistribution of Pmumes on a —. 3387.
BASU, Mz. BHUPENDRA NATH—

f}xpressions of regret at the death of ——. 3555-56.
BEDAR BAKHT—

Question re pension of one ——. 3116.
BEEF—

Question re export of — fro"u India. 3617.
BELUR—

Question re grievanees of the —— passengers. 3886.

BELVI, Me. D. V—
Hindu Religious and Charitable Trusts Bill—

Motion to refer to Select Committee. 3507-09.

Question re applications from Colleges to possess wireleas telegraph appara-
tus. 3208-09.

Question re confiscation of a set of wireless telegraph apparatus belonging
to Mr. Khandubhai, a graduate of the Bombay University. 4208.

Question re Indian Civil Service candidates. 3395.

Question re new pension rules. 3893.

Question re refusal of a Jicense to Mr. 8. D. Nadkarni of Karwar to possess
a set of wireless telegraph apparatus. 3207-08.

Question re refusal of a license to the Caleutta University College of Science
to instal a wireless telegraph apparatus. 3209,

Question re restrictions imposed on a Muhammadan gentleman in his efforts
to invent an instrument for the lmnsmlsswn of wireless messages through
water. 3209-10.

Question re restrictions imposed on English subjects with regard to the
possession of wireless telegraph sets. 3210.

Question re wireless licenses granted to Indiana, 3210,

Resolution re recommendations of the dee Commission. 3294, 3298, 3347.
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-

BENARES— . :
Question re bridges over the Ganges at ——. 3391,
Statement (laid on the table) re the Emigration Depdt at ——. 3049-63.

BENARES CANTONMENT—
Question re running of a through and fast train from Howrah to —— via

the Loop Line on the East Indian Railway. 3905. ¢
BENGAL—
Question re case of Jyotish Chandra Ghose, State Prisoner in ——. 3714—15
Question re Lord Olivier’s speech in the House of Lords regarding the alleged
purchase of votes by the Swaraj Party in ——. 3501-04.
Question re State prisoners in —. 3393-94.
Question re transfer of the Surma Valley Division from Assam to —. 3780.
BENGAL AND NORTH-WESTERN RAILWAY—
Question re abolition of toll.on the —— bridge between Hajipore and Sone-
pur. 3350-91. . .
Question re allegations against the staff of the ——. 3019-20.
Question re dismissal of employees of the Audit Office of the —. 3103,
Question re .disnissal of Mr. B, A. Fauzdar from the ——. 3200.
Question re grievances of the Association. 3797.

Question re Indian Mail and Pnssenger Engine drivers on the ——. 3908..

Question re provision of additional waterways on the to meet flood
situation. 3016-17.

Question re provision of extra waterways on the Chapra-Mashrak branch and

on the main line of the ——. 3013-14.

Question re raising of the level of the railway line between Kharik and
Sahib Pur Kamal stations on the —. 294547,

Question re toll on ¢he ——- biridge over the Gundak. 3965,

Question re welfare committees on the ——. 3797-98.

BENGAL-NAGPUR RAILWAY—

Question re conveyance of third elass passcngers in ecattle trucks on the —.
3488.

Question re employment of Oriyas on the 2080.

Question re grant of free passes over foreign mlways to the employees of

the ——. 3495.

Question re grant of Sunday ard holiday pay to the workshop staff of the
—, 3911.

Question re leave rules of European and Indian employees on the —, 3910.

Question re partiality shown to Anglo-Indian employees of the —— in cases
of leave preparatory to-retirement. 3910-11.

Question re purchase of locomotives for the —. 3026-27.

Question e racial discrimination in the matter of pay of Anglo-Indian and
Indian apprentices, ete., on the ——. 3909

Question re scales of pay of Anglo-Indian and Indian apprentices in the ——
workshops. 3908.

Question re scales of pay of European and Indian Locomotive running staff
on the . 3q09-10.

BETWAN BAZAR—
Question re abolition of the branch post office at ——, Monghyr. 3367.
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BEZWADA-- T v

Question re case of Mr. N. Subbz Rao, late telegraphist of —. 3113-15.
BHAMBURDA— o

Question re construction of a station at —— on the Great Indian Peninsvls

Railway. 3189-90.

BHORE, Mr. J. W.—
Demands for Supplementary Grants for 1924-25 under “ Agncultune”
3877-78.
Demands for Supplementary Grants for 1024-25 under “ Zoological Survey”.
3877.
Indian Merchant Shipping (Amendment) Bill—
Motion to refer to Select Committee. 2992-94,
Prosentation of the Report of the Seleet Committee. 3229.
Statements (laid on the table) re the Emigration Depét at Benares. 3049-63.
BIGAR—
Question r¢ —— in the Gandapuri tract of the North-West Frontier Pro-
vince. 3565. '

BIHAR AND ORISSA—

Question re appointments of Oriyas as Judges of High Courts and Executive
Councillors, in the province of ——. 3387.

Question re establishment of a Dead Letter Office in ——, 3473,

Question re first class head post office in ——. 3473.

Question re¢ floods and railway embankments in the Saran distriet, —.
3014-15.

Question re floods in ——, 3015-16.

Question re prevention of floods in . 3016.

Question re reserve clerkships nnd branch postmasterships in —. 2999,

Question re revision of the pay of Postal Inspectors and Superintendents’
head clerks in ——. 3472

BILL(S)—

Cope oF Civit. PrOCEDURE (AMENDMENT)—

Nomination of Mr. K. C. Neogy to serve on the Select Committee. 2992.

Cobe or CRIMINAL PROCEDURE (AMENDMENT)—(by Diwan Bahadur T.
Rangachariar)—

Motion to refer to Select Commttee. 4012,
Adopted. 4024,

Corron GINNING AND PrEssing Facrorms—
Motion for leave to introduce. 2996-97.
Adopted. 2997.

Introduced. 2997. -
Motion to refer to Select Committee. 3664-65.

Motion to circulate, 3065.

Adopted. 3074.

Governor General’s assent to ——. 2989,

ant

Hixou Reuigrovs axp CHARiTABLE TrUsTs— (by Dr. H. S. Gour)—- -,

Motion to refer to Select Committee. 3504-05.
Motion to adjourn the debate. 3521.
Adopted. 3521. .

L292LD * 3
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BILL(S)—contd. ' .*
IupERIAL BANK OF INDIA (AMENDMENT)—
Motion to refer to Select Committee. 2994—95.'
Adopted. 2995.
Presentation of the Report of Select Committee. 3063.

Motion to consider Seleet Committee’s Report. 3429,
Adopted. 3429,

Motion to pass. 3460-61.
Adopted. 3461.

Inprax CRIMINAL LAwW AMENDMENT—
“ Nomination of Mr. K. C. Neogy to serve on the Select Committee. 2962.
Presentation of the Report of Seleet Committee. 3130.
Motion to consider Seleet Committee’s Report. 3441-42
Adopted. 3442.
Motion to pass. 3455.
Adopted. 3455.

Inpian CriMINAL Law AMENDMENT (REPEALING)—(by Dr. H. 8. Gour)—
. Motion to consider. 3522-55.
- Adopted. 3555.
Motion to pass. 3984.
Adopted. 4001.

INpiaN EvipENcE (AMENDMENT)—(by Mr. K. Rama Aiyangar)— :
Motion to refer to Select Committee. 4001-02. :
" Negatived. 4011.
Ixpian MERCHANT SHIPPING (AMENDMENT)—

Motion to_refer to Seleet Committee. 2992-94.
Adopted. 2994

Presentation of the Report of Select Committee. 3229.
Inpiax Moror VEHICLES (AMENDMENT)—

, as passed by the Council of State, laid on the table. 3130.
Motion to consider. 3438-39.

"y

Adopted. 3439.
Motion to pass. 3441
Adopted. 3441
Inpiay Pexan Cope (AMENDMENT)—(Amendment of section 375)—
Petitions relating to the ——. 2989.

Inpian PosT OFFiCE (AMENDMENT)—

Motion for leave to introduee. 2997.
Adopted. 2997.
*. Introduced. 2997.

g Motion to consider. 3086.
Adopted. 3086.
~ "  Motion to pass. 3086.
* Adopted. 3086.

Inpiax Rarnways (AMeNDMENT)—(by Mr. K. C. Neogy)—
Motion for leave to introduce. 4031. .
Adopted. 4033. . i
In{rodueed. 4032, !
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BILL(S)—contd.

IxpiaN REGISTRATION (AMENDMENT)—(Amendment of section 7)—(by Diwan
Bahadur T. Rangabhariar)—
Motion to refer to Seleet Committee. 4011.
‘Motion to circulate. 4011.
Adoptedn 4012.

Inpiax RecisTraTiON (AMENDMENT)—(Amendment of section 32)—(by Mr.
K. Rama Aiyangar)—
Motion to refer to Select Committee. 4024.
Adopted. 4028.

InpiaN SoLDIERS LiTIGATION (AMENDMENT)— ..
. — 88 passed by the Council of State, laid on the table. 3130.
Motion to consider. 3425-26.
Motion to refer to Seleet Committce. 3426-28.
Adopted. 3429.
Constitutien of Select Committee. 3438.
Postponement of the Select Committee. 4101. -

INDIAN Stamp (AMENDMENT)—(by Mr. C. Duraiswamy Aiyangar)—
Motion for leave to introduce. 4033.
Negatived. 4036.

Lanp CusToMs—
Motion for leave to introduce. 2995-96.
Adopted. 2996.
Introduced. 2996.
Motion to consider. 3074
Motion to circulate. 3076. ‘g
Withdrawn. 3084 .
Motion to refer to Seleet Committee. 3084-85. )
Adopted. 3085.
Presentation of the Report of Seleet Committee. 3218.
Motion to consider Report of Select Committee. 3817.
Adopted. 3817
Motion to pass as amended by Select Committee. 3835.
Adopted. 3835.

Message from the Council of State re the passing of the —— by that Chamber
without any amendments. 4011. )

MarerN1TY BENEFIT—(by Mr. N. M. Joshi)—

Motion for leave to introduce. 4029,

Adopted. 4031.

Introdueed. 4031.
Messages from the Council of State re the passing, without amendment, of

(i) the Imperial Bank of India (Amendment) ——,

(#i) the Indian Criminal Law Amendment —,

{#is) the Indian Post Office (Amendment) ——. 3859.

OBsceNE PubLicarions—
, 88 passed by the Council of State, laid on the table. 3244
Motion to consider. 3455-56.

Motion to refer to Select Committee. 3456-59.

Adopted. 3460. .

B T S v
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BILL(S)—corcla.
ProviExT FUNDS—

——, as passed by the Council of State, laid on the table. 3244
Motion to consider. 3835.
Adopted. 3839.
Motion to pass. 3859.
Adopted. 3859.

SpECIAL MarrIaGE (AMENDMENT)—(by Dr. H. S. Gour)—
Motion for leave to introduce. 4033.
Adopted. 4033
Introduced. 4033°
WEeEgLY PayMExTs—(by Diwan Chaman Lall)— !

Motion for leave to introduce. 4028.
Adopted. 4029,
Introduced. 4029.
" WorgMEN’S BreacH oF CoNTRAcT (REPEALING)—

Motion for leave to mtroduee 3424-25.

Adopted. 3425.

Introduced. 3425. .
WorkMEN’S FreepoM— (by Mr. N. M. Joshi)—

Motion for leave to introduce. 4032
Withdrawn. 4032.

BIRATI—

Question re closing at night of ——, Hridaipur and Dagochia stations on

the Eastern Bengal Railway. 3202.
BIRDWOOD COMMITTEE—
See under “ Committee(s) .

BLACKETT, Tur HoNourasLE Siw BASIL—

Demands for Supplementary Grants for 1924-25 under “ Commercial In-

telligence . 3880.

Demands for Supplementary Grants for 1924-25 under “ Stampa”. 3876-81.
Excess Grants for 1922-23 under “ Adjustment with Provineial Governments .

3874
Excess Grants for 1922-23 under “ Agriculture”. 3873.
Excess Grants for 1922-23 under “ Arch=zology”. 3873.
Excess Grants for 1922-23 under “ Aviation”. 3874
Excess Grants for 1922-23 under “ Census”. 3874.
Execess Grants for 1922-23 under “ Central India”. 3875.
Excess Grants for 1922-23 under “ Delhi”. 3875.
Excess Grants for 1922-23 under “ Education”. 3873.
Excess Grants for 1922-23 under “ Emigration, External ”. 3874.
Excess Grants for 1922-23 under “ Interest-free Advances”. 3875, 3876.
Excess Grants for 1922-23 under * Irrigation”. 3875.
Excess Grants for 1922-23 under “ Joint Stock Companies”. 3874.
Excess Grants for 1922-23 under, “ Land Revenue”. 3870-71.
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BLACKETT, Tae HoNourABLE Sir BASIL—contd.

Excess Granis for 1922-23 under “ Medical Services”. 3873.
Excess Grants for 1922-23 under “ Meteorology . 3873.
Excess Grants for 1922-23 under “ Mines”. 3873.
Excess Grants for 1922-23 under “ Miscellaneous Departments”. 3874
Excess Grants for 1922-23 under “ Other Scientific Departments ”, 3873.
Excess Grants for 1922-23 under “ Police ”. 3871
Excess Grants for 1922-23 under “ Rajputana”. 3875.
Excess Grants for 1922-23 under “ Refunds ”. 2874.

: Exeess Grants for 1922-23 under “ Stamps”. 3871.

i  Excess Grants for 1922-23 under “ Stationery and Printing ”. 3874
Excess Grants for 1922-23 under * Survey of India”. 3871-73.

dmperial Bank of India (Amendment) Bill—

Motion to refer to Select Committee. 2994-95.
Motion to consider. 3429-30.

Consideration of elause 2. 3431-32.

Motion to pass. 3460-61.

Indian Stamp (Amendment) Biil—
Motion for leave to introduce. 4(7%4-36G,
Land Customs Bill—

Motion for leave to introduee. 2985-96.

Motion to consider. 3074-76. . .
Motion to circulate. 3082, 30€3.

Motion to refer to Seleet Committee. 3085.

Presentation of the Report of Select Committee. 3218.

Motion to consider Report of Seleet Committee. 3817.

Consideration of clause 4. 3821.

Consideration of clause 7. 3827-29, 3832-33.
Motion to pass. 3835.

Presentation of the Interim Report of the Public Aceounts Committee. 3219.

Report of Select Committee on the Imperial Bank of India (Amendment)
Bill, laid on the table. 3063. )

Resolution re abolition of the Cotton Excise Duty. 4068-71.

Resolution re recommendations of the Lee Commission. 3255, 3256, 3257,
3273, 3288-99, 3327, 3347.

Resolution re separation of Railway Finance and General Finance. 3640-41,
3649-55, 3657, 3658, 3659, 3660, 3860.

Resolution re suspension of the Taxation Inquiry Committee and substitution
of an Economic Inquiry Committee. 3721, 3726, 3729-37, 3738, 3742, 3932,
3945, 3949, 3950, 3950-51, 3951-53.

BOMBAY—
Question re establishment of a Labour Office in ——. 3625.
Question re joint terminal Railway Station at ——. 2020-30.

Question re overcrowding of night trains leaving —— for Nasik and Poona,
respectively. 3198.

Question re gualifications, ete., of certain classes of officials employed in the
Income-tax Department, ——. 3891.92.

Question re revision of the pay of divisional accountants of the Public Works
Department, —. 3690-91. .
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BOMBAY, BARODA AND CENTRAL INDIA RAILWAY—

Question re adoption of revised risk note forms by the —. 2971,
Question re allegations against the administration of' the ——. 2017.
Question re appointment of Indians as foremen on the ——.  3706.
Question re dismissal of Mr. Mohanlal Tribhuvandas of the —. 3004-05..
Question re leave of subordinate employees on the ——. 3704-05.
Question re supply of drinking water at stations on the ——. 2968-69.
Question re third class carriages with and without latrines on the —.
2967-68.
- BOMBAY CIRCLE—
Question re grant of leave privileges to postal menials in the —. 3795. .
Question re leave reserve for postmen and menials in the —. 3785,
Question re pay of postmen and postal clerks in the ——. 3794. ]
Question re revision of pay of postal runners in the ——. 3795.
BOMBAY CURRENCY OFFICE—
Question re pay of clerks in the ——.  3589.
BOMBAY GOVERNMENT—
Question re correspondence with the —— re the Taxation Committee. 3815.
BOMBWAL, Me. AMIR CHAND—
Question re payment of an allowance to —— during the period of his in-

ternment. 3467-70.
BOOKING CLERK(S)—

Question re punishment inflicted on certain —— at Howrah. 3107.
BOOKING OFFICE(S)—
Question re opening of a town —— at Puri. 3489.
BORDER TRIBES— e
Question re raids by ——. 3101-03.
BORDER VILLAGER(S)—
Question re possession without licences of fire-arms by ——. 3398.
BOULTON BROTHERS, Messhs.—-
Question re adventages secured by —— from the Alliance Bank of Simla.
3010-11.
BOUNTY-FED ARTICLES—
Question re additional duty on ——. 3211.
BRAY, Mz. DENYS— '
Correction by —— of a mistake regarding arrests made in connection with
the riots at Kohat. 3881-82.
Deputation of —— to the Frontier in connection with the riot at Kohat.
Statements re riot at Kohat, 3277.76, 3417.21.
BRIBERY— '
Question re allegatibns of —— against the menial establishment clerk, office

of the District Traffic Superintendent, Dacca, Eastern Bengal Railway.
3384.

. —
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BRIBERY AND CORRUPTION—

Question re alleged charges of against certain employees of the office of
the District Traffic Sdperintendent, Katihar, Eastern Bengal Railway. 3198,

BRIDGE (S)—

Question re abolition of toll on the Bengal and North-Western Railway
between Hajipore and Sonepur. 3390-91.

Question re over the Ganger at Benares. 3391.
Question re toll on the Bengal and North-Western Railway over the
Gundak. 3965.
BRITISH BALUCHISTAN— ’ ) '
Question re eost of roads in —— and Seistan. 3101.
BRITISH GUIANA—
Question re shooting of Indians in —— 3187.
BRITISH OFFICER(S)—
Question re pay and allowances of —— and other ranks in the Army in

India. 3774-75. .

BRITISH SECURITIES—

Question re nominal value and cost price of —— held in the Paper Currency
and Gold Standard Reserves. 2978.

BRITTSH TROOPS—

Question re location of —— at Muzaftarpur. 3038-40.
BUDDHA GAYA—
Question ré Maha Bodhi Temple at ——. 3967.

BUDGET DEBATES—
See under “ Debates ”.
BURDON, Mz. E—

Oath of Office. 2911.
Resolution re recommendations of the Lee Commission. 3151-53, 3274.

BURDWAN DIVISION—

Question re cases of fraud in the post offiees of the ——. 3378.

Question re grant of coalfield allowances to postal officials of the —. 3379.

Question re inadequacy of stafl in the office of the Superintendent of Post
Offices, 3379.

BURDWAN HEAD POST OFFICE—
Question re provision of free quarters for signallers of the ——. 3379.

BURDWAN POSTAL DIVISION—

Question re provision of free qnarters for ceriain olerks of the ——. 3380.
Question re sanction of 17 clerks for the ——. 3378-79.

BUREAU OF PUBLIC INFORMATION— SN
Question re ——. 3581-82. . Sy
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BURMA—

Question re emoluments of postal clerks and leway Mail Sérvice sorters in
—— and India. 3812-13.

Question re exclusion of from recommendahons made by the Tariff Board
t.'  in regard to protective duties. 3778-79.

Question re grant of allowance to postal and Railway Mail Service
subordinates in ——. 3813-14.

Question re grant of compensatory allowances to the postal and Railway Mail
v Service officials in the mufassil in 3814.
Question re hardships of Indian labourers in ——. 2982,

Question re movement against the payment of the Capitation tax in the
Tavoy district. 4040-41.

Question re purchase of Railways in —— constructed from Rice Control
Profits. 3805. '
Question re railway connection between India and —. 3915.

BURMA ALLOWANCE—

Question re grant of —— to postal and Railway Mail Service subordinates
in Burma. 3813-14.
BURMA RAILWAY—
Question re date of termination of the contract with the —. 3804.
BUS SERVICE—

Question re for the conveyance of clerks from Raisina to the Secretariat
in Delhi. 3896-97.

BUSINESS—

See under “ Statement of Business ”.

c
CADET(S)—
Question re admission of Indiau —— into the Royal Military College at
Sandhurst. 3628.
uY  Question re grant of King’s Commissions to —— of the Military training

schools at Indore and Wellington, respectively. 3803.
CADETS, INDIAN—

Question re adophon of methods for securing sunitable —— for Sandhurst.
3776-77.
CALCUTTA—
Question re provision of quarters for the ministerial and station staff of the
Eastern Bengal Railway at —— 3573.
CALCUTTA UNIVERSITY—
Question re refusal of a license to the —— College of Science to instal &

wireless telegraph apparatus. 320¢.
CALVERT, Mg. H—
Indian Criminal {.aw Amendment Bill—
Consideraticn of —
Clause 3. 3447-48.
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CALVERT, Mr. H.—contd.
Indian Criminal Law Amendment (Repealing) Bill—

Motion to pass. 994, 3995-96.

Oath of Office. 2911

Resolution re recommendations of the Lee Commission. 3278-82.

Resolution re suspension of the Taxation Inquiry Committee and substitution
of an Economic Inquiry Committee. 3751-54.

CANDIDATE(S)—
Question re applications from —— of non-Asiatic domicile for appointments
in the All-India Services in 1921, 1922 and 1923. 3369.
Question re Staff Selection Boavd’s ——. 3784.
CANTEEN BOARD—
oQuestion re Army ——. 3890-91.

CANTONMENTS—
Question re in India. 3094-95.
Question re “ Corporation Sole” in ——. 3710-11.
Question re delay in the holdinz of elections in the Punjab ——. 3899-3900.
Question re election in ——. 3711 .
Question re employment of ecivilians as Executive officers in ——. 3001,
Question re exercise of magisterial powers by executive ofticers in —.
~ 3000-01.
Question re separation of execvtive and judicial funetions in —--. 3001.

See under “ Ambala Cantonment ”.

CANTONMENT BAZAARS—
Question re fixing of prices of commodities sold in ——. 3370-71.

CANTONMENT MAGISTRATE(S)—
Question re allegations against Colonel E. T. Carwithen, late —— of Ambala.
3707-08.
CAPITATION TAX—
Question re movement against the payment of the —— in the Tavoy distriet,
Burma. 4040-41.
CARWITHEN, Corone E. T.—
Ql;?ra;z:ron re allegations against ——, late Cantonment Magistrate, Ambala.
CASUALTY(IES)—
Question re —— among clerks of the Indian Army Service Corps and the

Military Accounts Department during the late war. 3481-82.
Question r¢ —— among third and intermediate elass passengers in railway

collisions. 3886.
Question re —— among villages in the Gandapuri tract owing to Mahsud
raids. 3401.
CATTLE TRUCK (8)—
Question re conveyance of third class passengers in —— on the Bengal-

Nagpur Railway. 3488,
CAVALRY REGIMENT—
Question re cost of maintenance of third —— reduction of which was refused
by the War Office. 3181. .
L292LD 4
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CEMENT—
Question re tenders for the supply of British Portland —— for the 8. L
Railway. 3087-88. f
CENSORING—
Question re of correspondence of private persons by the police. 3780-92.
CENSUS— )

Excess Grants for 1922-23 under “ ”. 3874
CENTRAL ASIA—

Question re Sir Aurel Stein’s collectior of antiquities frem —. 5494,
CENTRAL GOVERNMENT— '

Question re Indian and Burman officers in the ——. 2971-73.
CENTRAL INDIA—

Excess Grants for 1922-23 under “ », 3878.
CENTRAL INDIA COALFIELD RAILWAY— .

Question re proposed new ——. 318C. : ]
CENTRAL LEGISLATURE—
Question re representation of the —— on the Executive Committee of the

Countess of Dufferin Fund. 2922,

Question  re reprezentation of the on the governing body of the Lady
Hardinge Medical College, Delhi. 2920.

CENTRAL PROVINCES—

Question re publication of official correspondence regarding the deadlock in
the ——. 3582-83.

CENTRAL PROVINCES LEGISLATIVE COUNCIL—
Question re dissolution of the ——. 3626.
CENTRAL TELEGRAPH OFFICE, CALCUTTA—
Question re increased remuneration to Babu Sailesh Chandra Chakiabarty for

the peried of his deputation to the ——. 3379-80.
CEYLON—
Question re fixation of an economic basic wage for Indian labourers in —.
3763-64.
CHAKRABARTY, Bapu SAILESH CHANDRA—
Question re compensation to —— for injuries sustained on field service. 3380.
Question re increased remuneration to —— for the period of his deputation

to the Central Telegraph Office, Caleutta. 3379-80.
CHALMERS, Mr. T. A—
Maternity Benefit Bill—

Motion for leave to introduce. 4030-31.
Oath of Office. 2911,

CHAMAN LALL, Mg— )
Indian Criminal Laéw Amendment (Repealing) Bill—
Motion to pass. 3984, 3995.

ﬂ'l
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CHAMAN LALL, Mr—contd.

'y

I:;rovident Funds Bi.ll—.

Motion to consider —— as passed by the Council of State. 3837.
Consideration of ——. 3842.
Clause §. 3848-49, 3853.

Question re allegations against the administration of the B, B. and C. I.
Railway. 2917. '

Question (Supplementary) re alleged purchase of votes by the Swaraj Party
in Bengal, 3£02,

Question re appeal of Mr Ramji Das, clerk, Peshawar Post oﬁice, regarding:
his promotion. 3410.

Question re arrears of pay of R. M. S. officials of “D ” Division. 3411-12.

Question (Supplementary) re cose of Babu Jyotish- Chandra Ghose, a State
prisoner in Bengal. 3715.

Question re case of Lachman Das, clerk, Rawalpindi Post Officc. 3492.

Question re case of Mr. Harbhagwan Das, postal clerk, Ambala. 3409.

Question (Supplementary) re cersoring of correspondence of nrivate persons
by the police. 3791, 3792.

Question re compenaatory allowances to postmen and postal menials employed
on the Frontier. 3492.

Question re contract rates for the supply of vegetables at Murrec and Rawal-
pindi Cantonments. 3415. ’

- Question (Supplementary) re discussion in the Assembly of the instructions

to the Indian representative at the Conference on the control of the opium
traffie. 3769.

Question (Supplementary) re exodus of labourers from the Assam tea
gardens. 3422,

Question (Supplementary) re expenditure incurred on the Colonies Com-
mittee. 3488,

Question (Supplementary) re formation of a committee to ingunire into Sikh
grievanees. 3598.

Question (Supplementary) re grent from the Fine Fund on the Eastern
Bengal Railway towards recrcation elubs of their employees. 3575.

Question (Supplementary) re grant of eoncessions on railways to students
of Indian national schools and colleges. 3389.

Question re grant of special promotion to postal oficials on account of field
service. 3406-07. .

Question (Supplementary) re grievances of the Eastern Bengal Railway
Indian Employees’ Association. 3385.

Questmn re Indians in the Indian Medical Service holding temporary com-
missions.  3696-97.

Question (Supplementary) re Industrial unemployment in India. 3028.

Question re instruetions to Imspectors of Post Offices. 3490-91.

Question re limitation of the period of retention of postal officials at Post
Offices beyond Bannu, Kohat and Dera Ismail Khan. 3492

Question re liquidation of the Alliance Bank of Simla. 3463-G4.

Question re Lord Olivier’s speech in the House of Lords regarding the alleged
purchase of votes by the Swaraj Party in Bengal. 3701

Question re loss on certain Post Offices in the N.-W. F. Province. 3408,

Question re North-Western Railway sleeper contract. 3123

Question (Supplementary) re preventlon of emigration of adult labourers
from Madras. 3765.
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CHAMAN LALL, Mg.—concld.

Question re price of salt in the Punjab. 2012.

Question re prohibition of the entry of Syed Habib Shah, Edlto'r, “ Siasat 7,
into the North-West Frontier Province. 3415-16.

Question re promotion of poslal subordinates in the Pun}ab Postal circle.
"3410-11.

Question re promotion of senior subordinates in the Punjab Postal Cirele.
3463.

Question re proposed new Post Office at Peshawar. 3407-08.

Question re rejoinder of Mr. B. G. Horniman to the charges made against
him by the Government of India. 2911-12

Question re release of Raja Ram convicted in the Malakwal train wrecking
case in 1919. 3701-02.

Question (Supplementary) re rclease of Sikh prisoners convieted of w:ea.ri.ng
Kirpans. 33597-98.

Question re responsibility for the safety and custedy of mails in transit.
3409-10.

Question re riot at Kohat. 3719-20.

Question re Russian rouble notes. 3416.

Question re specialists appointments for Indians holding temporary com-
missions in the Indian Mediral Service. 3697.

Question re stoppage of increments of certain Punjab postal officials. 3411.

Question (Supplementary) re stores for the Master General of Supply, the
Railway Board and Railway Administrations. 3890.

Question (Supplementary) re strike on the South Indian Railway. 3094

Question re taxation of land values. 3416.

Question (Supplementary) re temporary staff of the Railway Board’s office.
3783.

Question re transfer of clerks and accountants of the Military Accounts De-
partment. 3416-17.
Question re undesirable surroundings of the Ambala City Post Office. 3491.

Question re various classes of officers employed on Railways in India. 3413-
14.

Question re ventilating and humidifieation in cotton mills. 3412-13.

Question (Supplementary) re views of Local Governments on the recommenda-
tions of the Lee Commission. 3125.

Question re visit of the Director General of Posts and Telegraphs to Islam-
abad. 3414-15.

RBesolution re recommendations of the Lee Commission. 3240-3333.

Resolution re separation of Railway Finance from General Finance. 3684.

Resolution re suspension of the Taxation Inquiry Committee and substitution
of an Economic Inquiry Committee. 3746-50.

‘Weekly Payments Bill—
Motion for leave to introduce. 4028-29,

CHANDA, Mr. KAMINT KUMAR— -

Question re accidents on Railways. 3786.

Question re appeals of the office establishment of the Director General of
Posts and Telegraphs. 3981-82.

Question re countyng of officiating service rendered by Postal and Railway Mail
Service officials for fixing their initial pay in the time scale. 3975-76.

Question re paragraph in the  Telegraph Recorder ” of May 1922 headed * the
Power of Clerks”. 3981

.
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CHANDA, Mr. KAMINI KUMAR—contd.

Question re percentage increments to the clerical staff of the Director General,
Posts and Telegraphs. 3982-83.

Question re recruitment of District Judges. 3787.

Question re revision of the pay of the clerical staff of the Director General,
Posts and Telegraphs. 3982, 3983.

Question }e separation of judicial and executive functions. 3787.
CHPRA-MASHRAH BRANCH RAILWAY—

Question re provision of extra waterways on the
of the Bengal and North-Western Railway. 3013-14.

CHARGEMEN—

Question re European, Anglo-Indian and Indian —— in the Eastern Bengal
» Railway workshops. 3607.

CHATTERJEE, THr HonorRraBLE Mr. A. C.—

Demand for Supplementary Grant for 1924-25 under “ Expenditure in
England (High Commissioner for India) ”. 3881.

Indian Criminal Law Amendment (Repealing) Bill—
Motion to consider. 3543-46.
Indian Post Office (Amendment) Bill—

Motion for leave to introduce.- 2997.
Motion to consider. 3086.
Motion to pass. 2C86.

Maternity Benefit Bill—
Motion for leave to introduce. 4030.
QOath of Office. 2911.

Resolution re appointinent of a Committee to inquire into the eauses of re-
curring floods. 4099-4100.

Resolution re recommendations of the Lee Commission. 3255, 3256, 3287.

Resolution re suspension of the Taxation Inquiry Committee and substita-

tion of an Economic Inquiry Committee. 3741, 3742, 3743, 3744, 3747, *
3749, 3917-21, 3921-22, 3942.

Statement re exodus of labourers from the Assam tea gardens. 3421-22.
Weekly Payments Bill— ’
Motion for leave to introduce. 4029,
# Workmen's Freedom Bill—
Motion for leave to introduce. 4032-33.
CHEQUE(S)—
Question re payment of income-tax by —. 3801. -
CHETTY, Mr. R. K. SHANMUKHAM—
Resolution re recommendations of the Lee Commissicn. 3259-63.
CHIEF COMMISSIONER FOR INDIAN RAILWAYS—

and on the main line

.

Question re 3617.
CHIGHAWALA (S)—

Question re differences between Khassadars, scouts and ——. 3564-65.
CHINGLEPUT—

Question re doubling of the railway lipe from Madras to ——. 3625,
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CHINTAMANI PANT, Mr—
‘Qualifications of ——, Executive Engineer, Simla Imperial West Division.

2914. P
LHITTOOR— .
Question re abolition of the night shuttle train between Katpadi and — on

the Madrag and Southern Mahratta Railway. 3097. .
«CHITTOOR DISTRICT—

Question re openinz of a post office on tlie village of Gadipala in the —.
3998-99.

‘CHOUBEY, KANIOYA LALL—

Question re payment of compensation to tke widow of ——, late zuard of the
Oudh and Rohilkhand Railway. 2915.

CHURCH(ES)— ‘
Question re expendxture on erection, maintenance and repairs of —. 3402.
CIRCUIT HOUSE—

Question re oceupation by the military authorities of the —— at Muzaffar-
pur. 304L

CIRCULAR (S)—

Question re confidential —— issued to their employees by the East Indian
Railway. 31i6.

CIVIL AND MILITARY LINE OVERSEER—
See under “ Overseer”.

CIVIL VETERINARY DEPARTMENT—
Question re differential treatment of the staffecf the Army Remount Depart-

ment and tke -—, 3203-04.
Question re status of Deputy Supmntendenta in the —— and the Army
Remormnt Department. 3204.
CLAIM(S)—
Question re against the Great Indian Peninsula Railway during the

years 1921, 1922 and 1923. 2966.

Question re paid for goods lost or damaged on railways. 3907-08.
CLASSIFICATION-—
Question re of dstributors in Government Presses and record suppliers

in the Military Accounts Offices as superior servants. 3793-94.
CLEMENTS, ROBSON & Co., MESsrs.—

Question re contract with —— for the suppl) of grain to military gtations in
the Punjab. 35584.

CLERICAL ESTARLISHMEXT(S)

Question ve of the Auxiliary and Territorial Forces. 2976.
Question re revision of the pay of the —— of the Military Accounts Depart-

ment. 3481.
CLERICAL STAFF—
Question re grayt of percentage increments to the —— of the Director
General, Pcsts and Telegraphs. 3982-83.
Question re revision of the pay of the —— of the Director General, Posts

and Telegraphs. 39Y82-83.
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CLERK (8)—

Question re allegations of bribery against the menial establishment ——,
office of the l)mtrmt Traffic Superintendent, Dacca, Eastern Bengal B.ml
way. J384. ?

Question re bus service for the conveyance of
Secretariat in Delhi. 3886-97.

from Raisina to the

Question re casualties among —— of the Indian Army Service Corps and
e Military Accounts Department during the late War. 3481-82.
Question re “D " clacs quarters for Government of India —— at Raisina,
Delhi. 3891.

Question re grading of
Question re mimmum pay of —— on the East Indian Railway. 3907.
Question re overluooking of the elaims of senior —— to officiate as aecountants
in the office of the Controller of Military Aecounts, Southern Command

» 8nd Poona Distriet. 3894

of the Indian Army Service Corps. 3482-83.

Question re pay of —— in the Bombay Currency Office. 3389.

Question re pay of —— of the Indian Army Service Corps. 3481, 3482.

‘Question re provision of free quarters for eertain ——. 3380.

Question re revision of the pay of the civilian —— in the North-West
Frontier Province. 3610. ey

Question re sanction of 17 for the Burdwan Postal Division. 3378-
79.

Question re , scale of increments of —— of the Indian- Army Service Corps.
3483.

Question re transfer of and accountants of the Military Aoccounts De-
partment. 3416.

Question re upper and lower division —— of the Indian Army Serviee Corps.
3483-84.

Question re working hours of the Government of India Secretariat. 3897-
98.
«LERKS, TEMPORARY—
Question re permanent appointments for —— and Assistants in the Govern-
ment of India Secrctariat. 4037.
Question re and Assistants in the Government of India Seecretariat.

4037,
CLERKSHIPS, RESERVE—
Question re candidates for —— and Branch Postmasterships in Bihar and
Orissa. 2999,
‘COAL—
Question re cost of South African —— imported into India. 3103.
Question re countervailing duty on South Afriean —. 3103.
Questinn re extrastion of sulphur from eoking —— m Assam. 2018-17.

Question re revision of Railway contracts made in 1921. 3216-18.

“COCKE, Mr. H. G.—
Provident Funds Bill—
Consideration of —
Clause 6. 3=45. -
Resolution re abolition of the Cotton Excise Duty. 4077-78.

Resolution re scparation of Railway Finance from General Finance. 3661-
62.

Resolution re supension of the Taxation Inquiry Committee and substitu-
tion of an Economie Inquiry Commitiee. 3756-57.
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CODE OF CIVIL PROCEDURE (AMENDMENT) BILL— ey
See under “ Bill(s) .

CODE OF CRIMINAL PROCEDURE (AMENDMENT) BILL—
See under “ Bill(s) ”.

COLLEGE(S)— _
Question re applications from —— to possess wireless telegraph apparatus.
3208-09.
COLLISION(8)—
Question re casnalties among third and intermediate class passengers in
railway. 3886.
Question re —— on railways in 1924. 3886.
Question r¢ —— on the North-Western Railway. 3711.
Question re cremation of bodies of persons killed in railway —. 3712,

Question re railway ——, ete., during the last twelve years. 3907.
COLONIAL(S)— '

Question re —— in the Indian services. 3385.
COLONIES COMMITTEE—

See under “ Committee(s) ”.
COLONIZATION—

Question re Moplah —— in the Andamans. 3687.
COMMERCE DEPARTMENT—

Question re irregularities committed by a provisional Assistant Secretary in
the —. 3785.

COMMERCIAL INTELLIGENCE—
Demands for Supplementary Grants for 1924-25 under “ ——", 3879-80.
COMMISSION, COAL—

Question re appointment of a —. 3365.
COMMISSION(S), TEMPORARY—
Question re Indiuns in the Indian Medical Service holding ——. 3696-97,
COMMITTEE(S)—
Election of Members of the Legislature to serve on the External Capital —.
2989,
Question re appointment of 8 —— to consider the grievances of the publie
with regard to railways. 3558-59.
Question re Birdwood ——. 3598.
Question 3r861 ;orr&pondenee with the Bombay Government re the Taxation
Question re evidence of Provincial Ministers and ex-Ministers before the
Reforms Inquiry ——. 3193-94.
Question re formation of a —— to inquire into Sikh grievances. 3598,
Question re memoranda presented by the Indian Colonies — to His Majesty’s

Government. 3605.
Question re publication of the evidence of provineial Ministers and ex-

Ministers before the Reforms Inquiry —, 3105,
Question re pvYlidation of the report of the Colonies —. 3488.
Question re recommendations of the Frontier Inquiry ——. 3398.
Question re recommendations of the Indian Bar ——, 3099-3100, 3626-

27.
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COMMITTEE—vontd.
Question re recommendations of the Indian Mereantile Marine —. 3627.
Question re report of the Deck Passenger ——. 3489.

Question re report o the Frontier Inquiry ——. 3780.
Question re report of the Indian Bar ——. 3095-96.
Question re report of the Indian Colonies ——. 3626.
Question re report of the Indian Mereantile Marine —. 3586.
Question re reports of —— appointed by Provineial Governments to examine
the land revenue guestion. 3493.
Question re representation of Indian views before the Ormsby-Gore and the
Southborough ——. 3605-06.
Question re results achieved by the Colonies ——. 3487-88.
Question re scope of inquiry of the Taxation Inquiry ——. 2917-18.
i  Question re Taxation Inquiry ——. 3719.
" Question re welfare —— on the Bengal and Nagpur Railway. 3797-98.
Recommendations of the Indian Bar —. 3504.
Report of —— on the separation of Railway from General Finances (laid -
on the table). 3422-24.
Resolution re appointment of a —— to inguire into the eaunses of recurring
floods. 4083-4101.

COMMODITIES, PRICES OF—

Question re fixing of prices of —— sold in Cantonment Bazaars. 3370-7L |,
COMMUNAL REPRESENTATION—

Question r¢ —— in Kenya. 3486.
COMPENSATION—

Question re paid by Railways on account of persons killed or injured in

accidents. 3018.

Question re —— to Babu Sailesh Chandra Chakrabarty for injuries sustained
on field serviee. 3380.

Question re ——- to the family of the villager of Lohogaon whose death was
caused by Private C. J. Walker. 3624-25.

Question re payment of —— to the widow of Kanihya Lal Choubey, late
Guard of the Oudh and Rohilkhund Railway. 2915.
CONCESSION(S)—
Question re introduction of week-end and other —— on Railways. 3388-
89. .

Question re Railway —— fares for school children. 3697.
Question re railway fares to students of national schools. 3796.
Question re railway —— for military traffic. 3616.

Question re railway —— to students of the Royal Indian Mili Coll
Dehra Dun. 3499-3500. fary College

CONCILITATION BOARD—

Question re establishment of a —— on the Oudh and Rohilkhund Railway.
3799. '

CONFERENCE (S) —

Question re —— on Indian Art by the Indian Society in London. 3494,
Question re recommendations of the Universities —— held at Simla. 3629,

CONSULTING ENGINEER(S)—
Question re employment of —— in connection with Ports development,
3699-3700. ' » cte

L292LD . 5
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CONSULTING ENGINEER TO THE GOVERNMENT OF INDIA—
Question re —-. 3500,

CONTRACT(S)— '
Question re approval of the Legislative Asaembly to certain —. 3023.
Question y¢ —— with the Mond Nickel Company. 3366. :

Question re date of expiry of the South Indian Railway ——. 3093.
Question re date of termination of the —— with the Burma Railway. 3804.
Question re North-Western Railway sleeper ——. 3123, 3816.
Question re revicion of Railway Coal —— made in 1921. 3216-18.
CONTROLLER OF MILITARY ACCOUNTS, SOUTHERN COMMAND AND
POONA DISTRICT—

Question re overlooking of the elaims of senior clerks to officials as accountants
in the office of the —. 3894.

Question re production of medical certificates by the office establishment of
the 3620.

v Question re stoppage of acting promotion in vacancies of accountants in the
office of the ——. 3893.

CONTROLLER OF TELEGRAPH STORES—
Question re appointment of an outsider as ——. 2932.
COOK, S EDWARD—

Question re appointment of a successor to ——, Becretary to the High Com-
missioner for India. 3471.

COOLIES, LICENSED—

Question re shortage of —— at Karachi City station on the North-Western
Railway. 3788-89,

CO-OPERATIVE SOCIETY(IES)—

Question re establishment of agrieultural banks or — in the North-West
Frontier Province. 378L

“CORPORATION SOLE "—
Question re in Cantonments. 3710-11.
CORRESPONDENCE—
Question re cersoring of —— of private persons by the pohce 3790-92,

Qnestmn re publication of official —— regarding the deadlock in the Central
Provinees. 3582-83.

Question re refusal of Government to lay official —— on the table. 3703.
COSSIPORE GUN AND SHELL FACTORY—

Question re working bours in the ——.  2964-65.
COST OF LIVIMG—-

Qusegtmn re -—— of Europeans in India between 1914 and 1923, ete. 3479-

COST WORKING—

Question e —— of the Telegraph Department. 2932-33.
COTTON EXCISE DUTY—

Resolution re apolition of the ——. 3955-64, 4043-65, 4066-83,

COTTON GINNING AND PRESSING FACTORIES BILL—
See under “Bill(s) .
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COUNCIL OF STATE—

Bills passed by the —y— laid on the table. 3130, 3244.
Message from the re the passing of the Land Customs Bill by that
Chamber withont any amendments. 4011.
Message from the re (1) the passing without amendment of—
(¢) Indian Post Office (Amendment) Bill.
(#5) Imperial Bank of India (Amendment) Bill.
(#¢) Indian Criminal Law (Amendment) Bill.
2. Concurrence of the Legislative Assembly in the motion that the Bill to
amend section 27 of the Indian Suecession Aet 1865 be referred to a
Joint Committee of both Houses. 3839.
Question re Electoral Rolls of the 4065-66.

COUNTERVAILING DUTY—
See under * Duty (ies) ”.

COUNTESS OF DUFFERIN FUND—
Question re names of Indian Members on the Executive Committee of the

—. 2921-22
Question re representation of the Central Legislature on the Executive Com-
mittee of the —. 2922,

“CRAIG DHU "—
Question re —, Simla. 3901-02.
CRAWFORD, COLONEL J. D.—

Indian Criminal Law Amendment (Repealing) Bill—
Motion to consider. 3548-49,
Oath of Offiee. 2911.
Question re wound, disability and family pension in connection with casualties
occurring in Waziristan or on the North-West Frontier. 3805-07.
Resolution re abolition of the Cotton Excise Duty. 4071-72.
Resolution re recommendation of the Lee Commission. 3263-67.

CREMATION—
Question r¢ —— of bodies of persons killed in railway collisions. 3772.
CURRENCY—

Question re contraction of ——. 3976-78.

Question re increase of in India. 2978.

Question re transfer of the control of —— to the Imperial Bank of India.
3387-88.

CURRENCY OFFICE—
Question re introduction of the Provident Fund system in the —. 3590.
CURRENCY OFFICE, BOMBAY—

Question re seale of pay in the ——. 3589-90.
CURRENCY POLICY—
Question re revision of the present —— of Government. 3808-12. |
CUSTOMS DUTY(1ES)—
Question re collection of —— by the Post Office. 3715.
Question 3;; oexemptmn from —— of materials for uniforms of military offi
cers.

Question re result of the appeal to the Brivy Council in the case of the levy
of on stores imported by railway companies. 3376.
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D
DACCA— * .
Question re dismissal of Mr. Sirajuddin, a machineman in the E. B. Railway
Workshop at 3814
Question re provision of overbridges at certain level crossings in ——. 3814~
15.
DAFTARIES—

Question re pensions of Secretariat and Army Head Quarters
Question re provision of family quarters in Simla for
Government of India Secretariat. 4037-38.

3898-99.
employed in the

DAGOCHIA— .
Question re closing at night of Birati, Hridaipur and —— stations on the E. B.
Railway. 3202.
DAMS—
Question re and waterways in the Gandapuri tract of the N.-W. F.
Provinee. 3565.

DAS, Mr. BHUBANANANDA—

Question re alleged discourtesy of Government officers to Indian women.
3580.

Question re amalgamation of the Oriya-speaking tracts. 3387.

Question re amendment of the Indian Companies Aect, 1913 (VII of 1913).
3378.

'Question re amounts due by the Alliance Bank of Simla to the Imperial Bank.
3011.

Question re appointment of an outsider as Assistant Controller of Telegraph
Stores. 2932,

Question re appointment of au outsider as Controller of Telegraph Stores.
2932.

Question re appointment of Oriyas as Judges of the High Court and
Executive Councillors in Bihar and Orissa. 3387,

Question re capital expenditure on and income derived from Town Telephone
Projects for the five years preceding 1923-24. 3980.

Question re causes of the floods in South India. 3390.

Question re Central and Local Railways Advisory Couneils. 2935-36.

Question re Central Institute of Indian Art and Antiques in London. 3494.

Question re conference on Indian Art by the Indian Society in London. 3484.

Question re constitution of the Local Railway Advisory Committees. 2937.

Question re cost of long distanee telephone lines and income derived there-
form. 2933-34.

Question re cost of town planning schemes undertaken by the G. I. P. Railway.
2930-31.

Question re cost of town telephone schemes and income derived thereform.
2934.

Question re diffieulty of securing the presence in India of the Directors and
Managers of*the Alliance Bank of Simla. 3377.

Question re employment of Oriyas in the Public Services. 2979-80.

Question re employment of Qriyas on the Bengal Nagpur Railway. 2980.

Question re expenditure incurred by State and Guaranteed Railways on
) housing of their staff. 2931.
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DAS, Me. BHUBANANANDA—contd.
Question re franchise for women. 3579, 3703.
Question re Government purchases of iron and steel from Indlan manufac-

turers. 3702. .
Question re grant of concession fares on Railways to students of national

schools and ecolleges. 3389-90.

Question re introduetion of race specials on the G. I. P. R.n.l.lwny 3388.

Question ré introduction of week-end and other eoncessions on Railways.
3388-89.

Question re joint terminal railway station at Bombay. 2929-30.

Question re liquidation of the Alliance Bank of Simla. 3376-77.

Question re maximum pay of telegraph officers recruited in India from Indian
Engineering Colleges. 2935.

Question re office hours in the Government of India Secretariat. 3981.

Question re opening of a local head office of the Imperial Bank of India
either at Lahore or at Delhi. 3705-06.

Question re prosecution of the Directors of the Alliance Bank and of the
Anglo-India Steam Navigation Coy., Ltd. 3377.

Question re purchase of railway stores throngh the Indian Stores Department.
3702.

Question re recruitment for the Government of India Secretariat. 2979.

Question re reduction of expenditure in the Telegraph Department. 2933.

Question re relief of distress eaused by the floods in South India. 3390,

Question re reorganization of the Railway Board. 2937-38.

Question re repayment of advances made by the Imperial Bank to the Alliance
Bank of Simla. 3377.

Question re representation of the Passengers’ and Traffic Relief Associations
on the Central and Local Railway Advisory Couneils. 2936-37.

Question (Supplementary) re Resolution regarding rupee tenders for the
purchase of stores. 3572. )

Question re revenue from the telephone trunk system. 3980-81.

Question (Supplementary) re riot at Kohat. 3421.

Question re sale of surplus stock of salt in the Ganjam Salt Factory. 2928-29,

Question re Sir Aurel Stein’s collection of antiquities from Central Asia.
3494,

Question re State management of the East Indian and the Great Indian
Peninsula Railways. 2930.

Question re territorial re-distribution of Provinees on a linguistic basis. 3387.

Question re training of Indians as railway traffie officers. 3702.

Question re transfer of the control of currency to the Imperial Bank of Ipdia.
3387-88.

Question re working cost of the Telegraph Department. 2932-33.

Resolution. re appointment of a Committee to inquire into the causes of
recurring floods. 4083-87, 4100-01.

Resolution re separation of Railway Finance from General Finance. 3868.

DAS, Me. HARBHAGWAN—

Question re case of —— postal clerk, Ambala, 3409.
DAS, Mz, LACHMAN—

Question re case of ——, elerk, Rawalpjmdi post office. 3492,
DAS, Me. NILAKANTHA—

Question re conveyance of third class passengers in eattle trucks on the Bengal-
Naqmr Railway. 3488
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DASS, Mr. NILAKANTHA—contd.
Question re manufacture of salt for home consumption by the people of Orissa
during the famine of 1919-20. 3887.
Question re opening of a town booking office at i. 3480.
Question re ovemmwdmg of railway carriages.

Question re provision of a waiting room for mbermedmte class passengers at
Pari. 3488-89.

Question re revival of the salt industry on the Orissa coast. 3887, 3887-88.
DAS, Me. RAMJI—
Question re appeal of
tion. 3410.
DATTA, Der. S. K.—

Question (Supplementary) re circular issued in 1913 or 1914 to the Universities
regarding omission from the contribution of Physies of wireless teleggaphy
and wireless demonstrations, ete. 3209.

Question re discussion in the Assembly of the instruections to the Indian repre-
sentative at the Conference on the control of the opium traffic. 3768-69.

Question re transmission of lottery notices and tickets through the Post Office.
3768.

Resolution re recommendations of the Lee Commission. 3322-26.
DEAD LETTER OFFICE—

Question re establishment of & —— in Bibar and Orissa. 3473.
DEAD LOCK—

Question re publication of official eorrespondence regarding the —— in the
Central Provinees. 3582-83.

DEATH—

Expression of regret at the —— of Mr. Bhupendra Nath Basu. 3555-56.
DEBATES—

Question re suggestion in eonneetion with Budget ——. 3618.
DECK OFFICERS—

, elerk, Peshawar post office, regarding his promo-

Question re employment of Indians as —— and Engineers in the Royal Indian
_ Marine. 3628.
DECK PASSENGER(8)—
Question re conditions of —— traffic in native passenger ships. 3704.

DECK PASSENGER COMMITTEE—
See under “ Committee(s).”
DECORATIVE WORK—
Question re in New Delhi. 3196.
DEE, Mr—
Question re case of —— Eastern Bengal Railway. 3383-84.
DEEGHA GHAT STATION—

Question re inconveniences to passengers at —— on the East Indian Railway.
3713.

DELEGATE(S)- -
Question re Indian —— to the League of Nations. 3916.

L]
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DELHI—
Excess Grants for 1922-23 under “ . 3875. .
Question re bus service for the conveyance of clerks from Raisina to the
Secretariat in ——. ®3896-97. .
Question re “D” class quarters for Government of India clerks at Raisina,
3891.
Question re «decorative work in new ——. 3186.
Question re Hindu-Muslim tension in ——. 3117.

Question re recent riots at ——. 3184-87.
DELHI SESSION—
Question re number of questions in the —— of the Legislative Assembly.
3365-66.
DELHI-UMBALA-KALKA RAILWAY—
Qu.estion re gross earnings of the ——. 3183.

DELHI UNIVERSITY—
Question re affiliation of the Science and Medical Departments of the Lady
Harding’s Medical College to the ——. 2044,
DEMANDS FOR SUPPLEMENTARY GRANTS—
—— for the year ending 31st March 1925. 3876-81.

DEOLALI—
Question re case against Sergeant O’Meara, manager of the grass farm, —.
3557-58.
DEPUTATION(8)—
—— of Mr. Denys Bray to the Frontier in connection with the riot at Kohat.
3881.
Question re cost of —— of India’s representatives to the Imperial Canferences
and meetings of the League of Nations. 3104.
Question re —— of qualified Indians serving in Ordnance Factories to foreign
countries. 2964.
Question re to England of an officer in connection with the settlement of ..
the amounts in dispute between His Majesty’s Government and the Govern-
ment of India. 3775-76.
Question re report of the Fiji —. 3599-3600.
DEPUTY CONTROLLER, PRINTIING CLEARING OFFICE—
Question re pay, etc., of the 4041-42.
DERA ISMAIL KHAN—
Question re case of Sarbiland Khan, late sub-inspector of police, Dera Ismail
Khan. 3563-64.
Question re limitation of the period of retention of postal officials at post offices

beyond' Bannu, Kohat and —. 3492, .
Question re operation of sections 211 and 500 of the Indian Penal Code in

the district. 3564.
Question re qualifications of Sarbiland Khan, late sub-inspector of police, —.
3563.

Question re representations from Sarbiland Khan, late sub-inspecfor of police,
-, agaigst his dismissal. 3563.
DERA ISMAIL KHAN TEHSIL—

Question re decrease of revenue in the —. 3397.
Question re irrigation of lands in the 3397.
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DERA TEHSIL—
Question re exemption of the —— from the operation of the Frontier Crimes
Regulation. 3398. «
DEVI CHAND—
Question re discharge of ——, points jemadar at Kasur, N.-W. lﬁiailway. 2947.
DHARAMSALA—
Question re grant of compensatory allowance to the postal staff at —. 3610-
11.

DIAMOND HARBOUR LINE—

Question re grievances of passengers travelling by the —— of the E. B. Rail-
way. 3184.

DINING CAR(S)—
Question re provision of Indian —— on railways. 3912-13.
DIRECTOR-GENERAL OF POSTS AND TELEGRAPHS—

Question re appeals of the office establishment of the 3981-82.
Question re grant of percentage increments to the clerical staff of the

Py

3982-83. -
Question re grant of the status of Secretary to Government to the —.
3767-68.
Question re revision of the pay of the clerical staff of the ——. 3982-83.
Question re visit of the —— to Islamabad. 3414-15. o
DISASTER(S)— . -

Question re railway —— near Harappa on the N.-W. Railway. 3885-86.
DISCOURTESY— )

Question re alleged —— of Government officers to Indian women. 3580.
DISMISSAL(S)—

Question re —— of employees of the Audit Office of the B. and N.-W. Railway.
3103.
+ . Question re
o 3200.
F! Question re of Mr. Mohanlal Tribhuvandas of the Bombay, Baroda and
& Central India Railway. 3004-05.
¥ Question re representations from Sarbiland Khan, late sub-inspector of police,
Dera Ismail Khan, against his ——. 3563.

DISTRESS—
‘Question re relief of —— caused by the floods in South India. 3390,
DISTRIBUTOR(S)—

Question re classification of —— in Government Presses and record suppliers
in the Military Accounts Offices as superior servants. 3793-94.

DISTRICT JUDGE(S)—
Question re reervitmdent of ——. 3787. ‘
DISTRICT OFFICERS— ST
See under “ Eastern Bengal Rail way.” :

of Mr. B. A. Fauzdar from the B. and N.-W. Railway.
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DISTRICT TRAFFIC SUPERINTENDENT, DACCA—
Question re allegations of bribery against the menial establishment clerk, office
of the ——, Eastgrn Bengal Railway. 3384.
DISTRICT TRAFFIC SUPERINTENDENT, KATIHAR—
Question re alleged charges of bribery and eorruption against certain employees
of the wffice of the ——, E. B. Railway. 3198.

DOUBLE LINE SYSTEM ON RAILWAYS—

Question re 3711-12.
DRIVER(S8)—
Question re Indian Mail and Passenger Engine on the B. and N.-W. Rail-
way. 3908.

DUMASIA, Mr. N, M—

Land Customs Bill—

Motion to circulate. 3084.
DUNI CHAND, LALA—

Indian Criminal Law Amendment (Repealing) Bill—
Motion to pass. 3989-91.

Question re alleged highhandedness of Arbab Mubammad Akram Khan,
Honorary Megistrate, Peshawar district. 3968.

Question re amendment of section 101 of the Government of India Act. 3179.

Question re amendment of the Indian Negotiable Instruments Aect, 1881.
3800-01.

Question re application of Lala Gopal Krishna for enrolment as a pleader in
the N.-W. F. Province. 3967.

Question re application for admission as pleaders in the N.-W. F. Province.
3967.

Question re assessment to income-tax of the profits of the Punjab National
Bank, Ltd., Lahore. 3801.

Question re auditing of the accounts of the Government Agricultural Farm at ..
Tarnab. 3177. _

Question (Supplementary) re case of Arjan Singh, clerk, Rawalpindi Post
Office. 3203.

Question re case of Hot Lall, a postal clerk of Gujrat. 3122-23.

Question re case of Mr. Ram Saran Das Punj, a elerk in the Punjab Education
Department on deputation to the Indian Munitions Board. 4039-40.

Question (Supplementary) re contract with Messrs. A. H. Wheeler & Co., for
the sale of newspapers, books, ete., on the North-Western Railway. 3583.

Question re delay in the holding of elections in the Punjab Cantonments. 3899-

3900. .

Question (Supplementary) re employment of Muhammadans in Government
Departments in the N.-W. F. Province. 3782.

Question (Supplementary) re establishment of agricultural banks or eco-
operative societies in the N.-W. F. Province. 3781.

Question re fixing of prices of commodities sold in Cantonment Bazaars,
3370-71. .

Question re grant of subsistence allowance to Mr. Girdhari Lal, sub-record
clerk, Railway Mail Service, Jullundur City. 3899.

Question re income-tax on the profits of Joint Stook Companies. 3802,

Question (Supplementary) re increese in the number of Qazetted Muslim
Officers in the Punjab Income-tax .Depart.ment. 3773.
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DUNI CHAND, LALA—contd.

Question (Supplementary) re Lord Olivier’s speech in the House of Lords
regarding the alleged purchase of votes by’ the Swa.ra_) Party in Bengal.
3701.

Question re North-Western Railway contract for sléepers. 2051.62.

Question re opening of the Sutlej Valley Project Railway for goods and
passenger fraffic. 3121-22,

Question re payment of an allowance to Mr. Amir Chand Bombwal during
the period of his internment. 3467-70.

Question re payment of income-tax by cheques. 3801.

Question re percentage of Resolutions adopted by the Legislative Assembly to
which effect has been given by Government. 3370.

Question re provision of permanent appointments for men retrenched in the
Government of India Secretariat and Attached Offices, 3800.

Question (Supplementary) re raids by border tribes. 3102. ¢
Question (Supplementary) re railway collision at Harappa Road, N.-W. Rail-
way. 3129.

Question re release of Sardar Kharak Singh. 3369.

Question re restrictions on the enrolment of pleaders in the N.-W. F. Province.
3967-68.

Question ( Supplementary} re riot at Kohat. 3721.
Question re rise in the price of food-stuffs. 3370.

Question re salary of the @er in charge of the Government Agricultural
Farm at Tarnab. 3178.

Question re sleepers for the North-Western Railway. 2950-51.

Question re stoppage of promotion of senior subordinates in the Punjab
Postal Circle. 3467.

Question re supply of free fruit to European Officers from the Government
Agricultural Farm at Tarnab. 3177-78.

Question re suppression of the opium traffic. 3371-72,

Question re tenders for stores for the Army Remount Depdts at Sargodha and
Mona. 3178-79.

Question re working hours of station masters and assistant station masters on
the N.-W. Railway. 3802.

Resolution re appointment of a Commiitee to inquire into the causes of reeur-
ring floods. 4083.

DUTT, Mr. AMAR NATH—
Hindu Religious and Charitable Trusts Bill—
Motion to refer to Seleet Committee. 3509-10.

Indian Criminal Law Amendment (Repealing) Bill—
Motion to consider. 3531-32.

Question re absentees in the Railway Mail Serviee and in- certain post offices.
3790.

Question (Supplementary) re alleged assault by Mr. Gasper, loco. foreman,
Katihar, on Mr. Phool Muhammad, pumping driver, Katihar. 3607.

Question (Supplementary) re alleged purchase of votes by the Swaraj Party
in Bengal. 3503.

Question (Supplementary) re allowances granted to staff of ,the Eastern
Bengal Railwa> for working on Sundays and holidays. 3608-09.

Question re amalgamation of the Posts and Telegraphs Department with the

. Railway Department. 3767.
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DUTT, Mr. AMAR NATH-—contd. .

Question re appointment of an Afglo-Indian assistant station master to
officiate as Trafic Inspector, Lalmonirhat, on the E. B. Railway. 3576.
Question re building of railway quarters near a graveyard at Kurigram on.

the E. B. Railway. 3576-77.

Question (Supplementary) re case of Hot Lal, a postal elerk of Gujrat. 3123..

Question re casés of fraud in the post offices, Burdwan Division. 3378.

Question *re censoring of correspondence of private persons by the police.
3790-92.

Question re compensation to Babu Satish Chandra Chakrabarty for injuries
sustained on fleld service. 3380.

Question re electric installations and water taps in quarters in Calcutta for
European, Anglo-Indian and Indian staff of the Eastern Bengal Railway.
3573-74.

Question re grant of coal-field allowances to postal officials of the Burdwan
Division. 3379.

Question re grant of the status of Secretary to Government to the Director-
General of Posts and Telegraphs. 3767-88.

Question re grants from the fine fund on the Eastern Bengal Railway towards
recreation clubs of their employees. 3575-76.

Question re grants made by the Eastern Bengal Railway to schools for Euro-
peans, Anglo-Indians and Indians. 3574-75.

" Question re inadequacy of staff in the office of the Superintendent of Post
Offices, Burdwan Division. 3379.

Question re increased remuneration to Babu Satish Chandra Chakrabarty for
the period of his deputation to the Central Telegraph Office, Caleutta. 3379-
80.

Question re leave reserve of the Railway Mail Service. 3790.

Question (Supplementary) re new Legislative Rules. 3109.

Question re Posts and Telegraphs Department. 3767.

Question re provision of free quarters for certain clerks of the Burdwanm
Postal Division. 3380.

Question re provision of free quarters for signallers of the Burdwan Head
Post Office. 3379.

Question re provision of quarters for European, Anglo-Indian and Indian
guards of the Eastern Bengal Railway stationed at Sealdah. 3572-73.

Question re provision of quarters for the ministerial and station staff of the
Eastern Bengal Railway at Caleutta. 3573

Question re re-appointment of retrenched Europeans, Anglo-Tndians and
Indians on the Eastern Bengal Railway. 3576.

Question re sanction of 17 clerks for the Burdwan Postal Division. 3378-79.°

Question re supply of filtered water to the railway employees at Paksey on
the Eastern Bengal Railway. 3792-93.

Question (Supplementary) re views of Local Governments on the recommenda-
tions of the Lee Commission. 3126.

Question re working hours, increase of leave reserve, allowances, ete., of postal
employees. 3789.

Resolution re appointment of a Committee to inquire into the causes of recur-
ring floods. 4088. .

Resolution re recommendations of the Lee Commission. 3324, 3335.

DUTY (IES)—
Question re additional —— on bounty-fed articles. 8211.

»
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DUTY (IES)—comtd. -

Question re countervailing on South African Coal. 3103.
Question re imposition of off-setting ——. 3604.
Question re locomotive industry and off-setting ——. ¢ 3717-18.

DUTIES, PROTECTIVE—

Question re exclusion of Burma from recommendations made by the Tariff
Board in regard to ——. 3778-79.

DUVAL, Mz. H. P—

Oath of Office. 2911.

DUZDAB—

Question re British Viee-Consul at ——. 357,

E

EARNINGS—

Question re gross

of the D.-U.-K. Railway. 3183.

EAST INDIAN RAILWAY—

Question re absorption of the Sahebgunge Loop district in' the Howrh
Distriet of the — 3012-13.

Question re Advisory Committee of the - 3115-16.

Question ra alleged malpractices of certain employers of the —. 3772,

Question re amalgamation of the Distriet, Locomotive, Carriage and Traffic
offices on the 3012-13.

Question re amalgamation of the G. I. P. Railway and the —. 3615.

Question re amalgamation of the traffic transportation and commereial
Departments on the —. 3907, .

Question re case of gnard Montrose of the ———. 3615.

Question re confidential eircular issued to their employees by the ——. 31186,

Question re schools for Eunropean, Anglo-Indian ‘and Indian children.
3496-97.

Question re employment of Indians as Distriet Inspeetors on the transporta-
tion side of the ——. 3498.

Question re European and Indian station masters on the 3180-81.

Question re European, Anglo-Indian and Indian Traffic Inspectors on the

3497-98.

Question re fracas between Gurkhas and Indian employees of ——. 3365.

Question re grant of free passes over foreign railways to the employees of
the ——. 3495.

Question re grievances of passengers on the ——. 3586.

Question re grievances of passengers travelling by the Bandel-Barharwa Loop
seetion of the ——. 3180. ’

Question re grievances of passengers travelling by the Bandel-Katwa line of
the 3202.

Question re rmprovement on the Loop line of the ——. 3905.

Question re ineome for the last three years from goods traffic (exclnding coal)

Question re incunveniences to passengers at Deegha Ghat on the — 3713.

Question re Indianisation of various elagses of appointments on the —,
3906.
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EAST INDIAN RAILWAY—contd.
" Question re issue of return and week-end tickets on the —. 3906.
Question re lack of intermediate class waiting accommodation on the —.

3905-06.

Question re minimum pay of clerks on the ——. 3907.

Question re minimum qualifications for the grant of free intermediate class
passes to employee of the —. 3495.

Question re overhauling of the Sone Bridge on the —. 3112-13.
Question re provision of latrine and a female waiting room at Ahmadpur
junetion station on the ——. 3019.

Question re provision of quarters by the —— for its European, Anglo-Indian
and Indian staff at eertain important junctions. 3497.
Question re railway offices to remain at Lucknow after the amalgamation of

e the with the Oudh and Rohilkhand Railway. 3596.

Question re reduction of fares on the ——. 3904.

Question re reductioni of intermediate and third class fares on the G. 1. P.
Railway and the 3629.

Question re report of the Retrenchment Committee ——. 3495-96.

Question re running of a through and fast train from Howrah to Benares
Cantonment vid the Loop Line on the ——.  3905.

Question re scheme for the centralisation of the ——. 3904.

Question re State-management of the and the G. I. P. Railway. 2930.

Question re termination of the services of certain employees of the —— on

the State taking over the management of the line. 3706-07.
Question re travelling allowances of European and Anglo-Indian employees
of the ——. 3496.

EASTERN BENGAL RAILWAY—

Question re allegations of bribery against the menial establishment elerk, office
of the District Traffic Superintendent, Dacca, ——. 3384.

Question re alleged charges of bribery and corruption against certain em-
ployees of the office of the District Traffic Superintendent, Katihar, —.
3198. : :

Question re allowances granted to staff of the
and holidays. 3608-09.

Question re appeals of -the employees of the —— agninst the orders of
District officers. 3606.

Question re appointment of an Anglo-Indian Assistant station master to
officiate as Traffic Inspector, Lalmonirhat, —. 3576.

Question re appointment of two Anglo-Indians as guards on the —— in pre-
ference to qualified Indians already in the service. 3606-07.

Question re building of railway quarters near a graveyard at Kurigram on
the ——. 3576-77.

Question re case of Mr. Dee, guard on the ——. 3383-84.

Question re elosing at night of Birati, Hridaipur and Dagochia stations on
the 3202. ,

Question re discharge of certain menial staff of the ——. 3384,

Question re dismissal of Mr. Serajuddin, a machineman in the —— workshop
at Dacca. 3814.

Questioms re electric installations and water taps in quarters in Caleutta for

_ European, Anglo-Indian and Indian staff of the —. 3573,

Question re European and Anglo-Indian station masters and assistant station
masters on the ——. 3197-98.

for working on Sundays
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EASTERN BENGAL RAILWAY—contd.

Question re excess fare earnings of ticket collectors on the ——. 3200-01.
Question re Faridpur station, 3769-70. (

Question re grant of a gratuity to the widow of Shewdayal Pandey, late

pointsman at Nasratpur on the —. 3383.

Question re grants from the fine fund on the —— towards recreution clubs of
their employees. 3575-76.

Question re grants made by the —— to schools for Europeans, Anglo-Indians
and Indians. 3574-75.

Question re grievances of employees on the ——. 3803.

Question re grievances of passengers travelling by the Diamond Harbour line
of the 3184.

«Question re grievances of the —— Indian Employees Association. 3384-

«Question re inconvenience caused to passengers travelling by the:line from
Santahar to Parbatipur on the —. 3471-72. .

Question re increase of staff on the —— B. S. B. section of the ——. 3382- 83‘

«Question re Kalukhali station, ——. 3770.
Question re promotion of Indian station masters to station Superintendents

and Traffic Inspectors on the ——. 3607-08.

‘Question re promotion of reverted gnards on the ——. 3608.

Question re promotions on the ——. 3197.

Question re provision of indication boards for the direction of passengers at
Naihati station on the ——. 3116. -

Question re provision of quarters for European, Anglo-Indian and Indian
guards of the —— stationed at Sealdah. 3572-73.

Question re provision of quarters for the ministerial and station staff of the
—— at Calcutta. 3573.

Question re quarters of officers of the —— at Alipore. 3606.

Question re re-appointment of retrenched Europeans, Anglo-Indians, and
Indians on the —. 3576.

Question re recruitment of Indian assistant station masters for special class
stations on the ——. 3606.

Question re supply of filtered water to the railway employees at Paksey on
the 3792-93.

EASTERN BENGAL RAILWAY WORKSHOPS—
See under “ Workshops.”
ECONOMIC INQUIRY COMMITTEE—

Resolution re suspension of the Taxation Enquiry Committee and substitution
of an 3721-62.

EDUCATION—
Excess Grants for 1922-23 under “ ——.” 3873.
EFFICIENCY BAR(S)—

Question re clerks under the —— in the Lower and Upper Divisions of the
Government of India Secretariat and attached offices. 2949,
Question re —— for Accountants in the Military Accounts Department. 3618-
19.
ELECTION(S)— * '
Q:;:g(;m re delay in the holding of —— in the Punjab Cantonments. 3899-

Question re in Cantonments.  3711.
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ELECTION(S)— )
" Question re introduction of the principle of —— on a communal basis in loeal
bodies in the N.-W. F. Province. 3780-81.
Question re paucity of votes polled in Assam during the last Legislative

Assembly 3100.
ELECTIONS, GENERAL—
Question re last —— in India to the Legislative Assembly and Provineial

Councils. 3188-99.
FLECTORAL RULES—
Question re —— of the Council of State. 4065-66.
ELECTRIC INSTALLATION(S)—

Question.re and water taps in quarters in Calcutta for European, Anglo-
Indian and Indian Staff of the Eastern Bengal Railway. 3573-74.

EMIGRATION—
Question re prevention of —— of adult labourers from Madras. 3764-65.
EMIGRATION DEPOT(S)—

Statement laid on the table regarding the —— at Benares. 3049-63.
EMIGRATION, EXTERNAL—
Excess Grants for 1922-23 under “——" 3874.
EMOLUMENT(S)—
Question re increase of —— in the Civil and Military Services. 2983.
" EMPLOYEE(S)—

* Question re grievances of —— on. the E. B. Railway. 3803.
EMPLOYEE(S), RAILWAY—

Question re punishment of for infringement of rules. 3883.

Question re supply of filtered water to the —— at Paksey on the E. B. Rail-
way. 3792-93.

ENGINE DRIVER(S)—
See under “ Driver(s).”
ENGINEER(S)—

. Question re employment of Indians as deck officers and —— in the Royal
Indian Marine. 3628.

ENGINEERING COLLEGES, INDIAN—

Question re maximum pay of Telegraph officers reeruited in India from ——.
2935.

ENGLISH SUBJECTS—

Question re restrietions imposed on —— with regard te the possession of Wire-
less telegraph sets. 3210.

ESCORTS, ARMED—

Question r{wprovision by the inhabitants of Kulachi of
‘tour. 3399. i

ESHER COMMITTEE’S REPORT—
Question re resolutions of the Assembly on the ——. 3777.78.

for officers on
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EUROPEAN(S)—
Questidn re cost of living of —— in India between 1914 and 1923, ete. 3479-
80.
Question re East Indian Railway Schools for ——'Anglo-Indian and Indiam
children. 3496-97.
Question re Anglo-Indian and Indian Traffie Inspectors on the East
Indian Railway. 3497-98.
Question re provision of quarters by the East Indian leway for its ——
Anglo-Indian and Indian Staff at certain important junections. 3497.
Question re travelling allowances of —— and Anglo-Indian Employes of the
East Indian Railway. 3496.
EVIDENCE—
Question re of provincial ministers and ez-ministers before the Reforms.
Inquiry Committee. 3193-94.

Question re publication of the —— of Provineial Ministers and ez-ministers. -
before the Reforms Inquiry Committee. 3195.
EXAMINATION(S)—

Question re non-employment of men who passed the Staff Selection Board’s
—— in 1920. 3784-85.
EXCESS FARE EARNINGS—
Question re of ticket collectors on the E. B. Railway. 3200.
EXCESS GRANTS—
—— for 1922-23 under “ Adjustments with Provincial Governments.” 3874
—— for 1922-23 under “ Agriculture.” 3873.
—— for 1922-23 under “ Archmology.” 3873.
—— for 1922-23 under “ Aviation.” 3874.
for 1922-23 under “ Census.” 3874.
—— for 1922-23 under “ Central India.” 3875.
—— for 1922-23 under “Delhi.” 3874.
—— for 1922-23 under “ Education.” 3873.
—— for 1922-23 under “ Emigration, External.” 3874.
—— for 1922-23 under “Interest free advances,” 3875.
—— for 1922-23 under “ Irrigation.” 3878.
for 1922-23 under “ Joint Stock Companies.” 3874.
—— for 1922-23 under “ Land Revenue.” 3870.
—— for 1922-23 under “ Medical Services.” 3873.
—— for 1922-23 under “ Meteorology.” 3873.
—— for 1922-23 under “ Mines.” 3873.
—— for 1922-23 under “ Miscellaneous Departments.” 3874.
—— for 1922-23 under “ Other Scientific Departments.” 3873.
—— for 1922-23 under “ Police.” 3871.
—— for 1922-23 under “ Rajputana.” 3878.
—— for 1922-23 under “ Refunds.” 3874.
—— for 1922-23 under “ Stamps.” 3871.
—— for 1922-23 under “ Stationery and Printing.” 3874.
—— for 1922-23 under “ Survey of India.” 3871-73.
EXECUTIVE COUNCILLOR(S)—

Questxon re appointment of Oryas as High Court Judges and — m the
province ot Bihar and Orissa. 3387.

EXECUTIVE ENGINEER, SIMLA IMPERIAL WEST DIVISION—
Question re qualifications of Mr.‘ Chintamani Pant, —. 2914..

«
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EXECUTIVE OFFICER(S)— *
Question re employment of civilians a8 —— in Cantonments 300l
Question re exercise of magisterial powers by —— in Cantonments. 3000-01.
EXEMPTION(S)— '

Question re of certain Assistants in the Upper Division from the Staff
Selection Board’s examination. 3979.

EXPENDITURE—
Question re additional — involved in the recommendations of the Lee Com-
mission. 3382. .
Question re incurred in connection with His Excellency the Viceroy and
his establishment. 2984.
Question re on erection maintenance and repairs of mosques, temples and
churches. 3402.
Qhestion re on roads in the St. Thomas Mount Cantonment. 3560.
Question re extra —— incurred by the Government of India from 1917 to 1923.
2986. '
EXPENDITURE IN ENGLAND—
Demand for Supplementary Grant under “—— (High Commissioner for
India).” 3881. -
EXPORTS—
Question re decrease in the —— of Indian yarn. 3118-19.

" . Question re effect of the import certificate system on the amount of Indian
opium sold for 3620-21.
Question re of beef from India. 3617.

- EXTERNAL CAPITAL COMMITTEE—

Election of Members to the ——. 3131, 3229.
See under * Committee(s).”

F
FACTION(S)—
‘Question re —— among the Gandapur tribe. 3400.

‘FAMINE—
‘ Question re manufacture of salt for home consumption by the people of Orissa o
dunng the —— of 1919-20. 3887.

FAR EAST— "
Question re restricted sale of provision opium to the non-China market in
the 3621.
FARE(S)— .

Qnuestion r¢ reduction of —— on railways. 3613.

Question re reduction of —— on the E. I. Ry. 3904.

Question re reduction of first and second class —— on the Great Indian Penia-
sula Railway. 3588-89.

Qushonrorodnchonofmtermedmtemddmdelm——onthe(} I P. and
E. I. Railways. 3629.

FARES, CONCESSION—

Question ‘re grant of —— on Railvays to studanta of mational schools and
colleges. 3389-90,

L292LD ' 7

»
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FARIDPUR—
Question re station, E. B. Ry. 3769-70.

FAUZDAR, Mr. B. A— "
Question re dismissal of —— from the B. and N. W. Ry. 3200.

FEDERATED MALAY STATES—

Question re outrage on an Indian woman in the —. 3004, 3006-07.
FERRY SERVICE—
Question re between Monghyr and Monghyr Ghat. 3366-67.

FIELD SERVICE—
Question re boarding arrangements for Indian superior personnel of the Indian

Army Service Corps while on ——. 3484.
Question re compensation to Babu Sailesh Chandra Chakrabarty for injuries
sustained on ——.  3380. _
Question re grant of special promotion to postal officials on account of ——y
3406-07.
FLII—
Question re questions relating to Kenya and the poll-tax in —. 2984-85.

Question re report of the —— deputations. 3599-3600.

FILTERED WATER—

Question re supply of —— to the railway employees at Paksey on the E. B,
Ry. 3792-93.

FINANCE(S)—
Report of Committee on separation of railway from general —— (laid omn
the table). 3422-24,
Resolution re separation of Railway —— from General —. 3629-86, 3860-69.

FINE(S)—
Question re distribution of —— realised from employees on the North-Western
Railway. 3694-95.
Question re imposition of —— on labourers employed on the construction of
the Luni canal in the Gandapuri tract. 3400.
Question re protests against the levy of —— on the landowners of the Gandapux

tract. 3401.
FINE FUND—
Question re grants froh the —— on the Eastern Bengal Railway towards
recreation clubs of their employees. 3575-76.
FIRE—

Question re —— on the pilgrim steamer “ Frangestan ”. 3403-06,
FIRE-ARMBS—

Question re possession without licenses of —— by border villagers. 3398.
FIRM(S)—

Question re Indian, non-Indian and mixed —— engaged in the iron and steel
industries in India. 2919.

FIRMS, INDUSTRIAL—

Q:;e;t;on re asmstance rendered to —— by the Geolomca] Survey Department.
1
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FIRST AND SECOND CLASS PASSENGERS—
Question re supply to Indian —— of refreshments in their compartments.
3097-98.
FLEMING, Mr. E. G—

Question (Supplementary) re exclusion of Burma from recommendations made
by the Tariff Board in regard to protective duties. 3779.

)

FLOOD(8)—
Inquiry by Mr. A. Rangaswamy Iyengar re the allotment of some time for the
discussion of the Resolution relating to ——. 3649.
Question re and railway embankments in the Saran distriet, Bihar and
Orissa. 3014-15.
Question re in Bihar and Orissa. 3015-16.

Questions re —— in Southern Iadia. 2985-3465, 3903.
Question re prevention of —— in Bihar and Orissa. 3016.
Question re prevention of in North Bengal. 3017.
Question re provision of additional waterways on the B. and N.-W. Ry. to meet
the - sitnation. 3016-17.
Question re relief measures for areas affected by the recent ——. 3560,
Question re relief of distress caused by the —— in Southern India. 3390, 3558.
Resolution re appointment of a Committee to inquire into the canses of reeur-
ring ——. 4083-4101.
FOOD—
Question re supply of —— to officials on tour. 3396.
_FOOD STUFFS—
Question re rise in the price of ——. 3370.
FOREIGN MAIL—
Question re sorting of the inward —— at the Poona Post Office. 3716.
FOREMEN—
Question re appointment of Indians as —— on the B., B. and C.I. Ry. 3705.
FRACAS—
Question re —— between Gurkhas and Indian employees of the E. L. Ry. 3365.
FRANCHISE—

Questions re —— for women. 3579, 3703.
See under “Kenya ”.

“FRANGESTAN, S8.8."—

Question re fire on the ——. 3403-06.
FRAUD(S)— )
Question re alleged —— on the O. and R. Railway. 3614.
Question re cases of —— in the Post Offices, Burdwan Division. 3378.
FRONTIER—
Question er compensatory allowances to postmen and postal menials
employed in the —. 3492,

FRONTIER CRIMES REGULATION—

Q(Estion re exemption of the Kulachi and Dera tshsils from the operation of
e ——. *3398. :

FRONTIER INQUIRY COMMITTEE—

Question re condemnation by the —— of the political lock-up. 3398.
See under “ Committee(s) *. ’
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FRUIT—
Question re supply of free —— to Furopean officers from the Government
Agricultural Farm at Tarnah. 3177-78.
FUNDAMENTAL RULE(S)— !
Question re extension of the —— to the Military Accounts Department.
3492-03. -
FURNITURE— *

Question re scale of —— supplied to Members of the Legislature occupying
quarters on the Cart Road, Simla. 3590.

G
GANDAPUR—
Question re eomplaint of Sardar Mohammad Atal Khan of —— against a
patwari. 3396.
GANDAPURI LANDS— o
Question re taxation of the ——. 3397.

GANDAPURI TRACT—
(Question e Bigar in the of the N.-W. F. Provinee. '3563.
Question re easualties among villagers in the ——owing to Mahsud raids. 3401.
Question re dams and waterways in the —— of the N.-W. F. Province. 3565.
Question re fines inflicted on labourers employved on the construction of the

Luni canal in the ——. 3400
Question re irrigation of lands in the —. 3397.
Question re misuse of Malba money in the ——.  3400.
Question re protests against the levy of fines on the landowners of the —.
3401.
¢ GANDHI AND ANARCHY "—
Questions re Sir Sankaran Nair's hook ——. 3020-23, 3627.

GANDIJEE SAHIB—

Question re kidnapping of Isa Khan Rana Khel and others at ——. 3399.
GANGES—

Question re bridge over the — — ai Benares. 3391.

Question re uninterrnpted flow of the —— from Hardwar to the Sagour
Islands. 3034-38.

GANJAM SALT FACTORY—

Question re sale of surplus stock of salt in the —, 2928-29.
GASPER, M=z.

Question re alleged assanlt by ——, loco. foreman, Katihar, on Phool Muhammad,

pumping driver, Katihar. 3607.

GAZETTED RANK—

Question re grant of — to postmasters on Rs. 250. 3214.
@GENERAL FINANCE—

Resolutions re separation of Railway Finance from ——. 3620-86, 3860-69,
GEOLOGICAL SURVEY DEPARTMENT—

Question re asistance rendered to industrial firms by the —. 2919.
GHAZANFAR ALI KHAN, RAJA— '

Oath of Officc. 2011.
GHOSE, Mg. JYOTISH CHANDRA—
. Qnesﬁonuemd—-—-,a!tqﬁpﬁminm 9714-15.
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El

GHULAM BARI, KHAN BAHADUR—

Indian Criminal Law Amendment Bil—
Consideration of —.
Clause 3. 3442-44.
Claunse 5. 3450.

Question re acceseibility of the public to Govt. of India records in Caleuntta.
3690.

Question rg erection of a shed on the platform of the Lyallpur railway station.
3689.

Question re improved facilities for third class railway passengers. 3688.

Question re ineome-tax assessment in rural areas. 3689:90.

Question re inconveniences to passengers at Shaikhupura railway station. 3689.

Question re increase in the number of gazetted Muslim officers in the Punjab
Income-tax Department. 3775.

Question r¢e Lady Hardinge Medical College, Delhi. 3687.

Question re opening up of the Lyallpur district by means of ljght. railways.
3688-89.

Question re railway disaster near Harappa on the North-Western Railway,
3773. .

Question re removal of the Imperial Library from Caleutta to Delhi. 3690.

Question re representation of the Legislative Assembly on the Governing Body
of the Lady Hardinge Medical College. 3687.

Question re return of railway material and rolling stock sent to Mesopotamia
during the War. 3688.

GIDNEY, Lieor.-CoLoxen H. A. J—

Provident Funds Bill—

Consideration of —.
Clause 6. 3847-48.

Question re grant of technical and overseas allowances to Railway Officers.
4038.

Question (Supplementary) re industrial unemployment in India. 3028.

Question re termination of the services of certain employees of the East Indian
and Great Indian Peninsula Railways on the State taking over the manage-
ment of these lines. 3706-07.

Resolution re recommendations of the Lee Commission. 3229-36, 3240, 3274.

Resolution re separation of Railway Finanee from General Finance. 3660,
3865-66.

GIRDHARI LAL, Mr—

Question re grant of subsistence allowance to ——, sub-reeord clerk Railway
Mail Service, Jullunder City. 3899,

GOLD CURRENCY—
Question re memorial from t.he Indian Merchants’ Chamber, Bombay, regarding

the introduetion of an effective —— in India. 3471.
GOL RATIO— .
Question re fixing of a new —— far the rupee. 3808-12.

GOLD STANDARD RESERVE—

Question re nominal value and cost price of British Securities held in
the . ‘2978,

GOODS—
Question re claims paid for —— lost or damaged on railways. 3907-08.
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+00DS INSPECTOR(S)—
Question re allegations against Khan Bahadur M. A. Khan, —, Oudh and
_ Rohilkhand Railway. 3614-15.
GOODS OFFICES— ‘
Question re closing of railway —— on Indian holidays. 3694.
G00DS TRAFFIC— .
Question re income for the last three years from —— (excluding coal) on the
East Indian Railway. 3906.
GOOMAL CANAL—
Question re complaints of Abdulla Khan regarding the erection of a dam in
the 3397.
Question re irrigation from the —. 3400.
GOPAL KRISHNA, Lara— .
Question re application of —— for enrolment as a pleader in the North-West
Frontier Provinee. 3967.
GOSWAMI, Mg. T. C.—
© Question re access to Howrah Railway station. 3211-12.
Question (Supplementary) re alleged purchase of votes by the Swaraj Party
in Bengal. 3502.
Question re deputation of qualified Indians serving in Ordnance Factories
to foreign countries. 2064.
Question re detention of the Assam Mail on the 6th July, 1924. 2974-75.
Question re evidence of provincial Ministers and ez-Ministers before the
Reforms Inquiry Committee. 3193-94. .
Question re expenditure by Government in conneetion with the O’Dwyer-
Nair libel snit. 3047-48,
Qubestion re inconveniences caused to passengers by the detention of the Assam
Mail on the 6th July, 1924. Z975-76. ) .
Question re Indianisation of the Ordnance Factories. 2963.
Question re loss incurred by the Metal and Steel Factory on account of cer-
tain badly manufactured articles. 2065.
Question re loss on orders placed with the Metal and Steel Factory, Isha-
pore. 3378.
Question re opinions of present and past provincial Ministers on the Report
of the Lee Commission. 3195.

Question re privileges allowed to Messrs. Spencer & Co.’s European railway
refreshment rooms. 3774.

Question re publication of the evidence of the provincial Ministers and ez-
Ministers before the Reforms Inguiry Committee. 3195.

Question re reduction of the cost of supervision in the Metal and Steel Factory,
Ishapore. 2964. ’ .

Question re transfer of the office of the Accountant General, Central Revenues,
to Delhi. 3578-79.

Question re various classes of employees, European and Indian, in Ordnance
Factories. 2963.

Question (Supplementary) re withdrawal of the Circular issued to Universities
in 1913 or 1914 regarding omission from the curriculum of Physics of wire-
less telegraphy and wireless demonstrations, ete. 3209. |,

Question re working hoursin the Cossipore Gun and Steel Factory, ete. 2964-65,

Reaolut‘gon re recommendations of the Lee Commission. 3305, 3334.

Resolution re suspension of the Taxation Inquiry Committee and substitution
of an Economic Inquiry Committee. 3742-46, 3944,
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GOUR, Dr. H. 5.— .

Hindn Religious and Charitable Trusts Bill—
Motion to 1efer to, Select Committee. 3504-06, 3520-21.

Indian Criminal Law Amendment Bill—
Consideration of —.
Cluuse 3. 3446-47, 3448, >450-51.
Clause 5. 3450, 3451, 3453, 24564.
Indian Criminal Law Amendment (Repealing) Bill—
Motion to consider. 3522-24, 3525-27, 3528, 3534, 3549, 3550-51.
Motion to pass. 3984-86, 3987, 3996-98, 3999.

Indian Evidence (Amendment) Bill—

Motion to refer to Select Committee, 4005-07.

Question re abolition of the Indian Stores Department. 3970.

Question re communal representation in Kenya. 3486.

Question (Supplementary) re consultation with the Legislative Assembly re+
garding Indian representatives deputed to attend meetings of the League of
Nations. 3183.

Question re employment of civilians as Executive Officers in Cantonments. 3001
Question re exercise of magisterial powers by Executive Officers in Canton-
ments. 3000-01. 1

Question re free re-direction of telegrams. 2922-23.

Question re ineligibility of Indians to hold agricultural lands in the Kenys
Highlands. 3485-86.

Question re Eenya Immigration Ordinance. 3487.

Question (Supplementary) re new Legislative Rules. 3110.

Question re new stores purchase rules. 3968-69.

Question re number of widows in India. 3372.

Question re opening of the railway from Itarsi to Nagpur. 3304

Question re publication of the report of the Colonies Committee. 3488.

Question re purchase of military stores by the Indian Stores Department. 3970,

Question re purchase of railway stores by the Indian Stores Department. 3969.

Qupstion re purchase of stores by provineial Governments. 3969-70.

Question re results achieved by the Colonies Cammittee. 3487-88.

Question re rules for the purchase of imported stores. 3970.

Question re rules under the Immigration into India Act, 1924. 3486.

Question re rupee tenders for Government purchases of stores. 3971.

Questicn ne separstion of executive and judicial funetions in Cantonments.
3001.

Question re statement of the Colonial Secretary regarding the Kenya Low-
lands. 3486.

Question (Supplementary) re suppression of the opium traffie. 3372.

Question ne travelling and daily allowances drawn by Mr. J. H. Green while
Secretary of the Indian Mercantile Marine Committee. 3030-31.

Question re treatment of Indians in Tanganyika. 3487.

Resolution r: recommendations of the Lee Commission. 3240, 3243, 3267-70,
3296.

Resolution re suspension of the Taxation Inquiry Committee and substitu-
tion of an Economic Inquiry Committee. 3921.

Special Marriage (Amendment) Bill—
Motion for leave to introduce. 4033.

Statement of business by the Honourable Sir Alexander Muddiman. 2990,
2001,
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GOVERNMENT AGRICULTURAL FARM—

Question re salary of the officer in charge of the —— at Tarnab. 3178.
Question re supply of free frait to Furopean pfficere from the —— at
Tarnab. 3177-78.
GOVERNMENT(S), CENTRAL AND LOCAL—
Question re memoranda furnished to Lee Commission by the ——. 3369.

GOVERNMENT(S), CENTRAL AND PROVINCIAL—

Question re opinions of the —— om the recommendaticns of the Lee Com-
mission. 3382.

GOVERNMENT OF TNDIA—

Deputation of Sir Bhupendra Nath Mitra to London in connection with the
outstanding claims in dispute between His Majesty’s Government and thee—.
3045-47. .

Question re agreements between the —— and foreign Governments for the
supply of Indian opium. 3620.

Question re deputation to England of an officer in connection with the settle-
ment of the amounts in dispute between His Majesty’s Government and

the ——. 3775-76. .
Question re extra expenditure incurred by the —— from 1917 to 1923. 2986.
Questions re opium policy of the ——. 3118, 3966.
Question re rental of houses owned by the —— in Simla. 20923.
GOVERNMENT OF INDIA ACT-—
Question re amendment of seetion 101 of the ——. 3179.

GOVERNMENT OF INDIA LOAN—
See under “ Loan(s) ”.

GOVERNMENT OF INDIA RECORD—
See under “ Reeords”.

GOVERNMENT OF INDIA SECRETARIAT— _
Question re clerks under the efBeiency bars in the Lower and Upper Divisions

of the —- and Attached Offices. 2049.

Question re ereation of a Third Division in the ——. 2948-49.

Question re permanent appointments for temporary Assistents and Clerks in
the ——. 4037.

Question re provision of family quarters in Simla for daftries employed in
the 4037-38.

Question re provision of permaneat appointments for men retrenched in the —
"and Attached Offices. 3800.
Question re recruitment for the ——. 2979.

Question re temporary Assistants and Clerks in the —. 4037,
8ee under “ Seeretariat”.

GOVERNMENT OFFICER(S)—

Question re discourtesy of —— to Indian women. 3580.
See under “ Longwood ”. .
GOVERNMENT FRESS(ES)- -

Question re classification of distri‘mtors in —— and record suppliers in tie Mili-
tary Accounts Offices as superior servants. 3793-94,
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GOVERNMENT PROPERTY IN SIMLA— ’
Question re sale of —— to private capitalists. 2924.

GOVERNMENT(S), PROVINCIAL——
Question re purchase of stores by —. 3968-70.

GOVERNMENT SERVANTS—
Question re¢ pro}nbmon trading by ——. 3708-09.
Question re wearing of khaddar by ——. 3596.

GOVERNOR GENERAL—
Assent of the —— to the Indian Soldiers ngahon (Amendment) Aet

1924, 29890.
Assent of the——to the Indian (Specified Instruments) Stamp Aet,

1924. 2989. )
Assent of the —— to the Steel Industry (Protection) Act, 1924. 2989.
GOVERNOR OF MADRAS—
Question re special powers of the —— in respect of Patronage, etc. 3044-45.

GOVIND DAS, SEra—

Hindu Religious and Charitable Trusts Bill—
Motion to refer to Select Committee. 3518.

Question re admission of Indian Cadets into the Royal Military College o
Sandhurst. 3628.

Question re consumption of salt in the various provinces. 3627.

Question re conversion of the Royal Indian Marine into an Indian Navy. 3916.

Question re conversion of the Tumsar Road-Tirodi Tramway into a broad-
gauge railway. 3627.

Question re dissolution of the Central Provinces Legislative Council. 3626.

Question re einployment of Indians as deck officers and engineers in the Royal
Indian Marine. 3628.

Question re encouragement of indigenons industries by the offer of preferential
rates on Railways. 3913-14.

Question re increase of salaries in the Imperial Serviees. 3628.

Question re Indian delegates to the League of Nations. 3916.

Question re Indian Officers in the Artillery. 3916.

Question re Indianisation of the Superior Services on State-managed railways
and in the P. and T. Department. 3915.

Question re liquidation of the Alliance Bank of Simla. 3629.

Question re new Legislative Rules relating to Supplementary Grants. 3625-26.

Question re O’'Dwyer-Nair libel suit. 3627.

Question re opening of the Nagpur-Kazipet Railway. 3914.

Question re passenger superintendents on Railways. 3912.

Question re proposed Raipur-Waltair Railway. 3914.

Question re provision of Indian dining cars on Railways. 3912.13.

Question re provision of waitiLg rooms for third class lady .passengers at
Railway statlons 3912,

Question re purchase of railway materials in India. 3913.

Question re railway conneetion hetween India and Burma. 3915,

Question re recoramendations of the Indian Bar Committee. 3626-27.

L292LD . 8
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GOVIND DAS, SETH—
Question re recommendations of the Indian Mercantile Marine Committee.
3627.

Question re recommendations of the Universities flouference held at Simla.
3629,

Question re reduction of intermediate and third class fares ou the Great Indian
Peninsula and East Indian Railways. 3629.

Question re report of the Indian Colonies Committee. 3626.

Question re Sir Sankaran Nair’s book “ Gandhi and Anarchy ”. 3627.

Question re statement of the Secretary of State for Colonies regarding affairs
in Kenya. 3626:

Question re strategic railway from Peshawar to the Afghan Frontier. 3915.

Question re value of stores purchased by Railways during the last five years.
3913. :

Resolution re recommendations of the Lee Commission. 3270-74. .
GRAIN—
Question re -contract with Messrs. Clements, Robson & Co. for the supply
of —— to military stations in the Punjab. 3584.
GRAM—
z Question re system of centralised crushing of barley and — required
for Militaxy purposes. 3585.
GRAVEYARD—
Question re building of railway quarters near a —— at EKurigram on the
Eastern Bengal Railway. 3576-77.
GRANT(S)—
Demands for Supplementary —— for the year 1924-25. 3876-81.

Excess for 1922-1923 under “ Adjustments with Provincial Govern-
ments ”. 3874.

Excess —— for 1922-23 under “ Agriculture ”. 3873.

Excess —— for 1922-23 under “ Archmology . 3873.

Excess —— for 1922-23 under “ Aviation”. 3874

Excess —— for 1922-23 under “ Census”. 3874. 1

Excess —— for 1922-23 under “ Central India”. 3875.

Execess for 1922-23 under “ Delhi ”. 3875.

Exeess for 1922-23 under “ Eduecation”. 3873.

Excess —— for 1922-23 under “ Emigration—External ”. 3874.
Excess — for 1922-23 under *“ Interest-free Advances”. 3875.

Excess —— for 1922-23 under “ Irrigation”. 3875.

Excess —— for 1922-23 under “ Joint Stock Companies”. 3874,
Excess —— for 1922-23 under “ Land Revenue ”, 3870.

Excess for 1922-23 under “ Medical Services”. 3873.

Excess —— for 1922-23 under “ Meteorology ”. 3873.

Excess —— for 1922-23 under “ Mines”. 3873.

Excess —— for 1922-23 under “ Miscellaneous Departments . 3874
Excess —— for.1922-23 under ** Other Scientific Departments ”, 3873,
Excess —— for 1922-23 under “ Police . 3871.
Excess —— for 1922-23 under “Rajputana”. 3875,
Excess —— for 1922-23 under “ Refunds”. 3874.
Excess for 1922-23 under “ Stamps”. 3871
Ezxocess —— for 1922-23 under * Btationery and Printing ”. 3874
Excess —— for 1922-23 under “ Burvey of India”. 3871-73.
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GRANT(8)—contd. .
Question re annual — to the Lady Hardinge Medical College, Delki. 2920.
2045.
Question re made by the Eastern Bengal Railway to schools for Enropeans,

Anglo-Indians and Indians. 3574-75.
GRANTS, SUPPLEMENTARY—

Question ¢ smendment of rules relating to ——. 3493.
GRASS FARM(8)— .
Question re case against’ Sergeant O’Mearas, Manager of the ——, Deolali,
3557-58.
GRATUITY—

Question re grant of a —— to the widow of Shewdyal Pandey, date pointsman
» &t Nasratpore on Eastern Bengal Railway. 3383.

GREAT BRITAIN—
Question re repayment of the 1926—31 Loan raised in ——. 3385.
GREAT INDIAN PENINSULA RAILWAY—

Question re adoption of revised risk note forms by the ——. 2971,

Question re amalgamation of the —— and the East Indian Railway. 3615.

Question re claims against the —— during the years 1921, 1922 and 1928
2066.

Question re construction of a station at’ Bhamburda on the ——. 3189-90.

Question re cost of Town Planning Scheme undertaken by the ——. 2930-3L.

Question re earnings per mile per passenger and per coaching vehiele for
first, second and third elasses on the 2069-70.

Question re installation of & train stop apparatus on the —. 3884-85.

Question re introduction of race speecials on the —. 3388. .

Question re provision of intermediate elass accommodation on the 3189.

Question re reduction of first and second class fares on the - 3588-89

Question re reduction of intermediate and third class fares on the —— and
the East Indian Railway. 3629.

Question re restaurant cars on the —. 2971.

Question re retrenchments on the ——. 2967,

Question re State management of the East Indian Railway and the —.
2930.

Question re supply of drinking water at stations on the ——. 2968-69.

Question re termination of the services of certain employees of the — on
the State taking over the management of the line. 3706-07.

Question re thefts in railway godowns on the —— during the years 1921,
1922 and 1923. 2966.
‘Question re third class carriages with and without Iatrines on the —. 2967-68.
GREEN, Mr. J. H—
Question re travelling and daily allowances drawn by —— while Secretary
of the Indian Mercantile Marine Committee. 3030-31. .
GRIEVANCE(S)—

Question re appointment of a Committee to consider the —— of the publie
with ragu-d to railways. J3558-59.

Question r¢ —— of the Belur passengers. 3886.

Question re —— of the Railway Board staff. 3782

L
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GUARD(8B)

Question re appointment of two Anglo-Indians as —— on the Eastern Bengal
Railway in preference to qualified Indians already in the service. 3606-07.
Question re case of —— Montrose of the East Indign Railway. 3615.
Question re promotion of reverted —— on the Eastern Bengal Rajlway. 3608.
Question re provision of quarters for European, Anglo-Indian and Indian —
of the Kastern Bengal Railway stationed at Sealdah. 3572-73.
GUDIPALA—

Question re opening of a post office in the village of —— in the Chittoor
district. 3098-99.
GUJRAT—
Question re case of Hot Lall, a postal clerk of ——. 3122-23.

GULAB SINGH, Sarpar—
Question re casualties among third and intermediate class passengers in railway
collisions.  3886.
Questioh re collisions on railways in 1924. 3886,
Question re contract with Messrs. Clements, Robson & Co. for the supply of
grain to Military stations in the Punjab. 3584.
Question re purchase of wheat produets required in Military centres in Baluchis-
tan. "3685.
Question re railway disaster near Harappa on the North-Western Railway.
3885-86.
Question re removal of political prisoners from the Andamans to Indian
jails. 3584,
Question re- representation of the rural classes in the Provineial and Central
Legislatures. 3815. '
Question re Resolution regarding the release of Sardar Kharak Singh. 2965.
Question re Resolution relating to the grievances of the Sikh Commanity. 2966.
Question re supply of wheat products required for military purposes. 3584-85.
Question re. systam of eentralised erushing of barley and gram required for
military purposes. 3585-86.
Resolution re suspension of the Taxation Inquiry Committee and substitution
of an Economic Inquiry Committee. 3757-59.
GUNDUK—
" Question re toll on the Bengal and North-Western Railway bridge over the —.
3965.
GUPTA, Mr. SHIVA PRASAD—

Question re refusal of passports to —— and Maniana Abul Kalam Azad. 3896.
GURKHA (8)—

See under “ Fracas”.

H
HABIB-UL-RAHMAN, RisaLpar Major—
Question re compulsory retirement of —— of the Army Remount Depart-
ment. 2981-82.
HAJ PILGRIM (8)—
Quzo}stton re medical inspection and disinfection of —— at Knrachl 2026-
Question re sufferings of —-. 3465-66.

See under “ Pilgrim(s} 7.
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HAJIPORE— -
Question re aboliiion of toll on the Bengal and North-Western Railway bridge
between —— and Sonepur. 3390-91.

HANS RAJ, Lava-—- ®

Question re annuoal grapt to the Lady Hardinge Medical College, Delhi.
2920.

Question r Audit Inspection Note of the Lady Hardinge Medieal College,
Delhi. 2920.

Question re classificalion of the Lady Hardinge Medical College, Delhi, as a
private institution. 2921.

Question re clerks under the efficiency bars in the Lower and Upper Divisions
of the Government of India Secretariat and attached offices. 2949.

Question re ereation of a third division in the Government of India Secretariat.
2948-49.

- Qnestlon re delay in the publication of the last qmnqnenmal report of t.he

Lady Hardinge Medical College, Delhi. 2921,

Question re discharge of Devi Chand, Points-Jamadar at Kn.sur, North-Western
Railway. 2947,

Question re employment of Indian professors in the La(ly Hardinge Medical
College, Delhi. 2920.

Question re grant of compensatory allowance to the postal staff at Dharam-
tala. 3610-11. ’

Question re Inspection Report relating to the Lady Hardinge Medical College,
Delhi. 2920-21.

Question re names of Indian Members on the executive committee of the Conn-
tess of Dufferin Fund. 2921-22.

Question re North-Western Railway sleeper contract. 3816.

Question re pay, etc., of the Deputy Controller, Printing Clearing Office.
4041-42,

Question re rent-free quarters at Raisina, Delhi. 2949,

Question re representation of the Central Legislature on the executive eom-
mittee of the Countess of Dufferin Fund. 2922.

Question re representation of the Central Legislature on the governing body
of the Lady Hardinge Medical College, Delhi. 2820,

Question re transfer of the Station Master, Kasur. 2948.

HARAPPA—

Details of the railway disaster at——on the North-Western Railway.
3216.

Questions re railway disaster near——on the North-Western Railway.
3712, 3773, 3778, 3885-86.

HARAPPA ROAD STATION—

Question re railway collision at —— North-Western Railway. 3127-30.
HARDWAR—
Question re uninterrupted flow of the Ganges from —— to the Sagour Islands.
3034-3038. .

HAYE, Me. ABDUL—
Question re imprisonment of Indian seamen at Liverpool. 3478-79.
HEAD ASSISTANT(S)—
Q-nuhonrenhohnon of posts of-———mtholndmn.&rmySemeeCorps.
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HEAD CLERKS TO SUPERINTENDENTS OF POST OFFICES—

Question re grant of duty allowance to —. 3472.
Question re revision of the pay of Postal {nspectora and ——, Bibhar and
Orissa. 3472.
HEDJAZ—
Question re pilgrims to the ——. 3900-01.

Question re pilgrims t¢ the —— in 1880, 1900 and 1923, respectlvely 3402,
Question re repatriation of pilgrims to, the ——. 3885

HIGH COMMISSIONER FOR INDIA—
Demand for supplementary grant for 1924-25 under “ Expenditure in England,

—7,_ 3881
Question re appointment of a successor to Sir Edward Cook, Secretary te
the 3471.
Statement laid on the table showing the cases in which the lowest tenders
have not been accepted by the —— in purchasing stores for the Govern-
ment of India during the half year ending the 30th. June 1924 2986-
88.
HIGH COURT, CALCUTTA—
Question re appointinent of additional Judges to the —. 3560-63.
HIGHLANDS—

See under “Kenya ”.
HINDLEY, Me. C. D. M—
Provident Funds Bill—
-Consideration of ——
Clause 6. 3841-42, 3844, 3847.
Resolution re appointment of a Committee to inquire into the causes of
reenrring floods. 4090-97, 4098, 4099.
Resolution re separation of Railway finance from General Finance. 3670-

74, 3865.
HINDU-MUSLIM TENSION—
Question re —— in Delhi. 3117.

HINDU RELIGIOUS AND CHARITABLE TRUSTS BILL—
See under “ Bills 7,
HIRA SINGH, SarparR BAHADUR CAPTAIN—
Indian Criminal Law Amendment (Repealing) Bill—
Motion to comsider. 3533-35.

Personal explanation by —— re remarks made by Pa.ndlt. Madan Mohan
Malaviya. 3816-17.

Question re employment of demobilised Indian officers and soldiers. 3713.

Question re supervision of first class railway refreshment rooms. 38712-13.

Resolution re recommendations of the Lee Commission. 3319-22.

HIS MAJESTY'S GOVERNMENT—

Deputation of Ffir Bhupendra Nath Mitra to London in connection with the
outstanding elauns in dispute between —— and the Government of India.
3045-47.

Question se deputation to England of an officer in connection with the

gsettlement of the amounts in dispute between —— and the Government of
India. 3775-76.
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HIS MAJESTY'S GOVERNMENT—:éontd. .
Question re memoranda presented by the Indian Colonies Committee to ——.
3605.
HOLIDAY (8)— ’
Question re closing of railway goods offices on Indian —. 3694.
Question re paynent of extra remuneration to postal officials for work om
Sunday and —. 3473-74.

HOLIDAY PAY—

See under “ Pay .
HOLME, Mr. H.  E—

Indian Criminal Law Amendment (Repealing) Bill—

Motion to eonsider. 3532-33.

Indian Evidence (Amendment) Bill—

* Motion to refer to Select Committee. 4007-08.
HOME DEPARTMENT-—

Question re amalgamation of the Staff Selection Board with the ——. 2940,
HORNIMAN, Mr. B. G—

Question re rejoinder of —— to the charges made against him by the Gov-
ernment of India. 2911-12.

HORBE—
Question re purchase and breeding of —— for the Indian Army. 3205-06.
HOT LALL—
Question re case of ——, a postal clerk of Gujrat. 3122-23.
HOURS OF WOREK—
. _Question re ,ete., of the staff of the North-Western Railway. 3596.
HOUSE OF LORDS—

Question re Lord Olivier’s speech in the —— regarding the alleged purchase
of votes by the Swaraj Party in Bengal. 3501-04.

Question re grant of to .the clerical establishment of the Indian Stores
Department. 4038-29.

HOWRAH—
Question re¢ punishment inflicted on certain booking clerks at —. 3107.
Question re running of a through and fast train from —— to Benares

Cantonment rid the Loop line on the East Indian Railway. 3905.
HOWRAH DISTRICT—

Question re absorption of the Sahebganj Loop district in the —— of the East
Indian Railway. 3012-13.

HOWRAH RAILWAY STAFF—
See under “Railway Staff”.
HOWRAH RAILWAY STATION—

Question re access to —. 3211-12. .
HRIDAIPUR— .
Question re closing at night of Birati, —— and Dagochia stations on the

Eastern *Bengal Railway. 3202.
HUDSON, Mr, W. F.—

Resolution re recommendations of the Lee Commission, 3343-46.
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HUSSANALLY, Kaax Barapur W. M—

Provident Funds Bill—
Consideration of ——
Clause 6. 3850-51
Question (Supplementary) re allowances granted to staff of the Eastern
Bengal Railway for working on Sundays and holidays. 3608-09.

Question re aprointment of a Superintendent of quarters in Simla allotted
to Members of the Indian Legislature. 2925-26.

Question re appropriation by Government of Bungalow No. 12 in Hyderabad
Cantonment, Sind. 2927-28.

Question (Supplementary) re Cantonments in India. 3094-95.

Question re cost of press for the manufacture of stamps, ete., in India. 3612-
13.

Question re “ Craig Dhu”, Simla. 3901-02.

Question (Supp'ementary) re electric installations and water taps in quarterr

in Caleutta for European, Anglo-Indian and Indian Btaff of the Eastern
Bengal Railway. 3574.

Question (Supplementary) re grants from the fine fund on the Eastern Bengal
Railway towards recreation clubs of their employees. 3575-76.
Question re Hindu, Mubhammadan, Anglo-Indian, European and Parei

Officers in the Posts and Telegraphs Department drawing Rs. 300 and
over. 3902.

Question re Hindu, Muhammadan, Anglo-Indian and Parsi Superintendents
of Posts Offices. 3903.

Question (Supplementary) re Indian pilgrimage officer at Jeddah. 3779

Question re listed posts for Members of the Provineial Civil Serviee. 3623-
24,

Question re manufacture of stamps, stamped paper, and postal stationery
in India. 3612.

Question re medical mspection and disinfection of Haj pilgrims at Karachi
2926-27.

Question re names, dwgnahons and pay of Government officers residing at
&“ Mngwwd ” 3901

Question re net percentage realised during the last three years on the' capital
invested in “Longwood ”. 3902.

Question (Supplementary) re opium policy of the Government of India.
3030.

Question re pilgrims to the Hedjaz. . 3900-01.

Question re quarters at “ Longwood” in the occupation of Government
officers. 3901.

Question re reduction of fares on Railways. 3613.

Question re rent of quarters at Longwood, the Cart Road and Summer Hill.
. 2024-25.

Question re rental of houses owned by the Government of India in Simla.
2923. .

Question re ml.e of Government property in Bimla to private eapitalists.

Question re Simla Rents and Furniture Sub-Divisions, 2923-24.
Resolution y¢ recomméndations of the Lee Commission. 3295,
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HYDER, Dr. L. K—
Provident Funds Bill—
Consideration of —.
Clause 6. 3845.
Resolution re.abolition of the Cotton Excise Duty. 407..
Resolution re separation of Railway finance from Gemeral finance. 3665-
67.
HYDERABAD CANTONMENT, SIND—
Question re appropriation by Government of Bungalow No. 12 in —.
2927-28,

. I

IMMIGRATION INTO INDIA ACT, 1924—
Question re rules under the ——. 3486,

IMPERIAL BANK OF INDIA—

Question re amounts due by the Alliance Bank of Simla to the ——. 3011.
Question re opening of a Head office of the —— either at Lahore or at
Delhi. 3705-06.

Question re repauvment of advances made by the —— to the Alliance Bank
of Simla. 3377.

Question re repayment of advances made to the Army Canteen Board by
the 2651-32.

Question re transfer of the control 6f Curreuncy to the
IMPERIAL BANK OF INDTA (AMENDMENT) BILI—
See under “ Bill(s) .
IMPERIAL CONFERENCES- -

Question re cost of deputation of India’s representatives to the —— and
meetings of the League of Nations. 3104.

IMPERIAL LIBRARY—
Question re remnval of the —— from Calcutta to Delhi. 3690.
IMPERIAL POLICE—

Question re pronotion of Provincial Police Service Officers to listed posts
in the - 3485.

IMPORT CERTIFICATE—

Question re effect of the —— system on the amount of Indian opium_sold
for export. 3620-21.

INCOME-TAX— .
Question re assessuent of —— from the Honoursble Mr. Sachchidanadg

3387-88.

Sinha. 3020.

Question re assessment of —— of the profits of the Punjab Nitional Bank,
Ltd., Lahore. 3801.

Questlon re fillng of returns by assessees to ——. 3475-76.

Questions r4 — assessment in rural areas. 3689-90.

Question re —— on the profits of Juint Stock Companpiex. 3802.

Question re payinent of —— by cheques. 3901
J.292LD ) 9
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INCOME-TAX—contd.

Question re rectification of irregularities in —— assessment. 3477-78.
(Juestion re refund of —— charged on the tentage allowances of Military
Officers.  3695-96.

Question re returns furnished by assessees to ——. 3476.
Question 7e ravenue from —— in 1922-23, 3403. .
INCOME-TAX DEPARTMENT—
Question re chartered, incorporated and Government certified accountants
employed in the ——. 3475. '
Question re inecrease in the number of Gazetted Muslim Officers in the Punjab

3773, -

Question re qualifications, ete., of certain classes of officials employed in the
——, Bombhay. 3891-92.

Question re representation of Muhammadans in the — of the PunJab and
_ the North-West Froatier Province. 3566. '

INCOME-TAX OFFICERS—

Question re recruitment of —. 3475.
INCREMENTS—
Question re grant of percentage —— to the clerical staff of the Directo:
General, Posts and Telegraphs. 3982-83.
Question re stoppage of —— of certain Punjab postal officials. 3411.
INDIA—
Question re emoluments of postal clerks and Railway Mail Service sorters
in Burma and — 3812-13.
Question re railway commeetion between —— and Burma. 3915.

I;'\'DIA..;\ND BURMA MILITARY MARINE RELIEF FUND—
See under “ Relief Fund ”.
“INDIA IN 1922-23"—

Question re prefatory note to ——. 3581
INDIAN(S)—
Question ye admission of —— into various branches of the Indian Army.
3392-93.

Question r¢ East Indian Railway Schools for European, Anglo-Indian and
—— children. 3496-97.

Question re employment of —— as District Inspectors on the transportation
side of the East Indian Railway. 3498.

Question re European, Anglo-Indian and —— Traffic Inspectors on the
East Indian Railway. 3497-98.

Question re grievances of —— in respect of the Fighlands and franchise in
Kenya. 3605.

Question re in the superipr staff of the Wireless Branch. 3587.

Question re policy relating to the recruitment and promotion of —— and
Anglo-Indians to the superior services of State Railways. 3771.

Question re promotion of —— and Anglo-Indian subordinates to the superior

gervices of Btate Railways. 3770-71.

Question re, promotion of subordinates to the superior services of State
Railw.ys. 3771,

Question re provision of quarters by the East Indian Railway for*its European,
Anglo-Indian and —— staff at certain important junetions. 3497.

Question re retrenchment of —— in the Locomotive Department of Railways.
- 3911,
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INDIAN ARMY— - _
Question re¢ purchase and breeding of horses for the ——.

3205-06.
INDIAN ARMY SCHOOILOF EDUCATION— ' -
Question re ——. 3201.
INDIAN ARMY SERVICE CORPS— y ‘
Question re abolition of the posts of Head Assistants in the ——. 3481.

Question re boarding arrangements for Indian “superior /. personnel of the
-—— while on field service. 3484.

Question re casualties among clerks in the —— during the late War. 3481-
82
Question re grading of clerks of the —. 3482-83,.
Question re pay of clerks of the —. 3481-82.
Qugstion re scale of increments of clerks of the ——. 3483.
Question re travelling allowances for journeys by sea of the Indxan superior
personnel of the ——, 3484,
Question re upper and lower division clerks of the -——, 3483-84.
INDIAN ART- AND ANTIQUES—
Question re Central Institute of —— in London.  3494.
INDIAN BAR COMMITTEE—

See under “ Committees”,

INDIAN CIVIL SERVICE—

Question re —— candidates. 3395.

Question re officers in the —— and Indian personnel of the service in 1861,
1887, 1913 and the 1st January 1924. 3107-08.

Question re pay and pension of the —— —2983.

INDIAN CIVIL SERVICE OFFICERS— -

Question re number of and emoluments paid to —— in 1913 and 1923, res-
pectively. 2982-83.

INDIAN COASTING TRADE— -
Question re grant of privileges in respect of —— to foreign ships. 3382.
INDIAN COLONIES COMMITTEE— -
See under “ Coramittee(s) 7. .
INDIAN COMPANILES ACT, 1913— )
Questionn re amendment of the ——. 3378.
INDIAN CRIMINAL LAW (AMENDMENT) BILL—
See under “Bills”,
INDIAN EVIDENCE (AMENDMENT) BILL—
See under “ Bill(s) ”.
INDIAN FIRM=—

Question re grant of licence to —— for the ‘working of the International
Wireless. 3588

INDIAN FOREST SERVICE—
Question re = education staff. 8196.
Question r¢ —- officers. 3179.
INDIAN INSTITUTE OF  SCIENCE—
Question re —— at Bangalore. 3717. *
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INDIAN LEGISLATIVE RULES—
See under “ Rule(s) ”.

INDIAN MAIL ENGINE DRIVER(S)—
See under * Driver(s) ”.
INDIAN MANUFAC'I_'URERS—

Question re Government purchases of iron and steel from —. 370Z
INDIAN MEDICAL SERVICE—

Question re closute of permanent cadre of the —— to Indians. 3190-92.

Question re Indians in the —— holding temporary Commissions. 3696-
97

Qnes-tion re specialists’ appointments for Indians holding temporary com-
missions in the ——. 3697.

Question re supersession of senior —— Indian Officers for adminitrative
appointments. 3899,

INDIAN MERCANTILE MARINE COMMITTEE—

Question re travelling and daily allowances drawn by Mr. J. H. Green, while
Secretary of the —. 3030-31.

See under *“ Committee(s) ”.

INDIAN MERCHANT SHIPPING (AMENDMENT) BILL—
See under “ Bill(s) ”.

INDIAN MERCHANTS' CHAMBER BOMBAY—

* Question re memorial from the —— regarding the introduction of an effective
gold currency in India. 3471

INDIAN MOTOR VEHICLES (AMENDMENT) BILL—
See under “ Bill(s) .
INDIAN MUNITIONS BOARD—

Question re case of Mr. Ram Saran Das Punj, a Clerk in the Punjab Edu-
cation Department on deputation to the ——. 4039-40.
INDIAN NAVY—

See under “ Navy”.
INDIAN NEGOTIABLE INSTRUMENTS ACT, 1881—
Question re amendment of the ——. 3800-01.

INDIAN PASSENGER ENGINE DRIVERS—
See under * Driver(s) .
INDIAN PENAL CODE—

Question re operation of Sections 211 and 500 of the —— in the Dera Ismail
Khan Distriet. 3564.

INDIAN PENAL CODE (AMENDMENT) BILL—
' See under “ Bill(s) .
INDIAN POST OFFICE (AMENDMENT) BILL—
See undex “Bill(s) ”.
INDIAN RAILWAYS—
See under “ Railways”,
INDIAN RAILWAYS ACT, 1890—
Question re revision of the ——, 3091-92.

(]
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INDIAN RAILWAYS (AMENDMENT) BILL— .
See under * Bill(s) ".
H{Z[))IAN REGISTRATION (AMENDMENT) BILL—(Amendment of Beection
- [
See under “ Bill(s) ”.
msgg.AN REGISTRATION (AMENDMENT) BILL—(Amendment of Section
See under “Bill(s) . .
INDIAN SOLDIERS—
Question re employment of demobilised Indian Officers and ——. 3713.
INDIAN SOLDIERS (LITIGATION) BILL—
See under “ Bill(g) ™.
INDIAN STAMP (AMENDMENT) BILL—
. See under “ Bill(s) .
INDIAN STORES DEPARTMENT—

Question re abolition of the ——. 3970.
Question re graut of house-rent allowances to the Clerical establishment of
the 4038-39.
Question re procedure followed by (he —- with reference to tenders tor stores
3888-89.
Question re purchase of Military stores by the ——. 3970. :
Question re purchase of raiiway and other stores through the 3895~
96.
Question re purchase of railway stores by the ——. 3969.
Question re purchase of railway stores through the —. 3702
INDIANISATION--
Question re —— of the superior Services on State-managed Railways and in the
Posts and Telegraphs Department. 3915.
Question re —— of various classes of appointments on the East Indwn Rail-
way. 3906.
INDICATION BOARD—
Question re prevision of —— for the direction of passengers at Naihati
Station on the Eastern Bengal Railway. 3116.
INDIGENOUS INDUSTRIES—
Question re encouragement of —— by the offer of preferential rates on rail-
ways. 3013-14.
INDO-EUROPEAN TELEGRAPH DEPARTMENT—
Question re¢ ——-. 3007-09.
INDORE—

Question re grant of King's Commissions to cadres of the Military trmmng
schools at and Wellington, respectively. 3803-04.
Question re Research at ——. 3100-01.

INDUSTRIAL UNEMPLOYMENT—
Question re *— in India. 3027-29.
INFRINGEMENT OF RULES—
See under “ Rule(s) ™
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INNES, THE HONOURABLE SIR CHARLES—
Cotton Ginning an Pressing Factories Bill—

Motion for leave to introduce ——. 2996-97.

Motion to refer to” Select Committee. 3064-65. ¢

Motion to cirenlate. 3073-74.

Demands for supplementary grants for 1924-25 under “ Commercial In-
telligenece .  3879.

Demands for supplementary grants for 1924-25 under “ Porta and Pilotage ”.
3877.

Land Customs Bill—
Motion to circulate . 3079,
Motion for nomination for the Standing Finance Committee for railways.
3916.
Provident Funds Bill— .

Consideration of —

Clause 6. 3848.

Report of Committee for separation of railway from General Finances (laid
on the table). 3422-24,

Resolution re abolition of the Cotton Excise Duty. 4050-60, 4074, 4082-
83.

Resolution re recommendaticns of the Lee Commission. 3164-70, 3256.

Resolution re separation of railway Finance froin General Finance. 3632-40,
3644, 3645, 3676, 3683-85, 3686, 3860, 3863-64, 3867-68. -~

INSPECTION REPORT—
relating to the Lady Hardinge Medieal Colleze, Delhi. 2920-

Question re
21.

INSPECTORS OF POST OFFICES—

Question re insiructions to ——. 3490-91.
Question re revision of the pay of , and Superintendents, Head Clerks,

Bihar and Orissa. 3472. -
INSTRUMENT—

Question re restrictions imposed on a Muhammadan gentleman in his efforts
to invent an —— for the transmission of wireless messages through water.
3209-10. ,

INSURANCE—

Question re expenditure on ——. 2978,
INSURANCE COMPANIES—

Question re impusition of certa.ln -conditions on foreign —— operating in
India. 3092.
INSURANCE, POSTAL—
. Question re the Post Office and —— work. 2986.

INSURED LETTERS—
Question re thett of —. 3559.
INTEREST— * .

Question re inerease in the rate of —— on Postal Savings Bank deposit.
2086,
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INTEREST-FREE ADVANCES—
Excess grants for 1922-23 under “ ——". 3875,
INTERMEDIATE CLASS ACCOMMODATION—
Question re provision of —— on all long distance trains on the South Indian
Railway. 309, .
Question re provision of —— on the Great Indian Peninsula Railway. 3189.
Question re prevision of on the Madras and Southern Mahratta and
South Indian Railways. 3096.
INTERMEDIATE CLASS.PASSENGERS—

Question re free sllowance of luggage to on railways. 3498-99.
Question re provision of a waiting room for —— at Puri. 3488-89
See under “ Passenger(s) ”.

INTERNATIONAL LABOUR LOIMFEREVCES——

3182.

INTER\IATION AL OPIUM CONFERENCE—

Question re —--of the League of Nations. 3031-32. 1
Transmission to the of the opinion »f the All-India Congress on the
Opium policy of the Government of India. 3032-34.

INTERNATIONAL WIRELESS—
Question re grant of licence to Indian Firm for the working of the —.
3588.

INTERNMENT— . _
Question re payment of an allowance to Mr. Amir Chand Bombwal during the
period of s ——. 3467-70.
TRON AND STEEL—
Question re Government purchases of —— from Indian manufaeturem.
3702.
Question re Indian, non-Indian and mixed firms engaged in the —— industries
in India. 2919. .
IRRIGATION—
Excess grants for 1922-23 under “——". 3875.
Question re —— from the Luni, Nala Naskore and Gommal canals. 3400.
IRRIGATION COMMITTEE—
Question re appointment of an ——"in each tahcl.l of the North-West

. Frontier Province. 3396
IRRICATION WORK—

Q 1estion re on the Luni river. 3565.
ISA KXHAN RANA KHEL— _ _

Question re kidnapping of —— and others at'Gaudipur Sahib. 3399.
ISHAPORE—

Question re reductior of the co;t .of supervision in the Metal and Steel
Factory, —. 2064

ISLAM ABAD—~

Question re visit of the Director Genem.l of Posts and Telegraphs to ——.
3414-15

.
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ISMAIL KHAN, Mr—

Question re abolition of posts of Head Assistants in the Indian Army Service
Corps. 3481.

Question re boarding arrangements for Indian superior personnel of the
Indian Army Service Corps while on field service. 3484.

Question re casualties among clerks of the Indian Army Service Corps and
the Military Aecounts Department during the late War. 3481-82.

Question re grading of clerks of the Indian Army Service Corps. 3482-83.

Question re pay of clerks of the Indian Army Service Corps. 3481-82.

Question re revision of the pay of the clerical establishment of the Military
Accounts Department. 3481.

Question re scale of increments of clerks of the Indian Army Serviece.
3483.

Question re travelling allowances for journeys by sea of the Indian superior
personnel of the Indian Army Service Corps. 3484.

Question re upper and lower division clerks of the Indian Armyt Service
Corps. 3483-84.

ITARSI—

Question re opening of the railway from —— to Nagpur. 3394.

IYENGAR, Mr. A. RANGASWAMI—

Indian Criminal Law Amendment (Repealing) Bill—

Motion to consider. 3544.

Inquiry re the allotment of some time for the discussion of the resolution on
floods. 3649.

Question re additional expenditure involved in the recommendations of the
Lee Commission. 3382.

Question re amendments made in the Indian Legislative Rules. 3698-99.

Question re basis of the recruitment ealeulation supplied to the Lee Com-
mission. 3375-76.

Question re clasaification of Post Offices. 3214.

Question re classification of the Ootacamund and Trichinopoly Post Offices
as second class offices. 3214.

Question re constitutional Reforms. 3372-73.

Questian re consultation with the Legislature in cases of alteration of the
statutory rules. 3373.

Question re deputation of Sir Bhupendra Nath Mitra to London in connec-
tion with the outstanding claims in dispute between His Majesty’s Govern-
ment and the Government of India. 3045-47.

Question re differential treatment in matters of appeals of members of the
All-India and the Provincial Services. 3043-44.

Question re discontent among officers in the Postmasters’ cadre. 3216.

Question re employment of Indian Consulting Engineers in connection with
Ports development. 3699-3700.

Question re floods in Southern India. 3903.

Question re grant of gazetted rank to Postmasters on Rs. 250. 3214.

. Question re grant of rent-free quarters to Postmasters. 3215.16.

Question re grant to gazetted Postmasters’ of the concession of counting
officiating service for increments. 3212-13.

Question ¢ Krishnasagara and Metur projects. 3374-75.

Question (Supplementary) re measures to be taken by Government in regard
to flood.. 3390. ‘ .

Question re memorial of gazetted Postmasters for improved pay. 3212.
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IYENGER, Mr. A. RANGASWAMI—contd. .

Question (Supplementary) re new Legislative Rules. 3109-10.

Question re new rules relating to Supplementary grants. 3373-T4.

Question re¢ opinions of the Central and Provincial Governments on the
recommendations gof the Lee Commission. 3382.

Question (Supplementary) re outrage on an Indian woman in the Federated
Malay States. 3007.

Question, (Supplementary) re prevention of emigration of adult labourers
from Madras. 3765.

Question re profits from the control of enemy ships, ete. 3376.

Qu;asgon re promotion of gazetted Postmasters to superior appointments.

Question (Supplementary) re provision of quarters for European, Anglo-
Indian and Indian guards of the Eastern Bengal Railway stationed at
Bealdah. 3573.

Question re reopening of Point Calimere and other minor ports on the South
Madras ecoast. 3700-01.

Question re result of the appeal to the Privy Council in the case of the levy
-of customs duties on stores imported by Railway Companies. 3376.

Question re revision of pay of British Military Officers. 3380-81.

Question re revision of pay of Presidency Postmasters and the Postmaster,
Rangoon. 3213-14.

Question re rules relating to the classification, eontrol, dismissal, ete., of the
Bervices in India. 3042-43.

Question re special powers of the Governor of Madras in respect of Patronage,
ete. 3044-45.

Question re time scale for gazetted Postmasters. 3213,

Question (Supplementary) re transmission to the International Opium Con-
ference of the opinion of the All-India Congress on the Opium Policy of
the Government of India. 3034.

Question (Supplementary) re views of Loeal Governments on the recom-
mendations of the Lee Commission. 3126.

Resolution re recommendations of the Lee Commission. 3336-40.

Resolution re separation of Railway Finanee from General Finance. 3640,
3641,

Resolution re suspension of the Taxation Inquiry Committee and substitution
of an Econowric Inquiry Committee. 3929-32.

J

JATLS—
Question re removal of political prisoners from the Andamans to Indian —.

JAJODIA, BABOO RUNGLAL—

Question re increase of Currency in India. 2978.
Question re nominal value and cost price of British Securities held in the Paper
Currency and Gold Standard Reserves. 2078.
JEDDAH—
Question re Indian pilgrimage officer at ——. 3779-80.
JEELANI, HAJI S. A, K—

Question ye nppomt.ments made in the various Departments of the Govern-
ment of India since January 1024, 3211.

L292LD 10



-

74 INDEX TO LEGISLATIVE ASSEMBLY DEBATES.

JEELAN, HAJI 8. A. &.—conts .
Question re assistance to Members ‘of -the Assembly in the discharge of their
public duty. 3466.
Question re Cantonments in India. "3094-95. o

Question re, case against sergeant O. Meara, Managor of the grass farm,
Deolali. 3557-58.

Question re date of expiry of the South Indian Rallwav centract, 3093.

Question re expenditure o roads in the St. Thomas Mmmt- Cnntpnment.
2060.

Question re floods in Southern India. 3465.

Question re grant of free railway passes to Members of the I&glﬂahw
Assembly. 3095.

Question re Hindu-Muslim riots. 3211.
Question ra..jﬂ'dgmcnt of Mr. Justice MeCardie in the ha;r—O’Dwvex ease.

3210.
Question re number of questions in the Delhi session of the Legmhime
Assembly. 3365-66. >

Question re overcrowding of third class passengers on ma:l traing on the
M. and 8. M. and S. I. Railways. 3093. -

Guestion re promotion of provincial Police service officers. to.listed posts in
the Tmperial Police. 3483.

Question re provision of intermediate class accommodation on all long distanee
trains on the South Indian Railway. 3093.

Question re report of the Alliance Bank of Simia lnquiry Committee.
3010-11.

Question re report of the Indian Bar Committee. 3095-96. .
Question re resclution regarding answering of questions by officials on subjeets

over which the Governor-General in Couneil Las control and superintendenee.
3119.

Question re Sir Sankaran Nair's Book “ Gandhi and Aparchy”. 302L
Question re State eontrol of Railway Companies. 3120 21.-
Queﬂt.on re strike cn the S. I. Raiiway. 3094.

Question re sufferings of Haj pilgrims. 3465-66. .
Question re tnsatisfactory arrangements on emigrant steamers. 3119-20.

JHELUM—
Question me stations between Lahore and —— on the North Wesh."n Railway
without raised platforms. 3897.

JINNAH, MR. M. A—
Expression of regret af the dealh of M. mp mdra Natl Dasu. 355G
Hindu Religious and Charitable Trusts Bill—
Moction to refer to Seleet' Committee. 3516-17.
Indian Criminal Law Amendment Bil'—
Consideration of —. 3953-55.
Clause 5,
Indian Criminal Law Amendment (Repealing) Bill— ‘

Motion to consider. 3536, 3546 48.
Motion to pass. 3991 92.

Land Customs Bill—

Motion to eircullate. 3083-84. *
Considemtion. of — -. 3328,
Clavse 7. 3833.

gl

"
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K4
JINNAH, Me. M. A.—contd. Ll
-+ Provident Funds Bill. 3853. .
Consideration of ——. 3855-56.
Clause 6. 3857. .-
Party

Question (Supplen®ntary) re alieged purchase of votes by the Swaraj
in Bengal. 3503. :
Question (Supplementary) re deputation of Sir BDhupendra Nath Mitra to
Lendoh in connection with the outstanding” claims in dispute between His
Majesty’s Government and the Government of India. 3047.
Question (Supplementary) re evidencs of provineial Ministers and ex-Ministers
hefore the Reforms Inquiry Committee. 3194.
Question  (Supplementary) re expenditure on erection, maintenanee’ and
repairs of mosques, temples and churches. 3402. _ , L
Question (Supplementary) re Indians in the Army {i Tddian Reserve of
Officers. 3117-18. - -
*Quastion (Supplementary) re Industrial unemployment in India. 3029.
Question (Supplementary) re officer in ebarge of Longwood Hotel. 3106-07.
. Question (Supplementary) re publication of the evidemce recorded by the
Lee Commission. 3124, .
Question (Suppiementary) re qualifications necessary for the grant of e
license to possess wireless telegraph apparatus. 3208,
(uestion (Supplementary) re railway coliision at Harappa Road, North
Western Railway. 3129,
Question (Supplementary) re views of Local Governments on the recommen-
dations of the Lee Commission. 3125, 3127.
Resolution re recommendations of thé Lee Commission. 3166, 3242, 3309-15,
3317, 3360.
Resolution re suspension of the Taxation Imquiry Committee and substitution
of an Economic Inquiry Committee. 3943-44, 3951.

JOINT STOCK COMPANIES—
Excess grants for 1922-23 under ——. 3874
Question ré incoine-tax on the profits of ——. 3802, _
JOTAI, MR. N, M.— '

Maternity Benefit Bill—
Motion for leave to introduce. 4029, 4030, 4031.

Provident Funds Bill—
Consideration of ——

Clause 6. 3840-41, 3844-45, 3854-53, 3856. _

Question rz agreements between the Government of India and foreign Gov-
ernments for the supply of Indian opium. 3620.

Questjon re allegations in the “ Weekly Mazdoor ” of Lucknow against Rail-
way Administratiop. 3708 . s

Question re alleged assault by Mr. Gasper, loco, foreman, Katihar ou Phool
Muhammad, pumping driver, Katihar. 3607.

Question re allowances granted to staff of the Eastern Beagal Railway for
working on Sundays and holidays. 3608-09.

Question re appeals of the employers of the Eastern Bengal Railway against
the orders of District officers. 3606. *

Ql.!estion (Sv.pplementary) re appointment of a Superintendent of quarters
in Simle «llotted to Members of the Indian Legislature. 2925,

Question re appointment of Indians as foremen on the Bombay Baroda and
Centrals Indis  Railway. 3705. ‘
Question re appointment of two Anglo-Indians as guards on the Eastern

?;;g;l7 Railway in preference to qualified Indians already in the service.
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JOSHI, MR. N. M.—contd.

.

Question (Supplementary) re censoring of correspondence of private persons
by the police. 3791, 3792.

Question re wmmemshz.atmn of the accounts of the Posts -and Telcgraphs De-
partment. 3771-72.

Question re conditions of deck passenger traffic in native passengers ships.
3704.

Question re constitution of Local Advisory Committees of various railways.
3796.

Question re discharge of employees of the Oudh and Rohilkhand Railway for
taking part in the Trade Union movement. 3799.

. Question (Supplementary) re dismissal of Mr. B. A, Fauzdar from the B. and
N. W. Railway. 3200.

Question (Supplementary) re distribution of funds realised from employees on
the North-Western Railway. 3694-95.

Qu&twn re effect of the import certificate system on the amount of Indmn
opinum sold for-export. 3620-21.

Question re establishment of a Conciliation Board on the Oudh and Rohilkhand
Railway. 3799.

Question re¢ Eunropean, Anglo-Indian and Indian chargemen in the Eastern
Bengal Railway workshops. 3607. .

Question re exodus of labourers from the Assam tea gardens. 3421,

Question (Supplementary) re fixation of an economic basis wage for Indian
labourers in Ceylon. 3764.

Question re grant of lease privileges to postal menials in the Bombay C;rcle
705.

Question re grant of reliet to postal runners. 3795.

Question re grievances of the B. and N. Railwaymen’s Association. 3797.

Question (Supplementary) re grievances of the Eastern Bengal Railway Indian
Employees’ Association. 3385.

Question re increase of pay of postmen. 3794-95.

Question (Supplementary) re industrial unemployment in India. 3027, 3028.

Question (Supplementary) re International Opium Conference of the League of
Nations. 3032.

Question (Supplementary) re introduetion of race specials on the Great Indian
Peninsule Railway. 3388.

Question re introduction of the Provident Fund system in the curreney office.
3590.

Question re leave of subordinate employees on the Bombay Baroda and Central
India Railway. 3704-05.
Question re leave reserve for postmen and menials in the Bombay Circle. 3795.
Question (Supplementary) re opium poliey of the Government of India. 3030.
Question re pay of clerks in the Bombay Curreucy Office. 3589.
Question re pay of postmen and postal clerks in the Bombay Circle. 3794.
Question (Supplementary) re prevention of emigration of adult labourers from
Madras. 3765.
-Question (Supplementary) re privileges allowed to Messrs. Spencer and Co.’s
 Enropean Railway refreshment rooms. 3774.
Question re promotion of Indian station masters to station superintendents
and traffic inspectors on the Eastern Bengal Railway. .3G07-08.
Question re promotion of reverted guards on the Eastern Bepgal Railway.
3608. ¢

Question re provision by the M. and S. M. Railway of schools for the children
of the Indian employees. 3799-3800.
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JOSHI, Mgr. N. M.—contd.

Question re quarters of officers of the Eastern Bengal Raiway at Alipur. 36086.

Question re railwayy concession fares to students of national schools. 3796.

Quesetion (Supplementary) re rates of fares paid by first, second and third
class passengers and space allotted to each class. 3499.

Question .re recruitment of Indian assistant station masters for special class
stations on the Eastern Bengal Railway. 3606.

Question re reduetion of first and second elass fares on the Great Indian Penin-
sula Railway. 3588-89.

Question re representation of Passengers’ Association on the Loeal Advisory
Councils of Railways. 3796. )

Question r¢ restricted sale of provision op'um to the non-China market in the
Far East. 3621.

Question re revision of pay of postal runners in the Bombay Cirele. 3795. .

Question re revision of pay of the civilian clerks in the.North-West Frontier
Province. 3610.

Question re scale of furniture supplied to Members of the Legislature oecupying
quarters on the Cart Road, Simla. 3590-91.

Question re scales of pay in thgelceounts office and the Curreney Office, Bombay.
3589-90.

Question re scheme of interchange of med'cal health personnel organised by the
League of Nations. 3623.

Question (Supplementary) re separation of the establishment of the Legisla-
ture from the Legislative Department. 3766.

Question (Supplementary) re Simla Rents and Furniture Sub-Divisions.
2924,

Question re sources of opium supply. 3622

Question re transactions in Malwa opium. 3622-23.

Question re uniformity in leave Rules in Railways. 3705
Question re unrest among workers on the Assam tea gardens. 3218.

Question re welfare committees on the Bengal and North-Western Railway.
3797-98.

Question re withdrawal of official recognition of the Oudh and Rohilkhand
Railway Union. 3796-97.

Question re working hours of the traffic and transport staff on Indian Railways.
3609-10.

Resolution re suspension of the Taxation Inquiry Committee and substitation of
an Economic Inquiry Committee. 3937-4C

Workmen’s Freedom Bill—
Motion for leave to introduce. 4032.
Motion withdrawn. 4033,

JUBBULPORE—

Question re alleged outrage on a woman by an European soldier st —.
3802-03.

JUDGES, ADDITIONAL—
Question re appointment of —— to the Caleutta High Court. 3560-63.
JUDGES HIGH COURT—

Question re appointment of Oriyas as—— and Executive Counumors in the
Province of Bihar and Orissa. 3387.

JUDICIAL AND EXECUTIVE FUNCTIONS—
Question re separation of ——. 3787¢
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JULLUNDAR CITY—
Question re grant of subsistence allowance to Mr. Girdhari Lal sub-record elerk,

Railway Mail Service, —. 3899. .
e x
KALUKHALI— ._
Question re —— station, Eastern Bengal Railway. 3770.
KARACHI—
Question re assault by soldiers on Mr. Sidfiva at —. 3392,

Question re grant of compensatory allowances to employees of the North-West-
ern Railway stationed at——. 3502.

Question re medieal inspection and disinfection of Haj pilgrims at —.
2926-27. ‘
KARACHI CITY STATION—

Question re shortage of licensed coolies at —— on the North-Western Railway.
3788-89.

KARTAR SINGH, SARDAR— -
Question re Birdwood Committee. 3598.
Question re British Viee-Consul at. Duzdab. 3557.
Question re dismissal of Havildar Santa Singh of the Sth Artillery for reading
an Akali newspaper. 3011-12.
Question re expenditure on insurance. 2978,
Question re formation of a committee to inquire into Sikh grievances. 3598.
Question re release of Sikh prisoners convicted of wearing Kirpans. 3597-98.
KARWAR—
Question re refusal of a license to Mr. S. D. Nadkarin of —— to possess a set of
_ wireless telegraph apparatus. 3207-08.
KASTURBHAI LALBHAI, MR.— .
Resolution re abolition of the Cotton Excise Duty. 3955-57, 4053, 4056, 4059,
4069, 4078-81.
KASUR—
Question re discharge of Devi Chand, Points Jamadar at
Railway. 2947.
Question re Station Master of —. 3117.
Question re transfer of the Station Master,——. 2948,
KATIHAR— ' .

Question re alleged assault by Mr. Gasper, loco. foreman at —— on Mr. Phool
Muhammad, pumping driver. 3607.

-

, North-Western

EATPADI— t- :
Question re abolition of the night shuttle train beitween —— and Chittoor on the
. Madras and Southern Mahratta, Railway. 3097.

KAZIPET—

Question re'opening of the Nagpur —— Railway. 3914,
KELKAR, M. N. C.—
Land Customs Pill2-
Consideration of—

Clause 4. 3819-20, 3821-22, 3823.
Clause 7. 3829-31, 3832 .

Al
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KELKAR, MR. N. C.—contd.

Question re amalgamation of the Great Indian Peninsula and East Indian Rail-
ways. '3615.

Question re Chief Commissioner for Indian Railways. 3617.

Question re collection of customs duty by the Post Office. 3715.

Question, re compensation paid by lewa\s on aceount of persons lulled or
injured in accidents. 3618.

Question re compensation to the family of the villagers of Lohof'aon whose
death was caused by Private C. J. Walker. 3624-25.

Question re correspondence with the Bombay Government regarding the Taxa-
tion Committee. 3815.

Question re cost of Machinery for the Sukkur Barrage. 3615-16.

Question re effliciency bar for Accountants in the Military Aceounts Depart-

e ment. 3618-19. '

Question re export of beef from India. 3617.

Question re grant of conveyance allowance to pestal officials in the Poona”
Division. 3716.

Question re Indian Institute of Science at Bangalore. 3717.

Question re Postal Insurance Fund. 3616, 3617-18.

Question re production of medieal certificates by the office establishment of the
Controller of Military Accounts, Southern Command and Poona Distriet.
3620.

Question re profits earned by the Post Oflice’ on aceount of the S“'mgs Bank
and cash certificates. 3715-16.

Question re railway econcessions for military traffiec. 3616.

Question re Rates Tribunal. 3815.

Question re sorting of the inward foreign mail at the Poona Post Office. 3716.

Question re suggestions in connection with Budget Debates. 3618.

Question re working eharges of the Post Office Savings Bank. 3716.

Question re working hours in the Military Aceounts Department. 3619.

KENYA—

Question re communal representation in ——. 3486.

Question re grievances of Indians in respect of the Highlands and franchise
in——. 3605, '

Question re poll-tax in —. 3192,

Question re questions relating to —— and the poll-tax in Fiji. 2984-85.

Question re statement of the Secretary of State for the Colonies regarding
affairs in ——. 3626.

EENYA HIGHLANDS—
Question re ineligibility of Indians to hold agricultural lands in the —.

KENYA IMMIGRATION ORDINANCE— .
See under “ Ordinance(s) ”.—
KENYA LOWLANDS— .
Question re statement of the Colonial Seeretary regarding the —. 3486.
KERBALA— )

Question’ re medical examination of pilgrims to Baghdad and —. 3884.
KEROSENE—
Question re prices of —— petrol and liquid fuel. 3719,
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KETCH DACOITY CASE—
Question re the——. 3398.
KHADDAR— ’
Question re wearing 6f —— by Government servants. 3596.
KHAN, KHAN BAHADUR, M. A— ‘
Question re allegations against ——, Goods Inspector, Oudh and Rohilkhand
Railway. 3614-15.
KHANDUBHAI, MR.—
Question re eonfiscation of a set of wireless telegraph apparatus beionging to
_——, a graduate of the Bombay University. 3208.
KXHEANOO KHEL DACOITY CASE—
Question re 3398.
JKHARAK SINGH, SARDAR—
Questions re release of ——. 2965, 3369.
KHARIK— )
Question re raising of the level of the railway line between —— and Sahibpur
Kamal stations on the Bengal Nagpur, Railway. 2945-47.
KHASSADARS—
Question re differences between ——, Scouts and Chighawalas. 3564-65.
KIDNAPPING— )
Question re of Isa Khan Rana Khel ¢f Madi village and others at Gands
jee sahib. 3399.
KING’S COMMISSION(S)—
Question re grant of to cadets of the military training schools at Indore
and Wellington, respectively. 3803-04.
KIRPAN(S)—
Question re release of Sikh prisoners eonvicted of wearing ——. 3597-98.
KOHAT—
Correction by Mr. Denys Bray of a mistake regarding urrests made in connee-
tion with the riots at 3881-82.

Deputation of Mr. Denys Bray to the frontier in connection with the riot at
3881.

Question re limitation of the period of retention of postal officials ai post offices
beyond Bannu, and Dera Ismail Khan. 3492,
Questions re riot at ——. 3277, 3417-21, 3719-21.
KRISHNASAGARA PROJECT—
Question re 3374-75.
KULACHI—
Qnuestion re provision by the inhabitants of —— of armed escorts for officers
on tour. 3399.

Question re transfer of Muhammad Akram Khan, Naib Tehsildar, from Ter:
Tehsil to —. 3396.

KULACHI TEHSIL:-
Question re decrease of revenue in the —. 3397.

Question re exemption of the —— from the eperation of the Frontier Crimes
Regulation. 3398. ‘

Question re transfer of officers to the- —. 3396.
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EUMAUN— y
Question re stoppage of recruitment in ——. 3892-93.
KURIGRAM—

Question re building 8 railway quarters near a graveyard at on the E.

B. Railway. 3576-77.

EURRAM— .
Question re military roads in Waziristan and ——. 3101.
L
LABOUR—

Question re recruitment of —— for the tea gardens in Assam. 3600.
LABOUR, INDENTURED—

Qn3ef;ilon re conditions of recruitment of —— in the Assam tea plantations.
LABOUR OFFICE—

Question re establishment of a ——in Bombay. 3625.
LABOURER(S)—

Question re exodus of —— from the Assam Tea Gardens. 3431-32.
Question re fines inflicted on —— employed on the construetion of the Luni
canal in the Gandapuri tract. 3400. -
Question re prevention of emigration of adult —— from Madras. 3764-65.
LABOURER(S), INDIAN—
Question re fixation of an economic basic wage for
Question re hardships of in Burma. 2982,
LADY HARDINGE MEDICAL COLLEGE—
Question re affiliation of the Science and Medical Departments of the —
to the Delhi University. 2944,
Questions re annual grant to the —, Delhi. 2020, 2945.
Question re appointment of Indian Professors in l.he ——. 2044,
Question re Audit Inspection Note and Audit Objection Statement relating

in Ceylon. 3763-64.

to the , Delhi, for the period ending the 30th September 1923. 2944.
Question re Audit Inspeg:tion Note of the ——, Deihi. 2920.
Questions re classification of the—— as a private institution. 2921, 2943.
Question re date of publication of the Quinquennial Report of the ——, Delhi.
2944.
Question re delay in the publication of the last gquinquennial report of the
——, Dolhi. 2920.

Questlou re clection of Members of the Legislative Assembly to the governing
body of the —— and Hospital, Delhi. 2942.

Question re employment of Indian Professors in the ——, Delhi. 2920,

Question re extravagant expenditure in the —. 2042-43.

Question re Inspection Report relating to the —, Delhi. 2920-21.

Question re at Delhi. 3687,

Question re representation of the Centra! Legislature on the governing body
of the. , Delhi. 2920,

Question rd mpresentntlon of the Legislative Assembly on the govemmg
body of the ——. 3687.

Question re rules of service for the junior and senior staff of the ——, Delhi.
2043-44.

L292LD . 11
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LADY PASSENGER(Sj—
See under * Passenger(s).”
LAHORE—

Question re. stations between —— and Jhelum pa the N.-W. Railway without
raised platforms, 3897.

LAKSHMAN JHULA—

Question re construetion of a railway from Rishikesh to ——. 3301.
LALMONIRHAT—
Question re appointment of an Anglo-Indian assistant station master to offi-
ciate as Traffic Inspector of --—, E. B. Railway. 3576.

LAND CUSTOMS BILL—

See under “ Bill(s).” .
LAND REVENUE— _

Excess Grants for 1922-23 under “—— " 3870-T1.

Question re reports of Committees appointed by Provineial Governments to
examine the —— question. 3493.

Question re yearly —— of Madi village for the last six years. 3400.
LAND VALUE(S)—

Question re taxation of —. 3416.
LANDOWNERS—
Question re protests against the levy of fines on the-—of the Gandapuri
tract. 3401.
LATRINE(S)—
‘Question re provision of a —— and female waiting room at Ahmadpur June-

tion station on the East Indian Railway. 3019.
Question re third class carriages 0a the G.I. P,, B, B.and C. I. and M. & 8. M.

Railways with and without ——. 2967-68.
LATRINE ACCOMMODATION—
Question re provision of ——in third eclass compartments mcludmg servants’

compartments. 3695.
LEAGUE OF NATIONS—
Question re¢ consultation with the Legislative Assembly regarding Indian

representatives deputed to attend meetings of the —. 3182-83.

Question re cost of deputation of India’s representatives to the Imperial Con-
ferences and meetings of the —. 3104.

Question re Indian delegates to the —. 3816.

Question re International Opium Conference of the —. 3031-32.

Question re scheme of interchange of medical health personnel organised by
the —. 3623.

LEAVE—

Question re allowed to daily rated staffl on Indian railways. 3911.

Question re of subordinate employees on the B., B. and C. I. Raiiway.
3704-05. ’ ’

LEAVE PREPARATORY TO RETIREMENT—
See under ¥ Retirements. ”
LEAVE FRIWLEGE(S}—

Question re grant of — to posta.l menials in the Bombay Cirele. 3795.
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LEAVE RESERVE— - .
Question re —— for postmen and menials in the Bombay Cirele. 3785.
Question re of the Railway Mail Service. 3790.
Question re working hburs, inerease of ——, allowances, ete., of postal em-
ployees. 3789. '
LEAVE RULES—
Question re liberalisation of -the ——, ete. 2933-84.
Question re uniformity in —— on Railways. 3705.
See under “ Rule(s).”
LEAVE VACANCY(1ES)—
See under “ Vacancy(ies).”
LEE COMMISSION—

Fog correspondence with local Governments on the recommendations of tke

——see Appendix A to the Assembly proceedings, dated 8th September
1924,

Procedure to be followed in regard to i{he amendments to the Resolution
re the recommendations of the 3278.

Question re additional expenditure involved in the recommendations of the

— 3382,

Question re basis of the vecrnitment calevlation supplied to the ——. 3375-
76. -

Question re correspondence with Local Governwents re the recommendations
of the 3041. !

Question re estimated cost of the ——'s recommendations. 2977-78.

Question re evidence given vefore the ——. 2971.

Question re memoranda furnished to the —— by the Central and Loeal Gov-
ernments. 3369, :

Question rz opinions of Loeal Governments and Provineial Legislatares on the

recommendations of the-—. 3386.

Question re opinions of present and past provincial Ministers on the report
of the——. 3195.

Question re opinions of the Central and Provincial Governments on the recom-
mendetions of the ——. 3382.

Questior. re publication of the evidence recorded by the —. 3123-24.

Question re recommendations of the ——. 3500-01.

Question re views of Loeal Governments and Legislatures on the recommend-
ations of the——. 2950.

Question re views of Local Governments on the recommendations of the —.
3125-27. .

Question re views of Local Legislatures on the reeommendations of the —.
3124-25.

Resolution re recommendations of the ——. 3131-76, 3220-44, 3245-74, 3278-
35364.

LEGISLATION—

Question re —— for regulation of the system of payment of wages. 3182
LEGISLATIVE ASSEMBLY—

Prorogation of the —. 4101.

Question re approval of the—— to certain contracts. 3023.
Question re®election of Members of the——to the governing body of the
Lady Hardinge Medical College Hospital, Delhi. 2942,
Quesion re grant of free railway passes to Members of the ——, 3095,
ia to the —— and Provineial Councils.

Question reelast General Elections in Ind
3108-99. .

.



84 INDEX TO LEGISLATIVE ASSEMBLY DEBATES.

1

' LEGISLATIVE ASSEMBLY—contd.
Question re number of questions in the Delhi Session of the —. 3365-
- 66. ]
Question re percentage of Resolutions adopted by the——to which effect
has been given by Government. 3370.

Question re representation of Members of the —— on the Staff'Selection Board.
204142, * ’

Question re representations of the —— on the governing body of the Lady
Hardinge Medical College, Delhi. 3687.

LEGISLATIVE ASSEMBLY, MEMBERS OF THE—
Question re travelling allowance of —. 2915,
LEGISLATIVE DEPARTMENT— ¢

Question re separation of the establishment of the Legislature from the
3766.

LEGISLATIVE RULE(8)—

See under “Indian Legislative rules.”
See under “ Rule(s).”

LEGISLATURE (S)—
FElection of Members of the —— to serve on the External Capital Committee.
Quz:ﬁg:;n re consultation with the —— in cases of dhﬁﬁon of statutory rules. ‘
Qllaoiiﬁ;n re exclusive use of Longwood Hotel by Members of the Indian —.
Quae};toi‘gs ;;lgepmsentaﬁon of the rural classes in the Provincial and Central

Question re separation of the establishmsnt of the —— from the Legislative
Department. 3766.

Question re views of Local —— on the recommendations of the Lee Commis-
sion. 3124-

LEGISLATURE, INDIAN—

i Question re¢ appointment of a Superintendent of quarters in Simla allotted
to Members of the —. 2925-26.

LEGISLATURE, MEMBERS OF THE—

Question re scale of furniture supplied to —— ocenpying quarters on the
.. Cdrt Road, Simla. 3590-91.

LEKHRAJ—

Question re prosecution of ———; a shopkeeper of Subathu, for selling coal at

a higher price than that registered in the Cantonment Magistrate’s Office.
3709. .

LEVEL CROSSING(8)—

Question re provision of overbridges at certain ——in Daecca. 3814-15.
LIBEL SUIT—

Question re-the 0"Dwyer-Na'1r +—, 3386.
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LICENCE(S)— .
Question re grant of —— to Indian Firm for the working of the International
wireless. 3588.
Question re refusad of a —— to Mr. S. D. Nadkarni of Karwar to possess a set
of wireless telegraph apparatua. 3207-08. _
Question re refusal of’a to the Caleutta University College of Seience to
instal a wireless telegraph apparatus. 3209.
Question re wireless —— granted to Indians. 3210.
LICENCE FEES—
Question re increase of —— for ihe sale of coffee, ete., at Railwav stations on
, the South Indian Railway. $559.
LIGHT RAILWAY(S)—
Question- re encouragement of private enterprise for the eonstrnetion of —.
3570,
Qpestion re opening of the Lyallpur district by means of ——. 3688-89.
LINDSAY, MR. DARCY—

Election of ——to the Standing Finanee Committee for Railways. 4101
Expression of regret at the death of Mr. Bhupendra Nath Basn. 3556.
Resolution re recommendations of the Lee Commission. 3304.

LIQUID FUEL— .
Question re prices of Kerosene, petrol and —. 3719.

" LIQUIDATION—
Question re of the Alliance Bank of Simla. 3629.

LIQUOR— X
Question re import of ——into India. 3402.
LISTED POST(S)—
See under “ Post(s).”
-LIVERPOOL—
- Question re imprisonment of India seamen at——. 3478-79.
LLYOD, MR. A. H—
Land Customs Bill—
Motion to cireulate. 3080.
Consideration of—

Clause 4. 3821, 3822-24.
Clause 5. 3825, 3826.
Clause 7. 3829, 3835.
Oath of Office. 2911,
Resolution re suspension of the Taxation Inguiry Committee and substitu-
tion of an Economie Inquiry Committee. 3759-62.

LOAN(8S)—
Question re public subseription to the Governmeut of India ——. 3807-08.
Questior re repayment of the 1425-31 —— rais~d in Great Britain. 3385.
LOCAL ADVISCRY COMMITTEE({S)—
Question re constitution of —— of various Railways. 3796.

LOCAL ADVISORY COUNCIL(S)—
Question re representation of Passengers’ Associations on the-
3796, '

of Railways.
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LOCAL BODIES— °

Question re introduction of the prineiple of election on a communal basis in
in the N.-W. F. Province. 3780-81.

LOCAL CLEARING OFFICE (ENEMY DEBTS)—

Question re employment of penciomers in the ——. 2841.
LOCAL GOVERNMENT(S)— _

Question re opinions of —— on the recommendations of the lL.ee Commission.
3386. N

Question re views of ——and Legislatures on ﬂ.le recommendations of the
Lee Commission. 2950.

Question re views of —— on the recommendations of the Lee Commission.
3125-27.

LOCAL LEGISLATURE(S)—

Question re views of Local Governments, and —— on the recommenclations
of the Lee Commission. 2950.
LOCK-UP, POLITICAL—

Question re eondemnation by the Frontier Inquiry Committee of the —.
3398. '

LOCO DEPARTMENT—

Question re retrenchment of Indians in the —— of Railways. 3911.
LOCO RUNNING STAFF— '
Question re rates of pay of European, Parsi and Indian subordinate —
on the N.-W. Railway. 3691-93.

Question re¢ scales of pay of European and Indian —— on the B.-N. Railway.
3909-10.

LOCOMOTIVE(S)—
Question re purchase from Messrs Armstrong Whitworth and Company of —
by the Bengal-Nagpur Railway. 3026-27
Question re purchase of —— for railways. 3612.

LOCOMOTIVE INDUSTRY—
Question re the —— and off-setting duties. 3717-18.
LOHOGAON— '
Question re compensation to the family of the villager of
caused by Private C. J. Walker. 3624-25.
LOHOKARE, DR. K. G.—

Cotton Ginning and Pressing Factories Bl]l ——- Motien to circulate.—3073.
Provident Funds Bill—

Motion to consider —— a8 passed by the Council of State. 3838.
Consideration of Clause 6. 3839, 3843-44, 3852-53. .

Question re adoption of revised Risk Note Forms by the G. I, P. and B., B.
& C. I. Railways. 2971.

Question re claims against the G. I. P. Railway during the years 1921, 1922
« and 1923. 2966.

Question re closure of the permaneni cadre of the Indian Medical Service to
Indiang. 3190-92.

Question re construction of a station at Bhamburda on tke @. I. P. Railway.
3189-90. * -

Question: re earning per mile per passenger ani per coaching vehicle for
firs, second and third classes on the G. I. P. Railway. 2969-70.

whose death was
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]

LOHOKARE, DR. K. G.—contd. .

Question re employment of medieal officers on pilgrim ships. 3188-89.

Question (Supplementary) re grant of licences in the Bombay Presideney
for educational purposes in wireless. 3208.

Question (Supplementary) re introductior of the system of return tickets for
third eclass passengers on the Great Indian Peninsula Railway. 3589.

Question r¢ leave vacancies in the Military Accounts Offices. 3894

Question re overlooking of the claims of senior clerks to officiate as acecountants
in the office of the Controller of Military Aecounts, Southern Coixmand and
Poona District. 3894.

Question re pay of hospital storekeepers of station hospitals. 3470.

Question re prevention of overerowding of third class railway passengers.

2969.
Question re provision of intermediate cluss accommodation c¢n the G. I. P.
"Railway. 3189.

Question re restuarant cars on the G. I. P, Railway. 2971

Question re retrenchments on the G. I. P. Railway. 2967.

Question re stoppage of aecting promotiors in vacancies of accountants in
the office of the Controller of Military Accounts, Southern Command and
Poona District. 3893.

Question re strength of accountants in Military Accounts Offices. 3893-94.

Question re Superintendents of post offices. 3611-12.

" Question re supersession of senior I. M. S. Indian Officers for administrative
appointments. 3899.

Question re supply of drinking water at stations on the G. I. P, B. B, & C. L.
and M. & S. M. Railways. 2968-69.

Question re thefts in Railway godowns on the G. I. P. Railway dw ing the
years 1921, 1922 and 1923. 2966.

Question re third class earriageson the G. I. P, B,, B. & C. I. and M. & S. M.
Railways with and without latrines. 2‘)67-68

Qu&stlon (Supplementary) re withdrawal of the Circular issued to Thiversities
in 1913 or 1914 regarding omission from the eurriculam of Physies of
wireless telegraphy and wireless demonstrations, ete. 3209.

Resolution re recommendations of the Lee Commission. 3170-76, 3241.

Resolution re separation of Railway Finance from General Finance. 3640

LONDON—
Question re Central Institute of Indian Arts and A;ltiques in——. 3404
- Question re conference on Indian Arts by the Indian Soeciety in —. 3404,
LONGWOOD—

Question re names designations and pay of Governwment officers residing at
—. 3901 i

Question re net percentage realized during the last three years on the
capital invested in——. 3902. -

Question re quarters at —— in the occupation of Government officers. 3901
Question re rent of quarters at —, 3104-05.

LONGWOOD HOTEL— .
Question re exclusive use of —-— by Membe:s of the Indian Legislature.

3105-06.

Question 7% occupation of quarters in——by ofleials. 3105,
Question re officer in charge of ——. 3106-07.
Question re purchase price of —. 3105.

Question re rent for short period occupation of single quarters at ——. 3104,



88 INDEX TO LEGISLATIVE ASSEMBLY DEBATES.

LOOP LINE— ‘

Question re improvement on the—— of the E. I. Railway. 3905.
Question re running of a through and fast train from Howrah to Benares
Cantonment via the —— on the E. I. Railway. 12905.

LORD OLIVIER—

Question re ’s speech in the House of Lords regarding the alleged purchase
of votes by the Swaraj Party in Bengal. 3701. .

LOTTERY NOTICE(S)—
Question re. transmission of —— and tickets through the Post Office. 3768.
LOTTERY TICKET(S)—

Question re transmission of lottery notices and
37C8.

LUCENOW—

L
Question re railway offices to remain at ——after the amalgamation of the
Esst Indian Railway with the Oudh and Rohilkhand Railway. 3596.

LUGGAGE, FREE ALLOWANCE OF—

Question re. to intermediate and third class passengers on railways. 3408-
99

LUNI CANAL—

Question re fines inflicted on labourers employed in construction of the —
in the Gandapuri tract. 3400.

through the Post Office.

-

Question re irrigation from the ——. 3400.
LUNI RIVER.
Question re irrigation work on the ——, 3565

Question re provision of water from ths —— for land ogned by Khan Sahib
Sardar Asad Ullah Khan in Madi village. 3401.

LYALLPUR DISTRICT—
Question re opening of the —— by means of light railways. 3688-89.
LYALLPUR RAILWAY STATION—

Question re srection of o shed o the platform of the —. 3689.
- * M

MACHINEMAN—

Question re dismissal ¢f Mr. Serajuddin, a —— in the E. B. Ry. workshop

at Dacca. 3814,

MACHINERY—

Question re cost of —— for the Sukkur Barrage. 3615-16.
MADANAPALLI—

‘Question re conveyance in separate railway carriages of tubercular patients
to the Sanitorium at —. 3097

MADI VILLAGE— . .
Questicn r: p‘roviaion ‘of water from the Luni river for land owned by Khan
Sahib Sardar Asad Ullah Kban in ——. 3401.

Question re yearly land revenue of —— for the last six years. 3400.
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MADRAS— .
Question re doubling of the railway line from —— to Chingleput. 3625.
Question re prevention of emigration of adult labourers from ——. 3764-65.

MADRAS AND SOUTHRERN MAHRATTA RAILWAY—

Question re abolition of the night shuttle train between Katpadi and Chittoor
on the —. 3097.

Question ‘re grant of free passes over foreign raiiways to the employees of
the ——. 3495,

Question re grievances of assistant station masters on the metre gauge section
of the ——. 3586-87.

Question re inconvenient timings on the ——. 3096.

Question re overerowding of third class passengers in mail trains on the —
and the S. I. Rly. 3093.

Question re provision by the —— of schools for the children of their Indian
employees. 3799-3800.

Question re provision of Intermediate class accommodation on the —— and
the S. I. Rly. 3096.

Question re supply of drinking water at stations on the —. 2968-69.

Question re third elass carriages with and without latrines on the ——. 2987-68.

MADRAS COAST—

Question re opening of Point Calimere and other minor ports on the south ——,
3700-01.

MAGISTERIAL POWER(S)—
Question re exercise of —— by Executive Officers in Cantonments. 3000-01.

MAGISTRATES, HONORARY—

Question re in Ajmer-Merwara. 3975.
MAHA BODHI—
Question re —— Temple at Buddba Gaya. 3967.

MAHMOOD SCHAMNAD SAHIB BAHADUR, MR.—
Question (supplementary) re employment of Muhammadanrs in Govt. Deptts.
in the N.-W. F. Provinee. 3782.
Question (supplementary) re riot at Kohat. 3421.
Resolution re appointinent of a Comnnltec to inquire into the causes of
recurring floods. 4087,

MAILS—
Question re responsibility for the safety and custody of —— in transit.
3409-10.
MAIL TRAINS—
Question re overcrowding of third eclass passengers in —— on the M. and
S. M. and S. I. Rlys. 3083,
Question re third class accommodation on —. 3196-97.
MALAKWAL—
Questlon re release of Raja Ram corvicted ir the —— train wreekmg case
in 1919. 3701-02. .
MALAVIYA, PANDIT MADAN MOHAN—
Election of —— to the external capital committee., 3229.

Hindu Religious and Charitable Trusts Bill—
Motion to refer to Select Comxmtteee 3517-18.
L292LD 12
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MALAVIYA, PANDIT MADAN MOHAN—contd.
Indian Criminal Law Amendment Bill—

Consideration of —. .
Clause 3. 3445. !
Indian Criminal Law Amendment (Repealing) Bill—
Motion to consider. 3533, 3535-39, 3543, 3545, 3553.
Personal explanation by Sardar Babadur Captain Hira Singh re remarks
made by —. 3817.
Question re mateh factories in India. 2949-50.
Question (supplementary) re railway collision at Harappa Road, N. W. Ry.
3129.
Question (supplementary) re views of Local Legislatures on the recommenda~
tions of the Lee Commission. 3124-25.
Resolution re abolition of the Cotton Excise Duty. 4072-76. ‘
Resolution re recommendations of the Lee Commission. 3346-58.
Resolution re separation of Railway finance from Géneral Finance. 3655,
3678-83, 3684. : o
Resolution re suspension of the Taxation Inquiry Committee and substitution
of an Economic Inquiry Committee. 3932-37, 3950.
Statement made by —— in conecetion with the question re Sir Sankaran Nair
and Round Table Conference. 3049.

Statement of business by the Honourable Sir Alexander Muddiman. 2991-92,
MALBA MONEY—

Question re misuse of —— in the Gandapuri tract. 3400.
MATLPRACTICES—

Question re alleged —— of certain employees of the E. 1. Ry. 3772.

Question re alleged —— of labour reeruiters. 3599.

MALWA OPIUM—
See under “ Opiam ”.

MANURE—
Question re education of agriculturists in the use of sulphate of ammonia
as 2918, .
MARCONI COMPANY—
th;ison re agreement with —— for the construction of beam wireless stations.

MASTER GENERAL OF SUPPLY—
See under “ Supply ”.
MATCH FACTORIES—

Question re —— in India. 2949-50.
MATERNITY BENEFIT BILL—

-See under “ Bill(s) ”.

MAURITIUS—
Question re qualifications for the Municipal franchise in ——. 3598-99,
McCARDIE, Mg. "USTICE— . '

Question re judgment of ——in the Nair-O’Dwyer case. 3119, 3210.
Question re publication of the full text of ——'s judgment in the O’Dwyer-
Nair case. 3024-25. :
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MEDICAL CERTIFICATES— '

Question re production of —— by the office establishment of the Controller
of Mily. Acets., Southern Command and Poona Distriet. 3620.

MEDICAL EXAMINAMON—
Question re —— of pilgrims to Baghdad and Kerbala. 3884.
MEDICAL HEALTH PERSONNEL—

Question re scheme of interchange of —— organised by the League of Nations.
3623.

MEDICAL INSPECTION—
Question re —— and disinfection of Haj Pilgrims at Karachi. 2926-27.
MEDICAL OFFICERS—
Question re employment of —— on pilgrim ships. 3188-89.
MEDICAL SERVICES—
Excess grants for 1922-23 under “ —-". 3973.
MEHTA, Mr, JAMNADAS M.—
Election of —— to the Standing Finance Committee for Railways. 4101

Findu Religious and Charitable Trusts Bill—
Motion to refer to Seleet Committee. 3512.

Imperial Bank of India (Amendment) Bill—
Consideration of ——.
Clause 2. 3435.
Land Customs Bill—

Motion to cireulate. 3076-79.
Motion to refer to Select Committee. 3084-85.
Motion to consider Report of Select Committee. 3817-18.
Question (supplementary) re alleged purchase of votes by the Swaraj Party
in Bengal. ' 3503, 3504.

Question re appointment of passenger superintendents on the various railways.
3005.

Question re contraction of currency. 3976-78.

Question re date of commencement of the winter session of the Assembly in
1925. 3903-04.

Question re destruction of wild animals and snakes. 3787.
Question re diswmissal of Mr. Mohanlal Tribhuvandas of the B. B. and C. L.

Ry. 3004-05.

Question re establishment of a tel~cvaph offiee ot Murbad in the Thana Dis-
trict. 2974

Q%estion re outrage on an Iniian woman in the Federated Malaya States.
004, :

Question re poll tax in Kenya. 3192. °

Question re proposed Vasad Borsad Katana Railway. 3003-04.

Question re qualifications, ete., of certain classes of officials tmployed in the
Income-tax Department, Bombay. 3891-92. :

Question re railway concession fares for school children. 3697. .

Question (supplementary) re rejoinder of Mr. B. G. Horniman to the charges
made against him by the Govt. of India. 2912.

Question re smuggling of saccharine. 3111.
L]
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MEHTA, MR. JAMNADAS M.—contd.

Question (supplementary) re stringeney of the money market. 3811, 3812.

Resolution re recommendations of the Lee Commission. 3302-06.

Resolution re separaticn of Railway finance from General finance. 3667-70.

Resolution re suspension of the Taxation Inguiry Cemmittee and substitution
of an Economic Inquiry Committee. 3949.

MEMBERS OF THE LEGISLATIVE ASSEMBLY—
Question re assistance to —— in the discharge of their public duty. 3466.
MEMORIAL(S)—
Question re from members of the Veterinary Branch of the Army
Remount Deptt., regarding their pay and allowances. 3204-05.
Question re —— from the Indian Merchants’ Chamber, Bombay, regarding the
introduction of an effective gold currency in India. 3471,
Question re —— of gazetted postmasters for improved pay. 3212
Question re —— of the late Mr. G. Narayanaswamy Naidu. 3489-90.
MEMORIAL, RULES—
Question re ——. 3466-67.
MENTALS—

Question re leave reserve for postmen and —— in the Bombay Cirele. 3795.
MESOPOTAMIA—

Question re return of railway materials and rolling stock sent to —— during
the war. 3688. )
MESSAGE(S)—
—— from H. E. the Governor General proroguing the session of the Legislative
Assembly. 3101.

—— from the Council of State re the passing of the Land Customs Bill by
that Chamber without any amendments. 4011.

—— from the Council of State re (1) the passing without amendments of -~
(¢) The Indian Post Office (Amcendment) Bill.
(#¢) The Imperial Bank of India (Amendment) Bill
(1) The Indian Criminal Law (Amendment) Bill.

(2) Coneurrence of the Legislative Assembly in the motion that the Bill to
amend section 27 of the Indian Succeision Aet, 1865, be referred to a Joint
Committee of both Houses. 3859.

METAL AND STEEL FACTORY, ISHAPORE—
Question re loss incurred by the

an aceount of certain badly manufactured

articles. 2965.
Question re loss on orders placed with the ——, 3398.
Question re reduction of the cost of supervision in the ——. 2964,
Question re working hours ir the 2064-65.
METEOROLOGY—
Excess grants for 1922-23 under “-—— ", 3873,

METUR PROJECT—
© Question re —. 3374-75.
MILITARY ACCOUNTS—
Question re strength of accountants in —-— offices. 3893-9’4.
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MILITARY ACCOUNTS DEPARTMENT—

Question re casualties among clerks in the —— during the late war. 3481-82.

Question re efficieney bar for aceountants in the 3618-19.

Question re extensith of the Fundamental Rules to the ——. 3492-93.

Question re revision of the pay of the clerical establishment of the ——. 3481,

Question re transfer of clerks and accountants of the —. 3416-17.

Question *re working hours in the ——. 3619.

MILITARY ACCOUNTS OFFICES—

Question re classification of distributors-in Govt. Presses and record suppliers
in the —— as superior servants. 3993-94.

Question re leave vacancies in the —. 3894.
MILITARY COLLEGE—
oQuestion re establishment of a —— at Bangalore. 3778.
MILITARY EXPENDITURE—
Question re economy in —. 3020.

MILITARY OFFICERS—
Question re exemption from customs duty of materials for uniform of —.

3480.
Question re refund of income-tax charged on the tentage allowances of ——,
3695-96.
MILITARY OFFICERS, BRITISH—
Question re revision of py of ——. 3380.

MITITARY STATIONS—
See under “ grain 7.
MILITARY TRAFFIC—

Question re railway concessions for ——, 3616,
MILITARY TRAINING SCHOOLS—
Question rc grant of King's commissions to cadets of the —— at Indore and

Wellington, respectively. 3803-04.
MILLS, COTTON—

Question re ventilations and humidification in —. 3412-13,
MINES—
Excess grants for 1922-23 under “ ——”, 3873,
MINISTER(S)—
Question re evidence of provincial —— and er- — before the Ref.
Q Inquiry Committee, 3193-94. e o
uestion re opinions of present and past provincial —— on the report
Lee‘ Commission. 3198, report of the
Question re publication of the evidence of provincial —— and er- ——* before
the Reforms Inquiry Committee. 3195.
MINISTERIAL STAFF— :
Questions re declaration of the service of the of the Rai partm
as railway service. 3793, {fway Do oo

. Question re work of the —— of the Railway Department. 3793
MISCELLANEOUS DEPARTMENTS—
Excess grants for 1922-23 under “*— 7, 3874
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MISRA, M. BINDESWARI PRASAD—

Question re appointment of —— a probationer in the Post and Talegmph
Department to a permanent vacaney. 2999-3000.

MISRA, PANDIT HARKARAN NATH— e

Question re railway officer to remain at Lucknow after the amalgation of the

East Indian Railway with the Oudh and Rohilkhand Railway. 3596.
Question re separation of judicial and executive fumetions. 3596-97.
Question re wearing of Khaddar by Government gervants. 3596.

MISRA, PANDIT SHAMBHU DAYAL—

Question (supplementary) re transmission to the International Opium
Conference of the opinion of the All-India Congress on the opium policy
of the Govt. of India. 3033.

MITRA, SIR BHUPENDRA NATH— .

Question re depufation of —— to London in conneeciton with the outstanding

claims in dispute between His Majesty’s Govt. and the Govt. of India.
3045-47.

MOHAMAD AKRAM KHAN—

Question re transfer of —— Naib-Tabsildar, from Teri tahsil to Kulachi.
3396.

MONA—
Question re tenders for stores for the Army Remount Depots at Sargodha and
—. 3178-79.
MONCRIEFF SMITH, SIR HENRY—
» Imperial Bark of India (Amendment) Bill—
Motion for conmsequential amendments in clause 2. 2461.
Indian Evidence (Amendment) Bill—

Motion to reor to Select Committee. 400-05.
Resolution re separation of Railway finance from General finance. 3630-32.
Statement of business by the Honourable ,ir Alexander Muddiman. 2991,
MOND NICKEL COMPANY—

Question re contract with the —. 3366.
MONEY LENDERS— .
Question re allegations against Asiatic Clerks and Indian —— in the Report
of the Commission on Agriculture appointed by the Zanzibar Government in
T2, 3023-24.
MONEY MARKET—
Question re stringency of the ——. 3808-12.
MONEY MARKET, THE INDIAN—
Question re stringency of ——. 3807-08.

MONEY ORDERS—

Question re delay in the delivery of —_ 3471,
MONGHYR— ~

Question re abolifion of the branch post office at Betwan Bazar, ——, 3367,
Question +¢ ferry service between —— and —— Ghat, 3366-67.
MONTROSE, Mg,

Question ree.nseof——-,gnardontheE I. Ry. 3616,
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MOPLAH— *

Question re —— colonization in the Andamans. 3687,
MORAL AND MATERIAL PROGRESS REPORT—

See under Reportrs) ”,
MOBQUES—

Question ¥¢ expenditure on erection, maintenance and repairs of —. 3402.
MUDDIMA\" THE HONOURABLE SIR ALEXANDER—

Allotment of the 24th September for non-official Resolntions. 3648, 3649.
Code of Criminal Procedure (Amendment) Bill—

Motion to refer to Select Committee. 4016-17, 4018-23.

Depatation of Mr. Denys Bray to the Frontier in connection with the riot
at Kohat. 3881.

Expression of regret at the death of Mr. Bhupendra Nath Basu. 3555.
Hindu Religious and Charitable Trusts Bill—

Motion to refer to Seleet Committee. 3518-20.
Motion to adjourn the debate. 3521.

Indian Criminal Law Amendment Bill—
Presentation of the Report of the Select Committee. 3130.

Indian Criminal Law Amendment Bill—
Motion to consider ——. 3441-42.
Consideration of —.

Clause 3. 3445, 3448,
Clause 5. 3455.

Indian Criminal Law Amendment (Repealing) Bill— :
Motion to consider. 3524-29, 3536-37, 3549,3552-52.
Motion to pass. 3998-99, 3299-4000.

Indian Soldiers (Litigation) Bill—

Motion to consider. 3425-26.
Motion to refer to Seleet Committee. 3429.

Obscene Publications Bili—

Motion to econsider. 3455-56.
Motion to refer to Select Comunittee. 3460.

Provident Funds Bill—

Motion to consider —— as passed by the Cou.ncﬂ of State. 3835-38,
3839-40, 3845, 3849, 3853.

Consideration of clause 6.
Motion to pass. 3859.

Resolution re recommendations of the Lee Commission. 3131—46, 3156, 3157,
3258, 3283, 3313, 3327, 3358-61.

Resolution re suspension of the Taxation Inquiry Comnnttee and substitation
of an Economic Iquiry Committee. 3946.

Workmen’s Breach of Contract (Repealing) Bill— '
Motiont for leave to introduce. 3424-25.
MUHABAT VILLAGE—

Question re a]leged irregularities of the pohee in & case in ——, 3397-88.
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MUHAMMADANS—
Question re employment of —— in Government Departments in the N-W. F.
Province. 3782.
Question re in the Imperial and Provincial Service of the Postal Depart-
ments. 3401-02.
Question re representation of —— in the Income-tax department of the Punjab
and the N.-W. F. Province. 3566.
Question re representatlon of —— in the office of the District Traffic Superin-
tendent, Quetta, N.-W. Railway. 3568.

MUNICIPAL FRANCHISE—
Question re qualifications for the —— in Mauritius. 3598-99.
MUNSIFFS—

Question re increase in the number of —— in the N.-W. F. Province. 3578.
Question re qualifications and pay of —— in the Punjab and the N.-W, F.
Province. 3577.

MURBAD—

Quzag’ii:?n re establishment of a Telegraph Office at —— in the Thana Distriiet.
MURREE CANTONMENT—

Questlon re contract rates for the supply of vegetables at ——. 3415.
MUSLIM OFFICERS—

Question re inerease in the number of gazetted —— in the Punjab Income-tax

Department. 3773.
MUTALIK, SARDAR V. N—

Cotton Ginning and Pressing factories Bill--
Motion to circulate. 3072.

Demand for supply grant for 1924-25 under “ Commercial Intelligence ”.
3880.

Question re claims of retrenched persons for permanent vacancies in the
Secretariat. 3785.

‘Question (supplementary) re closure to the permanent cadre of the Indian
Medical Service to Indians. 2191.

Questicn (supplementary) re commercialization of the accounts of the Posts
and Telegraphs Department. 3772.

Question re consulting engineer to the Government of India. 3500.

Question re correspondence with Local Governments regarding the recommenda-
tions of the Lee Commission. 3041.

Question r¢ delay in the reorganisation of the Railway Board Secretariat.
3784.

Question (=upplementary) re deputaticn of Sir Bhupendra Nath Mitra to
London in conneetion with the outstanding claims in dispute between His
Majesty’s @overnment and the Government of India. 3047.

Questior re duties of first, second and third division men in the Government
of India Secretariat. 3786.

Question (supplementary) re establishment of a Military College at Bangalore.
3778. .

Question re free allowance of luggage to intermediate and third-class passengers
on railways. 3498-99.

Question r» grievances of the Railway Board staff. 3782.

Question (supl')lementary) re increase in the Bank rate. 3808.
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MUTATIK Sarrar V. N.—contd.

Question re irregularities committed by & provmonal Asgistant Secretary in
the Commerce Department. 3785.

Question re Lord Olier’s speech in the House of Lords regarding the alleged
purchase of votes by the Swaraj Party in Bengal. 3501-04

Question re ncm-employment of men who passed the Staff Selectmn Board’s
examinatlon in 1920. 3784-85.

Question re O'Dwyer-Nair libel suit. 3386.

Question re Officers of the Auxiliary Foree. 3385-86.

Question re opinions of Loeal Governments and Provincial Legislatures on the
recommendations of the Lee Commission. 3386.

Question (supplementary) re policy of Government with regard to edueation
in wireless. 3208.
uestion (supplementary) re proposed Vasad-Borsad Katana Railway. 3004,

%uesuion (suppicmentary) re provision of intermediate -class accommodation
on all long distance trains on the S. I. Railway. 3093. :

Question re railway concessions to students of the Royal Indian }ﬁhtary
College, Dehra Dun. 3499-3500.

Question re recommendations of the Lee Commission. 3500-01. -

Question re relief measures for areas affected by the reecent floods. 3560.

Question (supplementary) re riot at Kohat. 3720.

Question re Sir Sankaran Nair's Book “ Gandhi and Anarchy?”. 3021.

Question re Staff Selection Board’s eandidates. 3784.

Question re students of the Royal Indian Military College, Dehra Dun. 3499, °

Question re temporary staff of the Railway Board’s office. 3783.

Resolution re separation of Railway finance from General finance. 3640,

MUZAFFARPUR—

Question re fracas between soldiers and the inhabitants of ——. 3040-41.
Question re location of British troops at ——. 3038-40.

Question re occupation by the Military authorities of the Circnit Howse at ——,
3041,

Question re proposed construction of a railway from —— to Sitamarhi, 3018.

N

.

NADKARNI, Mg. S. D.—

Question re refusal of a license to —— of Karwar to possess a set of wireless
telegraph apparatus. 3207-08.

NAGPUR— .
Question re opening of the railway from Itarsi to —. 3394,
NAGPUR-KAZIPET RAILWAY—
Question re opening of the ——. 3914,
NAIDU, Mr. G. NARAYANASWAMY—
Question re memorial of the late ——. 3489-90.
NAIDU. Mr. M. C— .
Hindu Religious and Charitable Trusts Bill—

Motion to refer to Select Committee. 3505.
Qath of Office. 2911,

Question re cost of manufacture of Indmn paper. 3816.
L292LD . . 13

(V2]
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NAIDU, Mr. M. C.—conid.
Qqaaﬁonrsemolnmenixufpoetalclerksmdm M. S. sorters in Burma and
India. 3812-13.

Question re grant of Burma allowance to postal snd RB. M. S. subordinates
in Barma. 3813-14.

Question re grant of compensatory allowances to the post&l and R. M. S,
officidls in the Mufassil in Burma. 3814.
NAIHATI STATION—
Question re provision of indication boards for the direction of pa.asa:gets at
—— on the E. B. Railway. 3116.

NAIR-O'DWYER CASE—

Question re judgment of Mr. Justice MeCardie in the —. 3210.
NAJIR, SIR SANKARAN—
Question re contribution by Government towards the losses sustained by —_—
ifi the O’'Dwyer-Nair Case. 3024.
Question re evidence of —— in the O'Dwyer-Nair libel suit. 3894-95.
Questions re —— and the Round Table Conference of 1922. 3025-26, 3048-49,
Questions e ——’s Book “ Ghardhi and Anarchy ”. 3020-23, 2627.

- See under “Libel Suit?”.
NALA NASKORE—
'Question re irrigation from the —. 3400,
NAMBIYAR, Mr. K. K—
Question re doubling of the rmlway line from Madras to Chingleput. 3625.
Question re Moplah colonisation in the Andamans. 3687.
Question re proposed Tellicherry-Nanjungod Railway. 3625.

Question re waiting room for first and second class passengers at Taliparamba
Road station on the 8. I. Railway. 3625.

NARAIN DASS, Ms.—
Cotton Ginning and Pressing Factories Bill—
Motion to ecirculate. 3068-69.

Resolution re suspension of the Taxation Inquiry Commlttee and substitation
of an Eeonomic Inguiry Committee. 3922-23,

NASIK—

Question re overcrowding of night trains leaving Bombay for —— and Poona,
respectively. 3198.

NATAL BOROUGHS ORDINANCE—
See under “ Ordinance(s) ".
NATIONAL SCHOOL(8)—

Question re railway concession fares for students of ——. 3796.
NATIONAL SCHOOLS AND COLLEGES—

Question re grant of concession fares on Railways to students of ——. 3389-90,
NAVY—-

Question«e conversion of the Royal Indian Marine into an Indian ——. 39186,

NEHRU, PANDIT MOTILAL— .
Expression of regret at the death of Mr. Bhupendra Nath Basu. 3556.
Hindu Religions and Charitable Trusts Bill—

Motion to refer to Select Commitltee. 3505, 3507, 3513-14, 3519.
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NEHRU, Panorr MOTILAL-—contd. .
§ndiah Critninal Law Améndment (Repealing) Bill—

Motion to consider. 3536, 3540-43, 3544, 3553,
Motion to pass. 3892-04.

Questions (supplementary) re alleged purehase of votes by the Bwaraj Party
in Bengal. 3502, 3503.

Question (Supplementary) re deputation of Sir Bhupendra Nath Mitra to
London in connection with the outstanding claims in dispute between His
Majesty’s Government and the Govermment of India. 3046.

Question (Supplementary) re transmission to the International Opium Confer-
ence of the opinion of the All-India Congress on the opium policy of the
Government of India. 3034.

Resolution re recommendations of the Lee Commission. 3147-62, 3165, 3167,
3296, 3320, 3350, 3360, 3361, 3364.

Resolution re suspension of the Taxation Inquiry Committee and substitution
of an Economic Inguiry Committee. 3945, 3946, 3953.

Statement of Business by the Honourable Sir Alexsnder Muddiman. 2991.

NEHRU, PANDIT SHAMLAL—
Alotment of the 24th Beptember for non-official Resolutions. 3649.
Hindu Religious and Charitable Trusts Bill—
Motion to refer to Select Committee. 3509. .
Indian Criminal Law Amendment Bill—
Consideration of —.

Clause 5. 3452, 3454.
Indian Criminal Law Amendment (Repealing) Bill—
Motion to consider. 3534.
Obscene Publications Bill—

Motion to refer to Scleet Committee. 3459.

Question re contract with the Mond Nickel Company. 3366.

Question re criticism of the policy of Government by the Director of Wireless
in an informal discussion with the Radio Club of Bombay. 3588.

Question re grant of license to Indian firm for the working of the International
wireless. 3588, '

g:eetion re Indians in the superior staff of the Wireless Branch. 3587.
estion (Supplementary) re industrial unemployment in India. 3029.

Question re profit and loss statement of ihe Wireless Braneh of the Post Office
for the last three years. 3587.

Question re purchase of apparatus for the Wireless Branches of the Depart-
ment of Posts and Telegraphs. 3587.

Question (Supplementary) re railway collision at Harappa Road, N.-W:
Railway. 3129, 3130.

Question (Supplementary) re riot at Kohat. 3278.

Question (Supplementary) re sale of Goveinment property in Simla to
private capitalists. 2924.

Question (Supplementary) re Simla Rents and Furniture Sub-Dmmns.
2924,

Question (Supplementary) re travelling allowance of Members of the United
Provinces *Counecil. 2915,

Resolution re abolition of the Cotton Excise Duty. 3957-59.

Resolution re reecinriendations of the Lee Commission. 3253, 3320, 3328, 3335.

Statement of business by the Honcurable Sir Alexander Muddiman. 2991,
a



100

INDEX TO LEGISLATIVE ASSEMBLY DEBATES,

NEOGY, Mr. K. C—

Demands for Supplementary Grants for 1924-25 under “ Agriculture ”. 3878,
Election of ——to the Standing Finance Comaittee for Railways. 4101.

Indian Criminal Law Amendment Bill—

Consideration of clause 5. 3451-53. ¢
Indian Railways (Amendment) Bill-- .
Motion for leave to introduce. 4031-32. ¢
"Noruination of —— to serve on the Select Committee on the Code of Civil
Procedure (Amendment) Bill. 2992
- Nomination of —— to serve on the Select Committee on the Indian Criminal

Law Amendment. Bill. 2992.

Question (Supplementary) re electric installations and water taps in quarters
in Calentta for European, Anglo-Indian and Indian staff of the Eastern
Bengal Railway. 3574. _

Question (Supplementary) re establishment of a City Civil Courf for Caleutts. _
3562-63.

Question re establishment of a Labcur Office in Bombay. 3625.

Question re establishment of a Rates Tribunal. 3605.

Questlon re grievanees of Indians in respeet of the Highlands and fra.ncl:use
in Kenya. 3605. -

Question re imposition of offsetting duties. 3604.

Question re introduction of a revised form of railway risk notes. 3604-05.

Question re memoranda presented by the Indian Colonies Committee to His
Majesty's Government. 3605.

Question re new Legislative Rules. 3108-10. :

Question (Supplementary) re officer-in-charge of Longwood Hotel. 3107.

Questicn (Supplementary) re provision of quarters for European, Anglo-
Indian and Indian guards of the Eastern Bengal Railway stationed at Sealdah.
3573.

Question re purchase of Government stores from {he United Kingdom. 3600-04,

Question (Supplementary) re report of the Indian Bar Committee. 3095-96.

Question re representation of Indian views before the Ormsby-Gore and the

fouthborough Committee. 3605-06.

Question (Supplementary) re termination of the services of certain employees
of the East Indian and Great Indian Peninsula Railways on the State taking
over the management of these lines. 3706-07.

Question re transfer of the Surma Valley Division from Assam to Bengn.l.
3780.

Question re withdrawal of the one-rupee note from circulation. 3604.

Resolution re apolition of the Coiton Execise Duty. 4047-50.

Resolution re separation ef Railway Finance from General Finance.
3656-61, 3867.

NEW DELHI—

See under “ Delhi”.

NEWSPAPER(S)—

" Question re contract with Messrs. A. H. Wheeler and Cb. for the sale of —,
books, ete., on the North-Western Railway. 3583,

Quest..on re, dJstnbutmn of Government advertisements to ——. 3401.

NIGHT TBAIN(S}— .

Question ve overcrowding of —— leaving Bombay for Nasik and Poons,
pectively, 3198. e
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L]

hON OFFICIAL RESOLUTION(S)—
See under “ Resolution(s) .
NORTH BENGAL—
-.Question re prevention of floods in —. 3017-18.

NORTHERN INDIA SALT REVENUE DEPARTMENT—
Question re transfer of the ndmmstrat:on of the Salt Departmenis in Onul
to the —. 3091

NORTH-WEST FRONTILR—
Question re wound, disability and family pensions in conneection with casualities
.— - - oeenrring in Waziristan or on the —. 3805-07.

NORTH -WEST FRONTIER PROVINCE—
_ Qn!stmn re application of Lala Gopal Kishan for enm]ment as a pleadar

- in the —. 3967.

Question re applications for adm ssion as pleaders in the ——. 3967.

Question re appointment of an Irngat:on Committee in each Tahsil oi the,

—. 3396. :

Question re Bigar in the Ganda.pun tract of the 3565.

Question re contract for roads in the ——. 3400.

Question re dams and waterways in the Gandapuri tract of the ——. 3565.

Question re employment of Muha.mmadans in Goverument Depnrhneuta in

the ——. 3782,
Question re establishment of agricultural banks or co—operatwe societies in
the 3781.

Question re increase in the number of Munsifis in the ——. 3578.

Question re introduction of the principle of election on a communal basis in
local bogies in the 3780-81. .

Question re loss on certain Post Offices in the ——. 3408, :

Question re prohibition of the entry of Syed Habib Shah, Edltor, “ Stasat ™,
into the —. 3415-16.

Question re qualifications and pay of Munsiffs in the Punjab and the ——
3577.

Question re restrictions on the emoiuments of pleaders in the -—. 3967-68.

Question re revision of pay.of the civilian clerks in the —.' 3610.

NORTH-WESTERN RAILWAY—

Details of the railway disaster at Harappa on the ——. 3216.
Question re collisions on the ——. 3711.
Question re contract with Mesrs. A. H. Wheeler and Company for the sale

of newspapers, books, ete., on the ——. 3583.
Question re discharge of Devi Chand, points jamadar st Kasur, —. 2047,
Question re distribution of fines realised from employees on the ——. 3694-95.

Question re grant of compensatory allowances to employees of the sta-
tioned at Karachi. 3592.
Question re hours of work, ete., of the staff of the ——. 3596.
Question re inadequacy of quarters for the menill staff of the ——. 3593-95.
Question re contract for sleepers. 2951-62
Questions re sleeper contract. 3123, 3816.
Question re_ railway collisions at Harappa Road, —. 3127- 30
Qnses%;o-g; re railway disaster near Harappa on the ——, 3712, 3773, 3788,
' .Question re rates of pay of European, Parsis and Indian subordinate Loeo.
running staff on the ——, 3691-92 .
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NORTH-WESTERN RATLWAY—contd.

Question re representation of loeal Passenger and Traffic Relief Association

on the Advisory Board of the ——. 3591-92.

Question re representation of Muhammadans in the office of the Distriet

Traffic Superintendent, Quetta, —. 3568.
Question re shortage of licensed coolies at Karachi City station on the —.
3788-89.

Question re sleepars for the ——. 2060-51.

Question re stations between Lahore and Jhelum on the —— without raised

platforms. 3897.

Question re submission of statement of earnings beyond their lawful salaries
by ticket collectors on the ——, Karachi distriet. 3703.

Question re Sunday allowances to the tramsportation staff on the —.

3693-94.
Question re terms of agveement for all clagese of staff of the —. 3592-93.

Question re working hours of station masters and assigtant station mASHETs 0D

. the ——. 3802
N'ORTH.WESTEBN RAILWAY UNION—
See under “ Ballway Union(s) ™.

0

“(0AK GROVE” SCHOOL, MUUSSOORIE—
Question re 3497.
OATH OF OFFICE—

Badi-uz-Zaman, Manlvi. 3087.
Burdon, Mr. E. 2011.

Calvert, Mr. H. 2911.
Chalmers, Mr. T. A. 2011.
Chatterjee, the Hopourable Mr. A. C. 2911.
Crawford, Colonel J. D. 2911.
Duval, Mr. H. P. 2911.
Ghazanfar Ali Khban, Mr. 2011
Lloyd, Mr. A. H. 2011.

Naidu, Mr. M. C. 2911.
Parsens, Afr. A, A. L. 2911.
Trttenham, Mr. G. R. . 2911,
Webb, My, M. 29311,

Wilson, Mr. R. A. 2911,

OBSCENE PUBLICATIONS BILL—
See under ‘¢ Bills *’,

ODERO LAL, SAKRAND LIGHT RAILWAY—

* Question re proposed construction of the ——, 3568-69.
O'DWYER-NAIR CASE—

Question rz sontribution by .Government towards the losges sustained by
Sir Sankaran Nair in the ——. 3024,
Question re judgment of Mr. Justice McCardie in the ——. 3119,

Queshon re publieation of the full text of Mr. Justiec McCardie’s judgment
in the —. 3024-25, ' g
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O’DWYER-NAIR LIBEL SUIT— .
Question re evidence of Sir Sankaran Nair in the —. 3894—95
Question re expenditure by Government in connection with the ——. 3047-

48,
3637,

Question re
O’DWYER, SI§ MICHAEL—

See under ‘¢ Libel Suit *.
OFFICE HOUR(8)—
in the Government of India Secretariat. 3981.

Question re
OFFICER (8)—

Question re Indian —— in the Artillery 3916.

Qubstion r¢ —— of the Auxiliary Force. 3385-86.

Question re tramsfer of —— to the Kulachi tahsil: 3396.

Question re various classes of employed on Railways in Indis. 3413-
14.

OFFICIAL(S)—

Question re counting of oﬂicutmg service rendered by postal and B M. 8.
—— for fixing their initial pay in the time-scale. 3975-76.
Question re supply of food to —— on tour. 3386.

"OFFICIAL CORRESPONDENCE— -
See under ‘‘ Correspondence ’’.
OFFSETTING DUTIES—
See under ‘‘ Duties '’
OLIVIER, LORD—

Question re s speech in the House of Lords mgaraing the alleged
purchase of votes by the Swaraj Party in Bengal. 3501-04.
O’'MEARA, SERGEANT—

Qustion re case against ——, Manager of the Grass Farm, Deolali. 3557-
58.
ONE RUPEE NOTE(S)—
Question re withdrawal of
OOTACAMUND—
Question re classifieation of the —— Post Office as a second class office.
3214.
OPIUM—

Question s agreements between the Government of India and Foreign Govern-
ments for the supply of Indian 3620.

Question re effect of the import certificate system on the amount of Indian

sold for export. 3620-21.

Question re restricted sale of provision

from eirculation. 3604.

to the non-China market in the

East. 3621.
.Question re sources of —— supply. 3622.
Question re transactions in Malwa ——, 35622-23.

’
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OPIUM POLICY— =
Questions re —— of the Government of India. 3029-30, 3118, 3966.

-" Question re transmission to the International Opium Conference of the
opinion of the All-India Congress on the —— of the Government of India.
3032-34. ‘

OPIUM TRAFFIC—

Question re discussion in the Assembly of the instructions to the Indian

representative at the Conference on the control of the . 3768-69.
Question re suppression of the ——. 3371-72.
ORDINANCE(S)—

Question re Kenya Immigration ——. 3487.
Question re Natal Boroughs —. 3493-94.

ORDNANCE FACTORIES— ©

Question re deputation of qualified Indians serving in —— to foreign
" countries. 2964. - B
Question re Indianization of the 2983. .
Question re various classes of employees, European and Indian,-in —. |

2963. '

ORIENTAL TELEPHONE AND ELECTRIC COMPANY—
Question re agreement with the ——, Ltd., Rangoon. 3968.
ORISSA—

Question re manufacture of salt for home consumption by the people of —
duriog the famine of 1919-20. 3837.

Questions re revival of the salt industry on the
88.

Question re transfer of the administration of the Salt Department in ——
to the Northern India Salt Revenue Deptt. 3091.

coast. 3887, 3887- '

ORIYAS—
Question re appointment of —— as Judges of the High Court and Lxecutive
Councillors, Bihar and Orissa. 3387. :
Question re employment of —— in the publie services. 2979-80.
Question re employment of —— on the B. N. Ry. 2980.

ORMSBY-GORE COMMITTEE—
See under ‘‘ Committee(s) .

OUDH AND ROHILKHAND RAILWAY—

Question re allegations against Khan Bahadur M. A. Khan, Goods Inspector,

3614-15.

Question re alleged frands on the ——, 2614,

Question re discharge of employees of the —— for taking part in the Trade
Union movement. 3798.

Question re establishment of a Conciliation Board on the ——, 3799,

Question re payment of eompensation to the widow of Kanihya Lall Chaubey,
late Guaré of the . 2015.

Question re rafiway offices to remain at Lucknow after the amalgamation
of the East Indian Railway with the . 3596.
Question re withdrawal of official recognition of the
97. ' o

Union. 3708-
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OUTRAGE— -
Question re alleged —— on a woman by an European soldier at Jubbulpore.
3802-03.
Questions re
3006-07.
OVERBRIDGE(S)—
Question re provision of —— at certain level erossings iu Dacca. 3814-15.
OVERSEER(8)—
Question re Civil and Military Line ——. 3930.
OVERSEER, MILITARY OR CIVIL LINE—
. Question re in the :Army Remount Department. 2880-81.

onan Indian woman in the Federated Malay States. 3004,

il

P

PAKSEY—
Question re supply of ﬁltered water to theé railway emplb}tea at
Eastern Bengal Railway. 3792-93.

PANDEY, SHEWDAYAL—
Question re grant of a gratuity to the widow of ——, late pointsman at
Nasratpur on the Eastern Bengal Railway. 3383.

PAPER CURRENCY RESERVE—
Question re nominal value and eost price of British Securities held in the
—. 2078.

PAPER, INDIAN—

Question re cost of manufacture of

PARBATIPUR—
Question re inconvenience caused to railway passengers travelling by the
line from Santahar to —— on the Eastern Bengal Railway. 3471-72.

PARSONS, Mr. A. A. L—
Oath of Office. 2911.
Resolution re separation of Railway Finance from General Finanee. 3641,
3868.

PASS(ES)—

Question re grant of free over foreign railways to the empvlozvees of the
East Indian, Bengal Nagpur and Madras and Southern Marhatta Rail-
wavs. 3495.

Question re minimum qualifieations for the grant of free intermediate class

to employees of the East Indian Railway. 3495.

PASSENGER(S)— * .

Question re casualties among third and intermediate class in railway
collisions. 3886.

Question re .grieva.nees of the Belur 3886.

Question re inconveniences to at Shaikhupura railway station. 3689.

Question re provision of vuutmg rooms for third class lady — —at Railway
statmns 3912,

L292LD - e ’ 14

on the

3816.

-
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PASSENGER AND TRAFFIC RELIEF ASSOCIATION—
See under “‘ Association(s) '’.
PASSENGERS’ ASSOCIATION(S)—
. Question re representation of —— on the Local AdVisory Couneils of Rail-

ways. 3796.
See under “ Association(s) ”.
PASSENGER SUPERINTENDENT(8)—
Question re appointment of on the various Railways. 3005.
Question r¢e —— on Railways. 3912.
PASSPORT(S)—

Question re refusal of —to Babu Shiva Prasad Gupta and Maulana
- Abul Kalam Arad. 3896.

PATEL, Mz. V. J.—

Election of —— to the External Capital Committee. 3229.
Election of to the Standing Finance Committee for Railways. 4101.
Indian Criminal Law Amendment (Repealing) Bill—
Motion to pass. 3987.
Land Customs Bill— .
Motion to circulate. 3082-83.
Consideration of ——. 3826-27, 3832.
Clause 7.
Proposed presentation of an address fo His Excelleqey the Viceroy re the
next Session of the Assembly. 404243,
Resolution re recommendations of the Lee Commission. 3326-31.
Resolution re suspension of the Taxation Inquiry Committee and substitution
of an Economie Inquiry Committee. 3727, 3738-42.
PATIENT(S), TUBERCULAR—

Question re conveyanee in separate mllws.y carriages of —— to the sanato-
rium at Madanpalii. 3097.
PATWARI—
Question re eomplaint of Sardar Mohammad Atal Khan of Gandapur against
a —. 3396.
PAY—
Question re arrears of —— of R. M. S. officials of ‘‘ D ’’ Division. 3411-
12
Question re counting of officiating serviee rendered by postal and R..M. 8.
officials for fixing their initial —— in time-scale. 3975-76.

Question re grant of Sunday and holiday
B. N. Railway. 30611.
Question re increase in the

3

to the workshop staff of the

and allowances of Bntlsh Officers and other
ranks in the Army in India. 3774-75.

Question re inerease of of postmen. 3794-95.

Question fe ,inerease of of Superintendents of Post Offices. 3713-
14.

Question re maximum of Telegraph officers recruited in India from
Indian Engineering Colleges.. 2935.

Question re memorial of gazetted postmasters for improved —. 3212.

Question re minimum —— of elerks on the East Indian Railway. 8907,
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PAY—contd. '
Question re —— and pension of the Indian Civil Service. 2983.

Question re of clerks in, the Bombay Curreney office. 3589.
Question re ofvelerks of the Indian Army Service Corps. 3481,
Question re of postmen and postal clerks in the Bombay Cirele.

Question re qualifications and of Munsifs in the Punjab and the North-
West Frontier Povince. 3577.

Question re racial diserimination in the matter of —— of Anglo-Indian and
Indian apprentices, ete., on the B. N. Railway. 30809. .

Question re revision of —— of British military. offieers. . 3380-81.

Question re revision of —— of the eivilian elerks in the North-West Frontiar,
Province. 3610.

Question re revision of the of Postal Inspectors and Superintendents”

o Head Clerks, Bihar and Orissa. 3472.

Question re revision of the of postal runmers in the Bombay Cirele.
3795.

Question re revision of the -
master, Rangoan. 3213-14.

Questicn re revision of the
Accounts Department. 3481.

Question re scales of in the Aceounts office and the Currency office,
Bomhay. 3589-90.

thlon re scales of —— of Anglo-Indian and Indisn apprentices in the

B.-N. Railway Workshops. 3908

Question re seales of of European and Indian Loco. running steff on

the B.-N. Railway. 3909-10.

PAY AND ALLOWANCES—
Question re memorial from members of the Vetenna.ry Branch of the Army
Remount Department regarding their
PAY, OVERSEAS—

Question re

of Presidency Postmaiters and the Post-
of the elerical establishment of the Military

of the Superior Services. 2084.

PAY, BATE OF—
Question re —— of Indian and British Soldiers. 3403.
PENSION(8)—
Question re pay and —— of the Indian Crvil Service. 2983.
Question re of one Bedar Bakht. 3116.
Question re of Secretariat and Army Headquarters Daftaries. 3898-
99.

PENSION RULES, NEW—
See under ‘¢ Rule(s) 7,
PENSION(S), WOUND, DISABILITY AND PAMILY—

Question re in connection with casualties ouurung in Waziristan ,or on
the N.-W. Frontier. 3805-07.

PENSIONERS— .
Question fre employment of —— in the Local Clearing Office (Enemy Debts).
2041.

PERMANENT EMPLOYEE (8)—

".Question re number of —— retrenched in the Government of Indis
Secretariat and Attached Offices. #3908.
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PERSONAL EXPLANATION—
—— by Sardar Bahadur Captain Hira Singh re¢ remarks made by Pandit
‘Madan Mohan Malaviya. 3816-17.
PESHAWAR— ‘
- Question re proposed new Post Office at ——.  3407-08.
Question re strategic railway from to the Afghan Fronties. 3915.
PESHAWAR DISTRICT—

Question re alleged highhandedness of Arbab Mohammad Akram Khan,
Honorary Magistrate. 3968.

PETITION(S)—

—— relating to the Indian Penal Code (Amendment) Bill (Amendment of
Seetion 375). 2989.

PETROL— _ .
Question re prices of Kerosene, —— and liquid fuel. 3719,
PHOOL MOHAMMAD—

Question re alleged assault by Mr. Gasper, loco foremsn, Katihar, on —,
pumping driver; Katihar. 3607.

PILGRIM (S)—

" Question re Haj ——. 3104
Question re medical examination of —— to Baghdad- and Kerbala. 3884.
Question re —— to the Hedqaz 3900-01. ' .
Question re to the Hedjaz in 1880, 1900 and 1923, mspectlvely. 3402,
Question re repatriation of — to the Hedjaz. 3855

PILGRIM SHIP(S)— .
Question re employment of Medical officers on ——. 3188-89.

PILGRIM TRAFFIC— _

Question re on the Barsi Light Railway. 3089-91.
PILGRIMAGE OFFICER, INDIAN—

Question re at Jeddah. 3779-80.

PLATFORM(S)—
Question re stations betweem Lahore and Jhelum on the North Westem
Railway without raised —. 3897. .
PLEADER— .

Question re application of Lala Gopal Krishan for enrolment as a in
the North-West Frontier Provinee. 3967.

Question re applications for admission as
Provinece. 3967.

Question re restrietions on the enrolment of —— in the North-West Frontier
Provinee. 3967-68.

POINT CALIMERE—

in the North-West Frontier

Question re opening of —— and other minor Ports on the south Madras
Coast. 3700-01.
POLICE— .
Excess Gra.ts for 1922-23 under ‘¢ ». 3871
Question re alleged irregularities of the —— in a case in Muhahat vlllsge
3397-98.
_Question re censoring of correspondence of pnvat.e peraons by the —.

3790-92. of .-
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POLITICAL PRISONER(S)— . :'
Question re removal of from the Andamans to Indian Jails. 3584.
POLL-TAX—
Question re in Kenya. 3192.
- Question re questiohs relating to Kenya and the —— in Fiji. 2084-85.
POO\'A—
Question® re overerowding of night trains leaving Bombay for Nssik and
——, respectively. 3198.
POONA DIVISION—

Question re grant of conveyanee allowance to postal officials in the —-.
3716.

POONA POST OFFICE—
. «See under ‘‘ Post Office *’.
POPULATION—
Question re total —— of Provinces for certain classes. 3403.
PORTS—

Question re re-opening of Point Calimere and other minor — ~ on the Sonth
Madras Coast. 3700-01.

PORTS AND PILOTAGE—

Demands for Supplementary Grants for 1924-25 under ‘¢ -—7'7. 3877.
POST(S)—

Question re listed
24,

POST OFTICE(S)—

Question re absentees in the R. M, S. and in certain 3790.
Question re cases of fraud in the , Burdwan Division. 3378.

for membe;'s of the Provinecial Civil Service. 3623-

-

Question re classification of —. 3214.

Question re classification of the Ootacamund and Trichinopoly —— as second
class offices. 3214.

Questicn re eollection of customs duty by the ——. 3715.

Question re first elass head in Bihar and Orissa. 3473.
Question re Hindu, Muhammadan, Anglo-Indian, European and Parsi

Superintendents of 3903. i

Question re loss on certain —— in the North-West Frontier Provinee. -
3408.

Question re opening of a —— in the village of Gudipala in the Chittoor

Distriet. 3098-99.

Question re and Insurance work. 2986.

Question re profit and loss statement of the Wireless Branch of the ——
for the ldst three years. 3587.

Question re proposed new at Peshawar, 3407-08.

Question re sorting of the inward foreign mail at the Poona —. 3716,

Question re Superintendents of 3611-12.

Question re transmission of lottery notices and tickets through the —,
3768.

POST OFFICE, BRANCH—
- Question rg abolition of the — a.t Betwan Bazar, Monghyr 3367
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POST OFFICE CASH .CERTIFICATE (8)—

Question re realisations from the sale of —. 3115.
See under ‘‘ Post Office Savings Bank ’’.

POST OFFICE, PESHAWAR—
Question re appeal of Mr. Ramji Das, elerk, —, l'ega.rdmg his promotion.
3410.

POST OFFICE SAVINGS BANK— ’
Question re profits earned by the Post Office on account of the —— and Cash
Certificates. 3715-16.
Question re working charges of the —. 3716.

POST(S), SELECTION GRADE—

Question re in the Bihar and Orissa Postal Circle. 3394.
POSTAL AND R. M. S. OFFICIAL(S)— « -
Question re grant of compensatory allowances to the —— in the mufassil in
Burma. 3814.

See under ‘¢ Officials .
POSTAL AND R. M. S. SUBORDINATES—

Question re grant of Burma allowance to —— in Burma. 3813-14.
POSTAL AND TELEGRAPH DEPARTMENTS—

Question re net profit of the for the year ending March 1923. 3464.
POSTAL ARTICLE(S)— _

Question re interception of ——. 3193.
POSTAL CIRCLE, BIHAR AND ORISSA—

Question re selection grade posts in the
POSTAL CLERK—

Question re ecase of Hot Lall, a —— of Gujrat. 3122-23.

3394.

Question re emoluments of —— and R. M. 8., sorters in Burma and India.
3812-13,
Question re pay of postmen and —— in the Bombay Cirele. 3794.

POSTAL DEPARTMENT—
Question r¢e Muhammadans in the Imperial and Provineial Service of the —,
3401-02.
- POBTAL EMPLOYEES—

Question re working hours, increase of leave reserv'e, allowances, ete., of —.
3789.

POSTAL INSURANCE FUND—

Question re 3616, 3617-18.
‘POSTAL MENTAL(S)—

Question re grant of leave privileges to —— in the Bombay Circle. 3795.
POSTAL OFFICIALS—

Question re’grant of coalfield allowances to —— of the Burdwan Division.
3379.

Question re grant of conveyance allow ance to —— in the Poonn Division,
3716..

Question re grant of speeial promoticn {0 —— for ficld service. 3406-07.
L]
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POSTAL OFFICIALS—con¢d. aa
Qiiestion ve limitation of the period of retention of —— at Post Offices
beyond Burma, Kohat and Dera Ismail Khan. 3492.

Question re payment of extra remuneration to for work on Sundsys and
holidays. 3473-74
POSTAL OFFICIALS—
Question ¥e stoppage of increments of certain Punjab —. 3411.
POBTAL RUNNER(S)—
Question re grant of relief to ——. 3795.

Question re revision of pay of in the Bombay Cirele. 3795.

POBTAL SAVINGS BANEK—

Question re increase in the rate of interest on deposit. 2986.
POSTAL STAFF— -

Question re grant of compensatory allowance to the at Dharamsala.

3610-11.

POSTAL SUBORDINATE(S)—

Question re promotion of —— in the Punjab Postal Circle. 3410-11.
POSTMASTER(S)—

Question re discontent among officers in the —— eadre. 3216.

Question re grant of gazetted rank to on Rs. 250. 3214.

Question re grant of rent-free quarters to 3215-16.

Question re grant to gazetted of the concession of counting officiating
service for increments. 3212-13.

Question re memorial of gazetted for improved pay. 3212.

Question re promotion of gazetted —— to superior appointments. 3215.

Question re revision of the pay of Presidency Postmasters and the
Rangoon. 3213-14.

Question re time-seale for gazetted ——. 3213.

POSTMASTERSHIPS, BRANCH—

Question re candidates for reserve clerkships and

2999.

POSTMEN—

Question re compensatory allowances to
the Frontier. 3492

r

in Bihar and Orissa.

and postal menials employed on

Question re increase of pay of 3794-95.

Question re leave reserve for —— and menials in the Bombay Circle. 3795,
Question re pay of and postal clerks in the Bombay Circle. 3794.
Question re salaries and working hours of ——. 3118.

POSTS AND TELEGRAPHS—

Question re purchase of apparatus for the wireless Branches of the Depart-
ment of ——. 3587.

POSTS AND TELEGRAPHS DEPARTMENT—

Question re amalgamation of the with the Railway Department. 3767.
Question re appointment of Bindeswari Prasad Misra, a probationer in the
to a permanent vacancy. 2999-3000.
Question re commercialization of the accounts of the 3771-72.
. Qneshon re Hindu, Muhammadan, Anglo-Indian, European and Parsi Oﬁcers
in the —— drawing Rs. 300 and ger. 3902,
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POSTS AND TELEGRAPHS DEPARTMENT—contd.
Question re Indianisation of the Superior Services on State-managed railways
and in the 3915. ’
Question re —. 3767.

PREFERENTIAL RATE(S)—

Question re encouragement of indigenous industries by the oﬁer of —— on
Railways. 3913-14.

PRESIDENCY POSTMASTER(S)—

*  Question re revision of the pay of —— and the postmaster, Rangoon. 3213-
14.

PRESIDENT, Mr.—

Allotment of the 24th September for non-official Resolutions. 3649.

Death of Mr. Bhupendra Nath Basu. 3556.

Exerecise of the discretion of —— to dispense with questions. 3277.

Remarks by that members putting questions on the paper are held to he
responsible for the corrections of any statement they may contain. 3025-
26.

Ruling by —— regarding the procedure to be followed in regard to the
amendments to the Resolution re the recommendations of the Lee Com-
mission. 3278.

Ruling by that Standing Order 74 does not provide for the presentation
of an address to His Excellency the Viceroy requesting him to fix a certain
date for the next Session of the Assembly. 4043.

pa

PRESS—
Question re cost of for the manufacture of stamps, ete., in India.
3612-13.
PRINTING CLEARING OFFICE—
Question re pay, ete., of the Deputy Controller, ——. 4041-42,
PRIVATE ENTERPRISE—
Question re encouragement of —— for the construction and working of
. branck and feeder railway lines. 3569-70. -
PRIVY COUNCIL— '
Question re result of appeal to the —— in the case of the levy of customs

duties on stores imported by Railway Companies. 3376.
PROFESSOR(S)—

Question re appointment of Indian —— in the Lady Hardinge Hospital,
Delhi. 2944
Question re employment of Indian —— in the Lady Hardinge Medical

College, Delhi. 2920,
PROFIT AND LOSS STATEMENT—
See under ‘‘ Statement(s) *’. '
PROMOTION(S)—

Questwn 12 of Indian and Anglo-Indian subordinates ‘o the BI..;Onor
services of State Railways. 3770-71.

Question re —— of Indian subordinates to the superior services of Btate
Railways. 3771
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PROMOTION (8)—contd. .
Question re —— of Provincial Police Service officers to listed posts in the

Imperial Police. 3485.

Question re on the Eastern Bengal Railway. 3197.

Question re stoppage of acting —— in vacancies of accountants in the office
of the Controller of® Military Accounts, Southern Command and Poons

~ Distriet. 3893.

PROMOTION, SPECIAL—

Question re grant of —— to postal officials for field service. 3406-07.
PROVIDENT FUND—

Question re introduction of the
PROVIDENT FUNDS BILL—

See under *‘ Bill "’
PROVINCE(S)—

Question re consumption of salt in the various ——. 3627.
Question re territorial redistribution of —— on a linguistie basis. 3387,
Question re total population of —— for certain classes. 3403.

PROVINCIAL AND CENTRAL LEGISLATURE(S)—
See under ‘‘ Legislature(s) .
PROVINCIAL CIVIL SERVICE—
Question re listed posts for Members of the

PROVINCIAL COUNCILS—

Question re last General Elections in India to the Legislative Assembly and
3198-99.
PROVINCIAL GOVERNMENTS—

Question re Indian and Burman officers in ——. 2971-73,
Question re reports of Committees appointed by —— to examine the land
revenue question. 3493,

PROVINCIAL LEGISLATURES—

system in the carrenecy office. 3590.

3623-24.

Question re opinion of —— on the recommendations of the Lee éomm.ission.
3386.
PROVINCIAL POLICE SERVICE—
Question re promotion of —— officers to listed posts in the Imperial Police.
3485. -

PROVINCIAL SERVICES—

Question re difierential treatment in matters of appeals of the members of the
All-India and the ——. 3043-44.

PROVISION OPIUM— ¢

See under ‘¢ Opium . .
PUBLIC ACCOUNTS COMMITTEE—

Interim Report of the —, 3219-28. ’

PUBLIC SERVICES—
See under ‘¢ Services?’,
L292L.D 15
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PUBLIC WORKS DEPARTMENT—

Question re compensatory allowances to Divisional Accountants of the —.
3788.

Question re revision of the pay of Divisional Accountants of the —,
Bombay. 3690-91.

Question re Simla Imperial Division, —. 2912914."
Question re travelling allowance of Divisional Accountants of the .
3788. .
PUNJ, RAM SARAN DAS—
Question re case of ——, a clerk in the Punjab Education Department, on
deputation to the IndJa.n Munitions Board. 4039-40.
PUNJAB—

Question re contraet with Messrs. Clements Robson & Co. for the supply of
grain to mlhtary stations in the 3584. .

Question re increase in the number of gnzetted Muslim officers in the —_—

. Income-tax Department. 3773.

Question re price of salt in the

2912,
Question re gualifications and pay of Munsiffs in the

and the North-
West Frontier Provinee, 3577.
PUNJAB CANTONMENTS—
See under ‘* Cantonments *’.
PUNJAB NATIONAL BANK, LIMITED, LAHORE, THE—
Question re assessment to income-tax of the profits of ——. 3801.
PUNJAB POSTAL CIRCLE—
Question re promotion of postal subordinates in the —. 3410-11,
Question re promotion of senior subordinates in the ——. 3463.
Question re stoppage of promotion of senior subordinates in the ——. 3487.
PURI—
Question re opening of a town booking office at ——. 3489.
Question re provision of a waiting room for intermediate class passengers
at ——. 3488-89.

PURSHOTAMDAS THAKURDAS, SIR—
Cotton Ginning and Pressing Factories Bill—
Motion to eireulate. 3069-71, 3074.
Election of —— to the Standing Finance Committee for Railways. 4101.
Hindu Religious and Charitable Trusts Bill—
Motion to refer to Seleet Committee. 3511.
Imperial Bank of India (Amendment) Bill—
Consideration of clause 2. 3433-34. "

Question re allegations against Asiatic elerks and Indian money lenders

in the report of the Commission on Agriculture appointed by the Zanzibar
Government. 3023-24.

Question re» approval of the Legislative Assembly to certain contracts,
3023, '

Ques tion (Supplementary) re commereialization of the accounts of the Posts .
and Telegraphs Deptt. 3772.
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PURSHOTAMDAS THAKURDAS, SIR—contd. .

Question re deputation of Sir Bhupendra Nath Mitra to London in con-
nection with the outstanding elaims in dispute between His Majesty’s
Government and the Government of India. 3046, 3047.

Question re evidence diven before the Lee Commission. 2971.

Question (Supplementary) re fixation of an economic basic wage for Indian
labourers,in Ceylon. 3763-64.

Question re fixing of a new gold ratio for the rupee. 3808-12.

Question re imposition of certain eonditions on foreign Insurance Companies
operating in India. 3092.

Question re inerease in the Bank rate. 3807-08.

Question re Indian and Burman officers in the Central and Provineial
Governments. 2971-73.

Question re Indo-European Telegraph Department. 3007-09.

Question (Supplementary) re industrial unemployment in India. 3028.

Question re officers in the Indian Civil Service and Indian personnel of the
Service in 1861, 1887, 1913 and the 1st Jammry 1924. 3107-08.

Question re outrage on an Indian woman ir. the Federated Malaya States.
3006-07.

Question re pilgrim traffic on the Barsi Light Railway. 3089-91.

‘Question re public subseriptions to the Government of India Loan. 3807«
08.

Questlon (Supplementary). re request from the Madras Government for help.
in regard to floods. 3390.

Question re revision of Railway eoal contracts made in 1921. 3216-18.

Question re revision of the present currency policy of Government. 3808-
12.

Question re stringeney of the Indian money market. 3807-08.

Question re stringency of the money market. 3808-12.

Question re tenders for the supply of British Portland cement for the South
Indian Railway. 3087-88.

Question (Supplementary) re treatment of Indians in Tanganyika. 3487. .

Question (Supplementary) re Vasad-Borsad-Katana Railway. 3004.

Question (Supplementary) re ventilation and humidification in entton mills.
3412-13.

Question (Supplementary) re views of Loeal Governments on the recom-
mendations of the Lee Commission. 3126-27.

Resolution re abolition of the Cotton Excise Duty. 4057, 4060-65, 4068,
4069, 4070.

Resolutlon re recommendations of the Lee Commission. 3282-88, 3293, 3317,
3319.

Resolution re separation of Rallway Finance from General Finance. 3641-
48, 3671, 3685, 3866.

Resolution re suspension of the Taxation Inquiry Committee and substitution
of an Economic Inquiry Committee. 3750-51.

PURULIA— o
Question re provision of refreshments on the line between —— and Ranchi.
3199. .
. Q
QUARTER(S)—

Question re building of railway -— near a grave-yard at Kurigram on the
Eastern Bengal Railway. 3576-77,
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QUARTER(S) —contd. .

Question re grant of rent-free -— to Post Masters. 3215-16.

Question re inadequacy of —— for the menial staff of the North-Western
Railway. 3593-65.

Question re provision of free —— for signallers ot the Burdwan Head Post
Office. 3379.

Question r¢ provision of —— by the East Indian Railway for its European,

Anglo-Indian and Indian staff at certain important junctions. 3497.
Question re provision of for European, Anglo-Indian and Indian
Guards of the Eastern Bengal Railway stationed at Sealdah. 3572-73.

Question re provision of —— for the ministerial and station staff of Eastern
Bengal Railway at Caleutta. 3573.

Question r¢ —— for officers of the Eastern Bengal Railway at Alipore.
3606.

Question re rent-free —— at Raisina, Delhi. 2949. ¢

Question re scale of furniture supplied to members of the Legislature oecupy-
ing on the Cart Road, Simla. 3590-91.

QUARTERS, ‘“ D *’ CLASS—

Question re for Government of India clerks at Raisina, Delhi. 3891.
Question re provision of —— in Simla for daftries employed in the Govern-
ment of India Secretariat. 4037-38.
QUARTER(S), FREE— .
Question re provision of —— for certain clerks of the Burdwan Postal Divi-
sion. 3380.

QUARTERS, RENTS OF—

Question r¢ —— at Longwood, the Cart Road and Summer Hill. 2924-25.
QUESTION(S)—

Exercise of the discretion of Mr. President to dispense with ——. 3277.

Question re nurgber of in the Delhi Session of the Legislative Assembly.
3365-66.

Question re Resolution regarding answering of —— by officials on subjects
over which the Governor General in Council has eontrol and superin-
tendence. 3119,

QUETTA— .
Question re representation of Muhammadans in the office of the District Traffic
Superintendent —s— North-Western Railway. 3568.

B

RACE SPECIALS—
Question re introduction of —— on the G. I. P. Railway. 3388.
RACIAL DISCRIMINATION—

uestion re in the matter of pay of Anglo-Indian and Indian apprentices,
ete., on the B. N. Railway. 3909.

RACTAL DISTINCTIONS—
Question yz —— on Railways. 35001-02.
RADIO CLUB—

Question re eriticism of the policy of Government by the Director of Wireless
in an informal discussion with thi —— of Bombay. 3588.
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RAID(S)—
Question re —--- by border tribes. 3101 03.
RAID(S), MAHSUD— .
Question re casualties among villagers in the Gandapuri traet owing to ——.
3401.
RAILWAY(S)—
Motion for nominations for the Standing Finance Committee for *—.
3916.
Question re accidents on ——. 3786.
Question re Advisory Committess for ——. 311¢
Question re appointment of & Committee to consider the grievances of the
public with regard to ——. 3558-59.
Qpeshon re appointment of Pasmger Superintendents on the various —.
Questmn re claims paid for goods lost or damaged on ——. 3907-08.
Question re collisions on — in 1824. 3886.

Question re compensation paid hy —— on account of persons kiiled or injured
in accidents. 3618.
Question re constitution of Local Advisory Committees of various —.

3796.

Question re constmetmn of 8 —— from Rishikesh to- Lakshman Jhula.
3391.

Question re encouragement of indigenous industries by the offer of preferential
rates on 3913-14. )

Question re expenditure ineurred by State and Guaranteed —— on housing

of their staff. 2931.

Question re free allowance of luggage to intermediate and third class passengers
on 3498-99.

Question re grant of concession fares on—— to students of nationa. schools
and colleges. 3389-90.

Question re house-rent allowances of Europeans, Anglo-Indians and Indians
on Company-managed 3117.

Question re Indianication of ihe Superior Services on State-managed —
and in the P. and T. Department. 3915.

Question re introduction of week-end and other concessions on ——. 3388-89.

Question re leave allowed to daily rated =taff on Indian " 3911

Quertion re opening of the from Itarsi to Nagmur. 3394.

Question re passenger superintendents on 3912,

Question re proposed construction of a —— between Muzaffarpur and Sita-
marhi. 3018.

. Question re provision of Indian dining cars on ——. 3912-13.

Question re purchuse of —— in Burma constructed frem Rice Control pro-
fits. 3805.

Question re racial aistinetions on —-, 3001-02.

Question re connection between India and Bu"ma 3915. *

Question re reduction of fares on——. 3013.

Question ‘re representation of Passengers’ Associations on the ‘Local Advisory
Councils of 3796.

Question re retrenchment of Indians in the Loeo. Department of ——, 3911..

Question re retrenchments on certain specified —. 3911-12.

‘Question re strategic —— from Peshawar to the Afghan Frontier. 3915.
Question re uniformity in leave ruleg on ——. 3705.
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RAILWAY (S)—contd.
Question re value of stores purchased by — during the last five years.
3913. . ) )
Question re various classes of officers employed on —— in India. 34_1:)-14.
Question re working hours of the traffic and transport staff on Indian—.
3609-10.

RAILWAY ADMINISTRATION— '
buestion re allegations in the *‘ Weekly Mazdoor ’’ of Lucknow against —.
3798.
See under “ Administration(s) .
RAILWAY ADVISORY COMMITTEE(S)—
Question re constitution of the Local ——. 2937.
‘RAILWAY ADVISORY COUNCILS— ,

Question re Central and Local 2935-36. ) o
Question re representation of the Passengers’ and Traffic Relief Associations

on the Central and Local —. 2936-37.

RAILWAY BOARD—

.~ Question re delay in the reorganisaticn of the —— Secretariat. 5784.
Question re reorganisation of the -—. 2937-38. _ )
Question re stores for the Master-General of Supply, the —— and Railway

Administrations. 3859-90.
Question re temporary staff of the ——'s oftice. 3783.

RAILWAY BOARD STAFF—

Question re grievances of the —. 3782

RAILWAY CARRIAGE(S)—

Question re conveyance in separate —— of tubercular patients to the sana-
torium at Madanapalle. 3097.
Question re overcrowding of ——. 3488.

RAILWAY COAL CONTRACTS—
See under “ Contract(s) ”.
RAILWAY COLLISION(S)—

Question re —— at Harappa Road, N.-W. Railway. 3127-30.
See under ‘¢ Collision(s) .
RAILWAY COMPANKES—
Question re result of appeal to the Railway Council in the case of the levy
of eustoms duties on stores imported by ——. 3376.
Question re State eontrol of —. 3120-21.

BRAILWAY DEPARTMENT—
Question re amalgamation of the Posts and Te'egraphs Department with the

3767.
* Question re declaration of the service of the ministerial staff of the —— as
railway serwice. 3793.
Question re work of the ministerial staff of the —. 3793,

RAILWAY DISASTER— .

Details of the at Harappa on the N.-W. Railway. 3216.

Questions ye near Harappa on the N.-W. Railway. 3712, 3773, 3788.
See under “ Disaster 7.

A
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RAILWAY EMBANKMENTS—
Question re floods and —— in the Saran District, Bihar and Orissa. 3014-15.

RAILWAY FINANCE—.
Resolution re separation of —— from General Finance. 3629-86, 3860-69.
RAILWAY GOPOWN(8)—
. Question re thefts in —— on the G. 1. P. Railway during the years 1921, 1922
and 1923. 2966.
RAILWAY INDUSTRIES—
Question re encouragement of —. 3113,
t RAILWAY LINE(S8)—

Question re doubling of the —— from Madras to Chingleput. 3625.

Question re encouragement of private enterprise for the econstruction and work-
ing of branch and feeder 3569-70.

Question re raising of the level of the —— Yetween Kharik and Sahebpur-
kamal station on the B. and N.-W. Railway. 20945-47.

‘RAILWAY MAIL SERVICE—

Question re absentees in the —— and in eertain Post Offices. 3790.
Question re leave reserve of the —. 3790.

RAILWAY MAIL SERVICE OFFICIAL(S)—
Question re arrears of pay of —— of “ D ” Division. 3411-12.

RAILWAY MATERIAL(S)—

Question re purchase of in India. 3913.
Question re return of —— and rolling stock sent to Mesopotamia during the
war. 3688.

RAILWAY OFFICER(5)—

Question re grant of technieal and overseas allowance to —. 4038.
RAILWAY PASS(ES)—

Qus?;ison re grant of free —— to members of the Legislative Assembly.

RAILWAY PASSENGER(S)—

Question re grievances of ——. 3199.
Question re improved facilities for third class ——. 3688.
Question re inconvenience caused to —— travelling by the line from Santahar to
Parbatipur on the Eastern Bengal Railway. 3471-T2.
RATLWAY QUARTERS—
See under * Quarter(s) ”.
RAILWAY RISK NOTE(S)— .
Question re introduction of a revised form of ——. 3604-05.
RAILWAY SERVICE—
Question re declaration of the service of the ministerial staff of the Railway De-
partment as ——, 3793. '
RAILWAY STAFF—
Question re complaint against the Howrn}l —. 3019.
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RAILWAY STATION(S)—
Question re Indian and European refreshment rooms at —. 3003,
Question re joint terminal at Bombay. 2929 30.
See under “ Station(s) ”.
BAILWAY STORES—
Question ne purchase of —— by the Indian Stores Department. 3969.
See under “ Stores ”.
RAILWAY TRAFFIC OFFICER(S)—
Question re training of Indians as —. 3702.
RAILWAY UNION(S)—
Question re collection of subseriptions for the North-Western —— by the
Railway authorities. 3592, i
RAILWAY WAGON(8)—
Question re shortage of —. 3201-02.
RATLWAY WORKSHOP(S)—

Question re capacity of —— for general repair and rehabilitation work.
Qn3$on re wagon repairs in —. 2915-16.
RATPUR-WALTAIR RAILWAY—
Question re proposed —. 3914.
RBRAISINA—
Question re bus service for the conveyance of clerks from —— to the See-

retariat in Delhi. 3896-97.
Question re “D?” class quarters for Government of India clerks at —,
Delhi. 3891.

BAJA RAM— -

Question re release of —— convieted in the Malakwal train wrecking case in
1919. 3701-02.

RAJAN BAKSH SHAH, KHAN BAHADUR MAKHDUM SYED—

Question re alleged irregularities of the police in a case in Muhabat village.
3397-98.

Question re anonymous complaint against Khan Sahib Sardar Asad Ullsh
Khan. 3399.

Question re appointment of an Irrigation Committee in each tahsil of the
N.-W. F. Province. 3306. .

Question re Bigar in the Gandapuri tract of the N.-W. F. Provinee. 3565.

Que:tion re case of Sarbiland Khan, late Sub-Inspector of Police, Dera Ismail
Khan. 3563-64.

Questicn re casualties among villagers in the Gandapuri tract owing to Mahsud
raids. 3401.

Question re collisions and double line system on railways. 3711-12.

Question re collisions on the N.-W. Railway. 3711

Question re complaint of Abdulla Khan regarding. the erection of a dam in
the goomal canal. 3397. ‘

Questmn re complaint of Sardar Mohammad Atab Khan of Gandapur against
a patwari. 3396.

Question re condemnation by the Frontier Inquiry Committee of the political
loek-up. 3398.
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'RAJAN BAKSH SHAH, KHAN BAHADUR MAKHDUM SYED—contd.
Question re contract for roads in the N.-W. F. Province. 3400.
Question re cremation of bodies of persons killed in railway collisions.

3712, .
Question re dams and waterways in the Gandapuri tract of the N.-W. F.

Province. 3565.

Question re decrease of revenue in the Kulachi, Tonk and Dera Ismail Khan
tahsils. 3397.

Question re differences between khassadars, scouts and chighawalas. 3564-65.

Question re distribution of Governmtent advertisements to newspapers.
3401.

Question re exemption of the Kulachi and Ders tahsils from the. operation
of the Frontier Crimes Regulation. 3398.

o Question re expenditure on erection, maintenance and fepairs of mosques,

temples and churches. 3402,

Question re fines inflicted on lahourers employed on the construetion of the
Luni canal in the Gandapuri tract. 3400.

Question re fire on the pilgrim steamer ‘¢ Frangestan ’’. 3403-06.

Question re frictions among the Gandapur tribe. 3400.

Question re guarding of roads in the Kulachi tabsil. 3399.

‘Question re import of liquor into India. 3402.

Question re irrigation from tlic Luni, Nala Naskore and Gommal canals.
3400. :

Question re irrigation of Jands in the Gandapuri tract and the Dera Ismail
Khan tahsil. 3397.°

Question re irrigation work on the Luni river. 3565.

Question re Ketch dacoity case. 3398.

Question re Khanoo Khel dacoity case. 3398.

Question re kidnapping of Isa Khan Rana Khel of Madi village and some
of the persons at Gandapur Sahib. 3399.

Qnsessgon re libellous letter regarding the sub-assistant surgeon of Kulachi.

Question re misuse of Malba money in the Gandapur tract. 3400.

Question re Muhammadans in the Imperial and Provinecial Serviee of the
Postal Department. 3401-02,

Question re operation of seetions 211 and 500 of tbe Indian Penal Code in
the Dera Ismail Khan distriet. 3564.

Question re pilgrims to thr Hedjez in 1880, 1900 and 1923, respectively.
3402, . ’

Q!;e:;igison re possession without licenees of fire-arms by border villagers.

Question re protests against the levy of fines ou the labourers of the Ganda-
puri traet. 3401,

Question re provision bv the inhabitants of Kulachi of armed escorts for
officers on tour. 3399. :

Question re provision of water from the Luni river for land owned by Khan
Sahib Sardar Asad Ullah Khan in Madi village. 3401, .

Question re qualifications of Sarbiland Khar, late Sub-Inspector of Police,
Dera Ismail Khan. 3563. .

Question re railway disaster near Harappe on the N.-W. Railway. 3712.

Qnest@on re rates of pay of Indian and British soldiers. 3403.

Question re recommendations of the Frontier Inquiry Committee, 3398.

Question re representation from Sarbiland Khau, late sub-inspector of police,
Dera Ismail Khan, against his flismissal. 3563.

L292LD 16
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RAJAN BAKSH SHA;:'I, KHAN BAHADUR MAKHDUM SYED—concld.

Question re representation of Mehammadans in the Income-tax Department
of the Punjab and the North-West Frontier Province. 3566.

Question re representation of Mubhammadans in the office of the Distriet
Trafic Superintendent, Quetta, N.-W. Railway. ¢ 3568.

Question re result of the Staff Selection Board Examination held in June
1924. 3566-68.

Question re revenue from Income-tax in 1922-23. 3403.

Question re supply of food to officials on tour. 3396.

Question re taxation of the Gandapuri lands. 3397.

Question re total population of Province: for certain classes. 3403.

Question re transfer of Muhamed Akram Khan, naib tahsildar from Teri
tahsil to Kulachi. 3396.

Question re transfer of officers to the Kulachi tahsil. 3396.

Question re yearly land-revenue of Madi village for the last six vears. £400.

T

RAJPPUTANA—
Excess Grants for 1922-23 under ‘‘ — *''. 3875.
Question re University for —. 3971,

RAMACHANDRA RAO, DIWAN BAHADUR M.—

Excess Grants for 1922-23 under ‘‘ Interest free Advances’’. 3875, 3876.
Exeess Grants for 1922-23 under ‘¢ Survey of India ’’. 3871, 3872.
Hindu Religious and Charitable Trusts Bill —
Motion to refer to Seclect Committee. 3516.
Imperial Bank of India (Amendment) Bill —
Consideration of —, 3 .
Clause 2. 3432-33. -
Indian Criminal Law Amendment (Repealing) Bill—
Motion to pass. 3998.
Maternity Benefit Bill
Motion for leave to introduce. 4030.
Question re agreement with the Mareoni Company for the construetion of
beam wireless stations. 3368.
Question re applications from candidates of non-Asiatiec domicile for appoint-
ment in the All-India Services in 1921, 1922 and 1923. 3369. .
Question re construetion of Trichinopoly-Villypuram Railway. 3705.
Question (Snpplementary) re deputation of Sir Bhupendra Nath Mitra to
London in connection with the outstanding claims in dispute between His
Majesty's Government and the Government of India. 30486.
Question re estimated cost of the Lee Commission’s recommendations. 2977-78.
Question re inberception of postal articles. 3193.
Question re interception of telegraphic messages. 3192.
Question re memoranda furnished to the Lee Commission by the Central
and Loeal Governments. 3369.
Questions re memorial of the late Mr. G. Narayanaswamy Naidu. 3489-90.
Question (Supplementary) re new Legislative Rules. 3110.
Question re number of Indians in the Ali-India and Central Services. 2077.
Ql:;;e;;;ou (Supplementarv} re pilgrim traffic ou the Barsi Light Railway.
Question re price of imported steel on 1st August 1924. 3368.,
Question re railway collision at Harappa Road, N.-W. Railway. * 8127-30.
Question re report of the Deck Passenger Committee. 3489.
Question (Bupplementary) re Resolution regarding rupee tenders for the
purchase of stores. 3572.

1
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RAMACHANDRA RAO, DIWAN BAHADUR, M.—contd.
Question re revision of the Indian Railways Aect, 1890. 3001-92. _
Question (Supplementary) re separation of the establishment of the Legisla-
ture from the Legislative Department. 3766.

Question re views of.[..ocal Governments and Legislatures on the reecommenda-
tions of the Lee Commission. 2950.

Question re views of Local Legislatures on the recommendations of the Lee
Commission. 3124-25, 3125-27.

Resolution re abolition of the Cotton Excire Duty. 4066-67.

Resolution re appointment r£ a Committee to inguire into the canses of recur-
ring floods. 4097-99.

Resolution re recommendanons of the Lee Commission. 3264.

Resolution re separation of Railway Finance from General Finance. 3674-76,
3863, 3868.

Resolution re suspension of the Taxation Inquiry Committee and substitu-

® tion of an Economie Inquiry Committee. 3921, 3940-42, 3942-43.

RANCHI—
_Question re provision of refreshments on the line hetween Purulia and —.

3199.
RANCHI RADIUM INSTITUTE—
Question re 3195-96.

RANGA IYER, Ma. C. S—
" Question re charterqd and inccrporated accouatants and auditors holding
certificates under section 144 of the Indian Companies Act. 3474.
Question re chartered, incorporated andi Government certified aecountants
employed in the Income-tax Department. 3475.
Question re contribution by Government towards the losses sustained by Sir
Sankaran Nair in the O'Dwyer Nair case. 3024.

_ Question re Electoral Rolls of the Council of Stale. 4065-66. .
Question re evidence of Sir Sankaran Nair in the 0’Dwyer-Nair libel suit.
3894-95.

Question re filing of returns by assessees to income-tax. 3475-76.

Question re grant of Sunday and holiday pay to the workshop staff of the
B. N. Railway. 3911.

Question re Indian and European refreshment rooms at railway stations.

3003. .
Question re Indian Mail and Passenger Engine drivers on the B. N.-W. Rail-
way. 3908.

Question re leave allowed to daily rated staff on Indian railways. 3911

Question re leave rules of European and Indian employees on the B.-N.
Railway. 3910.

Question re members of the Aecountancy Diploma Board, Bombay. 3476-77.
‘uestion re partiality shown to Anglo-Indian employees of the B.-N. Rail-
way in cases of leave preparatory to retirement. 3910-11.

Question re publication of Mr. Justice McCardie’s judgment in O’Dwyer-
Nair case. 3024-25. .

Question re racial discrimination in the matter of pay of Anglo-Indian and
Indian apprentices, ete., on the B.-N. Railway. 3909.

Question re racial distinetions on Railways. 3001-02.

Question *re recrnitment of income-tax officers. 3475.

Quest_ion re rectification of irregnlarities in income-tax assessment. 3477-78.

. Quae;]t_llon re retrenchment of Indians in the Loco. Department of Railways.

?



124 INDEX TO LEGISLATIVE ASSEMBLY DEBATES,

RANGA IYER, Mr. C.' S.x—contd

Question re rcirenchments on certain specified Railways. 3911-12.

Question re returps furnished by assessees to income-tax. 3476.

Question re Royal Army Temperance Associalion, 3883-84.

Question re scales of pay of Anglo-Indian and Ihdian apprentices in the
B.-N. Railway workshops. 3308.

Question re scales of pay of Eviopean and Indian Loco. rurning staff on the
B.-N. Railway. 3909-10.

Questions re Sir Sankarar Nair and the Round Table Conference of 1922.
3025-26, 3048-49.

Question re Sir Sankaran Nair’s Book ¢ Gandhi and Anarchy »,3021.

Question re stoppage of recrunitment in Kumaun. 3892-93.

Resolution re recommendations of the Lee Commission. 3333.

RANGACHARIAR, DIWAN BAHADUR T.—

<
Allotment of the 24th September for non-official Resolutions. 3648, 3649,
Code of Criminal Procedure (Amendment) Bill—
Motion to refer to Select Committee. 4012-16, 4017, 4020.
- Imperial Bank of India (Amendment) Bill —
Consideration of
Clause 2. 3434.

Indian Criminal Law Amendment Bill — ®
Consideration of ——
Clause 3. 3449.

Indian Evidence (Amendment) Bill —
Motion to refer to Select Committee. 4009.

» Indian Registration (Amendment) Bill (Amendment of section 7)——
Motion to refer to Select Committee. - 4011.
Lard Customs Bill —
Consideration of ——
Clause 7. 3831-32.
Provident Funds Bill
Consideration of ——
Clause 6. 3845-46, 3849.

Question (Supplementary) re Bureau of Public Information. 3582.

Question (Supplementary) re ceusoring of eorrespondence of private persons
by the police. 3792.

Question (Supplementary) re eclassification of  distributors in Governmant
Presses and record suppliers in the Military Accounts Offices as superior
servants. 3794.

Question (Supplementary) re distribution of Government advertisements to
newspapers. 3401.

Qnestion ( Supplementary) re employment of Muhammadans in Government
“ Departments in the N.-W. F. Province. 3782.

Question (Supplementary) re establishment of a Military College at Banga-
lore. 3778. -

Question re fixation of an economic basic wage for Indiar labourers in
Ceylon. 3763-64.

Question (Snpplementary) re grant of concessions to students of national

schools, whether recognised or not. 3389.

4

-
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RANGACHARIAR, DIWAN BAHADUR T.—cgntd. .

Question (‘5'1,); lementary) re imgrisonment of Indian seamen at Liverpool.
3478.

Question (Supplementary) re increase in the pay and allowances of British
Officers and oiher wanks in the Army in India. 3773.

Question re prcvention of cmigration of aduit labourers from Madras.
3764-65.

Question (Supplementary) re provision of quariers for European, Anglo-
Indian and Indian guards of the Eastern Bengal Railway stationed at
Sealdsh. 3572-73.

Question re publication of the evidence recorded by the Lee Commission.
3123-24.

Question (Supplementary) re raids by border tribes. 3102, 3103.

Question (Supplementary) re railway collision at Harappa Road, N.-W.

eRailway. 3128.
Question (Supplementary) re recommendstions of tbte Indian Bar Com-
mittee. 3100.

Question {Supplementary) re removal of political prisoners from the Anda-
mans to Indian jails. 3584.

Question (Supplementary) re report of the Indian Bar Committee. 3096.

Question (Supplementary) re representation of Indian views before the -
Ormsby-Gore and the Southborough Committee. 3605-06.

Question (Supplementary) re restrietions on the emoluments of pleaders in
the N.-W. F. Province. 3967.

Questions re riot at Kohat. 3277, 3417. 3720, 3721.

Question (Supplementary) re uu.nda) postal deliveries. 3474.

Question (Supplementary) re views of Local Governments on the recom-

mendations of the Lee Commission. 3125.

Recommendations of the Indian Bar Committee. 3504.

Resolution re recommendations of the Lee Commission. 3242, 3253-59, 3291,
3292, 3293, 3302, 3319, 3321, 3335, 3346.

Resolution re separation of Railway Finance from General Finance. 3643,
3864-65.

Resolution re suspension of the Taxation Inquiry Committee and snhs’htuhon
of an Economic Inquiry Committee. 3923-26.

Statement made by —— in conrection with the question re Str Sankaran
Nair and the Round Table Conference. 3048-19.

Statement of Business by the Honourable Sir Alexander Muddiman. 2991.

RANGOON—
~  Question re agreement with the Oriental Telephone ard Eleetric Company,

Ltd. 3966,
Question re revision of the pay of Presidency Postmasters and the Post-

master, —-— 3213-14.
RASIDPUR—
Question re erection of a passenger shed at —— on the Assam Bengal le
way. 3365.
RATES TRIBUNAL— ) .
Question re_establishment of a ——. 3605. ks
Question re 3815.
RAWALPINDI CANTONMENT—
Qnestion re contract rates for the supply of vegetables at ——, 3415.
4
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RAWALPINDI POST OFFICE—

Question re ease of Arjan Singh, elerk ——. 3202-03.
Question re case of Lachman Das, clerk, ——. 3492.

RAY, Mr. KUMAR SANKAR—

Question re allegations of bribery against the memal eatabl'ishment clerk of
the office of the District Traffic Superintendent, Dacea, Eastern Bengal
Railway. 3304.

Question re appointment of additional Judges to tbe Caleutta High Court.
3560-63.

Question re Army Canteen Board. 3890-01.

Question re bus service for the conveyance of clerks from Raumu to the
Secretariat in Delhi. 3896-97.

Question re case of Mr. Dee, guard, E. B. Railway. 3383-84.

Question re Colonials in the Indian Services. 3385.

Question re ‘“ D’ class quarters for Government of India clerks at Raisina,
Delhi. 3891.

Question re discharge of certain menial staff of the E. B. Railway. 3384.

Question re grant of a gratuity to the widow of Shewdayal Pandey, late
pointsman at Nasratpur on the Eastern Bengal Railway. 3383.

"Question re grant of privileges in respect of Ind.lan coasting trade to foreign
ships. 3382.

Question re grievances of the E. B. Railway Indian Employees’ Association.
- 3384-85.

Question re increase of staff on the B. S. B. section of the Eastern Bengal
Railway. 3382-83.

Question re pensions of Secretariat and Army Head Quarters daftries.
3898-99.

Question re re-payment of the 1926-31 Loan raised in Great Britain. 3385,
Question re stations between Lahore and Jhelum on the N.-W. Railway
withont raised platforms. 3897.

Question re working hours of the Government of India Secretariat elerks
3897-98.

R_ECORD(S}—

Question re aecesszb:.llty of the public to Government of India —— in Cal-
cutta. 3690,

RECORD SUPPLIER(S)—

Question re classification of distributors in Government Presses and —— in
the Military Accounts Offices as superior servants. 3793-94.

RECREATION CLUB(S)—
Question re grants from the fine funds on the Eastern Bengal Railway

towards —— of their employees. 3575-76.
RECRUITER (S)—
Question re alleged malpractices of labour ——. 3599.
RECRUITMENT— ‘
Question re tonditions of —— of indentured labour in the Assam tea

plantations. 3181. :
Question re for the Government of India Secretariat. 2979.
Question re —— of Distriet Judges. 3787,
Question re stoppage of —— in Kumaun, 3892-93.

%
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REDDI, Me. K. VENKATARAMANA— .
Excess Grants for 1922-23 under ‘‘ Police *’. 3871,
Obscene Publications Bill—

Motion to refer to Select Committee. 3459-60.
Provident Funds Bill—
Consideration of—°*
Clause 6. 3851.

REFORM (8)—

Question re comnstitutional 3372-73.

REFORMS INQUIRY COMMITTEE—

See under ‘‘ Committee(s) ’’.

REFRESHMENT (8)—
Question re provision of —— on the line between Purulia and Ranehi.
€199.
Question re supply to Indian first and second class passengers of —— in

their compartments. 3097-98.
REFRESHMENT ROOM (8)—

Question re Indian and European —— at railway stations. 3003.
Question re privileges allowed to Messrs. Spencer and Company’s Empen.n
Railway —. 3774
Question re supervision of first elass railway —. 3712-13.
REFUND(8)—
Excess Grants for 1922-23 undér “ ——". 3874.
REGULAITON(S)—
Question re revision of the Ajmer Municipalities —. 3805.
RELIEF FUND—
Question re India and Burma Mlhtary and Marine——. 3187-88.
RENT—
Question re for short period oceupation of single quarters at Longwood

Hotel. 3104.
Question re —— of quarters at Longwood. 3104-05,
RENTS AND FURNITURE SUB-DIVISION, SIMLA—
Question re —. . 2923-24. '
BEORGANISATION—
Question re delay in the —— of the Railway Board Secretariat. 3784.

Question re of the Royal Indian Marine. 3778.
REPATRIATION—
Question r¢ —— of pilgrims to the Hedjaz. 3885,
REPORT(8)—
Interim of the Public Accounts Committee. 3219-28.
Question re cost of production of the “ Morel and Material Progress — 7",
3580. .
Question re publication of the —— of the Colonies Committee. 3488,
Question re of the Fiji Deputation. 3599-3600. .
Question re of the Frontier Inquiry Committee. 3780.

Question re ~—— of the Indian Bar Committee. 3095-96.
Question re of the Indian Colonies Committee. 3626.
Question re —— of the Indian Mercantile Marine Committee. 3586.

;
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REPORT, QUINQUENNIAL—-

Questicn re date of publication of the —— cf the Lady Hardinge Medical Col-
lege, Delki. 2044

Question re delay in the publication of the iast ——of the Lady Hardinge
Medical College, Delhi. 2920. . .

REPRESENTATION (8)— -

Question re frcm Sarbiiand Khan, Iate Sub-inspector of police, Dehra
Ismail Khan, against his dismissal. 3563.

RESEARCH INSTITUTE—

Question re major products of the ——, Dekra Dun. -3196.
Question re —— at Indore. 3100-01.

RESOLUTION (S)—

Allotment of the 24th September for non-official —. 3648-49.

Inguiry by Mr. A. Rangaswami Iyengar re the allotment of some time for the
discussion of the —— relating to floods. 3649.

Question re percentage of —— adopted by the Legislative Assembly to which
effect has been given by the Government. 3370.

Question re passed by the Assembly during the Delhi Session, 1924, and
given effect to by Government. 3111-12.

Question re regarding answering of questions by officials on subjeets over
whieh the Governor- General in Council has control and superintendenece.
3119.

Question re —— regarding release of Sardar L.harak Singh. 2965.

Question re —— regarding rupee tenders for the purchase of stores. 3571-72.

Question re relating to the grievances of the Sikh community. 2966.

re abolition of the Cotton Excise Duty. 3955-64, 4043-65, 4066-83.

re appointment of a Committee to inquire into the causes of recurring

floods. 4083-4101.
~— re recommendations of the Lee Commission. 3131-76, 3229-44, 3245-74,
3278-3364.
re separation of Railway Finance from General Finance. 3628-86, 3860-
N 69: '

Economic Inquiry Committee, 3721-62, 3017-55.

RESTAURANT CAR(S)—

Question re on the Great Indian Peninsula, Railway. 2971,
RESTRICTI QN (S)—
Question re —— imposed on .a Mubammadan gznticman in his efforts to invent
an instrument for the transmiscion of wireless messages through water.
3209.
Question re imposed on English subjects with regard to the possession

of wireless telezraph sets. 3210,

RETIREMENT(S)—

Question re compuisory —— of Risaldar Major Hablb-nl-Rahmm of the Army
Remcunt Department. -2981-82.

Question re partiality shown to Anglo-Indian emplovees of the Bengal-Nagpur
Railway in cases of leave preparatory to —. 3910-11.
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RETRENCHMENT— .

Question re —— in Ajmer-Mcrwara, 8971-75.

Question re——in the Army Estimates for 1924-25. 3774.

Question re —— of Indians in the Logo. Department of Railways. 3911.

Question re—— on certgin specified Railways. 3911-12.

Question r¢ —— on the Great Indian Peninsula Railway. 2967,
RETRENCHMENT COMMITTEE—

Question re report of the ——, East Indian Railway.—3495-96.

RETURN(S)—
Question re filing of —— by assessees to income-tax. 3475-76.
Question re —— furnished by assessees to income-tax. 3476,

RETURN TICKET(S)—
See under ‘‘ Ticket(s) ’’.

REVENDE(S)
Question re decrease of —— in the Kulachi, Tonk and Dera Ismail Khan
Tahsils. 3397.
Question re from Income-tax in 1922-23, 3403.

Question re —— from the telephone trunk system. 3980-81.
RICE CONTROL PROFITS—
Question re balance of —— in the hands of Government. 3803.
Q.uest.ion re purclhase of Railways in Burma constructed from ——. 3§05.
RIFLE FACTORY, ISHAPORE—
Question re working hours in the —. 2964-65.

RIOT(8)—

Correction by Mr. Denys Bray of a mistake regarding arrests made in eonnee-
tion with the —— at Kobhat. 3881-82.

Deputation of Mr. Denys Bray to the Frontier in connection with the —— at
Kohat. 3881.

Question re Hindu-Muslim —. 3211

Question re recent —— at Delhi. 3184-87, *

Questions re —— at Kohat. 3277-78, 3417-21, 3719-21.

RISHIKESH— .
Question re construction of a railway from —— to Lakshman Jhula. 3391.
RISK NOTE FORM (8)—

Question re adoption of revised by the Great Indian Peninsula and Bom-
bay Baroda and Central India Railways. 2971
ROAD(8)—

Question re contract for —— in the North-West Frontier Provinee. 3400.
Question re cost of —— in British Baluchistan and Siestan. 3101.
Question re expenditure on —— in the St. Thomas’ Mount Cantonment.

Question re guarding of —— in the Kulachi Tahsil. 3399,
Question re military —— in Waziristan and Kurram. 3101.

ROLLING STOCK—

Question re return of railway materials and —— sent to Mesopotamia during
the war. 3688.
L262LD ] 17
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ROUBLE NOTES— ‘ |
Question re Russian —. 3416,
ROUND TABLE CONFERENCE—
Question re Sir Sankaran Nair agd {he — of 1922, 302526, 3048-49.
ROY MR. B. C—
Question re amalgamation of the Stafl Selection Board with the Hcme Depart-
Qn:%::):m :?: [[:pomtment of an 1.C.8.. Officer as Secretary, Staff Selection Board.

Qnesh(;n re duties of the part-time Secretary, Staff Selection Board. 2939.

Question re employment of pensioners im the Local Clearing Office, (Enemy
Debts). 2041.

Question re names and qualifications of past Secretaries and the present part-
time Secretary, Staff Selection Board. 2940,

Question re nomination by the Secretary, Staff Selection Board, of eand:da.tu*-
for vacancies. 2041,

Question re qualifieations, pay, ele, of the Assistant Secretary, Staff Selec-
tion Board. 2938.

Question re represestation of }lemlms of the Legislative Assembly on the
Staff Selection Board. :041-42,
Question re Staff Selection Board Examinations. 2938,
ROYAL ARMY TEMPERANCE ASSOCIATION—
See under “ Association ”.
ROYAL INDIAN MARINE—

Question re conversion of the —— into an Indian Navy. 3916,
Question r¢ employment of Indians as deck officers and engineers in the ——,
3628.

Question re reorganisation of the —. 3778,
ROYAL INDIAN MILITARY COLLEGE, DEHRA DUN—
Question re railway coneessions to students of the ——. 3499-3500.
Question re students of théd ——. 3409.
ROYAL MILITARY COLLEGFE AT SANDIURST—
See under “ Sandhurst ”.
RULE(8)— .
Qt;:;:iaons re amendment of —— relating to Supplementary Grants. 3382,
Qﬂast.it;u re amendmenis made in the Indian Tegislative ——. 3698-99, .

Question re leave —— of European and Indian employees on the Bengal-
Nagpur Railway. 3910.

Question re new Legislative 3108-10.
Question re new Legislative —— relating to Supplementary Grants, 3625-26.

Question re new pension —. 3893.
~Question re relating to Supplementary Grants. 3373-74.

Question re new stores purchase —. 3968-69.

Question re punishment of railway employees for infringement'of ——. 3883.

Question re —— for the purchase of imported stores. 3970.

Question re relating to the classlﬁcanon. control, dismissal, ete., of the _
Services in India. 3042-43.

Question re —— under the Immigration into Indie, Act, 1924. 3486.
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RULE(S), STATUTORY— .
Question re consultation with the Legislature in cases of alteration ef the
— 3373. . '
RULING(8)—
—— by Mr. Presidentson the procedure to be followed in regard to the amend-
ments to the Resolution re the recommendations of the Lee Commission.
3278. _
——— by Mr’ President that Standing Order 74 does not provide for the présen-
tation of an address to His Excellency the Vieeroy request ng him to fix a
cerinin date for the next session of the Assembly. 4043.
RUPEE—
Question re fixing of a new gold ratio for the —. 3808-12.
RUPEE TENDER(8)—
Qugstion re Resolution regarding —— for the purchase of stores. 3571-T2.
Question r¢ for Government purcheses of stores, 3971.
RURAL CLASS(ES)— ) N
Quéstion re representation of the -—— in the Provineial and Central Legislatures,

3815. S
8
SACCHARINE—
Queation ve smuggling of —. 3111.
BAGOUR ISLANDS— .
Question re uninterrupted flow of the Ganges from Hardwar to the —=,
3034-38.

SAHABPUR KAMAL—

Question re raising of the level of the railway line between Kharik and ——t
stationg om the B. and N.-W. Railway. 2945-47,
SAHEBGUNGE LOOP DISTRICT— :

Question re shsorption of the —— in the Howrah District of the East Indian
* Railway. 3012-13. °

SALARY (IES)— _
Questien re ineféase of —— in the Imperial Services. 3628.
Question re —— and working hours of postmen. 3118.
Question re of the officer in charge of the Government Agricultural Farm
at Tarnab. 3178.
SALE(S)— \
Question re restricted —— of provision opium to the non-China Market in the
Far East. 3621.
SALT—
Question re consumption of —— in the various provinees. 3627.
Question re manufacture of —— for home consumption by the people: o
Orissa during the famine of 1919-20. 3887. )
Question re price of —— in the Panjab. 2912. .
Question re prices of —— after the increaze of the salt duty and after its -
reduction. , 3100,
Question re¢ profiteering by dealers in ~——. 3366.

Quest?nns re revival of the —-— indusivy on the Orissa eoast. 3887, 3887-88.
Question re sale of surplus stock of in the Ganjam Salt Factory, 2928-29,




132 INDEX TO LEGISLATIVE ASSEMBLY DEBATES.

SALT DEPARTMENT (S)—

Question re transfer of the administration of the — in Ormsa te the Northern
India Salt Revenue Department. 3091.

SALT DUTY—

Question e prices of salt after the increase of the — and after its re-
duetica. 3100.

SALT, FOREIGN—
Question re import of —. 3098.
SAMIULLAH KHAN, Mg, M—
Election of —— to the Standing Finance Committee for Railways. 4101.
SANATORIUM—

Question re eonvevance in separate railway carriages of tubercular patlents
" to the —— at Madanapalli. 3097.
SANDHURST—
Question re admission of Indian Cadets into the Royal Military College at
—. 3628,
Question re adoption of methods for securing suitable Indian cadets for ——.
3776-77.
SANTA SINGH, HAVILDAR—
Question re dismissal of —— of the 8th Artillery for reading an Akali news-
paper. 3011-12. -
SANTAHAR—

Question re inconvenience caused to railway passengers travelling by the line
from to Parbatipur on the Eastern Bengal Railway. 3471-72.

SARAN DISTRICT—

3014-15.
SARBILAND KHAN—
Question re case of ——, late Sub-Inspector of Pohee, Dera Ismail Kha.n
3563-64.
Question re qualification of ——, late Sub-Inspector of Police, Dera Ismail
Khan. 3563.
Question re representation from ——, late Sub-Inspector of Police, Dera
Ismail Khan, against his dismissal. 3563.
S8ARDA, Rar Samms M. HARBILAS—
Question re honorary magistrates in Ajmer-Merwara. 3975.
Question re retrenchment in Ajmer-Merwara. 3971-75.
Question re revision of the Ajmer Municipalities Regulation. 3805.
Question re university for Rajputens. 3971
Resolution re abolition of the Cotton Execise Duty. 3959-60.

SARDAR MOHAMMAD ATAL KHAN—
Question re eomplaint of of Gandapur against a patwari. 3396.
BARFARAZ HUSSAIN KHAN, KHAN BAHADUR—
Indiar Criminal Law Amendment Bill—
Consideration of —, ‘
Clause 3. 3444-45, 3447,

1
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SARFARAZ HUSSAIN KHAN, Knan BaHApUR—contd.
Land Customs Bill—
Consideration.of ——

Clause 5. 3825.
Clause 7. 3834-35.

Question ré# Advisory Committee for Railways. 3116.

Question re Advisory Committee of the E. I. Railway. 3115-16.

Question re alleged charges of bribery and corruption against certain employees
of the office of the Distriet Traffic Superintendent, Katihar, E. B.
Rsilway. 3198.

Question re alleged high-handedness of travelling ticket eheckers on the Assam
Bengal Railway. 3181.

Question re amendment of rules relating to supplementary grant. 3493.

Question re amendment of the Workmen’s Compensation Act. 3182,

Question re appointment of a successor to Sir Edward Cook, Secretary to the
High Commissioner for India. 3471.

Question fe case of Arjan Singh, Clerk, Rawalpindi Post Office. 3202-03.

Question re case of Mr. N. Sabba Rao, late Telegraphist of Bezwada. 3113-15.

Question re classification of distributors in Government Presses and record
suppliers in the Military Aceounts Offices as superior servants. 3793-94.

Question re closing at night of Birati, Hridaipur and Dagoehia stations on the
E. B. Railway. 3202.

Question re condition of recrnitment of indentured labour in the Assam Tea
Plantations. 3181. )

Question re confldential circular issued to.their employees by the E. I. Railway.
3116. '

Question re consultation with the Legislative Assembly regarding Indian re-
presentatives deputed to attend meetings of the League of Nations. 3182-
83.

Question re cost of deputation of India’s representations to the Imperial
Conferences and meetings of the League of Nations. 3104.

Question re cost of maintenance of third Cavalry Regiment redaction of which
was refused by the War Office. 3181.

Question re cost of roads in British Baluchistan and Seistan. 3100.

Question re cost of South African coal imported into India. 3103.

Question re countervailing duty on South Afriean coal. 3103,

Question re declaration of the service of the ministerial staff of the Railway
Department as Railway service. 3793.

Question re decorative work in New Delhi, 3196-97.

Question re decrease in the exports of Indian yarn. 3118-19,

Question re delay in the delivery of money orders. 3471.

Question re dismissal of employces of the Audit Office of the B. and N. W,

»

Railway. 3103.
Qc%eéséion re dismissal of Mr. B. A. Fauzdar from the B. and N. W. Railway.
0.

Question re encouragement of railway industries, 3113.

Question re establishment of a dead letter office in Bihar and Orissa. 3473.

Question re European and Anglo-Indian station masters and dssistant station
masters en the E. B. Rajlway. 3197-98.

Q?]st.ion re Furopean and Tndian station masters on the E. I. Railway. 3180-

Question re excess fare earnings of ticket collectors on the E. B. Railway.
3200-01. f ]
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SARFARAZ HUSSAIN KHAN, KuAN BaHADUR—contd.

Question re exclusive use of Longwood Hotel by Members of the Indian Legis-
lature. 3105-086. . s

Question re extension of the Funlamental Rules to the Military Accounts
Department. 3492-93.

Question re first class head post offices in Bihar and Orissa. ¢3473.

Question re grant of duty allowance to head clerks to Saperintendents of
Post Offices. 3472, '

Question re grievaneces of passengers on the East Indian Railway. 3586.

Question re grievances of passengers travelling by the Bandel-Barharwa loop
section of the E. I. Railway. 3180.

Question re grievances of passengers travelling by the Bandel-Katwa line of
the E. I. Railway. 3202. :

Question re grievances of passengers travelling by the Diamond HarbSur line
of the E. B. Railway. 3184.

~Question re grievanees of railway passengers. 3199.

Question re grievances of the Belur passengers. 3886. *

Question re groes earnings of the D. U. K. Railway. 3183.

Question re Haj pilgrims. 3104.

Question re Hindu-Muslim tension in Delhi. 3117.

Question re house rent allowances of Europeans, Anglo-Indians and Indians
on Company-managed railways. 3117.

Question re inconvenienee caused to railway passengers travelling by the line
from Santapur to Parbatipur on the Eastern Bengal Railway. 3471-72.

Question re inconveniences to passengers at Deegha Ghat on the E. I. Railway.
3713.

Question (Supplementary) re increase in the number of Munsiffs in the N.-W.
F. Province. 3578.

Question re increase of pay of Superintendents of Post Offices. 3713-14.

Question re India and Burma Military and Marine Relief Fund. 3187-88.

Question re Indian Army School of Edueation. 3201.

Question re Indian Forest Service eduncation staff. 3196.

Question re Indian Forest Serviee Officers. 3179.

Question re Indian pilgrimage cfficer at Jeddah. 3779-80.

Question re Indian representatives to the International Labour Conférences.
3182.

Question re Tndians in the Army in India Reserve of Officers. 3117-18.

Question re judgment of Mr. Justice Mc¢Cardie in the O’Dwyer-Nair case.
3119.

Question re last genera] elections in India to the Legislative Assembly and
Provineial Counecils. 3198-99.

Question re legislation for regulation of the system of payment of wages.
3182.

Question re major products of tke Research Institute, Dehra Dun. 3196.

‘Question re memorial from the Indian Merchants’ Chamber, Bombay, regard-

ing the introduct'on of an effective gold curreney in India. 3471.
Question re military roads in Waziristan and Kurram. 3101
Question 7e Natal Boroughs Ordinance. 3493-94.
Question re net profit of the Postal and Telegraph Departments for the year
ending March 1923. 3464.
Question re cecupation of quarters in Longwood Hotel by officials. 3105.
Question re officer in charge of Longwood Hotel. 3106-07. '
Question re opium policy of the Government of India. 3118.
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SARFARAZ HUSSAIN KHAN, Knax BarADUR—conld.

Question re overcrowding of night trains leaving Bombay for Nasik and
Poona, respectively. 3198. .

Question re overhaulit of the Sone Bridge on the E. I. Railway. 3H?-B:

Question re paucity of votes polled in Assam, during the last Legislative
Assembly elections.  3100. )

Question re payment of extra remuneration to postal officials for work on
Sundays and holidays. 3473-/h

Question re pension of one Bedar Bakht. 3116. ) .
Question re permanent appointments for temporary Assistants and elerks
in the Government of India. 4037. )
Question re price of salt after the increase of the salt duty and after its
reduction. 3100.

Question re promotions on the E. B. Railway. 3197.

Question re proposed new Central India Coalfields Railway. 3180.

Question re provision of family quarters in Simla for daftries employed in
the Government of India Secretariat. 4037-38.

Question re provision of indication boards for the direction of passengers at
Naihati station on the E. B. Railway. 3116.

Question re provision of refreshments on the line between Purulia and Ranchi.
3199.

Question re punishment inflicted on certain booking clerks at Howrah. 3105.

Question re purchase price of Longwood Hotel. 3105.

Question (Supplementary) re qualifications and pay of Munsiffs in the Panjab
and the N.-W. F. Province. 3577.

Question re raids by border tribes. 3101-03.

Question re Ranchi Radium Institute. 3195-96.

Question re realisation from the sale of Post Office Cash Certificates. 3115.

Question re recent riots at Delhi. 3184-86.

Question re recommendations of the Indian Bar Committee. 3099-3100.

Question re removal of the office of the Aecountant General, Central Revenues,
from Caleutta to Delhi. 3200.

Question re rent for short period occupation of single quarters at Longwood
Hotel. 3104.

Question re rents of gunarters at Longwood. 3104-05.

Question re report of the Alliance Bank of Simla Investigation Committee.
3010-11.

Question re report of the Indian Mercantile Marine Committee. 3586.

Question re reports of committees appointed by Provin¢ial Governments to
examine the land revenue question. 3493,

Question re Research Institute at Indore. 3100-01.

Question re revision of the pay of Inspector: of Post Offices. 3472.

Question re¢ revision of the pay of postal Inspectors and Superintendents’
Head Clerks, Bihar and Orvissa. 3472.

Question re salaries and working hours of postmen, 3118,

Question re selection grade posts in the clerieal line of the Bihar and Orissa
Postal Cirele. 3394,

Question re shooting of Indians in British Guiana. 3187. .

Question rg shortage of Railway wagons. 3201-02.

Question re station master of Kasur. 3117. .

Question re temporary assigtants and eclerks in the Government of India
Becretariat. 4037.

Question re third class accommodatiox} on the mail trains. 3196-97.
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SARFARAZ HUSSAIN*KHAN, KaAN BaBADUR—CONtd.

Question re work of the ministerial staff of the Railway Department. 3793.
Resolution re recommendations of the Lee Commission. 3342-43.
Resolution re separation of Railway Finance frox'n General Finance. 3641,
SARGODHA—
Question re tenders for stores for the Army Remount Deppts at —— and
Mona. 3178-79.
SARMA, Tee Hox’sLe S NARASIMHA—
Resolution re recommendations of the Lee Commission. 3231, 3236-44.

SAVINGS BANK—
See under ‘“ Post Office Savings Bank ’’.

SCHOOL(S)—
Question re East Indian Railway —— for European, Anglo—Indl'an and
Indian children. 3496-97. ,
Question re grants made by the Eastern Bengal Railway to —— for Euro-

peans, Anglo-Indians and Indians. 3574-75.
Question re provision by the M. and S. M. Railway of — for the children
of the Indian employees. 3799-3800.

SCHOOL CHILDREN—

Question re railway concession fares for —. 3697.
SCHOOL, NAUTICAL—
Question re in India. 3367.

SCIENTIFIC DEPARTMENT—
Excess grants for 1922-23 under ‘¢ other —— ’’. 3873,

SCOUTS—
Question re differences between Khassadars, —— and Chighawalas. 3564-65.

SEALDAH—
Question re provision of quarters for European, Anglo-Indian and Indian
" guards of the Eastern Bengal Railway stationed at ——. 3572-73.
SEAMAN(EN)—
Question re imprisonment of Indian —— at Liverpool. 3478-79.
SECRETARIAT—
Question re bus service for the conveyance of clerks from Raisina to the
—— in Delhi. 3896-97.
Question re claims of retrenched persons for permanent vacancies in the —,
3785.
Question re number of permanent employees rétrenched in the Government
of India and Attached Offices. 3908.
Question re office hours in the Government of India. 3981.
«Question re pensions of —— and Army Headquarters Daftaries. 3898-99.

Question re working hours of the Government of India —— clerks. 3897-98.
SECRETARIAT, GOVERNMENT OF INDIA— !

Question re¢ duties of first, second and third division men in the —. 3786.
SECRETARY OF STATE FOR THE COLONIES— .

Question re statement of the —— regarding affairs in Kenya. 3626.

Question re statement of the _—q regarding the Kenya Lowlands. 3486.
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SECRETARY TO GOVERNMENT, STATUS OFe-
Question re grant of the —— to the Direetor General of Posts and Telegraphs.
3767-68.

SEISTAN— .
Question re cost of roads in British Baluchistan and ——. 3101.

SELECT COMMITTEE(S)—
Code of Civil Procedure (Amendment) Bill—
Nomination of Mr. K. C. Neogy to serve on the —. 2992.
Indian Criminal Law Amendment Bill—
Nomination of Mr. K. C. Neogy to serve on the 2092,
Postponement of the —— on the Indian Soldiers (thxgatmn) Bill. 4101
SEPARATION OF JUDICIAL AND EXECUTIVE FUNCTIONS—
buestion re 3596-97.
Question re in ecantonments. 3001.
SERAJUDDRIN, Mr—
Question re dismissal of —— a machineman in the E. B. Railway Workshop
at Dacca. 3814.
SERVICE(S)—
Question re increase of salaries in the Imperial

Question re Indianisation of the Superior
and in the P. and T. Department. 3915.

SERVICE, IMPERIAL AND PROVINCIAL— .
Question re Muhammadans in the of the Postal Department. 3401-02.

SERVICE, OFFICIATING—
Question re counting of rendered by postal and R. M. 5. officials for
fixing their initial pay in the time-scale. 3975-76.
Question re grant to gazetted postmasters of the eoncession of counting ——
for increments. 3212-13.

SERVICES, ALL-INDIA—
Question re number of Indians in the —— on the 1st April 1924. 2977.

SERVICES, CENTRAL—
Question re number of Indians in the —— on the 1st April 1924. 2977.

SERVICES, CIVIL AND MILITARY— . :
Question re increase of emoluments in the ——. 2983.

SERVICES IN INDIA—
Question re rules relating to the elassification, control, dismissal, ete., of the
—. 3042-43.
SERVICES, INDIAN— .
Question re Colonials in the ——, 3385.
SERVICES, PUBLIC—
Question®*re employment of Oriyas in the —. 2979-80.
SERVICES, SUPERIOR—
* Question re overseas pay. of the —. 2084,
L292LD 2 18

3628.
on State-mmuged railways
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SETALVAD, Sir CHIMANLAL—
Indian Criminal Law Amendment (Repealing) Bill—
Motion to consider. 3539-40, 3553.
Resolution re recommendations of the Lee Commiss.ion. 3269-3302.
SHAKKHUPURA RAILWAY STATION—
Question re inconveniences to passengers at ——. 3689. ¢
SHED—

Question re erection of a —— on the platform of the Lyallpur railway
station. 3689.

SHED, PASSENGER—

Question re erection. of a —— at Rasidpur on the Assam-Bengal Railway.
3365.

e
‘SHIP(S), ENEMY—
Question re profits from the control of ——. 3376.
SHIP(S), FOREIGN—

Question ne grant of privileges in respect of Indian coasting trades to
foreign ships. 3382.

SHIPS, NATIVE PASSENGER—
See under ‘‘ Deck Passenger(s) ’’.
SHUGAN CHAND, Paxpir—

Question re case of —— Head Clerk, Ambala Cantonment Office. 3708.
Question re legal expenses of ——, Head Clerk, Ambala Cantonment. 3710.
SHUTTLE TRAIN—

Question re abolition of the night —— between Katpadi and Chittoor on
the M. and S. M. Railway. 3097.
SIDHVA, Mg.—
Question re assault by soldiers on —— at Karachi. 3392.
SIGNALLER(S)—
Question re provisien of free quarters for —— of the Burdwan Head Post
Office. 3379.
‘SIKH COMMUNITY—
Question re Resolution relating to the grievances of the —. 2966.
SIKH GRIEVANCE(S)— ‘
Question re formation of a committee to inquire into ——. 3598.
SIKH PRISONER(S)—
Question re release of —— convicted of wearing Kirpans. 3597-98.
SIMLA—
Qn;:gon re reeommendatxons of the Universities Conference held at —.
SIMLA IMPERIAL CIRCLE, P. W. D.—
Questioa re 2912-14. ¢
SINGH, Mr. GAYA PRASAD— )

Question re abolition of toll on the B. and W-W Railway Bridge between
Hajipore and Sonepur. 3390-91.¢
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SINGH, Mr. GAYA PRASAD-—contd.

Question re admission of Indians into various branches of the Indian Army.
3392.93. -

Question re advantﬁgea secured by Messrs. Boulton Brothers from the
Alliance Bank of Simla. 3010-11.

Question %e allegations against the staff of the Bengal and North-Western
Railway. 3019-20.

Question re allegations contained in the Report of the Alliance Bank of
Simla Committee of Investigation. 3009-10.

«Question re alleged malpractices of labour recruiters. 3599.

Question re amendment of rules relating to supplementary grants. 3392.

Question (Supplementary) re appointment of a Superintendent of Quarters
in Simla allotted to Members of the Indian Legislature. 2926.

Question re assault by soldiers on Mr. Sidhva at Karachi. 3392.

Question re assessment of Income-tax from the Honourable Mr. Sachchida-
nanda Sinha. 3020. *

Question re bridge over the Ganges at Benares. 3391.

Question re case of Jyotish Chandra Ghose, State Prisoner in Bengal. 3714-
15.

Question re clerical establishments of the Auxiliary and Territorial Forces.
2976.

Question re complaint against the Howrah Railway Staff. 3019.

Question re construction of a roadway from Rishikesh to Lakshman Jhula.
3391.

Question (Supplementary) re discussion in the Assembly of the instruetions
to the Indian representative at the Conference on the control of the
opium traffic. 3769. .

Question re econamy in military expenditure. 3020.

Question (Supplementary) re employment of Muhammadans in Government
Departments in the N.-W. F. Province. 3782.

Question re floods and railway embankments in the Saran distriet, Bihar
and Orissa. 3014-15.

Question re floods in Bihar and Orissa. 3015-16.

Question re fracas between soldiers and inhabitants of Muzaffarpur. 3040-41,

Question (Supplementary) re grants from the fine fund on the Eastern
Bengal Railway towards recreation elubs of their employees. 3576.

Question (Supplementary) re grants made by the Eastern Bengal Railway
to Schools for Europeans, Anglo-Indians and Indians. 3575.

Question (Supplementary) re Industrial unemployment in India. 3029,

Question re International opium conference of tht League of Nations. 3031-
32.

Question re location of British troops at Muzaffarpur. 3038-40.

Question re occupation by the military authorities of the Circuit House at
Muzaffarpur. 3041.

Question re payments to Indian and European depositors of the Alliance
Bank. 3000,

Question re prevention of floods in Bihar and Orissa. 301%.

Question re prevention of floods in North Bengal. 3017-18'

Question®re proposed construetion of a Railway from Muzaffarpur to
Sitamarhi. 3018.

. Question re provision of wdditional waterways on the Bengal and *North-
Western Railway to meet the flood situation. 3016-17.
’
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SINGH, Mgr. GAYA PRASAD—contd.

Question re provision of latrine and a female waiting room at Ahmadpur
Junetion station on the East Indian Railway. 3019.

Question (Supplementary) re punishment inflicted on certain booking clerks
at Howrah. 3107.

Question re quali fications for the Munieipal franchise in Mauritius. 3598-99,

Question re reeruitment of labour for the tea gardens in Assam. 3600.

Question re refusal of passports to Babu Shiva Prasad Gupta and Maulana
Abul Kalam Azad. 3896.

Question -re report of the Fiji Deputation. 3599-3600.

Question (Supplementary) re separation of the establishment of the Legis-
lature from the Legislative Department. 3766.

Question re Sir Sankaran Nair’s book ‘‘ Gandhi and Anarchy '’. 3020.

Question re State prisoners in Bengal. 3393-94.

Question re toll on the B. and N.-W. Railway bridge over the Gunduk.
3965.

Question re transmission to the International Opium Conference of the
opinion of the All-India Congress on the opium policy of the Government
of India. 3032-34.

Question re uninterrnpted flow of the Ganges from Hardwar to the Sagour
Islands. 3034-38.

SINGH, Rasa RAGHUNANDAN PRASAD—

Question re abolition of the branch post office at Betwan Bazaar, Monghyr.
3367.

Question re ferry service between Monghyr and Monghyr Ghat. 3366-67.

Question e nautical schools in India. 3367.

Question re profiteering by dealers in salt. 3366.

SINHA, KUMAR GANGANAND— -
Imperial Bank of India (Amendment) Bill—

Consideration of —.
Clause 2. 3432.

Question ne absorption of the Sahebgunge Loop district in the Howrah
district of the Egst Indian Railway. 3012-13.

Question re affiliation of the Science and Medical Departments of the
Lady Hardinge Medical College to the Delhi University. 2944.

Question re allowances to elerks who have qualified in stenography. 4039.

Questions re amalgamation of the Distriet Locomotive Carriage and Traffie
Offices of the East Indian Railway. 3012, 3013,

Question re amalgamation of the traffic transportation and commereial Depart-
ments of the E. I. Railway. 3907.

Question r¢ annual grant to the Lady Hardinge Medical College, Delhi.
2045, :

Question re appointment of Bindeswari Prasad Misra, a probationer in the
Post and Telegraph Department to a permanent vacancy. 2999-3000,

Question re Aundit Inspection Note and Audit Objection Statement relating
to the Lady Hardinge Medical College, Delhi, for the period ending 30th
September 1923. 2944,

Question re eandidates for reserve clerkships and Branch Pestmasterships
in Bihar and Orissa. 2999.

Question re claims paid for goods lost or damsged on railways. 3907-08.

Question re classification of the Lady Hardinge Medical College as a private
institution. 2943. .
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SINHA, KUMAR GANGANAND—contd. ,

Question re date of publication of the Quinquennial Report of the Lady
Hardinge Medical College, Delhi. 2944.

Question re election of Members of the Legislative Assembly to the govern-
ing body of the Bady Hardinge Medical College and Hospital, Delhi.
2042,

Question rg employment of Indian Professors in the Lady Hardinge Hospital,
Delhi. 2944.

Question re extravagant expenditure in the Lady Hardinge Medical College.
2042-43,

Question re grant of house rent allcwances to the clerieal establishment of
the Indian Stores Department. 4035-39.

Question r¢ improvements on the Loop line of the E. L Railway. 3905.

Question re income for the last three years from goods traffic (excluding
ecoal) on the E. I. Railway. 3908.

Question re Indienisation of various classes of appointment on the E. I.
Railway. 3906.

Questions re issue of return week-end tickets on the E. I. Railway. 3906.

Question re lack of intermediate eclass waiting accommodation on the E. L.
Railway. 3905-06.

Question re minimum pay of clerks on the E. I. Railway. 3607.

Question re railway collisions, ete., during the last tweive vears. 3907.

Question re raising of the level of the railway line between Kharik and
Sahebpur Kamal Station on the B. and N.-W. Railway. 2045-47.

Question re reduction of fares on the E. I. Railway. 3904.

Question re rules of service for.the junior and semior staff of the Lady
Hardinge Medical College, Delhi. 2943-44.

Question re running of a through and fast train from Howrah to Benares
Cantonment vid_the Loop line on the E. I. Railway. 3905.

Question re scheme for the centralization of the E. I. Railway. 3904.

Question re stenographers in the Army Headquarters. 4039,

Resolution re appointment of a Committee to inquire into the caumses of
recurring floods. 4089-90.

SINHA, Me. AMBIKA PRASAD—

Question re alleged outrage on a woman by an Europea:n soldier at Jubbulpore,
3802-03.

Question re grievances of employees on the E. I. Railway. 3803.
BINHA, Me. DEVAKI PRASAD—

Question (Supplementary) re consultation with the Legislative Assembly
regarding Indian representatives deputed to attend meetings of the League
of Nations. 3183.
Question (Supplementary) re cost of deputation of India’s representatives
;?l o;he Imperial Conferences and meetings of the League of Nations.
Question re Industrial unemployment in India. 3027-29.

Question (Supplementary) re new Legislative Rules. 3110.
Question (Supplementary) re opinions of present and * past provineial

Ministers on the report of the Lee Commission. 3195.

Question re opium Policy of the Government of India. 3029-30.

’ Questmn (Supplementary) wre proposed new Central India Coalfields Railway.
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SINHA, Me. DEVAKT PRASAD—contd.

Question re purchase from Messrs. Armstrong Whitworth and Company of
locomotives for the Bengal-Nagpur Railway. 3026-27.

Question (Supplementary) re raising of the Jevel of the railway line between
Kharik and Sahibpur Kamal stations on the B.and N.-W! Railway. 2046-
47.

Question (Supplementary) re Ranchi Radmm Institute. 3196.

Question (Supplementary) re reduction of expenditure in the Telegraph
Department. 2933.

Question (Supplementiary) re rejoinder of Mr. _B. G. Horniman to the
charges made against him by the Government of India. 2912.

Question (Supplementary) re reorganization of the Railway Board. 2937-38.

Guestion (Supplementary) re shortage of railway wagons. 3201-02.

Question re transfer of the administration of the Salt Departments in
Orissa to the Northérn India Salt Revenue Department. 3099,

Resolution re¢ recommendations of the Lee Commission. 3298.

SINHA, THE HoxovrapLe Mr. SACHCHIDANANDA—

[ A

Question re assessment of income-tax from the 3020.
SITAMARHI—

Question re proposed construction of a railway from Muzaffarpur to —.

3018.

SLEEPER (8)—

Questions re N.-W. Railway contracts for —-. 2950-51, 2951-62, 3123, 3816.
SNAKE(8)—

Question re ‘destruetion of wild animals and ——. 3787.
SOLDIER(S)—

Question re assault by —— on Mr. Sidhva at Karachi. 3392.

Question re rates of pay of Indian and British ——. 3403.

SOLDIER, EUROPEAN—

Question re alleged outrage on a woman by an —— at Jubbulpore. 3802-03.
SONE BRIDGE—

Que%tlon re overhaunling of the —— on the E. I. Rallway 3112-13.
SONEPIJR—
Question re abolition of toll on the Bengal and North-Western Railway bridge
between Hajipur and ——. 3390-91.
SORTER(S), RAILWAY MAIL SERVICE—
Question re emoluments of postal elerks and —— in Burma and India.
3812 13.

SOUTH AFRICAN COAL—
See under ** Coal .
SOUTH INDIA— .

Question re relief of distress caused by the flood in ——, 3390,
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SOUTH INDIAN RAILWAY— , "

Question re date of expiry of the ~contraet. 3093. ]

Question re increase of licence fees for the sale of coffee, etc., at railway
stations on the —. 30668. )

Question re-overerowding of third class passengers in mail trains on the
M. and S. M. Railway and the —. 3093.

Question re provision of intermediate elass aceommodation on all long
_distance trains on the ——. 3093. -

Question re provision of imtermediate eclass acecommodation on the M. and
S. M. Railway and ——. 3096.

Question re strike on the —. 3084.

Question re tenders for the supply of British Portland eement for the —.

3087-88.
Question re waiting reom for first and second elass passengers at Taliparamba
Road Station on the ——. 3625.

SOUTHBOROUGH COMMITTEE—
See under ‘‘ Committee(s) *’.

SOUTHERN COMMAND—
Question re production of Medical Certificates by the office establishment of
the Controller of Military Aececounts, —— and Poona Distriet. 3620.
SOUTHERN INDIA—
Questions re floods in ——. 2985, 3465, 3903

Question re relief of distress caused by the floods in

SPECIAL MARRIAGE (AMENDMENT) BILL—
See under ‘¢ Bill(s) *’.

SPECIALIST APPOINTMENTS—

Question re —— for Indians holding temporary ecommissions in the Indian
Medical Service. 3697.

SPENCER AND COMPANY, Messrs—
Question re privileges allowed to ——’s European railway refreshment rooms.

3558.

-

3774,
S8t. THOMAS’' MOUNT CANTONMENT— _
Question re expenditure on roads in the —. 3560. -
STAFF—
Question re inadequacy of —— in the office of the Superintendent of Posi
Offices, Burdwan Division. 3379. '
Question re increase of —- on the B. . B. section of the Eastern Bengal

Railway. 3382-83.
STAFF, MENTAL—

Question re discharge of certain —— of the Eastern Bengal Railway. 3384,
STAFF SELECTION BOARD--

Question re amalgamation of the —— with the Home Department. 2940.

Question re appointment of an I. C. S. officer as Secretary, ——. 2040,

Question re duties of the part time Secretary, ——. 2939,

Question ge exemption of certain Assistants in the Upper Division from the

-'s examination. 3979-80.

Question re names and ggalifications of past Secretaries and the present
part-time Secretary, —, 2940,
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STAFF SELECTION BOARD—contd.

Question re nomination by the Becretary, ——, of candidates for vacancies.
2941,

Question re non-employment of men who passed the ——’s examination in
1920. 3784-85. .

L . [ e
Question re provision for candidates who passed the ’s examination in

1921 and 1922. 3878-79.
Question re qualifications, pay, ete., of the Assistant Secretary,"——. 2938.
Question re representation of Members of the Legislative Assembly on the

—. 2041-42,

Question re result of the —— examination held in June 1924. 3566-68.
Question re ’s candidates. 3784,
Question re examinations. 2938.
Question re snceessful candidates at the

's examinations. 3979.

STAMP(S)— ¢
Demands for Supplementary Grants for 1924-25 under ‘* —— ’’, 3876
Excess Grants for 1922-23 under ‘‘ — ’°. 3871.

Question re cost of press for the manufacture of ——, ete,, in India. 3612-13.
Question re manufacture of stamped paper, and postal stationery in
India. 3612.
STAMPED PAPERS—
Question re manufacture of stamps, —— and postal stationery in India.
3612.
STANDING FINANCE COMMITTEE—
Motion for nomination for the —— for Railways. 3916.
STANDING FINANCE COMMITTEE FOR RAILWAYS—
Election of Members to the ——. 4042,
Result of election to the ——. 4101.

STATE PRISONER(S)—

Question re case of Jyotish Chandra Ghose, 8 ——, in Bengal. 3714-15.
Question re —— in Bengal. 3393-94.

STATE RAILWAY(8)—

Question re poliey relating to the recrnitment and promotion of Indians and
Anglo-Indians to the superior services of —. 3771.

Question re promotion of Indian subordinates to the superior services of ——,
377TL

Question n¢ promotions of Indian and Anglo-Indian subordinates to the
superior services of 3770-71.

STATE-MANAGED RAILWAY(S)—
Indianisation of the superior services on —. 3915.
STATEMENT(8)—
Question re profit and loss —— of the Wireless Branch of the Post Office
for the last three years. 3587,
STATEMENTS (I.LAID ON THE TABLE)—
—— re the emigration dept at Benares. 3049-63.
~—— showing the cases in which the lowest tenders have not been acecepted
by the High Commissioner for India in purehasing stores for the Govern-
ment of India during the half year ending the 30th June, 1924. 2986-88,
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STATEMENT OF BUSINESS— v
—— by the Honourable Sir Alexander Muddiman. 2989-9Y
STATION(S)—
Question re provision of waiting rooms for third class lady passengers at
Railway —. 3912.
Question re —— between Lahore and Jhelum on the N.-W. Railway without
raisede platforms. 3897.
STATION(S), BEAM WIRELESS—

Question re agreement with the Maroconi Company for the eonmstruetion
of 3368.

STATION HOSPITAL(S)—
Question re pay of hospital storekeepers of ——. 3470.
ST4TION MASTER(S)—
Question re European and Anglo-Indian —— and Assistant —— on the
E. B. Railway. 3197-98.

Question re European and Indian —— oa the E. I. Railway. 3180-81.

Question re promotion of Indian to Station Superintendents and Traffic
Inspectors on the Eastern Bengal Railway. 3607-08.

Question re of Kasur. 3117.

Question re transfer of the ——, Kasur. 2948.

Question re working hours of and Assistant Station Masters on the
N.-W. Railway. 3802.

STATION SUPERINTENDENT(S)—

Question re promotion of Indian Station Masters to —— and Traffic Inspec-
tors on the Eastern Bengal Railway. 3607-08.
STATIONERY— '
Question re manufacture of stamps, stamped papers and postal —— in India.
3612.

STATIONERY AND PRINTING—

Exeess Grants for 1922-23 under ‘‘ — "', 3874.
STEAMER(S)—

Question re unsatisfactory arrangements on emigrant ——. 3119-20.
STEAMER, PILGRIM—

See under ‘‘ Frangestan, S.S.’’.

STEEL—
Question re price of imported —— on ist August 1924. 3368.
STEIN, Sik AUREL—
’ Question re ——'s collection, of antiquities frem Central Asia. 3494.
STENOGRAPHER(S)— '
Question r¢ —— in the Army Headquarters. 4039. .
STENOGRAPHY—

Questi?n re allowances to clerks who have qualified in ——. 4039.
STOREKEEPER (S)—

Question re pay of hosbital —— of station hospitals. 3470.
L292LD , 19
)
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STORES—

Question re procedure fonowod by the Indian —— Department with reference
to tenders for 3888-89,

Question re purchase of Government —— from the United ngdom 3600-
04.

Question re purchase of railway and other — through the Indian —
Department. 3895-96.
Question re purchase of railwa,

Question re purchase of ——. 3112.

Question re purchase of by provincial Governments. 3969-70.

Question re Resolution regarding rupee tenders for the purchase of
3571-72.

Question re result of appeal to the Privy Council in the case of the levy
of customs duties on imported by Railway Companies. 3376. .

Question re rules for the purchase of imported —. 3970.
Question re rupee tenders for Government purchase of ——. 3971.
Question re —— for the Master General of Supply, the Railway Board and

Railway Administrations. 3889-90.

Question re tenders for —— for the Army Remount Depdts at Sargodha and
Mona, 3178-79.

Question re value of
3913.

Statement (laid on the table) showing the cases in which the lowest tenders
have not been accepted by the High Commissioner for India in purchasing

for the Government of India during the half year ending the 30th
June 1924. 2986-88.

STORES DEPARTMENT, INDIAN—
See under ‘‘ Indian Stores Department '’
STORES, MILITARY—
Question re purchase of -—— by the Indian Stores Department. . 3970.

STORES PURCHASE RULES—
See under ‘‘ Rules ”’. -

STRATEGIC RAILWAY(S)—
Sez under ‘‘ Railway(s) .

purchased by Railways during the last five years.

STRIKE—
Question re on the S. I. Railway. 3094,
STUDENT(S)—
Question re grant of concession fares on Railways to —— of national schools

and Colleges. 3389-90.
Question re railway coneession fares for of national schools. 3796.

Question re railway concession to —— of the Royal Indian Military College,
Dehra Dun. 3499-3500.

Question re —— of the Royal Indian Military College, Dehra Dun. 3499.
SUB-ASSISTANT SURGEON, KULACHI—

Question re lbellous letter regarding the ——. 3399,
SUBATHU— .
Question re prosecutnon of Lekhraj, a ahopkeeper of —, for selling coal at a

higher price thgn that, registered in the eantonmant magistrate’s office.
3709.
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8UBBA RAO, Mgr. N— ’
Question re ease of ——, late telegraphist of Bezwada. 3113-15.
WBSCRIPTION{S).—

Question re collection of for the North-Western Railway Union by
the Railway authorities. 3592,

SUBSCRIPTION(S), PUBLIC—

Question re to the Government of India Loan. 3807-08.
SUIT(S)—

Question re O’Dwyer-Nair libel ——, 3627.
SUKKUR BARRAGE—

Question re cost of machinery for the ——. 3615-16.
SULPHATE OF AMMONIA—

Question re education of agriculturists in the use of —— as manure. 2918.
SULPHUR— .

Question re¢ -extraction of
SUNDAY (8)—

Question re payment of extra remuneration to postal officials for work on
and holidays. 3473-74.

SUNDAY ALLOWANCE(8)—
Question re —— to the transportation staff on the N.-W. Railway. 3693.

SUNDAY PAY—
See under ‘‘ Pay ',
SUPERINTENDENT OF POST OFFICES—
Question re madequacy of staff in the office of the —. 3379
Question re increase of pay of ——. 3713-14. -
Question re 3611-12.
See under ‘“ Post Office(s) .
SUPERIOR SERVANT(S)—
Question re classification of distributors in Government Presses and record
suppliers in the Military Accounts Offices as ——. 3793-94.

SUPERIOR SERVICE(S)—
Question re policy relating to the recruitment and promotion of Indlans and

from coking coal in Assam. 2018-19.

Anglo-Indians to the —— of State Railways. 3771.
Question re promotion of Indian subordinates to the of State Railways.
3771,
See under ‘* Services . -
SUPERSESSION—
Question re of senior I. M. 8. Indian Officers for administrative appoint-
ments. 3899,
SUPPLEMENTARY GRANTS— .

Demands for -»— for the year ending 31st March 1925. 3876-81.
Question re amendment of rules relating to 3392.

Question re new Legislative Rubes relating to ——. 3625-26.
Question re new rules relating to —. 3373-74.
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SUPPLY—

Question re stores for the Master (eneral of ——, the Railway Beard and
Railway Administrations. 3889-90.

SURMA VALLEY DIVISION— .
Question re transfer of the —— from Assam to Bengal. 3780.
SURVEY OF INDIA— .
Excess grants for 1922-23 under ‘‘ —— ’. 3871-73.
Question re class I officers of the —. 2914-15.
SUTLEJ VALLEY PROJECT RAILWAY—
Question re opening of the —— for goods and passenger traffic. 3121-22.

SWARAJ PARTY—

Questions re Lord Olivier’s speech in the House of Lords regarding the
alleged purchase of votes by the —— in Bengal. 3501-04, 3701.

SYED HABIB SHAH—

Question re prohibition of the entry of —— Editor, ‘‘ Siasat ’’ into the
N.-W. F. Provinee. 3415-16.

SYKES, Mr. E. F —
Resolution re reecommendations of the Lee Commission. 3306-09.

’

T

TAHSIL, KULACHI—
Question re guarding of roads in the —. 3399,
TALIPARAMBA ROAD STATION—

Question. re waitiﬁg room for First and Second Class passengers at ——
on the South Indian Railway. 3625.

TANGANYIKA—
Question re. treatment of Indians in ——. 3487.
TARIFF BOARD—

Question re exclusion of Burma from recommendations made by the —
in regard to protective duties. 3778-79.

TARNA— .
Question re auditing of the accounts of the Government Agricultural Farm
at 3177. S
Question re salary of the officer-in-charge of the Government Agricultural
Farm at 3178. .
Question re supply of free fruit to European Officers from the Govern-
- ment Agricultural Farm at—— 3177-78.

TAVOY DISTRICT, BURMA—

Question re movement against the payment of the Capitation tax in the
—.  4040-41.

TAXATION—

Question re —— of Gandapuri lands. 3397.
Question r¢ — of land valql‘es. 3416.

‘ .
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TAXATION COMMITTEE—
See inder ‘¢ Committee.”’ »

TAXATION INQUIRY COMMITTEE— '

2917-18. :
and substitution of an Econouuc

Question re scope of inquiry of the
Resolution re suspensiom of the
Inquiry Committee. 3721-62.

See under “ Qommittees.’’

TEA GARDEN(S)—

Question re exodus of labourers from the Assam 3421-22.
Question re tecrnitment of labour for the in Assam. 3600.

Question re unrest among workers on the Assam ——. 3218.
TELEGRAM(S)—

Question re cost of long distance —— lines and income derived therefrom.

2933-34.

Question re free re-direction of —. 2922-23
TELEGRAPH DEPARTMENT—

Question re reduetion of expendlture in the —. 2933.

Question re working eost of the —. 2932-33.
TELEGRAPH FORMS—

Question re income from advertisements on —. 2982

TELRGRAPH OFFICE—
Question re establishment of a —— at Murbad in the Thana District. 2974

TELEGRAPH OFFICER(S)—

Qucstlon r¢ maximum pay of —— recruited in India from Indian ]:.n-
gineering Colleges. 2935.

¢ TELEGRAPH RECORDER ’’—
Question re paragraph in the —— of May 1922 he&ded ¢ the Power of
Clerks.”” 3981.

TELEGRAPH STORES—
Question re appointment of an outsider as Assistant Controller of ——.

»

2932,
Question re appointment of an outsider as Controller of —. 2932.
TELEGRAPHIC MESSAGE(S)—
Question re intereeption of —. 3192,
TELEGRAPHIST (S)— .
Question re case of Mr. N, Subba Rao, "late —— of Bezwada. 3113-15.
TELEPHONE (S)— .7 '
Question re cost of town —— schemes and income derived therefrom.
2934. .
TELEPHONE TRUNK SYSTEM—
Question re,revenue from the —. 3980-81. )
TELLICHERRY-NANJUNGAD RAILWAY—
Question re proposed —. *3625.
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TEMPLE(S)— .

Question re expenditure on erection, maintenance and repairs of -—.

Questi;m re Maha Bodhi —— at Buddha Gaya. 3967. .

TEMPORARY STAFF— .
Question re of the Railway Board’s office. 3783.
TENDER (S)— ‘

Question re procedure followed by the Indian Stores Department with
reference to for stores. 3888-89.

Question re for stores for the Army Remount Depéts at Sargodha and
Mona. 3178-79.

TENTAGE ALLOWANCE(S)—

Question re refund of ineome-tax charged on the —— of Militargy Officers.
3695-96.

TARI TAHSIL—

Question re transfer of Mohammad Akram Khan, Naib
——to Kulachi, 3396.

TERRITORIAL FORCE—

Question re clerical establishments of the Auxiliary Foree and the——.
2976.

THANA DISTRICT—

Question re establishment of a Telegraph Office at Murbad in the
2974.

THEFT(8)—"
Question re in railway godowns on the Great Indian Peninsula Rail-

way during the vears 121, 1922 and 1923. 2966.
Question re of insured letters. 3559.

THIRD CLASS ACCOMMODATION—
Question re —— on mail trains. 3196-97.
THIRD CLASS COMPARTMENT (8)—

Question re provision of latrine acecommodation in —— ineluding servants”
compartments. 3698.

THIRD CLASS LADY PASSENGER(S)—
See under ‘¢ Passenger(s).”’
THIRD CLASS PASSENGER(S8)—

Tahsildar from

Question re conveyance of ——in cattle trucks on the Bengal-Nagpur Rail-
way. 3488. .

Question re free allowance of luggage to —— on railways. 3498-99,

Question re overerowding of —— in mail trains on the Madras and Southern

Mahratta and South Indian Railways. 3093. -
See under ‘‘ Passenger(s).’’

THIRD CLASS RAILWAY PASSENGER(S)—

Question re prevention of overerowding of ——. 2969,

TICKET(8)—

Question re issue of return week;end —— on-the East Indian Railway. 3903G.
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TICKET CHECKERS— .
Question re alleged highhandedness of travelling—— on the Assam-Bengal
Railway. 3181.

' TICKET COLLECTOR(S)—

Question re excess fare earnings of
3200-01.
Question re submission of statement of earnings beyond their lawful
salaries by —— of the North-Western Railway, Karachi Distriet. 3703.

TIME SCALE—
Question re eounting of officiating service rendered by postal and Railway
Mail Serviee Offieials for fixing their initial pay in the —. 3975-76.
Question re for gazetted Postmasters. 3213.

TOK KYI, MAUNG—
Imperial Bank of India (Amendment) Bill —
Consideration of clause 2. 3430-31, 3432.

Indieu; Criminal Law Amendq:ent Bill—

Consideration of clause 3. 3448-49.
Question re agreement with the Oriental Telephone and Eleectric Company,

Ltd., Rangoon. 3966.
Question re balance of rice control profits in the hands of Government.

3805.
Question re date of termination of the contract with the Burma Railway.

3804
Question re Maha Bodhi Temple at Buddha Gaya. 3967.
Question re movement against the payment of Capitation tax in the Tavoy

Distriet, Burma. 4040-41.
Question re opium poliey of the Government of India. 3966.
Question re purchase of Railways in Burma construeted from ‘* Rice Control

Profits.”” 3805.
Question re recommendations of the Lee Commission. 3340-42.

TOLL(S)—
Question re abolition of —— on the Bengal and North Western Railway

bridge between Hajipore and Sonepur. 3390-91. )
Question re —— on the Bengal and North-Western Railway bridge over the

Gunduk. 3965.
TONK TAHSIL—
Question re decrease of revenue in the —. 3397.
TONKINSON, Mr. H—
Indian Criminal Law Amendment (Repealing) Bill—
Motion to pass. 3986-87, 3987-89, 3991.
Indian Evidence (Amendment) Bill—
Motion to refer to Select Committee. 4010.
Indian Motor Vehicles (Amendment) Bill-—

Motion to consider. 3438-39.
Consideration of clau®e 2. 3439, 3440.
Motion to pass. 3441.

on the Eastern Bengal Railway.

Iy
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TONKINSON, Me. H.—contd.
Indian Registration (Amendment) Bill (Amendment of section 7)—
Motion to circulate. 4011-12.
Indian Registration (Amendment) Bill (Amendment of section 32)—

Motion to refer to Seleet Committee. 4024-27.
Recommendations of the Indian Bar Committee. 3504.

TOTTENHAM, MR. G. R. F.—
Oath of Office. 2911.
TOWN PLANNING SCHEME(S)—

Question re cost of —— undertaken by the Great Indian Peninsula Railway.
2930-31.

TOWN TELEPHONE PROJECTS—

Question re capital expenditure on apd income derived from —— for ‘the
five years preceding 1923-24. 3980.

TRACTS, ORIYA SPEAKING— -
Question re amalgamation of the ——. 3387.
TRADE UNION(S)—

Question re discharge of employees ox the Oudh and Rohilkhand Railway
for taking part in the —— movement. 3799.
TRAFFIC INSPECTOR(S)—
Question re appointment of an Anglo-Indian Assistant Station Master to
officiate a8 ——, Lalmonirhat, on the Eastern Bengal Railway. 3576.

Question re European, Anglo-Indian and Indian ——on the East Indian
Railway. 3497-98.

Question re promotion of Indian Station Masters to Station Superintendents
and on the Eastern Bengal Railway. 3607-08.

TRAFFIC OFFICER(S)—

Guestion re training of Indians as railway ——. 3702.
TRAFFIC RELIEF ASSOCIATION (8)—

See under ‘‘ Association(s).”’
TRAIN(S)—

Question re running of a through and fast —— from Howrah to Benares
Cantonment via the Loop Line on the East Indian Railway. 3905,

TRAIN STOP APPARATUS—
See under ‘‘ Apparatus ',
TRAIN WRECKING—

Question re release of Raja Ram eonvieted in the Malakwal —— case in 1919.
3701-02.
TRAMWAY (S)—
Question re eonversion of the Tumsar Road-Tirodi — into a broad gauge
railway. 3627.

TRAVELLING ALLOWANCE— ‘

Question re —— of Members of the Legislative Assembly. 2915.
TRIBE, GANDAPUR— ‘

Question re faetions among the

< 3400.
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TRIBHUVANDAS, Me. MOHANLAL— .
Question re dismissal of of the Bombay, Baroda and Central India
Railway. 3004-05.
TRICHINOPOLY—

Question re classifieation of the
3214.

TRICHINOPOLY VILLEYPURAM RAILWAY—
Question re construction of the 3708.

TUMSAR ROAD-TIRODI TRAMWAY—
See under * Tramways '’.

Post -office as a second class office.

U

UJAGAR SINGH BEDI, BABA—

Hindu Religious and Charitable Trusts Bill—

Motion to refer to Select Committee. 3517.

Question (Supplementary) re occupation of gnarters in Longwaod Hotel by
officials. 3105.

Question (Supplementary) re rental of houses owned by the Goverument of
India in Simla. 2923.

Question (Supplementary) re reports of Committee appointed by Provineial
Governments to examine the land revenue question. 3493.

Question (Supplementary) re seope of inquiry of the Taxation Inquiry Com-
mittee. 2918,

UNEMPLOYMENT—
Question re industrial

UNIFORM (8)—

Question re exemption from customs duty of materials for —— of military
officers. 3480.

UNION(S)—

Question re withdrawal of official recognition of the Oudh and Rohilkhand

Railway ——. 3796-97.

UNITED KINGDOM—

Question r¢ purchase of Government stores from the —. 3600-04.
UNIVERSITIES CONFERENCE—

Question re recommendations of the —— held at Simla. 3629,
UNIVERSITY—

Question re for Rajputana. 3971.
UNIVERSITY COLLEGE OF SCIENCE, CALCUTTA—

See under ‘‘ Caleutta University '’ - .
UNREST—

Question re, among workers on the Assam Tea Gardens. 3218.
UPPER DIVISION—

Question re exemption of certain Assistants in the ——from the Staff
Selection Board’s examination. 3979-80.
1.292LD . a

in India. 3027-29.
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VACANCY (IES)—

Question re claims of retrenched persons for permanent —— in the

Secretariat. 3785. .

Question re leave —— in the Military Accounts Omees 3804.
VASAD BORSAD KATANA RAILWAY— .

Question re proposed ——. 3003-04.
VEGETABLE(S)—

Question re contract rates for the supply of —— at Murree and Rawalpindi

Cantonments. 3415.
VENKATAPATIRAJU, Mr. B—

‘Demands for Supplementary Grants for 1924-25 under ‘‘ Criminal Intelli-
genee ’’. 3879-80. .

Question re average inecome per head in India. 2984,

Question re cost of living of Europeans in India between 1914 and 1923,
ete. 3479-80.

Question re expenditure incurred in connection with His Excelleney the
Vieeroy and his establishments. 2984.

Question re extra expenditure ineurred by ‘the Government of India from
1917—1923. 2986.

Question re floods in Southern India. 2985.

Question re_hardships of Indian labourers in Burma. 2982.

Question re income from advertisements on Telegraph Forms. 2982

Question re increase in the rate of interest on Postal Savings Bank deposits.

2986. -
Question re increase of emoluments in the Civil and Military Serviees.
2083.

Question re liberalisation of the leave rules, ete. 2983-84

Question re liquidation of the Alliance Bank, Simla. 3417.

Question re number of, and emoluments paid to, I. C. S. officers in 1913 and
1923, respectively. 2982-83.

Question re overseas pay of the Superior Services. 2984.

‘Question re pay and pension of the Indian Civil Serviee. 2983.

Question re Post Office and Insurance work. 2986.

Question re questions relating to Kenya and the poll tax in fiji. 2984-
85.

Resolution re suspension of the Taxation Inquiry Committec and snbstitution
of an Economie Inquiry Committee. 3728-29.

VETERINARY BRANCH—

Question re British —— at Duzdab. 3597.

Question re liability to active ‘service of members of the —— of the Army
Remount Department. 3204.

Question re memorial from members of the of the Army Remount

« Department regarding their pay and allowances. 3204-05.

VICEROY, HIS EXCELLENCY THE—

Message from -—— proroguing the Session of the Legislative Assembly.
4101. : . '

Proposed presentation of an address to —— re the next Session of the
Assembly, 4042-43.

Question re expenditure ineurred in connectlon with —— and his establish-

ments. 2984. ¢

[}
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VILLAGER(8)—
Question re casualties among —— in the Gandapuri tract owing io Mahsud
raids. 3401.

VISHINDAS, Me. HARCHANDRAI—

Hindu Religious 3nd Charitable Trusts Bill—
Motion to refer to Select Committee. 3515-16.

Questidn re closing of railway goods offices on Indian Hailways. 3694.

Question re eollection of subseription for the North-Western Railway Union
by the Railway authorities. 3582.

Question .re compensatory allowances to Divisional Aceountants of the
Public Works Department. 3788. :

Question re distribution of fines realised from employees on the North-
Western Railway. 3694-95.

Question re encouragement of private enterprise for the eonstruetion and
working of branch and feeder railway lines. 3569-70.

Question re encouragement of private enterprise for the construetion of light
rajlways. 3570. '

Question re grant of compensatory allowances to employees of the North-
Western Railway stationed at Karachi. 3592. ’

Question re hours of work, ete., of the staff of the North-Western Railway.-
3596.

Question re inadequacy of quarters for the menial staff of the North-Western
Railway. 3593-95. .

Question (Supplementary) re Indian pilgrimage officer at Jeddah. 3780.

Question re proposed construetion of the Odera Lal-Sakrand Light Railway.
3568-69. ’

Question re provision of latrine accommodation in third class eompartments
ineluding servants’ compartments. 3695. .

Question (Supplemcentary) re railway collision at Harappa Road, N.-W.
Railway. 3128, 3129, 3130, .

Question re railway disaster near Harappa on the N.-W. Railway. 3788.

Question re rates of pay of European, Parsi and Indian subordinate loeo.
running staff on the N.-W. Rv. 3691-93.

Question re refusal of Govt. to lay official correspondenee on the tahle.
3703. ' .

Question re representation of the local Passenger and Traffie Relief Associa-
tion on the Advisory Board of the North-Western Railway. 3591-92.

Question re revision of the pay of divisional Acecountants of the Public
Works Department, Bombay. 3690-91.

Question (Supplementary) re riot at Kohat. 3720-21.

Question re shortage of licensed coolies at Karachi city station on the North-
Western Railway. 3788-89.

Question (Supplementary) re stringency of the money market. 3811.

Question re submission of statement of earnings beyond their lawful salaries
;go;icket colleetors of the North-Western Railway, Karachi district.

- - Ll

Question re Sunday allowances to the transportation staff on the North-
Western Railway. 3693. R

Quest_it.m re terms of agreement for nll elasses of staff of the North-Westerm
Railway. 3592-93.

Question re travelling allowance of Divisional Accountants of the Public
Works Department. *3788.

Resolution re abolition of the Cogton Excise Duty. 4043-47.

»
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VOTE(S)— i
Questions re Lord Olwwr s speech in the House of Lorda regarding the
alleged purchase of by the Swaraj Party in Bengal. 3501-04, 3701.
Question re pauneity of —— polled in Assam during the last Legislative
Assembly elections. 3100. .

P

w

WAGE(S)—
Question re fixation of an economic basic —— for Indian labourers in
Ceylon. 3763-64.
Question re legislation for regulation of the system of payment of —.

3182.
WAGON(8)— ) )
Question re —— repairs in railway workshops. 2915-16. .
WAITING ROOM(S)—
Question re provision of a latrine and female —— at Ahmedpur Junetion
Station on the East Indian Railway. 3019. .
Question re provision of a —— for intermediate class passengers at Puri.
3488-89.
Question re provision of —— tor third class lady passengers at Railway

Stations. 3912.

Question re for first and second class passengers at Taliparamba Road
Station on the South Indian Railway. 3625.

WAJTHUDDIN, HAJI— .

Question re allegations against Colonel E. T. Carwithen, late Cantonment
Magistrate, Ambala. 3707-08.

.Question re case’of Pandit Shyam Chand, Head Clerk, Ambala Cantonment
Office. 3708.

Question re ‘“ Corporation Sole ’’ in Cantonments. 3710-11.

Question re election in Cantonments. 3711.

Question re installation of a train stop apparatus on the Great Indian
Peninsula Railway. 3884-85.

Question re legal expenses,of Pandit Shyam Chand, Head Clerk, Ambala
Cantonment. 3710.

Question re medlcal examination of pilgrims to Baghdad and Kerbala.
3884.

Question re prohibition of trading by Government servants. 3708-09.

Question re prosecution of Lekhraj, a Shopkeeper of Subathu, for selling
coal at a higher price than that registered in the Cantonment Magistrate’s
office. 3709.

Question re repatriation of pilgrims to the Hedjaz. 3885,
WALKER, Private C. J.—
Question re compensation to the family of the villager of Lohogaon whose

death was caunsed by . 3624-25. -
WALTAIR— .
Question re proposed Raipur- —— Railway. 3914.

WAR OFFICE—

Question re cost of maintenance of third Cavalry Regiment reduction of
which was refused by the 3181.

L
{
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WATER— *

Question re provision of —— from the Luni river for land owned by Khan

Sahib Sardar Asad Ullah Khan in Madi village. 3401.
WATER, DRINKING—

Question re supply of —— at stations on the Great Indian Peninsula, Bombay,
Barpda and Central India, and Madras and Southern Mahratta Railwys.
2968-69. )

WATER TAP(8)—

Question re electric installation and —— in quarters in Caleuntta for European,
Anglo-Indian and Indian staff of the Eastern Bengal Railway. 3573-

74.
WATERWAY (8)—
Question re dams and in the Gandapuri traet of the N.-W. F. Province.
3565.
Question re provision of additional —— on the Bengal and North-Western
Railway to meet the flood situation. 3016-17. . -

Question re provision of extra on the Chapra Mashrak branch and on
" the main line of the Bengal and North-Western Railway. 3013-14.

WAZIRISTAN— -
Question re military roads in —— and Kurram. 3101.
Question re wound, disability and family pensions in eonnection with
casnalties occurring in —— or on the North-West Frontier. 3805-07.

WEBB, Mr. M.—
QOath of office. 2911.
WEEK-END TICKET(S)—
See under ** Ticket(s) ’’.
‘“ WEEKLY MAZDOOR *’—

Question re allegations in the
administration. 3798.

WEEKLY PAYMENTS BILL—

See under ‘‘ Bill(s) ".
WELFARE COMMITTEE(S)—

See under ‘‘ Committee(s) '’. :
WELLINGTON—

Question re grant of King’s Commissions to eadets of the Military training
schools at Indore and , respectively. 3803-04.

WHEAT PRODUCTS—

_of Lueknow against the Railway

Ql;;sgtéon re purchase of —— required in Military centres in Baluchistan.

Question re supply of —— required for military purposes. 3584-85.
WHEELER AND CO., Messes. A. H—

Question re contract with —— for the sale of newsf)ape
rs, books, etec., on |
tht North-Western Railway. 3583. ’ '

WIDOW(S)— N
Question re number of —— in India. = 3372.
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WILD ANIMAL(S)—  «
Question re destruetion of
WILLSON, Me. W. 8. J.—

Election of —— to the External Capital Committee. 3229.

Election of —— to the Standing Committee for Railways. 4101.

Question re eapacity of railway workshops for general repair nnd' rehabilita-
tion work. 3571.

Question re diseontent among army officers on aecount of deductions from
their pay. 3480-81.

Question re exclusion of Burma from recommendations made by the Tari.
Board in regard to protective duties. 3778-79.

Question re exemption from customs duty of materials for uniforms of
military officers. 3480.

Question (Supplementary) re imprisonment of Indian seamen at Liverpoel:
34

and snakes. 378B7.

Question re Memorial Rules. 3466-67.

Question (Supplementary) re pilgrims to the Hedjaz. 3901. .
Question re purchase of locomotive for railways. 3612.

Question re purchase of railway nnd other stores through the Indian Stnres
- Department. 3895-96.

Question re refund of income-tax charged on the tentage allowances of
military officers. 3695-96.

Question re Resolution regardlng rupee tenders for the purchase of stores.
3571-72.

Question (Supplementary) re revision of Railway coal contraets made in
1921, 3218.

Question re wagon repairs in railway workshops. 2915-1f
Resolution re recommendations of the Lee Commission. 3315-16.

Resolution re separation of Railway Finance from General Finance. 3676-
78. -

Resolution re suspension of the Taxation Inquiry Committee and substitu-
tion of an Economie Inquiry Committee. 3926-29.

WILSON, Mer. R. A—
Oath of Office. 2911.
WINTER SESSION—

Question re date of commencement of the —— of the Assembly in 1925.
3903-04. -

WIRELESS—

Question re licenses granted 4o Indians. 3210.
WIRELESS BRANCH (ES)—

Question re Indians in the superior staff of the ——. 3587,

Question re profit and loss statement of the of the Post Office for the
last ¢hree years. 3587.

Question re purchase of apparatus for the —— of the Department of Posts
and Telegraphs. 3587.

WIRELESS, DIRECTOR OF— *

Question re criticism of the poliecy of Government by the —— in an informal
discussion with the Radio Club of Bombay. 3588.
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WIRELESS MESSAGES— »

Question re restrictions imposed on a Muhamm?.dan gentleman in his efforts
to invent an instrument for the transmission of —— through water.
3209-10. .

WIRELESS TELEGRAPH—

Question -re applications from Colleges to possess —— apparatus. 3208-

w [ ]

Question re conflscation of a set of —— spparatus belonging to Mr. Khan-
dubhai, a graduate of the Bombay University. 3208.

£ jestion re refusal of a license to Mr. 8. D. Nadkarni of Karwar to possess a
set of apparatus. 3207-08.

Juestion re refusal of a license to the Calcutta University College of Science
to instal a —— apparatus. 3209.

Quegtion re restrictions imposed on English subjeets with regard to the
possession of —— sets. 3210. -

WOMAN (MEN)—

Question ve franchise for
W?‘:IEN , INDIAN—

"Question re alleged discourtesy of Government officers to . 3580.
WORKING HOUR (S)— '

Question re salaries and of postmen. 3118,
Question re —— in the Cossipore Gun and Steel Faetory, ete. 2964-65.
Question re in the Military Aecounts Department. 3619.

Qu;;;;on re , increase of leave reserve, allowance, etc., of postal employees.

Question re of Station Mast«;; and Assistants Station Masters on the
Nortl-Western Railway. 3802.

Question re of the Government of India Secretariat elerks. 3897-98.

Question re of the traffic and transport staff on Indian Railways. 3609-
10. i .

WORKMEN’S BREACH OF CONTRACT (REPEALING) BILL—
See under ‘¢ Bill(s) *’. .

WORKMEN'’S COMPENSATION ACT—
Question re amendment of the ——. 3182.

WORKMEN'S FREEDOM BILL—
See under ¢ Bill(s) ”’.

3579, 3703.

WORKSHOP(8)— .
Question re European, Anglo-Indian and Indian ebargemen in the Eastern
Bengal Railway ——. 3607. .
Question re seales of pay of Anglo-Indian and Indian apprentices in the
Bengal-Nagpur Railway ——. 3908.

WORKSHOP STAFF—

Question re grant of Sunday and holiday pay to the
. Nagpur Railway. 3911. *

of the Bengal-
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¢ Y

YAKUB, MavLvi MUHAMMAD—

Question re Class I Officers of the Survey of India. 2914-15.

Question re payment of compensation to the widew of Kanihya Lal Chonll
late Guard of the O. & R. Rly. 2915.

Question re qualifications of Mr. Chintamani Pant, Executwg Engmeer, Sim
Imperisl West Division. 2914.
Question re Simla Imperial Division, P, W. D. 2912-14.
Question re travelling allowance of Members of the Legislative Assembi
2015.
YARN, INDIAN—
Question re decrease in the exports of ——. 3118-19.
YUSUF IMAM, Me. M.— «

Question re alleged malpractices of certain employees of the East Indi
Railway. 3772.

Question re punishment of railway employees for infringement of rul
3883.

Resolution re appointment of a Committee to enquire into the causes
recurring floods.

ZANZIBAR GOVERNMENT—
Question re allegations against Asiatie clerks and Indmn money lenders

the report of the Commlsslon on agriculture appointed by the —. 30
24.
ZOOLOGICAL SURVEY— .
Demands for .Supplementary Grants for 1924-25 under ¢ — ’’. 3877..

L292LD—1,050—9-12-24—GIPS"



APPENDIX.

. 1

Mr. M. E. Makan * (-Bombay Northern Division: Muhammmadan Rural) :
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ENGLISHE TRANSLATION.*

Mr. M. E. Makan (Bombay Northern Division : Muhammadan Rural) :
Sir, I very much regret for my ignorance of the English language, and
therefore b¥z you to allow me to deliver my speech in the language of the
land,

Sir, whether any person approves of the details of the Budget or does

not, I. personally, cavnot refrain from commending the laudable labour
and effort, with which the Honourable the Finance Member hae prepared the

Budget.

The Finance Member has endeavoured to do his best to bring the
income and the expenditure to an equilibrium ; but if we survey the situa-
tion from the standpoint of a business man, we find that the expenditure
still &ceeds the income. No businessman, on merely imaginary and fluctuat-
ing income, can prepare his Budget for ¢xpenditure: and a person who,
relying upon such an income, indulges in an expenditure that is in excess of
his income, is ever exposed to some extreme form of embarrassment.

The most regrettable feature of the Budget is that the Honourable Member
has not been able to relieve the poor subjects of India from any of the taxes:
unless and until some economy 1is observed in the expenditure, no reduction
can be brought about in the taxes; in fact the pocr subjects of India are
being crushed under the heavy pressure of taxation. There are hundreds of
thousands of people in our country, who, in the course of twenty-four hours,
are hardly able to find a single meal, and their bodies, if covered at all, are
covered with rags. The introduction of a Budget proposing an expenditure
of over hundred crores of rupees, for a country labouring under such miseries,
is really amazing. '

Taking into consideration the income of the country, the outlay of more
than Rs, 60,00,00,000 over the Army is much too high. The Indiavs, in

sgeneral, do not possess any arms, neither are they trained in the art of
warfare ; at the same time there is no apprehencion of India being involved in
a war with any foreign country: in these circumstances it appears to be
extravagant to spend over sixty-three crores of rupees for the maintenance
of the Army, and it is actually overburdening the nation without any real
advantage in exchange.

This lsrge amount is spent over the Army, because we are endeavouring
to bold-Waziristan and other Frontier districts in our possession. If this
territory, from which we enjoy no present revenue, and where there is no
PTOSE:ct_ of obtaining any in the future, is handed over to the Government of
Afchanistan, the doors against the perpetual source of trouble would be
closed for ever, and the military expenditure would be veduced to less than
half of the present charges on that score.

[t has not afforded me any pleasure to find that a certain portion of the %ax
bas been taken uway from petrol, for the obvious reascn that it is consumed by
the rich, and the poor would not derive any benefit whatsoever. «1f, in place
of it, the tax on piece-goods were reduced, or the additional tax on
salt were entirely remitted, it would have been a happier alteration. Now,
I desire that the Salt Tax shouldsbe fixed at the rate of Re. 1-4-0, and the
surplus money should be devoted to this cause and no other. .

* Pide p. 1218 of Legislative A&m]ﬂy Debates, Volume IV.. o
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In case the Government realises the necessity for raising some ext
reoney, I am of ovinion that the tax on opium and other.intoxicants should be
enhanced to enable the remission of the Salt Tax. Saltis a commedity eed
both by man and animals, snd sometimes it serves the parpose of ma.u
as welk. . ‘ h

It is really distressing to note that Indian trade has long been sub-
jected to depression; apd it is highly important that the taxes injurious to
it shounld be abolished at once.

The sole cause of disturbances and agitation in India appears to lie in
unemployment and poverty : the first duty of the Government at present
should be to endeavour to get employment for the unemployed and to r -
poverty. Therefore, it is incumbent upon them to Indianise the Army
other departments with still greater rapidity.

The strength and prowess of a Government consist in gaining the zoe
of its subjects, and not in guns and air-ships. If the british Governm.. .
desire to establish their power and prestige, they should make an effort to win
over the true devotion of the people, and to remove the discontented and
agitated feelings at the earliest opportunity.
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